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LOK SABHA DEBATE

LOK SABHA

Friday, April 24, 1992/Vaishakha 4,
1914 (Saka)

The Lok Sabha me at
Eleven of the Clock

[Mr. SPEAKER in the Chair]

[English]
OBITUARY REFERENCE

MR. SPEAKER: Honourable Members,
| have inform the House of the sad demise
of the doyen of cinematography and aprolific
writer, Bharat Ratna, shri Satyajit Ray.

ShriRay, who strode the Indian cinema
world like a colossus for aver four decades,
will be always remembered for taking Indian
films to great heights of international acclaim.

Shri Ray was born in May 1921 to an
enlightened family which basked in light of
liberatlism in more ways than one. '

Shri Ray was the first Indian film maker
to be honoured with both the Bharat Ratna
conferred by the government of india and
the coveted spacial Oscar Awardfor life time
achievement, by the Academy of Motion
Pictures.

He was also awarded the Magasaysay
in 1967 and Padma Vibhushan in 1974, D.
Litt. from Oxford, London and several Indian
universities, fellowship of the British film
Institute in 1983 and the Legion d ‘Honneur
in 1984,

Shri Ray started his distinguished film
career with ‘Pather-Panchall’ in 1955, which

went on to become a land mark in the
filmeraft and an intemationally acclaimed
film, rated as one of the 50 great movies of
the world. Shri Ray made several brilliant
films on topics, ranging from Rabindra nath
Tagore's novels and stories, music,
fantasies, realities of modern life and human
frailties. He had also made an cutstanding
documentary of Gurudev Tagore on the
birth centenary of the great poet in 1961.
Shri Ray was a multi-faceted personality .
He not only directed films but was also
activity involvedin their editing script-writing
and providing musical scores ¢or them.
Alongside making films, Shri Ray carried on
afull-time career of a writer and designer of
the children's magazine’ Sandesh *‘ founded
by his grand-father, Shri Upendra Kishorer
Ray.

Shri Ray had under gone a heart by -
pass surgery in mid-80's in Houston, USA
and was fitted with a pace-maker. Although
the operation was successful, he was never
his old self again. During the last seven
years, he was under constant medical
supervision. Pacing between life and death
for the last three months, Shri Ray passed
away in Caluctta at a city Nursing Home on -
23 Aril, 1992 after a protracted iliness atthe
age of 71 years. :

In the loss of Shri Ray, not only India,
but the whole world has lost an all time great
film makor. His epic contribution to film
making would ever Inspire the generations
to come. ’

SHRI NIRMAL KANTI CHATTERJE
(Dumdum); Mr. Speaker, Sir, we pay our-
homage with a hevy heart. As you have
rightly said, a colossus has gone. We dre all
shorter to that extent. As you have
mentioned, Sir his personality was many-
faceted. One is reminded of the factthat one
of the biggest contributions was the birth of
Apu Trilogy which was initially designed by
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him. The cover of the famous novel written
by Vibhuti Bhushan Banerjee. Pather
Panchali was designed by him. That itself
was a revolution. For the first time in Bengal
we felt what a cover of notable book can be,
what beauty can be attached to acover of a
book published by the Signet Press.

Sir, we have lost somebody of the world
stature which this country has not given in
abundance. When on thinks of him, one
thinks of him as a humanist who almost
knew all the nuances of human living-the
tears of child, the sorrow of a mother. Along
with that, he also condemnedallthe aspects
of the vested interests of the society. All
these nuances were captured by him in his
films.

Aswe allknow, heintroduced averitable
revolution in Indian film making. We know
the landmark of his film production.

In Bengal holiday has been declared on
account oif his sad demise. As Bengalis we
feel proud that we have had such a person
amongst us. He did not belong truly to
Bengal. He belonged to India and one can
easily say, he belonged to the world. Not
only are we a little bit less without his
presence, but the entire world is so.

Through you, we want to pay our
respects to his memory and our
bereavement to his family.

SHRI! LAL K. ADVANI (Gandhinagar)
Mr. Speakaer, Sir, | join you and Shri Nirmal
Chatterjee in expressig my grief over the
passing away of this great man. Virtually he
hadbecome a legendinthe world of cinema.
& was by chance that in 1954, | visited
Calcutta and it was at that time that his first
film in the Triology to which Shri Nirmal
chatterjee referred to written by Vibhuti
Bhushan Banerjee and for the first time,
Pather Panchali and had been released.
Satyajit Ray’s name was not known then. |
could understand very litle Bengali at that
time and it was not sub-titled. Eventhen, my
impression when | saw the film | said to my
colleague who accompanied me was. “This
is the best film, | have see in my life"/

APRIL 24, 1992

Obituary Reference 4

Without understanding even the dialogue,
this was the impression of mine. Ever since,
I have had great respect for this great man.
I had occasion to meet him several times.

It would be absolutely no exaggeration
to any that'he was just an outstanding film-
maker. He was an instuition by himself. In
every department of film-making, whether it
is film craft or whether it is scenario writing,
whether it is dialogue or whether it is
cinematography, he was oustanaing inevery
respect. The most important fact was, what
he produced had a universal appeal
irrespective to which class of society you
belong, to which part of the worid you belong
to. If you were to see it, you cannot but be
impressed by it. In India, cinema is a big film
industry. Not many are aware of the
contributions shri Satyajeet Ray has made
in India itself , though in the world he is
praised so highly.

It is just right that this national forum of
the country, this Parliament, should pay
tributes to that great man and | join you and
all my colleagues in paying homage to him
and in offering my condolences to his son
and other members of his bereaved family.

[ Franslation)

SHRI RAM VILAS PASWAN
(ROSERA): Mr. Speaker, Sir, | Share the
feelings expressed by you ard the leader of
the opposition and Shri Nirmal Chatterjee.

Sir, once some one asked Swami
Vivekananda as to what was the most
amazing thing in the world. Swami
Vivekanand replied that most amazing thing
was that one who has born is sure to die but
the people has so much attachment withthe
world thatthey think that they were going to
stay here forever. whosoever has core in
the world will definitely have to go from this
world one day. Shri Satyajit Ray is no more
amidst us. Any amount of praise.of Shri
Satyajit Ray as an artist, as a painter as a
cinematographer, as a writer is not enough.
We do not find him wanting in any of these
fields. Itis a matter of pride for we Indian that
shri Satyajit Ray enhanced the prestige of
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India abroadthrough his brilliant works which
brought himlaurels both athome and abroad.
He had a unique versatile personality. the
main thing is that people are not devoide of
wisdom but of heart. However, when both
mind and heart work in tandem then there
comes revolution in the country. | would like
to submit that he was richly endouew in both
and that's why whichever subject he chose
for his films he left his mark on that. Shri Ray
is no more amidst us and we cannot do
anything except paying homage to him. We
express our condolences to the bereaved
family and hope that posterity will follow his
footsteps. With these words | once again
express my condolences to the bereaved
family. ’

[English]

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Mr. Speaker, Sir,
Shri Satyajeet Ray was by every reckoning
agreat son of ourcountry. But he was more
than that. He was a national institution who
lefts lofty impact as a great creative artist of
our age. Fear and laughter, adventure and
romance, thoughts of death and lite, this is
the stuff which makes a human life and
existence. Shri Satyajeet Ray portrayed all
this with a great sense of social passion.

1think it was Carlyle who once said that
wonder is the begining of philosophy. In shri
Satyajeet Ray's case, it was not wonder but
social enthuisim which revolted against the
Joylessness of widowed life, the sordidness
of the moon street, the scholar that we see
every day in our life that inspired all his
creative work. In this cases, it could be truly
said that it is for the heart to suggest our
problem, it is for the intellect to solve it. He
was a great artist who recognised that the
purpose of art has to be a servant of social
sympathies. In this death, our country has
lost agreat son. But ShriSatyajit Ray was an
actor forwhom the worid as awhole wasthe
stage. So, in his death, we have lost an
Indian who had made a deep impression, a
deap impact on the world of art all over the
world. '

We, onthis side, join the otherMembers
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ofthe House in paying homagetothe memory
of this great son of India.

MR. SPEAKER: With the passing away
of Shri Satyaijit Ray, the would of art and the
humanity is poorer. When like of him will
appear again on the horizon, we do not
know.

we deeply mourn the loss of this creative
genius and | am sure the House will join me
in conveying our heart-felt condolences to
the bereaved family.

The House may now stand in silence
for a short while as a mark of respect to the
departed soul.

11.17 hrs.

The Members then stood in silence for
a short while

11.19 hrs
ORAL ANSWERS TO QUESTIONS

" [English]
Contract for G.l. Pipes

*736 SHRI RAJENDRA
AGNIHOTRL:
SHRIMATI SHEELA

GAUTAM:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the rate contract of G.l.
Pipes has not been finalised even after the
lapse of more than 12 month;

(b) if so, the reasons therefor;

(c) whether several State Government
have enquired about the status of the rate
contract;

(d) if so, the details thereof; and
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(e) the time by which the final decision
is likely to be taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). No, Sir. The
tenders for concluding rate contract tor G.1.
Pipes were opened on 26-3-91 and a rate
conitract was duly concludedwith M/s. TISCO
on25-4-91. However, parallel rate contracts
on other firm could not be finalised so far on
account of the very in high rates demanded
by these firms as compared to the lowest
rates of M/s. TISCO. Several rounds of
negotiations were held to bring down the
rates. Fresh rates have been received from
the firms on 20-4-82 which are under
consideration.

(c) and (d). Yes, Sir. governments of
Bihar, Meghalya, Arunachal Pradesh,
Himachal Pradesh and Madhya Pradesh
have inquired about the rate contract.

(e) A decision based on the revised
rates received on 20-4-92 is likely to be
taken very soon.

{Translation}

SHRI RAJENDRA AGNIHOTRI: Mr.
Speaker, Sir, It is the responsility of energy
state Government of ma%ke provision for
drinking water. However the drinking water
problemis being faced by every State inthe
country for the last one year. The main
reason behind it is nonfinalisation of rate
contract for G.1. Pipes by the Government .
One year ago rate contract was finalised by
the Governmentbut supplies have notbeen
received yet. The Government has not
indicated in the reply the name of the
Department which invited this tender and
finalisedthem. Normally'D.G.S.&D. finalises
therate contracts. Irequestthe hon. Minister

to pay more attention to it because it is an
important question and he has concealed
facts while replying to the main. question.
The Government says that it has concluded
the rate contract with M/s TISCO, but the
factis that the company had not metdemand
of any State at the concluded rate contract
even after lapse of a period of one year. |
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would like to know if the company had made
any supplies, if so, at what rate and has the
Government gone into the reasons for mof
supplyingthe G.l. Pipesby M/s TISCO atthe
rates concluded in the rate contract? i not,
then reasonstherefore? Willthe Government
finalise the rate contracts within one week
because it is related to an important
programme of the States? | seek an
assurance from you that rate contracts will
be finlised within a week. Mr. Speaker, Sir,
in reply to aquestion on 10th November, in
Rajya Sabha the Government had given an
assurance to finalise it very, soon.

MR. SPEAKER: And in this way the
question loses in the telling.

MR. RAJENDRA AGNIHOTRI: | would
like to know fromthe hon. Minister as to why
the rates have not been finalised so far?

[English]

SHRIP.CHIDAMBARAM: Sir, there are
several partsto this question. Firstly, itis not
correct that the State Governments cannot
buy otherwise than through the rate contacts.
State Governments are free to enter into
their own contracts. But traditionally, the
State Governments are using the rate
contracts concludedby the DGS&Dforsome
commodities. Ihfact, the State Governments
have been buying.

The second part is, what did TISCO
supply? TISCO offered a minimum quaintity
of 2000tonnes onthe rate contractconcluded
with TISCO and against this, they have
supplied 3, 500 metric tonnes. Since they
have supplied more than the minimum they
oftered, there is no provision to compelthem
to supply more. They have short-closed
their rate contract. But they have supplied
more than what they offered.

As far as other firms are concemed,
now the net result of the price officers
received is as follows. The offers made by
the othertfirms are 17 percentto 23 percent
morethan the last purchase price for smaller
diameter pipes and six per cent to 15 per
cent more than the last puchase price for
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higher diameter pipes. We are unable to
conclude rate contracts with other firms
because prices are higher than the last
purchase price. After several rounds of
negotiations, they have given their offers on
20th of April, 1992. We have to negotiate
with them and arrive at a price. We fear that
there is some amount of joining together
what you call cartel in quoting of these
" prices. So, we have to negotiate and bring
down these prices before we enter into the
rate contracts. The prices were received
- only on 20th April and I cannot give you any
date because | did not deal with the
negotiations myself. But | will impress upon
the DGS&D to conclude these negotiations
as early as possible.

[Translation]

SHRI RAJENDRA AGNIHOTRI: Will
the hon. Minister be pleased to State the
rates offered by the company in their render
opener on 28th March, 1991 and the
percentage by which these rates have
increased by now as you have statedinreply
to my main question that several rounds of
negotiations were held with othercompanies
to as certain their willigness to work on this
tender ? There fore, | would like to know the
outcome of the negotiations held and also
how the Government is going to make good
thefinancialloss of crores of rupees suffered
by the State Governments on account of
delay in the finalisation of the rate contract.
Because on the one side it is said that the
States are free to enter into their own
contracts while on the other it is said that
State Governments arced advisedtoprocure
supplies at the concluded rate contract. My
last question is as to how does the
Government propose to steamline the
procedure of finalising the rateg by D.G. S.
& D to conclude the contracts at fair rates
(Interruptions)

[English)
SHRIP. CHIDAMBARAM: Sir, the least

he should concede to me is understanding
of his question. | understand your question.
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MR. SPEAKER: How complicated the
question is:

(Interruptions)

SHRI P. CHIDAMBARAM: despite my
efforts to explain, the hon. Member is
persistent in saying that because we have
not concluded the rate contracts, State
Governments cannotbuy. Thatis notcorrect.
State Governments are not obliged to buy
according to the rate contracts. They are
free to buy fromanywhere, from anyone and
according to whatever procedures they
follow. As a matter of practice they have
followed the rate contracts of the DGS&D
and | accepttheir sense of confidenceinthe
DGS&D’s rate contracts. We are not obliging
tr.em to buy only under rate contracts for
finalising. Secondly, you wanted to know
what prices were offered. | have got all the
prices in front of me. All but TISCO, offered
prices on four different dates that is, on 26th
March, 1991, 14th August, 1991, 24th
December, 1991 and finally.(/nterruptions)

[Translation]

SHRI RAJENDRA AGINHOTRI: The
hon. Minister has himself stated in reply to
the question.

MR. SPEAKER: Let him complete the
reply.

[English)]

SHRI P. CHIDAMBARAM: He wanted
to know what prices were offered after 26th
March, 1991. | am giving him the dates. At
every stage of negotiations, they oftered a
set of prices: Now, there are four dates on

which they have oftered four sets of prices.
The dates are 26th March, 1991, 14th
August, 1991, 24th December, 1991 and
the final offer on 20th April, 1992, that s, a
few days ago. Now I will give you the range.
The final offer is on 20th April 1992 and as
I1told you just a while ago, it ranges from 17
per cent to 23 per cnet higher than the last
purchase price lor snialler diameter pipes



11 Oral Answers
and 6 per cnet to 15 per cnet over the last
purchase price for higher diameter pipes. If
youwanttoknowthe range forany particular
diameter pipe, | am willing to give you that
range also but this table runs into three
pages. The prices are higher. Now, | cannot
take action against DGS&D because the
difficulty of DGS&D is how dothey: conciude
a rate contract when the prices are 15-20
per cent higher than the last year's last
purchase price. That is why, they are
negotiating with the firms to bring down the
prices. IN fact, if they conclude the contract
at 15-20 percent higherthen, youwould ask
why have you not taken action against them
for concluding a higher contract. | will have
to leave it to the judgment of the DGS&D.
They enter into a rate contraci?

[Translation] «

SHRI RAJENDRA AGNIHOTRI: Mr.
Speaker, Sir, Iwantto know. (/nterruptions)

MR. SPEAKER: You must know that
only two supplementaries could be asked.

SHRI RAJENDRA AGNIHOTRI: Ycu
must tell the rates. (Interruptions)

[English]

MR. SPEAKER: Please sit down. No,
not like this.

[Translation]

SHRI RAJENDRA AGNIHOTRI: By
what time the rates will be finalised?
(Interruptions)*

[English)

MR. SPEAKER: This is not going on
record. (Interruptions)

MR. SPEAKER: Please, not like this,
There are other Members who want to ask
questions. (Interruptions)

[Translation)
You presume that reply has been given.

APRIL 24, 1992

Oral Answers 12
SHRIMATI SHEELA GAUTAM: Mr.
Speaker, Sir, will the hon. Minister of
Commerce please State the names of
companies and the rates at which G.1. Pipes
are procured in one year by the D.G.S.& D?
Is the hon. Minister aware that without the
ISI certificate G.l. Pipes cannot be
manufactured? The names of companies
registered with the D.G.S.&D. nothaving ISI
certificate? If any company, without 1.S.I.
certificate has been registered with D.G.S &
D, then will a C.B.l. esquire be ordered
aganist the officials of D.G.S. & D?

SHRIP.CHIDAMBARAM: Sir, DGS&D
does not buy from any company. DGS&D
concludes rate contracts. Buyers are
Departments of Government and State
Governments. (Interruptions) Kindly listen
1o me. Let me complete my answer.

So far as Departments of Government
are concerned, they are direct demanding
officers. So far as State Governments are
doncerned, they are not obliged to buy
according to the rate contract.

[Translation)

SHRIMATI SHEELA GAUTAM: | am
simply asking whether ISI certificate is
necessary and whether companies without
IS certificate have been registered or not?

[English]

SHRI! P. CHIDAMBARAM: That is the
second part of your question. (Interruptions)
Sir, she has got two parts to her question. |
am answering the first part of her question.

SHRI ATAL BIHARI
VAJPAYEE(Lucknow): Whydo you nottake
up the second part first?

MR. SPEAKER: It is a very good
suggestion. Please adopt that.

SHRI P.CHIDAMBARAM: Sir, | never
quarrel with Shri Vajpayee. | will accept the
suggestion.

MR. SPEAKER: No, he is helping
you.

“Not recorded.



13 Oral Answers

SHRIP.CHIDAMBARAM: According to
the information with me, at present, we are
not aware of registration or of any puchase
of an non-1SI mark Gl pipe supplier. Butif the
hon. Member has any particular company in
mind which may have supplied wihout ISI
mark, please give me the name and | will
eheck it. (Interruptions)

[Translation)

SHRIMATI SHEELA GAUTAM: | can
tell just now.

[English]

SHRI P.CHIDAMBARAM: Just a
moment. | have information with me. We are
notaware of any purchase fromany company
without an ISI mark. that | think satifies both
you, madam, as weli as Mr. Vajpayee!

The first part which | would answer now
is, we are r.ot obliging anyone to buy under
rate contract. The State governments are
freetobuy. lamnotaware of any compulsion
to that effect.

[ Translation)

SHRIMATI SHELA GAUTAM : Mr.
Speaker Sir for his kind information let me
tell (/nterruptions)

[English)

MR. SPEAKEF-. This is abusing the
opportunity given. That will not form part of
the record.

(Interruptions)*

[Translation)

SHRIMATI SHEELAGAUTAM: He has
said that his not in his knowledge, that is
why, I am telling him.

MR. SPEAKER: Understand the
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procedure followed. The officer is not here.
This is very wrong.

SHRI P. C. CHACKO; It has been the
practice of the Government to allow a price
preference for the units from the backward
areas and also units of medium scale and
small scale industries. | understand that the
DGS&Dis now not giving the price preference
to such units. Is it a part of the new policy?
Willthe Government assure this House that
DG S&D will be directed to give price
preference to those units which are form
backward areas and also from medium and
small scale industries in deciding the rate
contract, especially the Gl Pipe?

SHRIP.CHIDAMBARAM: Thisis amore
general question. There is no change in
policy regarding price preference. Whatever
policy has been enforcedforthe last several
years, continues. We have not made any
change in policy on price preference. Infact
there is a price preference for small scale
industry. There is a price preference even
for backwared areas. | will send the details
of the price preference to the hon. Member.

[ Translation]

DR. LAXMINARAYAN PANDEYA: Mr.
Speaker, Sir, through you, | would like to
know from the hon. Minister whether it is in
the knowledge of the Central Government
that the Government of Madhya Pradesh
and several other States have received
direct supply from TISCO? We have come
to know that the matter has been under
consideration. You have stated that they
have made purchases at the old rates and
then the revision was made; due to which
the agreements has yet not reached upon
and the matter is still under consideration.
What is correct? Has TISCO been following
a duel policy?

[English)
SHRI P. CHIDAMBARAM: | am not

increasing the rate. Those who have Offered
have increased rates over the last purchase

*Not recorded.
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price, DG S&D is negotiating with them to
bring down the rate. But | do concede the
point made by the hon. Member. Information
with me shows that Himachal Pradesh, M.P.,
U.P., Gujarat, Delhi, Arunachal Pradesh,
Orissa all made purchases. M.P. infact has
purchased at prices somewhat lower than
the last purchase price.

Export of Sandalwood and Oil

*737.SHRIC.P.MUDALAGIRIYAPPA:
Willthe Minister of COMMERCE be pleased
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to state:

(a)the quainty andvalue of Sandalwood
and oil exported during each of the last three
years; and

(b) the“steps taken or proposed to be
taken by the Governmentto boost theexport
of these items?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). A statement
is laid on the Table of the House.

STATEMENT

1. The export of sandatwood oil had been as under:-

(Rs. in crores)

1988-89
1989-90
1990-91
1991-92

(April-February, 1992)

213

5.71

13.27

10.39

2. Export of sandalwood chips, powder and flakes etc. have been as under:

(Rs. in crores)

1988-89
1989-90
1990-91

1991-92
(April-February, 1992)

3.83

7.51

10.55

9.32

3. As per the current Import Export
Policy, etfective from Ist Arpil, 1992(a) sandal
wood oil is freely allowed for export.

(b) There is acomplete ban onexport of
sandalwood in all forms except in the
following categories.-

(ii) Machine finished sandalwood
products namely;-

(a) visiting cards.

(b) blades for ladies hand fans.
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(c) outercase anddials of watches.

(d)any other products of similar
nature meeting the above
specification and value
addition norms.

4. The ban on export has been imposed
to ensure export of only value added items.

5. Normal incentives available to all
exporters are available for export of
sandalwood oil and sandalwood products
as indicated above.

SHRIC.P. MUDALA GIRIYAPPA: May
Iknow fromthe hon. Ministerastowhy there
is a decline in the export of sandlewood oil
and other allied sandlewood products from
1991-92?7 What is the total demand form
outside the country? | would like to know
whether the Government of India is able to
fulfil the present demand from outside the
country.

SHRIP. CHIDAMBARAM: There is no
decline in the export value of sandlewood
oil. In 1990-91forthe fullyearthe export was
about Rs. 13.27 crores. In 1991-92, in the
first eleven months -April-February 1992-
Provisional figures show an export of
sandlewood oil of Rs. 10.39 crores. We
would have to waitfor the full year before we
come to any conclusion. | think it is
approximately the same this year, as last
year.

As far as the demand is concerned,
there is no assessment of demand as such.
This depends upon price. India is the major
exporter of sandlewood oil and sandlewood
value added items. In fact there is only one
other country, Indonesia, which has a very
small market. Whatever demand is there is
the world, whatever prices are there, we
would be able to meet it subjectto our export
policy. From Ist of April we do not allow
anything except sandlewood oil and value
added handicraft products. We do not allow
exports of either chips or flakes or power
because we think that there should be kept
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here for making value added handicraft
products.

SHRI C.P. MUDALA GIRIYAPPA: Is it
a fact that there is a heavy demand for
sandalwood agarbattis form outside the
country?

Is it also a fact that because of the
export policy and not properly encouraging
the working conditions of the workers, they
are not able to produce so much of agarbattis
as against the demand form the outside
countries?

SHRI P. CHIDAMBARAM: Sir, there is
a demand for agarbattis, | would not call it a
heavy demand for agarbattis. The total
exports are themselves limited. But in order
to encourage agarbatti manufacture; we
have said that after extracting the oil from
sandalwood, the residue will not be exported.
It will be available because it is used by
agarbatti manutacturers. In fact, what we
have done from Ist Aprilencourages agarbatti
manufacture.

SHRIA. PRATAP SAl: Sir, sandalwood
is available inbulk in Rayalaseema region of
Tallamala forest area of Andhra Pradesh
which is being smuggled since alongtime to
the other countries.

Iwouldlike to know through you whether
the Government hastaken any stepsto stop
this illegal transportation of the red
sandalwood.

| would also like to know whether the
Government has caveryed the area. Have
they estimated the value of the sandalwood
available in the Rayalaseema region?

SHRI P. CHIDAMBARAM: Smuggling
is not Commerce subject. Smuggling is
opposed to Commerce. This is to be dealt
with by the Ministry of Environment and
Forests, and the Department of Customs.
We are aware that there is some smuggling
of red sandalwood. | will convey the hon.
Member's apprehensions and concems to
the Minister of Environment and Forests,
and Department ot Customs.
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Export of Alphanso Mangoes

*738. SHRISUDHIR SAWANT: Willthe
Minister of COMMERCE be pleasedto state:

(a) the quantity and value of Alphanso
mangoes exported during the last three
years, country-wise;

(b) the steps taken by the export
promotion bodies such as Agricultural and
Processed Food Products Export
Development Authority (APEDA) for
promotion of export of these mangoes; and

(c) the facilities provided to the growers
of these mangoes?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERC (SHRI
P.CHIDAMBARAM): (a) to (c). A Statement
is laid on the Table of the House.

STATEMENT

(a) Figures of exports of mangoes are
not maintained variety-wise. However,
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countrywise exports of mangoes for the last
three years are given inthe Aanexure. about
75% of manages exported are of alphonso
variety.

(b) For promoting exports of mangoes, .
Agricultural and Processed Food Products
Exports Development Authority (APEDA)
has taken various steps such as organising
mango promotion programmes in selected
countries, orgainsaying buyer-seller meets,
development of packaging standards,
development of product ilterature and video
films etc.

(c) Alphonse mango is mainly frown in
the States of Maharashtra and Gujarat. The
State Governments of these States have .
schemes for assisting farmers of alphonso
mangoes. These schemes include Finacial
assistance, distribution of mango saplings
and imparting of technical knowhow for
increasing production/productivity of mango
plantaticns. Besides, growers of mangoes
can also avail of assistance under various
export promotion schemes of Agricultural
and Processed Food Products Export
Development Authority (APEDA).
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(Interruptions)

MR. SPEAKER: Alphonso mangoes
may be juicy but | cannot allow all of you.
(Interruptions)

SHRI SUDHIR SAWANT: Sir, my
constituency is a major producer of quality
alphonso mangoes in this country. But the
attitude of the govemmental agencies in
promotion of export has been lackadaisical
because it is clear that in this export-import
policy statement of the Government. there
is no mention of export of agricultural produce
in general and alphonso mangoes in
particular.

There are 19 export promotion councils
in this country but none of themdeals wit the
promotion of agricultural produce exports.

The share of India in the world trade of
vegetable and fruits fell down from 0.6 per
cent to 0.4 per cent in 1987-88 and it has
further fallen down. Now it is clear from the
answer that in 1988-89, Rs. 22 crore worth
were exported. In 1989-90, itfelldown toRs.
16crore. It has furtherrisento Rs. 31 crores.

When the potential for export is of Rs.
200 crores, nothing is being done in this
filed. My question is: what specific steps is
the Govemment taking to ensure promotion
of exports of alphoso mangoes in the field o]
market development, product promotion,’
quality upgradation and improved

packaging?

Also what steps is the Government
taking to involvethe growers inthe promotion
of exports?

SHRI P. CHIDAMBARAM: Sir, it is not
correcttosay thatthere is no agency looking
after agricultural exports. In fact, the
Agricultural Products Export Development
Authority (APEDA) is the agency and a
number of steps have been taken and
agricultural exports in the year ended 31st
March 1992 will be the highest in the recent
years. When the finalfigures willbe out, hon.
Members will appreciate that agricultural
exports were atthe highestlevelin 1991-92.
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be that as it may, Sir, as regards
mangoes, the hon Member should appreciate
one thing. Of the total world production of 15
million tonnes, only 0.6 per cent is traded
internationally in fresh form. What does this
mean ? This means that most of the mangoes
produced in every country are consumed
within that country. India produce 63 per
centofthetotal world production of mangoes.
But we consume almost 62. 61 per cent of
those mangoes. So, whatis exported is only
a very small quantity. And kindly look at the
figures . | think the hon. Member glossed
over when he criticised us that the total
export value did fall from Rs. 22 crores in
1988-89 to Rs. 16 crores in 1989-90. But it
increased to Rs. 31 crores in 1991.

We are taking a number of steps . Let
me list some of the steps taken by the
APEDA. APEDA has organised Promotion
Programmes in Europe , Malaysia, Mauritius
and USE. APEDA organised a technical
conference on mangoes to focus the
developments in the filed. APEDA had
organisedseveralbuyerseller meets in which
the buyers were invitedto meet the exportors.
APEDAhas developed packaging standards
for alphonso, Kosar, Chausa, Dussehriand
Benganpalli through lIP Bombay and a
number of steps have been taken by the
APEDA . | am entreily willing to discuss this
matter in the Consultative Committee with
any of the hon. Members. We are willing to
do whaterver is requre to be done.

SHRI SUDHIR SAWANT: This has not
really answered my question because non
of the growers form my constituency was
invoilved in the promotion programmes,efc.
orgnised by the APEDA. My constituericy is
a major producer of alphonso mangoes. |
myself have no knlowledge of any steps
being taken by the APEDA.

The second point is that is has been
said that the groweres of mangoes can also
avail assitance under various export
promotion schemes fromthe APEDA. There
is no organisation of the APEDA in my
district or constitugney. But it is a major
grower of alphonsomangoes andthere is no
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relation of this APEDA with the producers.
So, this has resulted in all the fruits and
benefits of production of mangoes going to
the middiemen. What is happening there is
that mangoes are availble in the market at a
veru high cost but the producer is not getting
anuything. So, my second question is what
steps is the Government taking to ensure
that the fruits of exports go to the producers
andfarmers andwhetherthe Governmentis
taking any steps in encouraging cooperative
movement in this sector.

SHRI P. CHIDAMBARAM: Hon.
Member from Ratnagiri may not have been
invitedto the provious meeting convened by
the APEDA because, | think, this is the first
time he has become a Member of this
House. But | will surely invite all hon.
Members from the mango growing areas to
a special meeting to be covened by the
APEDA and whatever suggestions wnich
the hon. Members from the mango growing
areas give, we will certainly consider them
(Interruptions)

MR. SPEAKER: Only if you do not fight
in the meeting. Now there is a fight between
the Rangda and Alphonso mangoes.

(Interruptions)

SHRIP. CHIDAMBARAM: Sir, | am not
confining only to alphonsobutto all varieties
of mangoes. lf  haveto invite all mangoeating
Members, then | will have to call a special
session of Parliament. (Interruptions)

[Translation)

SHRI NITISH KUMAR: Mr. Speaker,
Sir, the hon Minister in his suply to the
question has stated that it is not possible to
provide details of all the varieties, however
75 percent of ‘Alphanso’ mango is are
exported. In Bihar especially in Digha area
near Patna ‘Doodhiya maldaha’ mango is
produced, it's cover is very thin and seed is
also very small.(Interruptions)

[English)
MR. SPEAKER: How to belive your
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statement?

(Interruptions)

[Translation)

SHRI NITISH KUMAR: If you want |
may getthose foryoutotasteinthis season.

SHRI MADAN LAL KHURANA: If you
entertain as with them only then we can
know the reality.

MR. SPEAKER: Getthemto allto taste.

SHRI NITISH KUMAR: It is extremely *
delicious, ‘Dussehri’ us also quiote delicious.,
ltis true that’ alphonso’ has its own qualities
and it can be preserved for many days. But
the shorteoming if Maldaha and Langra
mango is that they cannot be preserved for
long though both are delicious. Lengra and
Maldaha are the kings nd Dussehri is the
queen among all the varieties of mangoes.
Both are very delicious.

SHRI ATAL BIHARI VAJPAYEE: We
do not accpet this relation.

SHRINITISHKUMAR: These mangoes
get rotton very quickly. Therefore, | would
like to know whether the Government
propose to make any arrangement to
preserve them for a longer period in view of
its export. At the same time it is also a fact
that if it is exported once, it would be in
Therefore, will the Government find out a
way 1o preserve it for longer time, so as to
promote its expors.

SHRI P.CHIDAMBRAM: Sir, hon.
Member’s question whets our appetite. |lam
sure, we can give greater consideration if he
sends us first, a crate of manges to taste
them. Surely. Sir, we will look into all these
things. | am convinced in my mind that the
export potential is very high. Infact, ourown
estimates show that export potential is
appreximately Rs. 200 crore. But | cannot
make a quantum Jump to Rs. 200 crore in
one year. lthink we can reach Rs. 200 crore.
APEDA has prepared a comprehensive
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plan and 1 will surely keep my promise or
inviting Members from mango-growing
areas. We will discuss with them and we will
discuss this plan with you and whatever
suggestions you give, will be taken into
consideration.

SHRI SOBHANADREESWARA RAO
VADDE: The hon. Minister has enumerated
some measures that the Government is
taking for the promotion of export of
mangoes. Through you, | would like to know
fromthe hon. Minister whether it is not afact
that inadequate availability if special
packaging material is one of the constraints
for our enhanced export of mango syrup,

_pulp and slices, i.e. mango-products. In
view of this, will the Government take
necessary steps to make the special
packaging material available to several
exporters who are very eager to export their
mango products? This willdefinitely helpthe
Government’s effortsto increase ourexports.
This is one of the major constraints and
please do the needful.

SHRI P. CHIDAMBARAM: The hon.
Member is very right. Packaging and storage
inordertoincrease the shelf life of mangoes
or any other agricultural product is a major
constraint. We are looking into this and | will
keep this in mind.

[Translation)

SHRI KRISHAN DUTT SULTANPURI:
Mr. Speaker, Sir, there are plains as well as
hilly area in our State. In plains, mango is
produced and in the hills, apple and other
fruits are produced. | would like to know from
the hon. Ministerwhetherthey have decided
to export mango and other{ruits producedin
abundance in our State?

[English]

SHRIP. CHINDAMBARAM: 1am notin

a position to say just now whetherthereis a

special scheme for Himachal mangoes. My

informationis, Himachalis notamajorgrower

of mangoes. The major mango-goweres are

"Uttar Pradesh, Andhra Pradesh, Bihar,
Orissa, Karnataka and Maharashtra.
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SHRIMATIGEETAMUKHERJEE: Iwill
send you Rani Basant from Bengal.

SHRI P. CHIDAMBRAM: One general
rule is that if any hon. Member wishes
special attention to mangoes gown In his or
her constituency, he or she must send us a
create of those mangoes first.

Sir, | will look into these Himachal
mangoes and see whether anything can be
done.

[ Translation)

SHRI RAM KAPSE: Mr. Speaker, Sir,
the mango production in Konkan region is
constantly increasing and the Hafuz mango
can be exported from that region. At
presentthe export of mingo is in a very low
quantity. through you, | would like to know
the steps being taken by the Government to
encourage the export. Has the Government
been aware that the middle men earn most
of the proft where as the farmers do not get
even reasonable price. If the Government
knows this them what steps are being taken
by the Government in this regard?

[English)

SHRI P. CHIDAMBARAM: Sir, | am
sorry, there is nothing that the government
candoto eliminate middlemen. Government
shouldnotenterintothe business of exporting
mangoes. For example, if | ask STC or
MMTC to export mangoes, you know what
theresults willbe. These are notthe matters
inwhich Governmentshoulddirectly engage.
What the Government should do is to
encourage groweres to form cooperative
societies orexport houses ortrading houses
an export mangoes. | am all in favower of
groweres coming together to form a
cooperative society. | have written to every
State GovernmenttoformandExportHouse
under their own orgnistion; a joint venture
with some private and public sector holding

andexportthese products. These are matters
best left to trade and these are matters in
which State Governments must take the ’
initiative. | am willing to help every State
Government to set up an Export House,
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exclusively forexport of agricultural products.
| say, this on the floor of the House, | have
written to every Chief Minister, let every
State Government set up an Export House
for exported agricultural products and the
Government of India will give full support to
that Export House.

[Translation)

Tourism Finance Corporation of
India

*739 SHRI RAJNATH SONKAR
¥ SHASTRI: Will the Minister of FINANCE be
. pleased to state:

(a) the names of the companies which

v have been provided loans by the Tourism

Finance Corporation of India during the last
three years; and

(b) the amount of loans provided to
each of these companies?

[English]

v THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI DALBIR
SINGH) (a) and (b). A Statement is laid on
the Table of the House.

STATEMENT

(a) and (b). The Tourism finance
Corporation of India (TFCI) which was

« incorporated in January, 1989 has assisted

149 projects in the tourism industry during
the last three years viz. 1989-90, 1990-91
and 1991-92. The total amount sanctioned
1o these projects aggregated Rs. 241.22
crores comprising of rupee loans, direct
subscription/underwriting oif equity shares
and leasing. Disbursements made against
the above sanctions the last three years
, aggregated Rs.100. 27 crores.

In accordance wit the practices and
usages customary amongst the banks and
+ financial institutions, TFCI does not divulge
information relating to its individual
constituents.
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[Transiation)

SHRI RAJNATH SONKAR SHASTRI:
Mr. Speaker, Sir, in my question, | had
asked about the names of the companies
which have been provided loans by the
Tourism Finance Corporation of India the
last three years as also the amount of loans
provided to each of these companies, but in
his reply the hon. Minister has not divulged
the names of the companies which were
provided the loans. Therefore, first of all, |
urge you to make arrangements for g.acing
this information on the table of the House or
askthe Governmentto sendthis information
to us. Further, in his reply, the hon. Minister
has stated that the Corporation had
sanctioned a total amount of Rs. 241.22
crores to assist 149 projects and that
disbursements made against the above
sanctions inthe last three years aggregated
Rs. 100.27 crores. | would like to know the
eligibility requirements for sanction of loans
to these projects and companies also
whetheritis truethatloans are provided only
to those business houses, which have a
monoploy in this trade? T

SHRIDALBIR SINGH: Sir, the Tourism
finance Corporation of India (TFCI) was
incorporated on January 19, 1989 and it
commenced its operations on February 1,
1989. Hotel projects estimated to cost Rs.
149 crores were sanctioned during the last
three years to promote hotel and allied
industries.the main objective of T.F.C.L.isto
promote the hotel industry and during the
last three years. it provided assistance for
the construction of 8, 000 additional hotel
rooms whichinturn gave directemployment
to 16,000 people. Further, as the hon.
Member belongs to Uttar Pradesh, | would
like to tell him that the maximum number of
15 projects were sanctioned for U.P. in the
last three years and an amount of Rs. 20
crores was allocated forthe same. Sotaras
the question pertaining to the names of the
individual companies or projects are
concerned. | express my inability to do so
became it is not in accordance with the
practices and usage customary amongst
banks, divulgence of informaticn pertaining
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to individuals and clients is not considered
ethical. However, if the hon. Member wants
any specificinformationinthis regard, Ishall
pess it on to him personally.

SHRIRAJNATH SONKAR SHASTRI: |
had asked about the eligibility requirements
for sanction of loans?

SHRI DALBIR SINGH: The criteria for
loans include among otherthings, the details
ofthe Hotal projects, its norms etc. However,
projects costing upto Rs. three crores are
assisted by State Governments and State
Financial Institutions. If they are not in a
position to help them, them the T.F.C.I. fills
the gap. The TFCI funds projects costing
above Rs. Five crores especially five Star
and:four star hotels. Sprat norms are laid
down for these as well. Accordingly, T.F.C.I
has assisted 139 projects in the last three
years. further, T.F.C.l.itself checks whether
the projects are according to the prescribed
norms and the projects are forwardded to
the receptive States and assistance is
provided on the basis of recommendation
by the respective State Governments.

SHRI RAJNATH SONKAR SHASTRI:
Sir, my second supplementary question is
that right now, the hon. Minister referred to
U.P. On February 25, 1992, in reply to an
starred question asked in the Rajya Sabha
pertaining to assistance being provided to
State Governments for the development of
tourism, it was stated.

MR. SPEAKER: No, No. You cannot
referto the proceedings of the Rajya Sabha
in this House.

SHRI RAJNATH SONKAR SHASTRI:
Sir, it is very important.

MR. SPEAKER: No, there are certain
rules and conventions, which ought to be

followed. We cannot function in an arbitrary

manner.

SHRI RAJNATH SONKAR SHASTRI:
Sir, an amount of Rs. 300,97,87,000 was
sanctioned for Uttar Pradesh in October
1991. Nowthe assistance has beenreduced

APRIL 24, 1992

Oral Answers+ 40
to Rs. 20 crores. What is the reason behind
this substantial reduction in the allocation ?
further, Mr. Speaker, Sir, there are many
buildings of historical importance, belonging
to the Mauryan age in Shaspur Bhitri in
district Gazipur which falis in my
constituency. However, it has remanded
neglected for the last many years. Will the
Government make Special Finacial allocation
tothe State Government forthe development
of the said site. Further, will the T.F.C...
provide loans directly to assist unemployed
youth belonging to the Scheduled Castes
and Scheduled Tribes, to set up hotels,
clubs, small motels, Museums etc.

SHRI DALBIR SINGH: Sir, with
referenceto hon. Minister's query regarding .
U.P. | ave alredy stated that the maximum
amount has been allocatedto U.P. Sofaras
his question peratauning to a particular site
is concerned, it is for the State Government
to see asto what infrastructuralfacilities are
available at a particular place. If the amount
required is above Rs. 3 crores, then the
T.F.C.l.willcertainly provide assistance, but
of it is below Rs. 3 crores, it is the State
Governmentandfinancial institutions, which
provide assistance. Sofaras the question of
providing assistance to Scheduled Castes
and Scheduled Tribes is concerned,
assistance will be provided as per the
established norms. As | said the addition of
8,000 more rooms has provided employment
it 16.000 people and people belonging to
SCsand STs mighthave been automatically
benefited, as per the existing reservations.

[English)

SHRI NIRMAL KANTI CHATTERJEE:
Sir, inthe reply, itis stated thatthe practices
and vages customary among the banks and
Finacial institutions does not specifically
mention whether by Act or by Rule, this
secrecy isbeing maintained. Thisis question
number one.

So, what do you mean by this secrecy?
And secondly, can you give the figures in
terms of five star, four star, three star and
two star hotels as to how much in each -
category this disbursement is taking place?
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SHRI TARIT BARAN TOPADAR: How
does it get insulated and what is the law?

[Translation]

SHRI DALBIR SINGH: Sir, these
benficiaries do not come under eitker-the
T.F.C.l.orthe Government. They are neither
limited companies, nor subsidiaries of
T.F.C.l. moreover, the national commitee of
the Planning commission had decided that
we should have an institution to promote the
hotel industry. Organisations like L.I.C.,
1.D.B.I. and U.T.I. own 50% of the shares.

MR. SPEAKER: He is asking about
your difficulty in disclosing the names.

SHRI DALBIR SINGH: Mr. Speaker,
Sir,thetransactions betweenthe corporation

andtheclients are kept confidential, asisthe
case with Banks. (Interruptions)

[English)

SHRI NRIMAL KANTI CHATTERJEE:
How do you do it?

MR. SPEAKER: Is it under convention
or under law?

[Translation]

SHRI DALBIR SINGH: Mr. Speaker,
Sir, it is a conventions. :

[English)

SHRITARIT BARAN TOPDAR: Whatis
the lance that has insulted.

[ Translation)

SHRI RAJANTH SONKAR SHASTRI:
Mr. Speaker, Sir, it there is any worng
convention, it should not be followed.

SHR! DALBIR SINGH: if the hon.
Member needs it, | shall send it to him
separately?
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SHRI NIRMAL KANTI CHATTERJEE:
How much he has given to the five Star
Hotels ? Can you give us the figures of the
Five Star Hotels?

(Interruptions)

MR. SPEAKER: The Minister says that
if you want he will give the names to the
Members.

Grants to Goa

*740. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
FINANCE be pleased to state:

(a) the amount oif grants given to Goa
during 1989-90, 1990-91 and 1991-92;

(b) whether there has been substantial
reduction in the amount of grants given to
the State during 1991-92;

(c) if so, the reasons therefore; and

(d) the steps proposed to be taken by
the Union Government to make available
adequate funds to the State in view of its
large contributions to Central Exchanguer?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKE): (a) to (d). A
statement is laid on the Table of the House.

STATEMENT

(a) The amounts of grants givento Goa
during 1989-90, 1990-91 and 1991-92 under
State Plan, Hill Area Development
Programme and devaluation of resources
recommended by the successive Finance
Commission were Rs. 5191.84 lakhs, Rs.
6502.11 lakhs and Rs. 4332.30 lakhs
respectively.

(b) and (c). As a newly formed State,
Goa was given a higher level cf Central
assistance on an ad-hoc basis in the initial
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years. The reductioningranttoGoain 1991-
92 compared to the previous years was
done due to the fact that the State of Goa
was brought under the formula based
allocation of Central Plan assistance as in
the case of fourteen other non-special
category State.

(d) As the formula based allocation of
Central assistance is not related to the
contribution by the State to the Central
revenues, bank deposits orforeign exchange
earnings, the question of allocation of more
Central assistance doses not aries.

MR. SPEAKER: A short question can
be asked.

SHRI HARISH NARAYAN PRANBHU
ZANTYE: | have not heard him. Please ask
him to repeat.

SHRI SHANTARAM POTDUKHE: A
statement is laid on the Table of the House.

SHRI HARISH NARYAN PRABHU
ZANTYE: agreatinjustice has been doneto
Goa. | would like to bring to the notice of the
House and thorugh you to the Minister that
suddenly the amount of grants given to Goa
has been drooped from Rs. 110 crores to
Rs, 48 crores. .

MR. SPEAKER: The time for Question
Hour is over.

SHRI HARISH NARYAN PRABHU
ZANTYE: | will not be able to complete my
question.?

MR. SPEAKER: the Question Hour is
over.

WRITIEN ANSWERS TO QUESTIONS
[ Translation)
Defence Public sector Undertakings

*741. SHRI RAJESH KUMAR: Will the
Minister of DEFENCE be pleased to state:

APRIL 24, 1992

Written Answers 44

(a) whether 27 per cent increase has
beenregisteredinthe profit of alithe defense
public sector undertakings;

(b)if so, the details there of, undertaking-
wise; and

(c) whether it is due to increase in the
prices of better production?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) The increase in the
profit before tax of all the Defence public
Sector Undertakings in the year 1990-91
was 25.06% over the previous year.

(b) the details are given inthe statement
attached.

(c) The overall increase in the profit
before of tax in 1990-91 compared to 1989-
90 was partly due to increase in value of
sales in 1990-91 in compressionto 1989-30
and partly due to better management
practices adopted by the Companies.

The undertaking-wise details of the profit
before tax for the years 1989-90 and 1990-
91 are as follows:-

Rs. in crore

Sl Name ofthe 1989-90 1990-91

No. .PSU

1. HAL 3407 48.68
2. BEL 41.39 ) 53.97
3. BEML 65.51  67.14
4. MDL ()3.13 3.21
5. GRSE 598  17.52
6. GSL 714 1367
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Rs. in crore

Sl.  Nameofthe 1989-90 1990-91

No. PSU

7. BDL 17.52 6.62

8. MIDHANI .54 57
TOTAL 169.02 211.38

[English]

Loans Advanced Under I.R.D.P.
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Willthe Minister of FINANCE be pleased
to state:

(a) whethertha beneficiaries underthe
Integrated Rural Development Programme
are making regular repayment of loans and

(b)if not, the steps taken orproposedto
be taken by the government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The recovery of
Iritegrated Rural Development Programme
(IRDP) loans by public sector banks for the

742. SHRI ANNA JOSH!: ) -
SHRI CHETAN P.S. :?zgatee years (latest available) is indicated
CHAHUHAN: ’
(Rs. in crores)
Year Demand Recovery Overdues Percentage of
ended recovery to
June demand
1989 910 356 554 39.1
1990 1069 330 739 30.8
1991 1263 521 742 41.0

Some oftheimportant steps taken toimprove
the recovery performance of the commercial
banks are indicated below:

(a) Strengthening and gearing up of
organisational structure at the
controlling offices and field levels;

{b) Adopting schematic approach to
lending;

(c) Toning up pre-lending appraisal
system and post-lending

supervision technique involving
inter-alia constant contact with the
beneticiariesto ensure thatdefaults
are brought down to minimum;

(d) Recovery performance as one of
the items to be discussed in the
District level and State Level
meetings of the Bankers and

* Government officials;

(e) Lunching of recovery rivers with
the help of State Government
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officials at the block level; and

(f) Observing of one day in a week as
non-banking working day for the
rural branches.

Action for Restrictive and Untair Trade
Practices

743. SHRIDWARAKA NATH DAS: Will
the Minister of LOW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the Government are aware
that there is abnormal price-rise in sectors
like cement, tyre, soap, toothpaste and
medicines due to profiteering and unfair
trade practices by the companies; and

(b) if so, the steps taken or proposed to
be taken in this regard?

THEMINSTEROF LAW, JUSTICE AND
COMPANY AFFAIRS (K. VIJAYA
BHASKARAREDDY):(a) and(b). The MRTP
Commission has instituted inquires against
some tyre, cement, drug and consumer
product companies on their alleged
manipulation of prices or taking concerted
action in fixing prices. The provisions of the
MRTP Act have been recently further
strengthened through the MRTP
(Amendment) Act, 1991 in order to enable
the Commission to take appropriate action
in respect of monopolistic, restrictive and
unfair trade practices.

Drug Tratficking in Bombay
744. SHRI GEORGE FERNANDES:

Will the Minister of FINANCE be pleased to
state:
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(a) whether the United States Drug
Enforcement Administration has rated
Bombay as the World's third of fourth biggest
heroin transhipment port;

(b) if so, the details thereof and the
reasons therefor;

(c) the steps taken and proposedto be
taken by the Government to apprehend the
drug traffickers in Bombay; and

(d)the success achieved during the last
two years in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Government
are not aware of any such report.

(b) Does not arise.

(c) and (d). The government of India
has established a Zonal Office of the
Narcotics Control Bureau at Bombay. The
Bombay police has established a Narcotics
Cell headed by a Deputy Commissioner of
Police to deal exclusively with drug matters.
The Flying Squad of State Excise Depariment
is also entrusted with enforcement activities
in vulnerable areas in Bombay Corporation
and other areas. The other enforcement
agencies like, Customs, Central Excise,
Directorate of Revenue Intelligence, etc.
Also keep strict vigilin the matter. The multi-
pronged enforcement action taken against
drugtraffickers has shown very good results
as would be evident from the seizure of
heroin and the number of arrests made
under the Narcotic Drugs and Psychotropic
Substances Act, 1985 in Bombay as given
below:-

Year Quantity of heroin Number of Arrests
seized in Kgs.

1990 990 151

1991 326 241

1992 259 36

(till 7-4-92)
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[Translation)

Chief Commissioner for Nri

745. SHRI YASHWANTRAO PATIL:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Government propose
to establish a chiet Commissioner for tfe
Non-resident Indians;

(b) if so, the time by which the same is
likely to be established; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (RAMESHWAR
THAKUR): (a) Yes, Sir.

(b) and (c). The posting of a suitable
personsto the post is under consideration of
the Government.

[English]

Premises/Land Under Defence Estate
Office, Delhi

746. SHRI MOHAN SINGH: Will the
Minister of DEFENCE be pleased to state:

(a) the details of land and premises
lying vacant and unutilised under the
administrative control of defence Estate
Office in Delhi Cantonment as per office
record, serial-wise;

(b) the norms and criteria laid down,
serial-wise, by the Director General of
Defence Estate for leasing/licensing of such
vacant land and premises which are not
reqired for defence and public purposes;
and

(c) the competent authority empowered
for leasing of such vacant lands and
premises?
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THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (c). The Defense
Estate Officer, Delhi Cantonment is
responsible formangement of Defence lands
classifiedas A2, B3 and B4 covering anarea
of 1899.08 acres only. Of this, 605.11 acres
of land outside the notified civil area are
vacant. Defence buildings/ premises located
on defence land are not under the
administrative control of the DEO, Delhi
Cantonment.

2. Underthe current policy, lands which
are temporarily surplus te Defence
requirements can be leased out by Defence
Estate Officer to ex-servicemen for
agricultural purposes subjectto the following
conditions:-

(i) The lease period is normally for
five years at a time,

(i) The income of the ex-Servicemen
from all sources including pension
should not exceed Rs. 1,000/- per
month.

(i) The ex-servicemen should not be
gainfully employed and should not
own 5 acres or more of non-
irrigated land or 10 acres or more
of non-irrigated land.

(iv) The land leased, together with the
land already owned or held on
lease for any source by the Ex-
Serviceman, should not exceed 5
acres of wetor 10 acres of dryland.

(v) Where land is laeased out to a
cooperative society of ex-
servicemen, each member of the
cdoperative society shouldfulfilthe

~ above conditions andthe total land
leased out to such a cooperative
society should not exceed the sum
total of eligibility for land in respect
of ex-Servicemen tomprising the
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society according to the aforesaid
conditions. Available land is
distributed among all the eligible
ex-Servicemen equitably subject
to a minimum of 1 acre of irrigated
land or 2 acres of dry land per ex-
Serviceman, preference being
given to the poorest. Where ex-
Servicemen or their cooperatives
do not come forward to take lease
of temporarily surplus lands. such,
lands can also be leased out to
landless poor persons whose total
holding (owned as well as held on
lease from any other source) is
less than 5 acres wet or 10 acres
dry and whose monthly income
form all sources is Rs. 500/- or
less. The areaof landto be leased
to such persons should not exceed
5 acres of wet land or 10 acres of
dry land including the land already
owned or held on lease form any
source. Applications from ex-
Servicemen are entertained
through the local District Solders,
Sailors & Airmen Boards andthose
of landless persons through
Collectors/Tehsildars.

3. The Director General Defence
Estates has been delegated powers togrant
leases for petrol pumps, subjectto availability
of defence land. The Director General
Defence Estates has also been delegated
powers to grant licenses to registered
educational institutions for use of defence
lands, which are not required for defense
purposes, as play grounds on payment of
nominal fee for a period not exceeding five
years atatime. The license grantedis liable
toberescindedat anytime by G.vinganotice
of mone month.

Concession/Assistance to Moped
Manufacturers

*747.SHRIC. SREENIVASAN: Wilithe
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Minister of COMMERCE be pleasedto state:

(a) whether the Government have any
scheme to extend concessions/assistance
to moped manufactures to augment the
export of mopodes to African countries; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). Promotion of
exports has beenthe constant endeavour of
the government. Various measures adopted
by it have assisted export of mopeds to
Africa and other countries. These include:

(i) making available inputs for export
production at interational prices
and the Duty Exemption Scheme
and International price
Reimbursement Scheme;

(i) provisionforimport of capitalgoods
forexport production atcocessional
import duty in lieu of an export
obligation;

(i) assistance form Marketing

Development Fundfor Participation

¢ abroad in fairs, buyerseller meets

and other exports promotional
measures;

(iv) making available through Exim
Bank and commercial banks credit
and lines of credit to vartious
countries to facilitate exports;

(v) exemption of whole of income
derived from export from levy of
income tax;

(vi) introduction of Exim Scrip in 1991
and provision for conversion of
60% of export proceeds at market
rate of exchange introduced in the
recent budget;



53 Written Answers

(vii) readjustment of the exchange rate

of the rupee vis-a-vis major

currencies of the world which has

made our export prices
internationally more competitive.

[Translation)

Tax on Vehicles Causing pollution

748. SHRI DEVI BUX SINGH:
SHRIMATI BHAVNA
CHIKHLIA:

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whetherthe Government propose
to impose punitive tax on vehicles causing
pollution in metropolita and other big cities;

(b) of so, the time by which this
scheme is proposed to be implemented;

(c) if not, the reasons theréfor; and

(d) the steps taken by the Government
for checking vehicular pollution?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No, Sir.

(b) Does not arise.

(c) Government have prescribed
standards with respect to air pollution for
motor vehicles. Any vehicle which violates
the standards prescribed is liable for
punishment. :

(d) CentralGovernmenthavetakenthe
following important steps for checking
vehicular pollution:-

(i) Laid down emission standard for
all motor vehicles;
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(i) Issued detailed directions to the
State Govts. of the steps to be
taken to curb vehiculaur poliution;

(i) Govermnment have also laid down
specific standards to which motor
vehicles haveto be manufactured;

Aprocedure forrandomsampling
of motor vehicles form the
production line of automobile
manufactures in order to
determine whetherthese vehicles
meet the prescribed emission
standards has also commenced.

. (v)

[English]
Export Processing Zones..
*749. SHRI V. SREENIVANSA
PRASAD:

SHRI M.V. CHANDRA-
SEKHARA MURTHY:

Will the Minister of COMMERCE be
pleased to state:

(a) the criteria followed for setting up of
export processing zones in the country; and

(b)the details of the places where these
zones are proposed to be set up during
1992-937

THE MINISTER OF STATE OF THE -
MINISTRY OF COMMERCE (SHRI P.
CHIDABMARAM): (a) Some factors
determining the location of Export Processing
Zones have been identified as:

(i) Proximity to an international
seaport or airport;

(i) Existence of industrial

infrastructure;
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(i) availability of
infrastructure;

commercial

(iv) Linkages with the hinterland;

(v) Existence of communication
facilities;

(vi) Availability of
infrastructure.

community

(b) There is no proposal at present to
set additional Export Processing Zones.

Widening of N.H. No. 47

*750. SHRI V.S. VWAYARACHAVAN:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) the present status of the project for
widening of National Highway No. 47 at
Walayar near Palakkad; -

(b) the reasons for delay in starting the
construction on this portion of the highway;
and

(c) the target date fixed for completion
of the project?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c).The
proposal for widening of National Highway
No.47 at Walayar near Palakkad was
sanctioned for Rs. 29.27 lakhs on 30th
October, 1991 and the work was awarded
by the State P.W.D. in February, 1992. The
job is targetted to be completed by March,
1993.

Demand of Gold
*751. SHRI BHAGEY GOBARDHAN:

Will the Minister of FINANCE be pleased to
state:
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(a) the impact of the new gold policy on
hawala transactions;

(b) whetherthe import of gold underthe
pew policy is likely to meet the average
annual demand of gold in the domestic
market; and.

(c) it not, the manner in which the
demand is proposedtobe metandsmuggling
of gold into the country is to be checked?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The available
information indicates that the new palicy will
have the desired effect of reducing hawala
transactions, as expected, However, a
realistic assessment would be possible only
after giving adequate time for this scheme
and other supportive measure to have their
full effect.

(b)and(c),Considering the large demand
and limited domestic production, this scheme
by itself is likely to bridge fully the domestic
supply- demand gap. Nor is this one of the
main objectives of the new policy.
Government are not proposing any other
specific steps to meet the excess demand.
As regards efforts forchecking smuggling of
gold, the normal vigiland enforcemert action
will be continued.

Joint Venture Abroad

*752. SHRILHANUSKODIATHITHAN:
Wilithe Minister of COMMERCE be gl_qgsed
to state:

(a) the steps being taken by the
Government to strengthen the proper
appraisal of proposals for setting up joint
ventures abroad;

(b) whether the Government propose
to impose penalty for non-implementation of
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Joint ventures abroad by Indian partners so
as to prevent adverse publicity for Indian
industry; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b) Proposal for
overseas joint ventures are appraised by an
inter-Ministerial Committee whichtakes into
account inputs from the Embassy of India,
Department of Economic Affairs, Reserve
Bank of India, Exim Bank and Directorate
Qeneral of Technical development and other
relevant quarters. Recommendations
recently received in this regard from the
Board of Trade Sub-Group are also under
consideration. Thereis atpresent no proposal
to impose any such penalty.

(c) Does not arise.

Exports to Rupee Payment area
Countries

*753.DR. V. RAJESHWARAN: Will the
Minister of COMMERCE be pleasedto state:

(a) whetherthere s aceiling fixed by the
Government for exports to Rypee Payment
Area countries; o

(b) ifvso, the details thereof;

(c) whetherthe Government propose to
reiax the ceiling;

(d) if so, the reasons therefor; and

(e) the value of exports made in hard
currency to RPA countries during each of
the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) No, Sir.
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(b) to (d). Do not arise.

(e) The terms of the trade agreements
signed with Rupee Payment countries upto
31.12.91 do not permit exports to orimports
form these countries in hard currency.

Legal Aid Cells

*754 SHRI BLARAJ PASSL:

SHRI DATTATRAYA
BANDARU:

Willthe Ministerof LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the Government have set

- up legal aid cells in the country to provide

legal aid to the poor litigants;

(b) if so, the number of such cells set up
so far, State-wise;

(c) the criteria for setting up of such
cells; and

(d) the funds allocated for the purpose
during 1992-93, State-wise?

THE MINISTER OF LAW, JUSTICE
ANDCOMPANY AFFAIRS (SHRIK. VWAYA
BHASKARAREDDY): (a) State Legal; Aid &
Advice Boards have been set up in all the
States and Union Territories except the
States of Arunachal Pradesh and Mizoram
and Union Territories of Chandigarh, Dadra
and Nagar Haveli and Lakshadweep.

(b) The State Legal Aid and Advice
Boards have also set up independent Cells
in certain States for pre-litigation settliement
etc. The information whereof is being
collected and will be laid on the Table of the
House.

(c) State Legal Aid & Advice Boards set
up Legal Aid Committees at the High Court,
distrinct and in most States even at the
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Taluka level so as to facilitate and provide
. easy access to legal aid to the weaker
sections of the community. ’

(d) The State Legal Aid & Advice Boards
are funded by the respective state
Governments. The Central Government
provides Finacial assistance as and when
requests age received from the State Legal
Aid & Advice boards, on merits. No allocation
of funds, State-wise, is made.

Tiade with Canada

*755.SHRIR. SURENDERREDDY: Wilithe
Minister of COMMECE be pleasedto state:

(a) whether there is a good scope for
increasing exports to Canada;

(b) if so, the steps taken by the
Govemmentin this regard andthe response
of the Canadian government thereto;

(c) whether any Indian team has also
visited Canada in this regard; and

(d) if so, the details thereof and the
outcome of the discussions held with
Canadian Governmentto improve the trade?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (d). Trade between
India and Canada is relatively modest. In
1991-92 (Apr-Jan) Indian exponsto Canada
were 1.05 percent of ali Indian exports and
Canadian exports to Indiawere 0.20 percent
of all Canadian exports. India has usually
had an adverse balance of trade with Canada.
There is scope forincreasing Indian exports
to Canada.

Trade between the two countries is not
governed by a bilateral agreement and
governments do not have direct role in
trade. There is a Joint Business Council in
which representative of the industries of
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both the countries periodically exchange
views for expanding trade.

The sixth meeting of the India-Canada
joint Business Council was held in Toronto
and Montreal in September, 1991. The .
meeting considered inter-alia the recent
developments in Indian and Canadian
economies, Indo-Canadian trade and Indo-
Canadian Industrial Cooperation. The
Council felt that with major changes bsing
effected in ‘Indian trade policies, Indo-
Canadiantrade wouldincrease inthe coming
years. A number of items like coffee, dyes
and preparations thereof, tyres, leather
goods, cottontextiles, readymade garments. -
jewellery, engineering goods, computer
hardware, computer software were identified
fir exports to Canada.

Tea Gardens in West Bengal

*756 SHRI BASU DEB ACHARIA: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the Government of West
Bengal has sent a proposal tor handing over
thetea gardens now underthe management
of the Tea Trading Cooperation of India to
the West Bengal Tea Development
Corporation;

(b) it so, the details thereof; and

(c) the action taken or proposed to be
taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c) A request has
been received from the Chief Minister of
West Bengal for handing--ovet-the
mangement of the gardens ofthe Tea Trading
Corporation of India located in West Bengal
to the West Bengal Tea Development
Corporation Ltd. This request Is unds
examination.
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Export of Cardamom

*757. SHRI V. KRISHNA RAQ: Wil the
Minister of COMMERCE be pleasedtostate:

(a) whetherthere is agreat demand for
Indian cardamomin the intemational market;

(b) the amount of foreign exchange
earned fromthe export of cardamom during
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each of the last three years; and

(c) the steps proposed to be taken by
the Government to boost its export?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). Yes Sir. The
details of exports of cardamom during the
last three years are as under;-

Year Small Cardamom Large Cardamom
Qty. Val Qty. Val.
MT. Rs.Cr. MT. Rs. Cr.
1989-90 180 3.06 787 2.95
1990-91 400 10.87 961 4.31
1991-92 553 16.07 932 476
(Provisional)

(c) The Spices Board has a number of
schemes to increase the production and
productivity of cardamom, with the ultimate
aim of boosting Indis exports through
increased competitiveness. Theseinclude:-

(i) Production and supply of quality
planting material and introdiction
of tissue culture plantlets;

(i) cardamom
programmes;

replanting

(iii) Irrigation and land development
programmes,

(iv) Subsidised supply of pesticides etc.,
to curb diseases anbd pests in the
a cardamom industry;

(v) Population Scientific curing;

(vi) Regulation of auction systehw for
estabilising prices.

The Spices Board also organises buyer-
seller meets with particular
emphasis on our markets in the
Middle East.

[ Translation]

Complaints Against Registered
Companies in Bombay

7758. SHRI SUKDEO PASWAN: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) the number of complaints received
by the government against the companies
registered under the Companies Act, 1956
in Bombay since July to December, 1991
and the names of such companies; and

(b) the action taken by the Government
in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGLAM): (a) 567 complaints
have been received by the Government
against the compaines registered under the
Companies Act, 1956 in Bombay since July
to December, 1991. As regards the names
of such companies. necessary information
is being collected and will be laid on the
Table of the House.

(b) On receipt of complaints against
any company, the matters were processed
for ascertaining the factuial position and for
obtaining the reply of the company, to initiate
further appopritate action under the
Companies Act, 1956.

[English]
Purification of Water

7759. SHRI VISHWANATH SHASTRL:
Willthe Minister of DEFENCE be pleasedto
state:

(a) whether attention of the Government
has been drawn to the news item captioned
‘Pani Sudh Karne Ki Takneek par Kabja"
appearing in the “Navabharat Times" dated
February 22, 1992;

(b) whether a mutti-national company
has been stalling the use of a very simple
indigenous technique to test the polluted
water for the last five years;

(c) i so, the names of the multinational
company; and o

(d) the corrective steps being taken in
this regard?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Yes, Sir.

APRIL 24, 1992

Written Answers 64

(b) No, Sir. Technology has been
transferred to more than one agency on
non-exclusive basis.

(c) Does not arise.

(d) Notappllicable, inthe light of answer
to (b) above.

Import of Spares
7760. SHRI JANGBIR SINGH:

SHRIDHARAM PAL SINGH
MALIK:

Willthe Minister of FINANCE be pleased
to state:

(a) the details of various concessions
allowed for import of spares under project
imports for various industries;

(b) whether sparse are allowed to be
imported under project imports under
Notification No. 9801;

(c) it so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IF THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (c) At

. present, spare parts, other raw materials
(including semo-finished material) or
consumable stores required for the
maintenance of aplantor aproject mentioned
under sub-heading No. 9801.00 of the
Customs Tariff are permitted to be imported
subject to the condition that the value of
such spare parts, other raw materials or
consumable stores does not exceed 10% of
the value of the goods mentioned in the said
sub-heading. Spares imparted in terms of
these provisions attract the same rate of
duty as is applicable to the project of which
they form a part. The present rates of duty
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chargeabile to spares imported for different

types of project are as follows:

Type of project Rate of duty
General project 55%
Electronics projects 50%
Power projects éo%
Coal-pmining projects 30%
Projects for refining 30%
or erude petroleum

Fertilizer projectgs 15%
(d) Does not arise.

Nce Training in Kerala

7761. SHRI THAYAL JOHN
ANJALOSE: Will the Minister of DEFENCE
be pleased to state:

(a) the number of High and Senior
Secondary Schools in Kerala where NCC
training is being imparted at present;

(b) whether the Government have
received any request for starting NCC
divisions in some more schools in Kerala;

(c) i so, whether the Government
propose to start NCCtraining in more schools
in the State during 1992-93; and

(d) if so, the details thereof? *
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(b) The Kerala State Directorate of
NCC has received requests for starting NCC
in more schools.

(c) and (d) Kerala, along with other
States/UTs are to be covered by 20, 000
additional slots of NCC cadets sanctioned
for two years; 1991-92 and 1992-93.
Preference is to be given to Navodaya
Viddyalayas. Precise number of slots to be"
allotted to Kerala has not yet been decided.

Cochin Shipyard

7762. SHRI P.C. THOMAS: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the capital investment of Cochin
Shipyard Limited;

(b)the ways and means by which it was
raised andthe interest per annum in case of
loan;

(c) whetherthe Govemment propose to
convertthe loan advancedto Cohin Shipyard
into equity shares so asto reducethe interest
for capital investment; and

(d) if so, the other steps taken by the
Government to restructure the Cochin
Shipyard Limited?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) and (b). The
total investment of the Government of India
in Cochin Shipyard Ltd. as on31st March, 92

THE MINISTER OF DEFENCE (SHRI  has been Rs. 193. 38 crores. Details are
SHARAD PAWAR): (a) 448. given below:
(Rs. in crores)
S.No.  Description Equity Loan Total
1. Original project 62.96 54.46 117.42
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(Rs. in crorss)
S.No. Description Equity Loan To:al
2 Working capital margin - 4.67 467
3. Vil Plan 11.40 25.18 36.58
4 Annual Plan 91-92 293 293 5.86
S. Ways & Means Advance - 28.85 28.85
Total (in crores Rs) 77.29 | 116.09 193.38

Loans are sanctioned at varying rates of interest depending on dates of sanction. Details
are given below: :

(in percentage)
Normal rate Penal rate
1.  Original project 10.5t1013.0 1310155
foan.
2. Working capital 12510150 15t0 175
margin.
3. VilPian loans 12.5t1017.0 15t017.75
4. Annual Plan 91-92 16 18.75
loans.
S. Ways & Means 17t018.0 19.510 20.75
Advance.

(Note: In respect of original project ioans, the effective rate i 6%, the difflemce being

subsidised by the Gowt.)
(c) and (d). A proposal for capital Export of Computer Hardware.
restructuring of CSL involving conversion of
project-development loans into equity, interst 7763. SHRI ARJUN CHARAN SETHI:

holiday, waiver of interest etc. is under  Willthe Minister of COMMERCE be pleased
consideration of the Govi. ACommittee has 1o state:

been constituted for the purpose and the _

report of the Committes is expected by end (a) the quanity and value of computer
April, 92. hardware exported during each of the ist two
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years and proposed to be exported during
the current year; and

(b) the steps proposed to be taken by
the Government to increase its export?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBRAM): (a) Statisties of the exports
of computer hardware are not maintained in
quantitative terms. The value of copmputer
hardware exported during the last two years
was:-

(Rs. in Crores)

1990-91 Rs. 300

1991-92 Rs. 262

(Source: Electrionies & Computer
Software Export Promotion council)

No. targets have been fixed for the
value of computer hardware to be exported
in 1992-93.

(b) The Government proposes to assist
participation of Indian computer hardware
producers in major inetgernational fairs as
well as in buyer-seller meets etc.

[Translation]
Financlal Assistance by NHB to U.P.

7764. DR. LAL BAHADUR RAWAL:
Will the Minister of FINANCE be pleased to
state: '

(a) whether the Government of Uttar
Pradesh has sought financial assistance
from the Housing and Town Development
Corporation and National Housing Bank for
improving the condition of the hospitals in
the State;

(b) if so, the details thereof; and
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(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Housing and Urban
Development Corparation has reported that
ithas notsanctionedortinanced any scheme
forimproving the condition of any hospital in
Uttar Pradesh. National Housing Bank has
also not received such proposals from the
State Government.

(b) and ( c¢) Do not arise.

[English)
Central Road Fund

7765. SHRI SYED SHAHABUDDIN:
Wilithe Minister of SURFACE TRANSPORT
be pleased to state:

(a)thebalanceinthe CentralRoadfund
as on April 1, 1987 and the total accrual to
the fund during the Seventh Five Year Plan
period;

‘ v

(b) the total funds released to various
States duringthe Seventh Plan period, state-
wise; and

(c) the balance in the fund as on March
31, 19927

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Balance in
the CRF as on 1-4-87 was Rs. 2900.24
lakhs.

Total accruals to the Fund during 7th
five Year Plan Period were as under:-

Year Rs. in lakhs

1985-86 1018.38
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" Year Rs. in lakhs Year Rs. in lakhs

1986-87 1140.49 1989-90 1639.46

1987-88 1290.31 (b) A statement is attached.

1988-89 1415.18 (c) Balance inthe CRF as on 31.3.92is

Rs. 3018.06 lakhs.
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[ Translation)

Import of Gold
776 SHRI DAU DAYAL JOSHI: Willthe
Minister of FINANCE be pleased to state:
(a) the names of the countries and the
agencies through which goid was imported
duringthe lastthree years and the value and

the quantity thereof;

(b) whether any step has been taken to
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discourage the import of the gold during the
last three years; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI
RAMSHWAR THAKUR) (a) Till the
introduction of the scheme recently forimport
of gold by BRIs and returning Indians, no
import of gold was being allowed except for
export production. The particculars of gold
imported by SBI MMTC and HHEC for this
purpose are given below;

sBI HHEC MM.T.C

YEAR QTY. VALUE QTYv. VALUE QTY. VALUE
(Kgs.)  (Rs.inCr) (Kgs.) (Rs.inCr)(Kgs.) (Rs.inCr)

1989-90 6446 14338 1804 38.07 800 15.97

1990-91 5204 107.71 957 21.02 900 18.61

1991-92 - - 3943 132.83 2400  70.00

(b) and (c) As already stated, import of
gold was not being allowed till recently for
domestic consumption. Even for export
production, import by State Bank of India
was disconntiued with effectfrom 1.10.1990
and gold was thereafter made avilable to
S.B.I. from, stocks of confiscated gold with
the Government.

[English)

Widening of N. Hs. in Madhya Pradesh
7767 SHRI V.N. SHARMA: Will the

Minister of SURFACE TRANSPORT be

pleased to state:

(a) whether there is any proposal for
widening the streth of National Highway

No.25 between Hamirpur and Sagar in
Madhya Pradesh whichis nothaving 2lanes
so far;

(b) if so, the details thereof;

(c) whether the stretch of National
Hifghway No. 26 betweenJhansiand Shivpuri
is also having only one lane; and

(d) it so, the steps taken by the
Government to widen these stretches of
National Highways?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) (a) and (b)
There is no National Highway connecting
Hamirpur in Uttar Pradesh with Sagar in
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Madhya Pradesh. Hamirpur is not situated
on any National Highway, whereas Sagaris
situated on National Highway 26 and not on
National Highway No. 25.

(c) and (d). Jhansi and Shivpuri are
connected by national Highway No. 25 and
not by National Highway No. 26. Out of total
92.40 Kms bength between Jhansi and
Shivpuri length of 24.00 Kms is already
having two lane carriageway, and widening
totwolanes isinprogressin22.25Kms. The
remaining length of 46.15 Kms will be taken
up for widening in a phased manner
depending upon availability of funds and
finalistion of the 8th five Year Plan.

[Translation)

Pension to Ex-Servicemen

7768. SHRI BHUWAN CHANDRA
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KHANDURI: Will the Minister of DEFENCE
be pleased to state:

(a) the total number of applications
reveived by the Government regarding
pension to Ex-servicemen during the last
one year, State-wise;

(b) the number of Ex-servicemen to
whompension has already been sanctiuoned
and the number of cases pending rejected,
State-wise; and

(c) the time by the which a decision is
lekely to be taken on the pending cases?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (c). State-wise
statistics of pension claims of ex-Servicemen
are not amintained.

The number of pension claims from ex-
servicemen during the last one year ending
on 31.3.92 is given below:

Retiring/Service
Penxsion claims

Disability
Pension claims

(i) Army 39,939
(i) Navy 1,792 15,012
(iii) Air Force 4, 651
Total 46,382 15, 012
Grand Total: 61,394

Out of the above, the total number of penssnon cla|ms sanctioned, rejected and/or
pending finalisation are as under;

No. of cases No. of cases No. fo cases
sanctioned rejected pending
1. Retiring Service
Pension
Army 39,774 NIL 165
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No. ofcases  No. of cases No. fo cases
sanctioned rejected pending

Navy 1,792 NIL NIL
Air Force 4,63 1 17
46,199 1 182

2. Disability Pension .

Sanctioned Rejected Pending
9, 925 4,967 120
56, 124 4,968 302

[English]

Muttilateral Investment Guarantee
Scheme

7769. SHRISANAT KUMAR MANDAL:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Govemment have.
decided now to join the Mulitilateral
Investment Guarantee /Agency (MIGA);

(b) i so, the reasons for changing the
Govermment’s earlier stand notto join MIGA;
and

(c) the benefits likely to accrue to India
by Joining MIGA?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR); (a) Yes, Sir.

(b) The Bank has agreed to adopt the
time frame of various MIGA provisions
according to our reqyirements.

(c) MIGA will help to provide guarantee
toforeign ivenstmentin lndia and also protect

Indian investments abroad.
[Translation)
Losses to M.M.T.C.
7770. SHRIGOVINDRAO NIKAM: Will
the Minister of COMMERCE be pleased to

sate;

(a) whether the Minerals and Metals
Trading Corporation is running in losses;

(b) if so, the amount thereof and the
reasons therefor; and

(c) the action being taken by the
Government in this regard?

~ THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Na, Sir.

(b) and (c) Do not airse.

[Englishy

Asset Management Company by U.T.L
7771. SHRI PARASRAM

BHARADWAUJ: Willthe Minister of FINANCE
be pleased to state:
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(a) whether the Unit Trust of India has
joined hands with major mutual fund in the
USA to float a new ‘asset mangement
company’ in India’ and

(b) if so, the details of the Memorandum
of Understanding siged recently between
UTland Alliance Capital of the United States
in this regard?

THE MINISTER OF STATE'IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWR THAKUR): (a) and (b). Unit
Trust of India has signed a Memorandum of
Understanding with Alliance Capital
mangement Inc. of USA to set up an asset
management company in India with an
authorised share capital of Rs.200 million
and an issued capital of Rs. 100 'million 51
per cent of the share capital is proposed to
be contributed by the Unit Trust of India and
the remaining by the Alliance Capital
Management Inc. The Business activities
proposed include, inter-alia, management
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of assets of international & domestic
investors. country Funds, Consultancy,
research and advisory services inand outside
India. It is proposed that the joint venture
company will have seven directors of whom
fourwillbe nominated by Unit Trust of India.

Loans Advanced by Public Sector
Banks in Karnataka

7772. SHRI S.B. SIDNAL: Will the
Minister of FIANCE be pleasedto state: the
average ratio of loans advanced and deposits
in the public sector banks in Karnataka
during 1990-91 and upto 31 December,
1991, district-wise? S

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): The Credit; deposit Ratio of all
scheduled commercial banks, District-wise
in Karmataka as at the end of March, 1991
and Septmeker 1991 (Latest available) is
given in the Statement.

STATEMENT |
STATE/DISTRICT C: D-RATIO(%)
March 91  September

KARNATAKA 85.8 80.8
Bangalore Rural 85.5 86.2
Bangalore Urban

Belgaum 64.8 64.0
Bellary 1045 103.0
Bidar 78.0 73.6
Bijapur 66.2 65.4
Chikmagalur 941 99.9
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STATE/DISTRICT C: D RATIO(%)
March 91  September
Chitradurga 91.5 86.6
Dakshina Kannada 76.2 69.9
Dharwar 68.5 69.1
Gulbarga 72.6 70.6
Hassan 78.9 : 81.8
Kodagu 67.1 753
Kolar 77.4 75.0
Mandya 81.0 774
Mysore 75.3 74.6
Raichur 96.9 883
Shimoga .10&4 100.7
Tumkur 71.0 68.3
Uttar Kannada 52.3 48.6
Production/Export of Pepper THE DEPUTY MINISTER IN THE

7773. SHRI A CHARLES: Will the
Minister of COMMERCE be pleasedto state:

(a) the quantity of pepper produced
during each of the last three years;

(b) the quantity of pepper estimated to
be produced during the current year,

(c) the quantity and value of pepper
exported during the currentfinancial year so
far and the details of orders in hand for the

export of pepper; and

(d) the steps being taken by the
Government to promote its export?

MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHED) (a) and (b).
Estimated production of pepper in India
during the last three years are as under:-

Year Production (MT)
1988-89 44160
1989-90 55190
1990-91 48980

(Provisional)

Estimates for 1991-92 have not yet
become due from the States.
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(c) Details of export ot pepper during 1990-91 and 1991 92 are given below;-

Year Quantity (MT) Value (Rs. Crores)
1990-91 29985 102.40
1991-92 . 20565 74.21

(Provisional)

Source: Shipping Bills/Exporters' Returns/DGCI&S, Calcutta

(d) Spices Board takes several
measures for increasing export of spices
including pepper. These include sending
delegations abroad, arranging buyer-seller
meets, participating inimportantinternational
fairs and exhibitions, promoting exports of
value added forms of peppersuch as pepper
oil and oleoresing, green pepper products
etc; upgrading the quality of pepper, brand
promotion and logo promotion.

Handloom Goods manufactured by
Cooperative Weavers societles

7774 SHR|I BAPU HARI CHAURE: Will
the Minister of TEXTILES be pieased to
state:

(a) the number of Primary Weavers
Cooperative Societies in the country
particularly in the State in Maharashtra at
present, district-wise;

(b) the details of the handloom goods
manufactured by these societies during the
last three years, year-wise; _

(c) whether any stocks have been
accumulated with these socisties and also
with Apex Body andif so, the details thereof;
and

(d) the steps taken/proposed to be

taken by the Government in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES(SHRI ASHCK
GEHLOT): (a) Thera are estimated 20, 002
Primary Weavers Cooperative Societies in
the country out of which 842 societies are
reported form the State of Maharshtra. A
statement showing district-wise break-up of
Primary Weavers Cooperative Societies in
Maharshtra as reported by the Government
is enclosed.

(o) The details of handioom goods
manufactured by the Primary Weavers
Cooperative Societies in Maharashtra, as
reported by the State Government, during
the last three years are as under:

Year Production of goods
‘ " (Rs. in lakhs)

1989 2904

1990 2189

1991 2681

(c) Yes, Sir. The position of accumulated
stocks of handloom goods with Primary
Weavers Cooperative Societies/Apex
Socleties of Maharashtra is as under:
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Particulars 1989 1990 1991

1.Primary Handloom (Rs. in lakhs)

Weavers Coopeas-

tive Societies 690 770 720

2. Apexr Societies 612 771 624

TOTAL 1302 1481 1344

(d) (i) Ongbing scheme of Marketing

(ii)

Development Assistance whereby
assistance is provided by the Central
andthe State Government on matching

- basis for liquidation of stocks is being
availed of by the State of Maharashtra

as a measure to reduce the
accumulation ofthe stocks of handlocm
goods producedin the handloomsector.

Governement of India provides 20%
rebate shared equally by the State

(ii)

Government for participating agencies
innationallevel exhibitions forreduction
of accumulated stocks of handioom
goods. )

Priority in procurement is given to
handloom products by the Central
Government as a measure to reduce
stocks. A subsidy at the rate of Rs. 3.40
per sq. metre is given by the Central
Governmentforhelping, amongst other
things. in marketing of Janta cloth
produced by handloom societies.

STATEMENT

Nurnber of Primary Haridloom Weavers Co-operative Societies in Maharashtra State

Districtwise Break UP

Sr. No. Name of District No. of Primary Handloom
Weavers Coop. Societies.

1, Bombay 11

2 Thane 2

3. Sindhudurg 1

4. Nasik 13

S. Dhule 8

6. Jalgaon 8

7. Ahamadnagar 34
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Sr. No. Name of District No. of Primary Handloom
Weavers Coop. Societies.
8. Pune 12 -
9. Satara 5
10. Sangli 10
11. Solapur 178
12. Kolhapur
13. Aurangabad 3
14. Jalna 8
1S. Parbhani 5
16. Beed 19
17. Nanded 25
18. Osmanabad 5
19. Latur 9
20. Akola 2
21. Amravati 7
22. Wardha 9
23 Nagpur 404
24, Bhandara 33
25. Chandrapur 8
26. Gadchiroli 3
Total 842
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Opening of Bank Branches in Bihar

7775 SHRINAWAL KISHORE RAI: Will
the Minister of FINANCE be pleased to
state:

(a) the target fixed for Bihar under
branch extension programme of the
nationalised banks during Seventh five Year
Plan period;

(b)the number of licenses issued by the
Reserve Bank of India for opening the
branches of rural banks during the said
period;-and

(c) the per-capita investment made by
the Commercialbanks in Biharincomparison
to the national average investment till the
end of Seventh Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) There was no specific target
fixed for Bihar under branch expansion
programme ofthe nationalised banks during
Seventh Five Year Plan. The Branch
Licensing Policy 1985-90 (co-terminus with
Seventh Five Year Plan) was framed with
the basic aim of achieving acoverage of 17,
000 population (1981 census) per bank
office in rural/semi-urban areas in each
block and also to eliminate wide spatial gaps
in the availability of banking facilties.

(b) On the basis of the list of identified
centres forwarded by Government of Bihar,
the Reservebank of Indiaallotted 384 centres
to commercial banks including 164 centres
to Regional Rural Banks in Bihar during the
said period. In addition to the above
allotments underthe Branch Licensing Policy
1985-90, 239 additionalcentres were allotted
after adoption of Service Area Approach to
commer cial banks including 4 centres to

Regional Rural Banks.
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(c) Data comparing the per capita
investments made by commercial banks in
Bihartothe national average in the Seventh
Five Year Plan (1985-90) is being collected
and will be laid on the Table of the House to
the extent possible.

Long Term Loans to Cooperative
Spinning Mills in Maharashtra

7776. SHRIVILAS MUTTEMWAR: Will
the Minister of TEXTILES be pleased to
state:

(a) whether the Government haw.
received any request or memorandum
regarding the need of providing long-term
laons through various sources to the
coopertaive spinning mills in Maharashtra;

(b) whether the State Government has
also made recommendations to the Union
Government in this regard; and

(c) if so, the details thereof and the
action taken by the Union Government so
far in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a)to (c). Financial assistance to
Coopertive Spinning Mills is provided by
financial Institutions such as national
Cooperative Development Corporation
(NCDC). NCDC has not received any
proposal or memorandum from State
Government of Maharashtra for providing
long term loans to Cooperative spinning
Mills in Maharashtra.

[English)

Compensation to Displaced Persons
Due to Midhani Factory in A.P.

7777 SHRI DHARMA BIKSHAM: Will
the Minister of DEFENCE be pleased to
state: '
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(a) whether the Government have
acquired the land for Midhani factory in
Rangareddy district of Andhra Pradesh;

(b) if so, the details thereof;

(c) the number of persons displaced,
village-wise;

(d) the details of compensation or
employment provided to the affected
persons;

(e) the number of persons yet to be
provided employment orcompensation; and

(f) the time by which they would be
provided employment and compensation?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). Yes, Sir.
During 1975, 64 Acres and 26 Guntas of
land was acquired by the Government from
six indiviauals of villages Karmanaghat and
Jillelaguda of Ranga Reddy District of Andhra
Pradesh.

(c) None.

(d) An amount of Rs. 26.5 lakhs was
paid as compensation. One persons who
applied foremployment in 1978 was offered
ajob.

(e) None.
(f) Question does not arise.
Jalad Rahat Yo]ana of Gicy

7778 SHRIRAM NAIK: Willthe Minister
of FINANCE be pleased to state:

(a) whether the Government are aware
that the General Insurance Corporation of
India (GIC) has recently introduced “ Jalad
Rahat Yojana" for quick settlerment of Road
Accident claims;
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(b)if so, the details thereof including the
number of claim cases settled so far under
the scheme;

(c) the number of road accident claims
pending for more than one year as on
February 1, 1992; and

(d) the reasons forthe delay in settlement
of these claime?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) to (d) Due to increase in the
number of road accidents, there has been
considerable increase in the number of
applications filed for compensation before
the Motor Accident Claims Tribunals
(MACTSs) all over the country in the recent
past. Therefore, the insurance companies
have been making use of forums like
conciliation and lok Adalats for early
settlement of the claims pending with
MACTSs. In spite of this, the number of road
accident claims pending with the MACTs in
the country ason 1.2. 1992 is around 1. 75
lakh cases. In order to expedite settlement
of such claims in the motor third party
claims, very recently a new scheme called
Jald Rahat Yojana has been introduced.
Under the Scheme, a penelconsisting of a
retired judge of MACT, amedical practitioner,
and a retired inswarance executive who is
conversant with the motor insurance,
constituted by the State Legal Aid Board,
recommends fair and resonable
compensation to be given to the affected
party in the thrid party claims taking into
account the present trend of court awrds.
Under this Scheme, which is presently
restricted to Bombay, Calcuttaand Madras,
the clamants can diectly approach the
insurance company where the vecehicle is
insured for gelting expenditious
compensation payments.
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Cases pending in Supreme court/High
Courts

7779. SHRIP.P. KALAPERUMAL: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether a number of Central
Govemment court cases are pending in
various High Courts and Supreme Court;
and

(b) it so, the court-wise details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTRY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARMANGLAM): (a) and (b) The
information is being collected and will be laid
on the Table of the House.
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Cases filed in Supreme Court/High
: Courts

7780 SHRI BHAGAWAN SHANKAR
RAWAT: Willthe Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state; the number of cases filed in Supreme
Court and various High Courts during the
year 1991 and the number of cases disposed
of, court-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGLAMY): (a) The inforamtion
in respect of Supreme Court and six High
Courts is furnished in the attached
Statement. Similar information in respect of
remaining 12 High Courts is being collected
and will be laid on the Table of the House.

STATEMENT

Number of cases filed and disposed of by the Supreme Courts and High Courts during

the year 1991.
Name of the Court No. of cases

Filed Disposed of
Supreme Court 42215 93102
High Courts
it tices
1. Bombay 81378 73595
2,. Andhara Pradesh 33990 24746
3. Kerala 64837 51627
4. Punjab & Haryana 79869 77352
5. Madhya Pradesh 52398 49217
6. Sikkim 117 113
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Irregularities in Disposal of
confiscated Goods

7781. SHRI MADAN LAL KHURANA!:
Will the Minister of FINANCE be pleased to
state:

(a) the details of the irregularities in
respect of accounting and disposal of
confiscated goods in Delhi Customns House
noticed by the government during the last
three years;

(b) the action taken thereon; and

(c) whether the confiscated goods sold
by the Customs house to other agencies are
being sold by these agencies at much higher
rates to public than by the customs retail
ship; and

(d) it so, the steps taken by the
Governmentinthis regard andto keep more
items for sale to the public directly by the
Customs retail shops rather than other
agencies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMEHSWAR THAKUR): (a) and (b). No
irregularity in respect of accounting and
disposal of confiscatedgoodin Delhi Custom
House has been noticed during the last
three years.

(¢) No such instance has come to the
notice of the Delhi Custom House.

(d) Normally, confiscated consumer
goods are sold in bulktothe National Consuer
Co-operative Federation/registered Co-
operative Scotties/State Civil Supply
Corporation, etc. for being i n turn sold in
retailthrough Shakari Bhandar, Super Bazar,
etc. Asmall portion of confiscated consumer
goods are also sold in retail through customs
retail shops but preference is given to sale
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in bulk for obtaining quick returns and
optmum utilisation oif storage space, etc.
However, Delhi Custom House proposes to
increase the quantity of goods being soid
through the retails shop of Delhi Custom
House.

Soﬂwane Exports

7782. SHRIGCPI NATH GAJAPATHI:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether there is vast scope for
increasing software experts fromthe country;

(b) it so, the steps takento increase its
exports;

(c) the targeis set for the export of
software during Eightir Five Year Plan; and

(d) the detaiis thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRi P.
CHIDAMBARAM): (a) Yes, Sir.

(b) The Governmenthas takenanumber
of steps which include inter-alia, exemption
fromincometax on sofiware exportearnings,
liberalisation in the import of computer
suystems for software exports to
confassionai rates of import duty under the
Capital Goods Export Promotion Scheme,
selting up of software technology parks in
India under a scheme of Depariment of
Electronics, conducting market surveys,
buyer-reller meets, contact promotion
programmes and seminars.

(c) and (d). No targets have been been
fixed.

Export of Pepper

7783. PROF SAVITHRILASHMANAN:
Willthe Minister of COMMERCE be pleased
to state:
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(a) whether any variety of pepper
produced in Keralais banned in some of the
foreign countries;

(b) it so, the details thereof; and

(c) the steps taken or proposed to be
taken by the Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEE): (a) No, Sir.

(b) and (c). Do not arise.

Writ petitions on service matters
pending in Delhi High Court

7784. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state:

(a) the number of admitted wirit petitions
relating to service matters of the employees
of the autonomopus bodies pending for final
disposal by the Division Benches of the
Delhi High Court as on March 31, 1992;

(b) the number of petitions likely to be
finally disposed of during the year 1992; and

(c)the steps taken/proposedtobetaken
for early disposal of these petitions?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
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AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGLAM) (a) to (c). The
information is being collected and will be laid
on the Table of the House.

Rubber Cultivation

7785. SHRI UDDHAB BARMANT Will
the Minister of COMMERCE be pleased to
state:

(a) whether rubber is being grown in all
the Stetes of the North-East region;

(b) if so, the areas covered under rubber
plantation in each State in this region;

(c) the amount allocated to each State
during 1991-92 for encouraging rubber
plantation;

(d) whether there are any rubber
research facilities in North Eastern region;
and

(e) if not, the steps proposed to be
taken to provide research facilitates in that
region?

THE MINISTER OF STATE IN THE
MINISTRY O COMMERCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir.- ——

(b) and (c). The areas covered under
rubber plantation andthe amount expended
during 1991-92 for encouraging rubber
plantation in each State of the North-East
region, are given belo:-

State Area Amount Spent
(in Hectares) (in Rs./Lakhs)
Tripura 17,120 152.00
Assam 9,380 110.00
Megahalaya 3.880 58.00
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STATE AREA AMOUNT SPENT

(IN HECTARES) (IN Rs./LAKHS)
Nagaland 1,395 20.00
Manipur 1,215 8.00
Mizoram 1,100 2.00
Arunachal Pradesh 41 2.00
Total:- 34,131 552.00

(d) and (e) The Rubber Board has
established a unit of the Rubber Research
Institute of India in Guwahati during 1985.
This is known as the Research Complex for
North-Eastern Region. The Complex has
Regional Stations at Sarutari in Assam,
Tura in Meghalaya, Kolasib in Mizoram and
Taranagar in Tripura.

Construction of Bridges in Uttar
Pradesh

7786. SHRIANAND RATNA MAURYA:
Willthe Minister of SURFACE TRANSPORT
be pleased to state: ‘

(a)A whether the Union Gavernment
provide anv assistance for construction of
bridges in the States;

(b) if so, the details of the rules for
providing grants thereto;

(c) whether any proposal for
construction of a bridge in Chahnian near
Varanasi on the river Ganga is pending with
Union Government since long; and

(d)if so, the stepstaken by Government
to provide funds for construction

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT

(SHRI JAGDISH TYTLER): (a) and (b)
Constitionally, Central Gowt. is primarily
responsibility for development and
mai: tenance of roads declared as National
Highways only. All roads otherthan National
Highways are essentially the responsibility
of State Govts. However in order to assist
the State Gowvts. in road development, loan
assistance is providedfor bridges also under
Loan Assistance Porgramme for State
Roads of inter-State or Economic
Importance. Under this Programme, 50%
loan is provided for inter-State bridge and
100% ioan is providedfor inter-State bridge.

(c) No, Sir.
(d) Does not arise.
Foreign Banks

7787. DR.Y.S.RAJASEKHARREDDY:
Will the Minister of FINANCE be pleased to
state:

(a) the names of the tforeign banks
which have been permitted o operale inthe
country;

(b) the terms and conditions on which
they are allowed to tunnction;

(c) the names of the Indian banks
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including the non-nationalised banks which
have been permitted to operate in foreign
countries, country-wise; and

(d) whether the terms and conditions
are the same for Indian banks as those
given to foreign banks in India?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The names of foreign banks
having their branches in India are given in
Statement-| attached.

(b) Permission to foreign banks for
opening branches in India is granted by the
reserve Bank of India (RBI) interms of the
provisions of the Banking Regulation Act,
1949. While granting such permission to
foreign banks, RBl among other things take
in to consideration the following factors:-

(i) The international standing of the
applicant bank and its financial postion.

(i) Thetrade and economic relationship
between the country of Forigin of the
applicant bank and India. Forgein banks
operating in India are also requiredto comply
with statutory requirements under various
banking and other laws.

(c) The names of Indian banks and the
countries where they have branches are
given in Statement |l attached.

(d) The terms and conditions for entry
of Indian banks in foreign countries differ
form country to country and depend on the
regualtions prudentail requirements
prescribed by the monetary authorities of

the countries concerned.
STATEMENT |
Sr. No Name of the Foreign Bank

1. AMERICAN EXPRESS BANK
LIMITED
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Sr. No Name of the Foreign Bank

2. BANK OF AMERICANT AND SA

3. CITIBANK N.A

4. BRITISH BANK OF THE MIDDLE
EAST

5. STANDARD CHARTERED BANK

6. BARCLAYS BANK PLC

7. BANQUE NATIONAL DE PARTS

8. BANQURE INDOSUEZ -

9.  SOCIETE GENERAIE

10. CREDIT LYONNALS

11.  BANK bF TOKYO LIMITED

12.  SAKURA BANK LIMITED

13. THE SANWA BANK LIMITED

14, DEUTSCHE BANK

15  ANZ GRINDLAYS BANKPLC

16.  HONGKONG AND SHANGHAI
BANKING CORPORATION

17. ABU DGABJ COMMERCIAL BANK
LIMITED

18.  BANK OF OMAN LIMITD

19. OM AN INTERNATIONAL BANK

20. BANK OF BAHRAIN AND KUWAIT
BSC

21.  BANK OF NOVA SCOTIA

22. BANK OF CRDIT AND COMMECE
INTERNATINAL (OVERASES) LTD.

23. ABN-AMRO BAN N.V.

24. SONALI BANK
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Woollen Export

7788 SHRIMATIVASUDNHARA RAJE:
Willthe Minister of TEXTILES be pleasedto
state:

(a) whether the woollen exports have
suffered a serious set back due to
devaluation of the rupee; and

(b) if so, the extent to which the export
willbe reduced on account of the devaluation
of rupee?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b) Consequent upon
devaluation, the cost imported wool has
gone up. However, as per the estimates
available, the woollen exports during 1991-
92 will be higher than the exports during the
pervious year.

[Translation)
Time limit for court Cases

7789 SHRI PHOOL CHAND
VERMA:
DR. LAXMINARAYAN
PANDEY:

SHRIB,L. SHARMA PREM:
Will the Minister of LOW, JUSTICE
AND CIMPANY AFFAIRS be pleased to
state:
(a) whether the Government are aware
that the courts take several years to decide
cases;

(b) it so, whether any time limit is
proposed to be fixed for deciding case;

(c) if so, the detail thereof; and

(d) if not, the reasons therefor?

APRIL 24, 1992
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGLAM): (a) Governemnt is
aware of the delay in disposal of cases.

(b) No. Sir.
(c) Does not airse.

(d) tis not considered practicable to fix
a speicific time limit for disposal of cases in
Courts as such disposal deponds upon a
number of factors such as following
prescribed procedures designed to ensure
Justice, accumulation of old cases. institution
of large number of new cases etc.

Smuggling of cloth

7790 SHRI BHOGENDRA JHA: Willthe
Minister of FINANCE be pleased to state:

(a)the details ofthe cases of smuggling
of indigenous cloth from Bihar to Nepal
detected during the year 1991, month-wise;

0) the details of persons involved in
such smuggling activities and the action
taker by the Government in each case; and

{-) the steps taken or proposed to be
taker oythe Governmentto check smuggling
of clc 1?

T: = MINISTER OF STATE IN'THE
MINISTRY OF FINANCE (SHRI
RAME . HWAR THAKUR): (a) Customs
authori. s have not detected any case of
smuggl 3 c!indigenous cloth from Biharto
Nepal du ng the year 1991.

(b) ar.. (c) Does not arise inview of (a)
above.
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Bank Credit

7791. PROF .K.V. THOMAS: Will the
Minister of FINANCE be pleased to state:
the total amount of bank credit of each of the
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nationalised banks during 1991:922 __

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): The total outstanding amount of
Bank Credit of nationalised banks as on 7th
February 1992 (latest available) is given in
the statement attached.

STATEMENT
S. No.  Name of the Bank Rs. in crores
1. Allahabad Bank 3015.0
2. Andhra Bank "1750.5.
3. ” Bank of Baroda 6643.5
4. Bank of India 6381.3
5. Bank of Maharashtra 1811.6
6. .Canara Bank 7178.0
7. Central bank of India 6290.9
8. Corporation Bank 943.6
9. Dena Bank 16909
10. Indian Bank 4710.1
11. Indian Overseas Bank 2954.1
12. New Bank of India 1047.3
13. Oriental bank of Commerce 1640.3
14. Punjab national Bank -7511.2
15. Punjab & Sind Bank 1412.9
16. Syndicate Bank 3334.8
17. Union Bank of India 3595.5
18. United Bank of India 2668.4
19. UCO Bank 3160.6
20. Vijaya Bank 1510.8
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Import of Copper
7792. SHRIVISHWESHWARBHAGAT:
Willthe Minister of COMMERCE be pleased
1o state:

(a) the quantity of copper impored
during each of the last three years and the
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value thereof; and

(b) the measures being taken to meet
the shortage of copper in the country?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The quantity and value
of copper andcopperarticles imported during
the last three years are as under:

Year Qty.(‘000kg.) Value (Rs. lakhs)
1989-90 182493 74055(p)
1990-91 192258 82{11 3(p)
1991-92 96172 ;3490(p)
(Apt-Dec.) P: Provisional)

(b) Copper is allowed to be imported
freely under the current Export and Import

policy.
[English}
Manindra-BT Mills

7794. SHRI NANI BHATTACHARYA:
Will the Minister of TEXTILES be pleasedto
state:

(a)whether after Nationalisation in order
to make Mainidra-BT Mills in West Bengal
viable serveral steps such as modernisation
of plants and machineries, reorganisation
etc. were recommended by the Expen
Committee on Textile Industries in 1985;

(b) if so, the details thereof and the
steps taken by the national Textile
Corporation in this regard; and

(c) how much pro-gress hasbeenmade
so far?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) and (c) Do not arise.

[Transiation)

Pay Scales of Scientists in Central Silk

Board
7795. SHRI RAM  TAHAL
CHOUDHARY:
SHRI HARI KEWAL
PRASAD:

Will the Minister of TEXTILES be
pleased to state:

(a) whether a decision was taken in
1984 to bring about a party in the pay scales
of scientists working in Central Sik Board
with those in 1ACR;

(b) i so, the reasén for implementing
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these decision so far in Gentral Silk Board;
and

(c) the time by which these are likely to
be implemented?

THE MINISTER OF STATE FOR
TEXTILES (SHRI ASHOK GEHLOT): (a)
and (c) No Sir. However, inJune, 1991 the
Central Silk Board had submitted a proposal
tothe Governmentfor adoption of the revised
pay sacles for its scientific personnel as
applicable to ICAR scientific personnel. In
October , 1991 the Central Silk Board was
askedtofurnish certainclarifurnished by the
BoardinJanuary, 1992. The proposalis now
being considered further and a decision will
be taken keeping in view the Financial and

- other implications involved.

Export of Minerals
7796. SHRI GIRDHARI LAL

BHARGAVA: Will the Minister of
COMMERCE be pleased to state:

(a) the amount of foreign exchange
earned from the export of minerals during
each of the last three years;

(b) whether the Government propose
to increase the export of minerais during the
current financial years; and

(c) if so, the extent thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI P.

CHIDAMBARAM): (a) The amountoftoreign
exchange earned from exports of minerals
and ores during each of the last three years
has been as under.
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Value
Year (Rs. in crores)
1989-90 1715.63(P)
1990-91 1739.72(P)
1991-92 1841.59 (P)

(Apr. '91-Jan’92)

(P) Provisional

(b)and(c). Exports of minerals are permitted
both on controlled and de-controlled basis.
No Exporttarget has beenfixedfor 1992-93.

[English)

Reservations for Scleduled Castes /
Scheduled Tribes on the Post Senior
Scienti ic Assistants

7797. SHRI RAM VILAS PASWAN:
SHRIMATI SARCJ DUBEY:
SHRI RAM PRASAD SINGH:

Will the Minister of DEFENCE be
pleased 1o state:

(a) whether in pursurence of the 1985
Arbitration award the senior scientific
assistants (8SA) in the Defence Research
and Development Organistaion were given
the pay scale of 2375-3500 (Ks. 840-1040
lilrd CPS scale) and 40 point roster for
Scheduled Castes/Scheduled Tribes was
being followed;

(b) whetherthe Depanment of Personal
has issued contrary guideiires to the effect
that the pay sclae is not a promotion scale
and that 40 paint roster for Scheduled

Castes/Scheduled Tribes is not applicable;
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(c) whether the Government have
reconsidered the issue;

(d) if so, the decision taken by the
Government in this regard; and

(e) it not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) Yes, Sir.

(b) When approached for clarification,
Depitt. of Personnel & Tranining have advised
us that since promotion is not invivoed,
reservation for SC/ST should not be
applicable.

(c) Yes, Sir.

(d) While the issue was under
consideration on the basis of the Depit of
Personnel’s clarification, an application by
non SC/ST SSAs was filed in Central
Administrative Tribunal, Bangalore which
has held the reservation to be unlawful. No
final decision has been taken as an Special
leave Petition (SLP) has been filed in the
Supreme Court.

(e) Does not arise.
Smuggling of vintage Cars
7798. SHRI GURUDAN KAMAT: Will
the Minister of FINANCE be pleased to

state:

(@) whetner smuggling ol vinlage carsis
continuing;

(b} if so, the reascns therefor;

(c) the number of such cars smuggled
so far; and

(d) the steps taken or proposed to te
taken by the Government in this regua?
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THE MINISTER OF STATE IN THE
MINISTRY OF FIANCNE (SHRI
RAMESHEWAR THAKUR ): (a) to (d) In
march 1991, three vintage cars and one toy
carwere exportedfrom!.C.D., Ahamedabad
on the basis of forged documents by mis- .
declaring these as “Indian Handicrafted
Assembly Unit (L.M.V.)". The madus
operandi was analysed and dissemenated
to the field formations, which were also
alerted against such smuggling. Since then,
ncinstance of smuggiing of vintage cars has
been reperted.

Export of Fruits

7799. SHRIN. DENNIS: Willthe Minister
of COMMERCE be pleased to state:

(a) whether the Govemment propose
to promote to the infrastructure facilities for
the promotion of export of fruits;

(b) if so, the details thereof;

(c) the varieties of fruits proposed to be
exported during the cumrent year; and

(d) the countries 1o which these are
proposed to be exported? -

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHDEE): (2) and (b).
Promotion of infrastructurai faciiities is a
continuous process. Agricultural and
Processed Food Products Export
Development Authority (APEDA) has a
scheme for development of infrastructure
under which assistance is provided for
improvement in post-harvest handling and
purchase of specilised transport units for
perishabla horticultural products.

(c) & (d). Under the present Expor
import Policy, export of all types of fruits |s
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freely allowed. Howeverthe main fruits being
exported from India are mangoes, grapes,
chickoo, custard apple, pomegranate, water
melons, apples, various citrus fruits etc. and
the major markets are UAE, Bangladesh,
Nepal, Saudi Arabia, Kuwait, Oman, UK,
etc.

[ Translation}

Visit of Tailwanes Trade Delegation

7800. SHRI CHHANTRAPAL SINGH:
Willthe Minister of COMMERCE be pleased
to state: :

(a) whether a Taiwanese trade
delegation visited India recently;

(b)if so, the outcome of the discussicns
held; and ’

(c) the trade areas in which the said
delegation had shown interest?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHDEE): (a) Yes, Sir; a
Taiwanese trade delegation soon sored by
Chinese National Association of Industry
and Commerce (CNAIC) visited India at the
invitation of Federation of Indian Chamber
of Commerce and Industry (FICCI).

(b) CNAIC and FICCI signed an
Agreement for the formation of a Joini
Business Cooperation Commitiee an z5n
March, 1892.

(c) Engineering goods, textiles, petro-
chemicals, cement, electronics, days and
auto castings were some of the areas which
figured in the discussions between the two
sides.
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Walving ot Farmers Loans in Madhya
Pradesh

7801. SHRI RAMESHWAR PATIDAR:
Wil the Minister of FINANCE be pleased to
state: .

(a)whetherthe nationalised banks have
provided loans ranging from Rs.50thousand
to Rs. 3 lakhstothefarmers living by the side
of big rivers of Madhya Pradeshforinstalling
pipelines and electric motors;

(b) whether the Government propose
to wiave-of the loans of these farmers;

(c) it so, the details thereof;

(d) whether the Government propose
to provide fifty percent subsidy on such
pipelines;

(e) if so, the details thereof; and

) if not,v the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) National Bank for Agriculture
and Rural Development (NABARD) provides
refinance support to the banks who provide
loans for various schemes for installing Lift
Irrigation System by the sides of river. The
size of the loan and interest charged
thereupon will depend upon the investment.
required for the execution of such projects>

(b) and (c). Under Agricultural and Rura!
Debt Relief (ARDR) Scheme, 1390, the
overdues which gualitied tar det teliel W

eligiole borrowers were witten-oil, Thete s

noproposaltowaive oft the loansingeneral.
Any case of hardship forproviding relief can
be looked into by the banks on merits.

{d) to (f). NABARD have reported that
they have no information regarding proposal
for providing subsidy for such Project.
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Contribution by LIC

7802. SHRI GANGA DHARA
SANIPALLI: Will the Minister of FINANCE
be pleased to state:

_(a)the contributionby LICtothe Seventh
Five Year Plan; and

(b) the amount LIC is planning to
contribute in the Eighth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The LIC of India has contributed
atotal amount of Rs. 15,358 Crores for the
specified areas of investment during the
Seventh Five Year Plan (1985-86 to 1989-
90).

(b) During the Eighth Five Year Plan
(1992-93 to 1996-97) the Corporation is
likely to invest an amount of Rs. 30,000
Crores.

[Transiation)
Law Books in Hindi

7803. SHRIBARE LAL JATAV: Willthe
Ministerof LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether Hindi version of certain law
books is still not available;

(b) if so, the details thereof;.and

{c) the steps being taken by the
Government to make available the Hindi
varsion of those books?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
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COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): (a) to (c). There is
no scheme of translating all available law
books in Hindi. Law books like other books
can be translated only with permission of
copyright holders. The work of translation as
well as writing of original law books in Hindi
is underscheme for encouraging production
of law books in Hindi. Under this scheme,
prizes are awarded to the best law books
written or published in Hindi. Writing of
original law books in Hindi and translation of
legalclassics by selected authors on coritract
basis is also sponsored under the scheme.
So far 28 books have been published in
Hindiunderthe scheme. Out of these, copies
of 21 books are available for sale. The
revised edition of one book is under printand
there is no demand for ti.\e remaining 6
books. A statement giving the names of
these 6 books is placed on the Table of the
House. :

STATEMENT
List of Books written underthe Scheme
of writing original law books in Hindi copies

of which are not available

1. Bharatiya Samvidhan ke Pramukh
Tatva by Dr. Praduman Kumar Tripathi.

2. Madhya Pradesh Bhu-Vidhi by Shri
Shivdayal Parmeshwardayal Srivastava.

3. Private Antarrashtriya Vidhi by Dr.
Paras Dewan.

4. Antarrashtriya Vidhi ke Pramukh
Nimaya by Dr. Subhash Chandra Khare.

5. Uttar Pradesh Bhu-dhriti Vidhiby Sh.
Umesh Kumar.

6. Ayakar Vidhi by Sh. N.L. Jain.

7. Apkritya Vidhi ke Sidhant by Sh.
Sharman Lal Aggarwal. (Under Print)
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Taxes from Sugar Mills

7804. SHRI RAM NAGINA MISHRA
Will the Minister ot FINANCE be pleased to
state:

(a) the total amount of tax received by
the Union Govemment annually from the
sugar mills in the country; and

(b) the details thereot, State-wise?

VAISAKHA 4, 1914 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) and (b). The

- amount of State-wise tax collected in 1990-

91 from sugar by way of excise duty levied
under the Central Excise & Salt Act, 1944,
the Additional Duties of Excise (Goods of
Special Importance) Act, 1957 and cess
levied under the Sugar Cess Act, 1982 is
given in the Statement attached.

STATEMENT

State-wise Excise Revenue from Sugar

(Rs. in Crores)

S.No. States Excise Revenue
1990-91
1 2 3 B
1 Andhra Pradesh 30.81
2 Assam, Maniupur, Méghalaya. Mizoram
Nagaland, Tripura & Arunachal Pradesh 0.76
3 Bihar 18.19
4 Punjab, Himachal Pradesh, Jammu &
Kashmir and the U.T. of Chandigarh 18.56
5 Haryana and the U.T. of Dethi 17.13
6 Goa 0.56
7 Guijarat and the U.Ts. of Dadra & Nagar
Haveli and Daman & Diu 37.24
8 Karnataka 42.95
9 Kerala and the UT. of Lakshadweep | 0.50
10 Madhya Pradesh 3.93
11 Maharashtra | 214.55
12 Orissa 0.81
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S.No. States Excise Revenue
1990-91
1 2 3

13 Rajasthan 0.95

14 Tamil Nadu and the UT of Pondicherry 50.66

15 Utter Pradesh 164.55

18 West Bengal, Sikkim, and the U.T. of the

Andaman & Nicaber (slands 0.09
Total 602.24

* As per Departmental records and inclusive of additional excise duty & cesss.

[English}
implication of Budget on Exports

7805, SHRI M.R.
KADAMBURJANARTHANAN: Will the
Minister of COMMERCE be pleasedtostate:

() whether the Bombay Chamber of
Commerce and Industry has sent a
representationto the Governmentregarding
implication of budget proposals on exports;

(b) if so, the details thereot; and

{c) the action taken or proposed to be
taken by the Government thereon?

THE MNISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P..
CHIDAMBARAMj: (a) Yes, Sir.

(b) The Bombay Chamber of Commerce
& Industry has suggested, inter-alia,
availability of export-related imports at the
official exchangerate, liberalisation of norms
for grant advance licences, adquate
incentives for deemed exports, Grant of

Exim Scrips at official rate for exports eftected
up 10 29-2-1992, liberalisation of end usg of
15%foreign exchange retained by exporters,
special benefits for Export House, Trading
House & Star Trading Houses, reduction in
export credit interest rates, etc.

(c) The new Export-import Policy for
the period April 1992, March 1997,
announced by the Government on 31st
March 1992 has taken care of most of the
suggestions relating to trade contained in
the representation submitted by the
Chamber. :

Bridge Over Kholap and Indravati
Rivers

7806. SHRI MANKU RAM SODHI: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a)whetherthe Government of Madhya
Pradesh has senf any proposals for
construction of bridges across the Kholap
and Indravati rivers in the State; and

(b) if so, the reaction of the Government
thereto?
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THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) and (b). The
State Government of Madhya Pradesh have
not sent any proposal for construction of
bridges across river Kholap, which has
reported by the State Public Wosks
Department, does not fall in Madhya
Pradesh. However, Government of Madhya
Pradesh have proposed construction of high
levelbridge across river indravatiin place of
existinc submersible bridge at Km.220/2 on
National Highway No. 16 during the Vllith
Plan which is set 10 be tinalised.”

Discussion about Stick Public Sector
Units

7807.SHRISHRAVAN KUMARPATEL:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Government have
discussed with World Bank, International
Monetary Fund and Asian Development
Bank officials aboutthe problems of sickness
of public sectcr undertakings in India;

(b) if so, the specificissues and proposals
discussed; and
(c) the precise outcome of these talks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ({SHRI
RAMESHWAR THAKUR): (a) to (c). This
matter has been raised in discussions with
the IMF and the World Bank, and the GOI's
standinthis regard has been spelt outinthe
Letter of Development Policy dated
November, 11, 1991and Letter of Intent
dated August 27,1991 ‘which have been
placed on the Table of the House.

Supply of Fabrics to Defence by NTC
7808. SHRIMOHAN RAWALE: Willthe

Minister of TEXTILES be pleased to referto
thie reply givento Unstarred Question No.916
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on February 28, 1992 and state:

(a) the reasons for which the .
Government instructions in respect of
purchases by Defences from N.T.C. had to
be withdrawn in Novermber, 1990;

(b) whether before the Defence placed
the purchase orders, the samples of uniform
fabrics are required 10 be approved bv the
National Test House, Kanpur;

(c)whetherthe samples of N.T.{: were
already approved by the National Test House
and the supplies effected thereater did

meet the quality norms and the
specifications: and

(d) the particulars of major suppliers of
livery requirements/uniform fabrics to
Defence indicating the metergage and the
value involved for the financial years 1990-
91 and 1991-92?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Government has not
instructed Defence to withdraw placing orders
on NTC since November, 1990. Instead
Government decision now is for Defence to
place its orders for fabrics on NTC on a
revised systemofprice preference as against
earlier system of placing orders omr Single
Tender basis.

(b) and (c). Yes, Sir.

(d) Information is not available with the
Ministry of Textiles.

[ Trans/ation)

Increase In Fares of Inter-State DTC
Buses

7809. SHRIMUMTAZ ANSARI: Willthe
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Govemment propose
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to increase fares of inter-state long route
buses of DTC;

(b) if so, the percentage of fare likely to
be increased;

(c) the date from which the increase in
fares is likely to be effected; and

(d) the reascns therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (d). No,
Sir. DTC charges fares in its inter-state
buses onthebasis oftariff rates as applicable
in the respective States/UTs.

[English)
Legal Aid to Women Litigants

7810. DR. K.S. SOUNDARAM: Will the
Ministerof LAW,JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether there is any separate
scheme forproviding legal aid to the women
litigants; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): (a) and (b). No
separate scheme exists for providing legal-
aid to women litigants. But women have
been taken care as a class by itself and are
being provided legal-aid right form Munsiff
Court/Civil Court to the Supreme Court of

India, irrespective of their income ceiling.

Visit of the IMF Team
7811. SHRI RUP CHAND MURMU:

Will the Minister of FINANCE be pleased to
state: ”
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(a) whether an IMF team visited India
during March, 1992;

(b) if so, the objectives of the visit;

(c) the outcome of the discussion held
with the team;

(d) whether the Govemment propose
to have a larger loan from the IMF under
extended fund facilities; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWASR THAKUR): (a) to (d).. A
mission Visited India inn March, 1992 to
review with the Government the Standby
Arrangement entered into with the IMF as
alsoforperiodical consultations under Article
IV of the Afticles of Agreement of IMF.
These discussions were satisfactory.

(d) and (e). Decisioninthis regard is yet
to be taken. :

Security Duty for DRDO Sclemlsté

7812. SHRI SUDARSAN
RAYCHAUDHURAI: Will the Minister of
DEFENCE be pleased to staie:

(a) whether the scientists of Defence
Research and Development Organisation
(DRDO) are required to perform security
duty outside office hours in the DRDO
laboratories all over the country;

(b) if so, whether the scientists on
security duty are properly equipped for the
job;

(c) whether the Government have any
scheme to entrust this jobtotrained security
personnelin place of scientists thatthey can
justity with thelr Research work;

N



137 Written Answers
(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR]): (a) No Sir. There is
however a practice of detailing a duty officer,
on turn basis, after office hours for general
duties.

(b) Does not arise.

(c) to (e). Security duties are already
being performed by trained defence security
personnel including Defence Security Corps.

[Translation)

Withdrawal of Green Line Buses

7813. DR. RAMESH CHAND
TOMAR:
SHRI PRABHU DAYAL
KATHERIA:
SHRI VIJAY NAVAL PATIL:
SHRI RAM  KRISHNA
KUSMARIA:

Will the Minister of SURFACE
TRANSPORT be pleased to state:
(a) the total number of Delhi Transport
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Corporation buses playing in Delhi and on
inter-state routes separately at present;

(b) the total number of Green Line
Express buses alongwiththe details of areas
covered by these buses;

(c) whether the DTC has" withdrawn
Green Line Buses fromsome areas recently;

(d) it so, the number of buses withdrawn;
and

(e) the reasons therefor?

- THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) As on
20.4.92.3950 DTC buses were operating to
city routes and inter-state routes
respectively..

(b) As on 20.4.92, 240 buses were
operating on Green Line routes. Details of
areas covered are given in statement
attached.

(c) to (e). Yes, Sir. 56 buses have been
withdrawn from Green Line routes as these
were not being patronised sufficiently by the
commuters.
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[English}

Sefting up of Sub-Officers of CCI & E

7814. SHRIMATI DILKUMARI
BHANDARI!: Will the Minister of
COMMERCE be pleased to state:

) whether sub-officers of the Chief
Controllarof Imports and Exports have been
set up at different places of the country;

®) B so, the details thereof alongwith
in_i locations as on March 31, 1992,

(c)whetherthe Government proposeto
set up such a office at Gangtok in near
future; and

(d) if so, the time by which it is likely to
be set up?

THE MINISTER OF STATE OF THE
MINESTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). Presently,
there are 32 sub-offices of the Chief
Controller of Imports & Exports located at
different places in the couptry. These sub-
officers have been set up from time to time.
The jurisdiction, location and the level of
these sub-offices are given in Appendix II-B
of the Hand Book of Procedures 1990-93
(as amended from time to time).

c) and (d). No such proposal is under
consideration with the Govemment. *
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Cases pending in High Courts

7815. SHRIB. DEVARAJAN:
SHRI S.B. SIDNAL:

Willthe Ministerof LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) the number of criminal and civil
cases pending in the various High Courts as
on date, court-wise;

(b) the number of cases out of those
pending for more than three, five and ten
years, category-wise; and

(c) the steps being taken to expedite the
disposal of long pending cases?

THE MINISTER OF STATE IN THE
MINISTRYOF PARLIAMENTARYAF FAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): (a) and (b). The
available information is fumnished in the
Statement attached.

(c) The Judge strength has been
increased from time to time. The various
Courts have taken suitable steps such as
grouping of cases involving common
questions of law, giving priority to cases
requiring quick disposal, constitution of
sepecialised benches, etc. 1o expedit the
disposal of cases. The various
recommendations made by the Arrears
Committee, which examinedthe problem of
arrears in Courts, have been sent to all
concemed Central Ministries, High Courts
and State Governments for necessary
followup action.
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Price of FCV Tobacco
7816. PROF. UMMAREDDY

VENKATESWARLU: Will the Minister of

COMMERCE be pleased to state:

(a) whether the aveage price of the
Flue-Cured Virginia tobacco in Andhra
Pradesh has fallen down steeply during the
cumrent seasons as comparedto the previous
year; :

(b) if so, the details thereof and the
reasons theretfor; and

(c) the steps proposed to be taken by
the Government for the revival of the market
price for FCV tobacco?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) to (c). As on
10.4.92 i.e, at the end of Sth week of
auctions, the average price released for a
quantity of 50.13 M.Kgs. sold is Rs. 30.05
per Kg. as against 67.54 M.Kgs. of tobacco
sold at an averrage price of Rs. 32.23 per
Kg. for the corresponding period last year.
However, the ruling average price is much
above the Minimum Support Price (MSP)
fixed for various grades of tobacco by the
Commission for Agricuftural Costs and Prices
under the Ministry of Agriculturefor 1991-92
crop, and well above the Minimum
Guaranteed Price (MGP) mutually agreed
between the growers and traders. It also
compares well with the average price of Rs.
14.69 per Kg. obtainedforthe year 1989-90.

[Transiation}
Loan From IMF

7819. SHRI N.J. RATHVA: Will the
Mnister of FINANCE be pleased to state:

‘a) whether the Government had
aecced <ot to utilise the amount received
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from Intemational Monetary Fund for impornt
purposes;

(b) if so, the amount form LLM.F. loan
already spent for import purposes; and

(c)whetherthe Government proposeto
spendthe |.M.F. money only onthe schemes
meant for increasing India’s developmental
growth?

MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a)to (c). Amount
received{romthe IMF are notearmarkedfor
specific imports but enter the consolidated
reserves. These receipts augment capital
flows necessary for maintaining a viable
balance of payments consistent with our
development needs.

Arrest of Smugglers

7819. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of FINANCE be
pleased to state:

(a) the number of foreign nationals
arrested by various enforcement agencies
during the year 1991 fortheirinvolvement in
smuggling activities and the countries to
which they belong; and

(b) the number of Customs employees
rewarded by the Government for detecting
smuggling cases during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) 216 (no.
provisionally) persons belongingto countries
such as Nigeria, SriLanka, Pakistan; Nepal,
Turkey, Indonesia, Czechoslovakia, France,
Germany, Bangladesh, Britain, Myanmar,
Afghanistan, South Africa, Australia etc.
have been arrested for their involvement in
smuggling activities by the various
enforcement agencies during the calendar -
year 1991.
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(b) 38973 number of monetary rewards
were paidto the officers/staff of the Custems
Department during the financial year 1990-
91. Several officers have received such
payments more than once. The statistics Is
not maintained calendar year wise.

Disbursement of Foreign Loans to
States

7820. SHRI KODAKANI GOWDANA
SHIVAPPA: Will the Minister of FINANCE
be pleased to state:

(a) whetherseveral State Governments
have represented to the Union Government
at recently held Planning Commission
Meetings regarding the method of
disbursement of foreign aidto states received
from foreign countries and agencies like
World Bank;

(b) if so, the facts and details in this
regard;

(c) whether undue amount of foreign
aid is kept by the Central Government itself,
without releasing it to States, even though it
is earmarked for a particular State
Government project and such funds are
diverted by Centre for some of its own
projects;

(d) is so, the reasons therefore; and

(e) the steps being taken to release the
full amount of foreign assistance to the
concerned States in time?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a)and (b). 100%
foreign aid is released to the States in the
social sector projects and projects aimed at

~poverty alleviation. For projects in other
sactors, 70% of aid received is transferred
to the States. States have been requesting

VAISAKHA 4, 1914 (SAKA)

Written Answers 166

for 100%transferin allthe externally assisted
projects.

(c) to (e). No, Sir. The question of
central transfer of foreign aid to States has
been under constant review since 1976,
when for the first time, a decision was taken
to transfer 25% of external assistance to
states.

Security Printing Presses and Mints

7821. SHRIMATI RITA VER:4A:

SHRIN.K. BALIYAN:

Willthe Minister of FINANCE be pleased
to state the details and iocation of existing
security printing presses and mints in the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): There are two security printing
presses and four mints in the country; as
under:

PRESSES

1. India Security Press, Nashik Road. .

2. Security Printing Press, Hyderabad.

MINTS

1. India Government Mint, Bombay.

2. India Government Mint, Alipors,
Calcutta.

3. India Government Mint, Hyderabad.

4. India Government Mint, NOIDA.
Funds for Fxpanslon of Major Ports

7822. SHRI RAMA KRISHNA

KONATHALA: Will the Minister of SURFACE
TRANSPORT be pleased to state:
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(a) whether the Government allows
major portsto raise funds throughinstitutional
funds for their expansion programmes;

(b) if so, the details thereof; and
(c) if net, the reasons therefor?

THE.MINISTER OF STATE IN THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDI2H TYTLER): (a) Under the
provisions of the Major Port Trusts Act,
1963, Major Ports can raise institutional
funds with the previous sanction of the
Central Government .

(b) and (c). So far, need for such
berrowing has not arisen.

Facllities for Setting up Joint Ventures
Abroad

7823. SHRIK.V. THANGKA BALU: Will
thie Minister of COMMERCE be pleased to
state:

(a) whether there is a greater scope for
Indian businessmento set up joint ventures
abroad in view of the changing global
anonomic scenario;

(b) it so, whether the Government
proposeto substantially liberalise the facilities
for Indian businessmen in this regard; and

(c) if so, the details thereof?

THEE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI! P.
CHIDAMBARAM): (a) to (c). Revision of
guidelines for setting up overseas joint
ventures and wholly owned subsidiaries is
under consideeration of the Government.

Cotton Yarn Units

7824. SHRI PRAKASH V. PATIL: Will
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the Minister of TEXTILES be pleased to
state:

(a) whether cotton yarn is produced
more than the requirement in the country;

(o) the production capacity of cotton
yarn units in the country during 1990-91
alongwith the extent to which the production
was made, unit-wise;

(c) whetherthe Govemmentproposeto
make necessary arrangements for
maintaining the availability of adequate raw
material to cotton yarn producing units so
that installed capacity is fully utilised; and

(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTER OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b}. Theinstalled spindle
capacity inthe countryin 1990-91was 26.53
millien. The Production of cotton yarn during
1990-91 was 1467 million kgs. As there are
around 1100 units engagedinthe production
of Yarn, the unit-wise extent of production
and capacity is not centrally maintained.

(c) and (d). The Cotton Advisory Board
periodically reviews the position cf availability
and requirement of cotton for thé domastic
textile industry to enable the Gowvt. to make
necessary arrangements for maintaining
the availability of adequate raw material.
The Gowt. has recently decided to import
upto two lakh bale of cotton exclusively for
convers:on to hank yarn for the Handloom
Sector, so as 1o ease the availability of
cotton Yarn within the country.

Categories of Exporters
7825. SHRI PRITHVIRAJ CHAVAN:
Willthe Minister of COMMERCE be pleased

to state:

(a) whether certain category of
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exporters have been given higher Exim
entitlement of 40% as against 30% for other
industries in the Exim Scrip Scheme;

(b) whether in the new rupee
convertibility scheme all such distinctions
are over, an¢

(c) it s, the alternative supportproposed
to be extended o those exporters?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (2) and (b}. Yes, Sir.

(c). Presently, nc such proposalis under
consideration.

[Translation)
Duty Free Import of Cotton

7826, SHRI!NITISH KUMAR:
DR. MAHADEEPAK SINGH
SHAKYA: '
Will the Minister of TEXTILES be
pleased to state:

(a) whether the Government have
permitted some of the textile mills to improve
duty free cofton recently;

(b) it so, the quantity of cotton for which
permission has been granted; and

(c) the reasons for taking such a
decision?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (c). Keeping in view the
demands of the handloom sector for supply
of hank yarn at reasonable prices,
Govermment has decided to allow airport of
upto2lakhbales cf cotton free of import duty
by spinning mills authorisec hy the Textile
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Commissioner under programme for supply
of hank yarn to the handloom sector.
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India’s Share in World Trade

7827. SHRIUPENDRANATH VERMA:
Willthe Minister of COMMERCE be pleased
1o state:

(a) the percentage of India’s share in
world trade during the year 1989, 1390 and
1991,

(b)the reasons forcontinuous tallin this
percentage; and

(c) the steps taken by the Government
fo increase it?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). India’s share
in the world trade was constant at 0.59
percentduringthe years 1389and 1990. No
firm figures of global trade are available for
1991.

{c) several chances in trade policy were
introduced since July 1991 aimed at
strengthening exportincentives, eliminating
a substantial volume of import licensing and
rationalising the imponrt tariff structure. In the
Budget for 1992/43, rupee was made partially
convertible to encourage generation of
foreign exchange and regulate imports
throughthe price mechanism, besides tariff.
These have been further consolidated inthe
new Exportaims to promote the productivity,
modernisation and competitiveness of Indian
industry and thereby to enhance its export
capabilities. Besides, the Government has
taken other steps which include reducing
controls through licensing, simpiification of
procedures for export, activisation of Board
of Trade, bilateral discussions with select
countries, interaction with national
organisctions of Trade and Industry etc.



171 Wiritten Answers
[English] -

Loans to Farmers

7828. SHRIMATI DIPIKA H.
TOPIWALA:
SHRI MAHESH KANODIA:
SHRI DATTARAYA
BANDARU:

Willthe Minister of FINANCE be pleased
to state:

(a) whetheranytargets have beenfixed
for grant of loans to farmers by the
nationalised banks during 1992-93; and

(b)if so,the detailsthereof; State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Banks do not fix state-
wise/Year-wisetargets for providingfinancial
assistance to various categories of
borrowers. However, public sector banks
have been asked to raise the proportion of
their credit 1o priority sector to 40% of their
total advances. Direct Finance extended to
agriculture (including allied aclivities) is to
reach 18% of theirtotal credit. The advances
to weaker. sections, which includes small
and marginal farmers andlandless cultivators
and artisans, are to reach a level of 10% of
their total credit or 25% of the priority sector
advances.

Production Potential of Tea Gardens

7829. SHRI JITENDRA NATH DAS:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether the Government have any
proposaltoincreasethe production potential
of the tea gardens under Tea Trading
Corporation of India TTCI in North Bengal;

(b) if so, the details thereof; and
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(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). A viability report
in respect of alithe gardens under TTCthas
been got prepared. Based on this report,
TTClI is trying to take up development
activities such as replantation, infilling,
rejuvenation etc. within the financial
resources available.

Safety in Metal and Steel Factory

7830. SHR!I RAM KAPSE: Will the
Minister of DEFENCE be pleased to state:

(a) whether C & AG in para 30 of his
report No.8 of 1991 (Union Government)
has made some observations regarding
safety considerations in the Steel Melting
Shop of the Metal and Stee! Factory;

{b) if so, the facts and details in this
regard;

(c)whetherthe Government have taken
steps ormeasuresto preventsuchaccidents
in future;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Yes, sir.

(b) to (d). A statement is attached.
(e) Does not arise.
" STATEMENT
An accident took place on 28.11.1988
at9.25p.m.inthe 151ton arciurnace of the
Steel Melting Shop (SMS) of the Metal and

Steel Factory, resulting ininjury to 7 workmen
and damage to the shop building. One
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workman sccumbed to the injuries in the
Base Hospital (Bamrack pore) later. The
Board of Inquiry constituted by the General
Manager of the Factory in Novemnber 1988,
observed that the accident had occurred
due to leakage of molten metal into the pit
through the porous plug area of the ladle
fitted with the furnace and the explosion
consequent upon the molten metal coming
into contact with accumulated at the botttom
of water at the pit.

2. The C & AG has, in this context,,
observed in para-30 of his Report No.8 of
1991. (Union Gowvt.)thataproduction ioss of
Rs. 147 lakhs, expenditure on repairs to the
tune of Rs. 8.23 lakhs and loss of life (in one
case) and injuries to six workmen could
have been avoided had safety considerations
been not ignored.

3. The imputation in the Audit Para that
safety considerations were ignored have
notbe an accepted bythe Ordnance Factory
Board as the safety regulations prevalent at
the time were being observed. However,
tfollowing the accident, a safety audit
inspection was conducted in the factory by
the Controller of Safety, Kirkee, Pune in
December 1988. The suggestions made by
him have been implemented except for one
suggestion which is not feasible of
implementation. The safety measures
suggested by the Board of Enquiry have
also been implemented. The more important
andsignificant measures tak?n inthis regard
are given below:

(i) The pit has been repaired and water
seepage brought under control. Clearing of
the pit and slag pit is also being done,
regularly. Crane cabin has been provided
with safety measures to avoid excessive

heat sparks.

(ii) Lifting tackles and chains are being
tested periodically.
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(iii) positioning of the porous plug and
tightening of the bottom plate, condition of
the nut bolts, split pin, spring washer etc.,
are checked after every heat and replaced
suitably, if required. T

(iv) Safety equipment such as a fibre
glass helmet, handgloves, Goggles, leather
shoes, Asbestos apron etc., are provided to
persons working in the Steel Melting Shop.
Persons are impressed upon to use these
items while on operation.

[Translation]
Recmhnient Centres

7831. "SHRI NARAIN SINGH
CHAUDHARY: Will the Minister of
DEFENCE be pleased to state:

(a)the names of the recruitment centres
for amred forces in Haryana;

(b) whether the Government have any
proposal to open more recruitment centers
in the country;

(c)if so, the details thereof, State-wise;
and

(d) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Haryana has the
following Recruitment Centres:

(i) Branch Recruitment Office,
Rohtak.
(i) Branch Recruitment Office,
Hissar.
(i) Branch Recruitment Office,
Charaki Dadri
(iv) Branch Recruitment Office, and
HQr. Recruiting Zone, Ambala.
(v) Airmen Selection Centre,
Ambala.
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(b) and (c). It is not proposed to set up
new recruitment centres at present.

(d) The existing Recruitment Centres
are considered adequate for the
Application System of Recruitment
introduced in 1988.

[Engiish}
. Development of Sericulture
7832. SHRI K. THULASIAH

VANDAYAR: Willthe Minister of TEXTILES
be pleased to state:

(a) whether sericulture has become a
cottage industry inthe country andif so, the
details thereof;

(b) the States inwhich it is being actively
undertaken;

(c) whether the Government have
Identified some more areas to develop
sericulture in the ccuntry;

(d) if so, the detaiis thereof; State-wise;

(e) whether the Government have
allocated some lunds in the eighth Five
Year Plan for the purpose;

(f) if so, the details thereof; state-wise;
and :

(g)the tatalturnover of the said industry
in the country through out the year?

THE MINISTRY OF STATE OF
TEXTILES (SHRI ASHOK GEHLOT): (a)
Sericulture Is an ago-based industry
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comprising agro based activities (like
mulberry cultivation, silkworm rearing etc.)
and cottage based activities involving
processing of cocoons uptotabric production.

(b) Mulberry sericulture is being
practiced vigorously in traditional states like
Karnataka, Andhra Pradesh, Tamilnadu,
Jammu & Kashmir and West Bengal. Tasar
culture (forest based activity) is in vogue in
the State of Bihar, Madhya Pradesh, Andhra
Pradesh & Maharashtra. Muga & Ericulture
is practised mainly in the States of Assam &
Meghalaya.

(c)and (d). Aworid Bank/Swiss assisted
National Sericulture Project is being
implemented in selected areas of the twelve
ncn-traditional states for development of
sericulture (viz. Assam, Bihar, Gujarat,
Himachal Pradesh, Haryana, Kerala,
Maharashtra, Madly Pradesh, Orissa,
Punjab, Rajasthan and Uttar Pradesh) in
addition to traditional states.

(e) and (f). Besides specific intensive
sericulture development project, Central Sitk
Boardis also implementing many schemes/
programmes including R& D and assistance
programmes for overall development of
sericulture industry in the country. these
scheme/programme are very general and
applicable to all States. Statewise breakup
of provision proposed by the CSB for
sericulture developmentunder Central sector
during VIt plan (1992-97) is given in the
statement below.

(g) The ultimate product of sericulture
silk industry is silk fabrics. Based on annual
silk productioninthe country, itis estimated
thatthe turnover of the silk fabrics is around
Rs. 2200 crores.
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STATEMENT
{Rs. in lakh)
S.No. Name of State Provision proposed for Vill plan
(1992-97)
1. Andhra Pradesh 513.46
2. Assam 1443.56
3 Arunachail Pradesh 121.24
4, Bihar 1723.43
S. Gujarat 66.38
6. Himachal Pradesh 36.48
7. Jammu & Kashmir 644.39
8. Karnataka 2416.18
9. Madhya Pradesh . 433.41
10. Maharashtra 381.37
1. Manipur 263.51
12. Meghalaya 491.60
13. Mizoram 80.83
14. Nagaland 140.61
15. Orissa 631.32
16. Punjab 36.48
17. Rajasthan 94.6‘1
18. Sikkim 23.80
19. Tamil Nadu 515.68
20. Tripura sa.m
21. Uttar Pradesh 85439/
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S.No. Name of State Provision proposed for Vill plan
(1992-97)
22. West Bengal 1365.45
23. Kerala 80.22
24. Haryana 36.48
Total:- 12446.00
[Translation) (d) the steps taken by the Government
to fill up these posts?
Vacant Posts of SC/ST in D.T.C.

7833. DR. MAHADEEPAK SINGH

SHAKYA: Will the Minister of SURFACE
TRANSPORTDe pleased to state:

(a) whether a cell has been set up in
Delhi Transport Corporation to protect the
rights of Scheduled Castes employees;

(b) if so, the date on which the cell was
set up;

() the total number of posts reserved
for Scheduled Castes/Scheduled Tribes lying
vacant in the Corporation, category-wise;
and

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) and (b). Yes,
Sir. Acelito protect the rights of the scheduled
Castes and Scheduled Tribes employees
was set up in the Delhi Transport Corporation
on 4-2-1978.

(c) The details are as given in the
statement.

(d) As per the standing instructions, in
the case of non-availability of SC/ST
candidates from Employment Exchange,
the vacant posts are filled up by advertising
the same in the leading newspapers.
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Private Mutual Funds

7834. SHRI SARAT CHANDRA
PATTANAYAK: Wilithe Minister of FINANCE
be pleasad to state:

(a) the number of applications received
from the private companies to float mutual
funds;

(b) whether any time limit has been
prascribed to process their propqsals;

(c}) it s, the details thereof;

{d) whether the Government propose
to permit private Mutual funds to invest in
Govemment securities; and

{e} if sc. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) The Securities
and Exchange Board of India had received

30 applications for floating Mutual Funds as .

on Aprii 16, 1992.

(b) The guidelines for Mutual Funds do
not prescribe any time limit to process the

proposals.

{c) Does not arise.

(d)and (e). Interms of guidelines issued
by the Government, Mutual Funds including
private Mutual Funds are permittedtoinvest
in transferable securities primarily in the

capital market.

Institute of Nuclear Medicine and
Allied services.

7835. SHRI K. RAMAMURTHEE
TINDIVANAM,: Will the Minister of

APRIL 24, 1992
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DEFENCE be pieased to state:

(a) whether the Institute of Nuclear
Medicine and Allied Services, (INMAS) has
been turned into a hospital rather than the
research centre;

(b)the ration of efforts/rasources used
in patient diagnosis and research currently
being undertaken by INMAS;

(c) whether the dental department in
INMAS has been set up;

(d) if not, the reasons therefor; and

(8) whether the Government propose
1o take necessary steps to set things in
order in INMAS so that research does not
suffer?

THE MINISTER GF DEFENCE (SHRI
SHARAD PAWAR]): (a) No. Sir.

(b) 25 percent for patient diagnosis and
75 percent for research activities
approximately.

(c) A small dental unit has been set up
on INMAS to support a R & D Study Project.

(d) Does not arise.

(e) Not applicable in tt:e light ot answer
10 (a) above.

Trade Agreement

7836. SHRIN.K. PALIYAN:
SHRIRAM SINGHKASHWAN:

Will the Minister of COMMERCE be
pleased to state:

(a) the number of trade agreements
signed by the Government with foreign
countries during 1990-91;
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(b) the main financial features of these
agreements; and

(c) the estimated increase in the export
of indian goods due to these agreements?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). The trade
agreements with Poland, Czechoslovakia
and Rwanda were singed during 1990-91.
Whilethe trade agreements with Poland and
Rwanda provides for trade in convertible
currency, the trade agreement with
.Czechoslovakia provides tor trade in non-
convertible Indian Rupees.

As far as Rwanda is concerned there
hasbeen anincrease of about 85% in Indian
exports to Rwanda during April-December,
1991 as comparedto April-December, 1990.
The increase in exports to Poland and
Czechoslovakia during the same period is
about 15% and 55% respectively.

Import of Fire Control System for Tank

7837. SHRI JEEWAN SHARMA: Will
the Minister of DEFENCE be pleased to
state:

(a) whether C & AG in this Report No.
12 of 1990 (Union Government, Defence
Service, Army and Ordance tactories) has
made some observations regarding the
import of fire control system for tank;

(b) if so, whetherthe Government have
taken any action in this regard,

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR} (a) Yes, Sir.

VAISAKHA 4, 1914 (SAKA)
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(b) to (d). As per the prescribed
procedure, Action Taken Notes (ATNs) on
the remedial action taken on observations
made in the C & AG reports are to be
submittedtothe Public Accounts Committee,
through the Director General of Audit
Defence Services (D.G.A.D.S.). The ATNin
respect of Para 17 of the C & AG report for
the yearended 31 st. March 1989 has been
sent to the D.G.A.D.S. for their clearance,
betore it is submitted to the P.A. C. for its
acceptance.

Funds for National Highways

7838. SHRI SANDIPAN BHAGWAN
THORAT: - —
SHRI BHEEM SINGH PATEL:

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) the funds provided for maintenance
of existing National Highways vis-a-vis
construction of new National Highways,
separately during the lasi three years, year-
wise and State-wise; and

(b) the funds actually utilised during the
same period?

THE MINISTER OF THE MINISTRY
OF SURFACE TRANSPORT(SHRI
JAGDISH TYTLER): (a) and (b). A detail
statementshowingthe fundéﬁovided year-
wise and State-wise for maintenance of the
existing National highways during the.last
three years and the expendilure incurred
correspondingly is given in statement:l.
During the same period the dptails of
provided for development of National
Highways including works cn new National
Highways are shown in Statement - Il along
with expenditure reported.
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Investment by Private Sector in PSUs

7839. SHRI M.G.. REDDY: Will the
Minister of FINANCE be pleased to state:

(a) the total amount invested by private
sector in the public sector undertakings
during the last three years; and

(b) the total amount taken by private
sector from the financial institutions during
the above period?

APRIL 24, 1992

Written Answers 200

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!I DALBIR
SIGNH): (a) Information in the manner
soughtis notbeing collectedby Government,
Government, the Department of Public
Enterprises complies limited information
relating to investments by ‘foreign parties’
and ‘other Indians’ in public sector
enterprises. The details of such investments
as on 31-3-91, in so far as they relate to
other Indians, are as under:

(Rs. in crores)

Equity Capital Loans

Other Indians

97.87 23067.13

(b) The total amount disbursed by the Industrial Development Bank of India (IDBI),
Industrial Finance Corporation of India (IFCI), Industrial Credit & Investment Corporation of
India (ICICI) and Industrial Reconstruction Bank of India (IRBI) to the private sector during

the last three years is given below:

Disbursements (Rs. in crores)
1989-90 1960-91 1991—92
(Provisional)
IDBI 3309.4 2780.9 3782.3
IFCI 875.3 12454 1340.5
ICICI 782.8 1239.4 1637.3
IRBI 116.5 111.6 144.2
Total: 5084.0 5§377.3 6940.3

Construction of Ring Road in
Bangalore

7840. SHRI H.D. DEVEGOWDA: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Government have

received any proposal fromthe Government
of Karnataka for construction of a ring road
to avoid National Highway Traffic in the
Bangalore city;

(b) if so, the details.thereot; and
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(c) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c). A
proposalforpre-feasibility study of Banglore
byepass has been received from the
Government of Karnatakain February 1992.
This will be considered in due coursa subject
to finalisation of the Demand of Grants for
1992-93.

NCC Scheme in Private Schools

7841. SHRI BHUPINDER SINGH
HOODA: Will the Minister of DEFENCE be
pleased to state:

(a) whether students enrolied in
recognised private schools are excluded
from participating in the NCC Scheme;

(b) if so, the reasons therefor;

(c) whether the Government have any
proposal to extend the scheme to cover all
therecognised private schools inthe country;
and

(d) if so,, the details of the proposalsin
this regard?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) No. Sir.

(b) Does not arise.
(c) No, sir.
(d) Foes not arise.

Loan Assistance to Machilipatnam Port
in Andhra Pradesh

7842. SHRI V. SOBHAN-
ADRAEESWARA RAO
ADDEE:

VAISAKHA 4, 1914 (SAKA)
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SHRI BOLLA BULLI
RAMATAH:
Will the Minister of SURFACE

TRANSPORT be pleased to state:

(a) whether the technical experts
committee appointed by the Government of
Andhra Pradesh has revealed that
Machilipathnam Port can serve the country
to considerable extent in matter of exports
and imports, if slight modification-.and
improvements are taken up;

{b) if so, whetherthe Union Government
proposeto provide any assistance or foreign
loanforthe development of Machilipathnam
Port;

(c) if so, the details thereof; and

(d) if not, the reasons therefore?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): {a) Development
& Management of intermediate/minor ports
is the concern of the respective State
Governments and this Ministry is not aware
of any such report.

(b) to (d). Does not arise.

U.A.E. Aid to India

7843. DR. P.R. GANGWAR:: Will the
Minister of FINANCE be pleased to state:

(a) whether the United Arab Emirates
has agreed for 200-m aid to India;

(b) if so, the details thereof; and

_ {(c)the projects forwhich the assistance
is being provided?

THE MINISTER OF STATE IN THE
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MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No. Sir.

(b) and (c). Do not arise.
[Transiation)
Rewards to Informers of Black Money

7844. SHRI LAL BABU RAL Will the
Minister of FINANCE be pleased to state:

(a) whether the persons providing
informationto income Tax Department about
the black money are rewarded;

(b) if so, the norms therefor;

(c)the amount of black mcney detected
as result of this scheme during 1990-91 and
1991-92;

(d)whether some complaints regarding
irregularities in giving rewards to informers
have been received; and

(e) it so, the details thereof and the
actiontaken against the officials found guilty
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Yes, Sir.

(b) The guidelines provide for payment
of reward of an amount not exceeding 10%
of the extra realised which is directly
attributable to the specific information
provided by an informant. ’

(c) The exact figures of black money
detected during these two years as a result
of this scheme have not been complied.
However, total Budget provisions of Rs.
1.08crores andRs. .16 crores respectively
forsuch rewards were made for these years

APRIL 24, 1992
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and, therefore the amount of black money
detected as a result of the scheme can be
estimatedto be ofthe order of Rs. 10crores
in each of these two years.

(d) and (e). As the final can be granted
only after the assessment, appellate and
recovery proceedings are completed, ittakes
considerable times before the rewardclaims
can be finally settled, Due to lack of
appreciation of this aspect, representations
are received from time to time about delays
in payment of rewards. Action against
officials is however not called for.

Scheme to Purchase of Powerloom
Cloth

7845. SHRI MAHENDRA KUMAR
SINGH THAKUR: Wiil the Minister of
TEXTILES be pleased to state:

(a) whether the Government propose
to formulate any scheme for purchasing the
powerloom manifactured clothes;

(b) if so, the types of clothes which are
likelytobe purchasedunderthe said scheme;
and

(c)if not, the reasons for not purchasing
these clothes?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GHELOT): (a) No, Sir.

(b) Does not arise.

(c) Production of cloth in Powerloom
Sector is to be guided by the market forces
of demand and supply. As per the Textile
Policy, 1985 different sectors areto compete
on the basis of their inherent strength and
capabilities.



205 Written Answers
[English)

Pay Scale of Senior Auditors and
Accountants in Indian Accounts and
Audit service

7846. SHRIANADICHARANDAS : Will
the Minister of FINANCE be pleasedtorefer
to the reply given to Unstarred Question No.
4792 on December 20, 1991 and state:

(a) whetherany decision hasbeentaken
in regard to parity in the pay scale of Senior
Auditors and Accountants belonging to the
Indian Accounts and Audit services with the
pay scale of Assistance of Central Secretariat
Service;

.

{b)if so, the details thereof; and
(c) if not, the time by which a decision is
likely to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM PCTDUKHE): (a) to (c). The
matter is still under consideration in the
Departmental Council oi the Indian Audit

VAISAKHA 4, 1914 (SAKA)
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and Accounts Department.

Export of Cloves

7847. SHRIK.H. MUNIYAPPA: Wilithe
Minister of COMMERCE be pleased to
state:

(a) the quantity and value of cloves
exportedduring each ofthe lastthree years;

(b) the foreign exchange earned
therefrom;

{c) whether there is an increase in its
demand in the internationai market; and

(d) if so, the steps taken by the
Government to boost it export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMANKHURSHEED): (a)and (b). Details
of quantity and value of cloves exported
fromIndiaduring lastthree years andforeign
exchange earned therefrom, are given
below:-

Year Quantity(MY) Value/Foreign exchange earned
- (Rs. in lakhs)
1989-90 186.0 63.92 (Provisional)
1990-91 48.0 19.88
1991-92 0.3 0.42 (Provisional)

(c) and (d). Estimated world imports of

cloves were of the order of 9,000T in 1990.
India has been importing cloves since
domestic production is not sufficient to meet
the internal demand.

Speed Limit on N. Hs.

7848. SHRI RAM NARAIN BERWA:
Wilithe Minister of SURFACE TRANSPORT

be pleased to state:

(a) whether any speed limit for vehicles
has been prescribed on national highways;

(b) if s0, the details thereot;
(c)the number of vehicles found violating

the prescribed speed limits and causing
accidents during the last one year; and
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(d) the punitive action taken against
them?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). No
specific speed limit for vehicles travelling on

National Highways has been prescribed.
The Central Government have however
prescribed speed limitfor various classes of
vehicles. Details are given in the statement.

(c) and (d). Such information is not
collected by Central Government.
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Rubber Production

7849. SHRI SURESHANAND SWAMI:
Willthe Minister of COMMERCE bepleased
to state:

(a) The production of rubber during the
last three years, Sate-wise;

(b) whether the Government are
evolving any new scheme to encourage the
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producers of rubber;

(c) if so, the details thereof; and

(d) the percentage of total rubber
production exported during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The statewise
production of rubber production exported
during the above period?

(In tonnes)

State 1989-90 1990-91 1991-92
(Provisional)

Kerala 275,397 307,521 341,500
Tamil Nadu 14,065 13,645 14,500
Karnataka 6,475 6,665 7,100
Tripura 702 1,066 1,100
Andaman & Nicobar

Islands 433 453 500
Others 228 265 300

Total: 297,300 329,615 365,000 o

(b) and (c). The following measures are
implemented by the Rubber Board to
enhance production of rubber:-

i) GrantingFinancialandtechnical
assistance for newplanting and
replanting under Rubber Plant-
ation Development Scheme.

iiy Producing and distributing high
yielding planting materials.

i) Rendering advisory, extention

and training services.

iv) Encouraging community proce-
ssing and marketingamong small
holders.

v) Underaking research on culti-
vation, production and
processing of rubber.

(d) There was no export of natural
rubber during 1989-90 and 1990-91.
However, in the last quarter of 1991-92, a
quantity of 5362 MTs of natural rubber has
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been exported by STC, which constitutes
1.47% of the total rubber production during
the year.

[English]

Reward to Informant of Contraband
Gold

7850. SHRIANANTRAO DESHMUKH:
Willthe Minister of FINANCE be pleased to
state:

(a) the quantity of contraband go!d
seized by Customs authorities inthe country
during the last two years; and

(b) the amount of reward given to the
officers of Customs department and the
informers as resuit of this gold seizure?

MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRi
RAMESHWAR THAKUR): (a) The quantity
of contraband gold seized by Customs
Authorities in the country during the lasttwo
years is as follows:

APRIL 24, 1992

Year Quantity
(in Kgs.)

1990-91 5843

1991-92 4229 *

~* Figures are provisional and upto
February, 1992.

(b) The total amount of reward given to
the Customs Officers and informers during
1990-91 was Rs. 26.58 crores. The
information for 1991-92 is being collected
and will be laid on the Table of the House.

The amount of reward given as a result
of Gold seizures alone are, however, not
maintained separately.

Written Answers 216
[Translation)

Sale of Janata/Controlled Cloth
7851. SHRI ANAND AHIRWAR:
SHRI DAU DAYAL JOSHI:

Will the Minister of TEXTILES be
pleased to state:

(a) whether the janata cloth and
controlled cloth are being sold in the country
for the last three years;

(b) # so, the names of the agencies
through which these cloth are being scld in
each State;

(c) whether the Governmént have
received complaints of irregularities in this
regard;

(d) of so, the details thereof, Statewise;
and

(e) the steps being taken by the
Government in this regard?

THE MINISTER OF STATE QF_THE
MINISTRY TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir.

(b) Janata Cioth is sold through the
outlets of the implementing agencies and
through State/national level cooperative
institutions like Consumers Cooperative
Societies, State Civil Supplies Corporations,
National Consumer Cooperative Civil
Supplies Corporation, National Consumer
Cooperative Federation and National
Handloom Development Corporation. The
Controlled cloth produced by NTC is sold
through Consumer Cooperative Federation,
State Civil Supplies Corporations, retail
outlets of NTC and authorised dealers of
NTC.
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(c) to (e). Complaints about
implementation of janata/controlled cloth of
specific and general nature are received by
from time 1o time.
Implementation of the janata/controlled cloth
scheme has been entrusted to State leve!
implementation Committees under the
control of state Governments.

Complaints of generai nature are sent
1o State Government for necessary remedial
actionforJanata Cloth Scheme. Government
of india, however, selectively enquires
depending on the gravity of allegation in
specific cases ike in the past year it was
donefor States of West Bengal, Maharashtra
and Tripura. Government of India, however,
evaluatestheimplementation of the scheme
from time to time with a view to streamline
the programme. Government of Indiaissues
uetailed guidelines to be followed by the
State Government and ths state
implementing-agencies to minimise chances
cf malpractics. These guidelines are revised
fromtime to time depending on evaluation of
this implementation. Guidelines for janata
cloth production programme were revised
as recently as in August 1990. Stricter
controls for production and distribution were
intrcduced including guidance for product
mix underthe janata production programme.
A high powered State ievel implementation
committee under the chairmanship of Chief
Secretary/Secretary in-charge of the
Department was constituted with the
direction to monitor all ihe aspects relating
to production anddistripution of janatacloth
once every quarter. Atthe sametime, greater
cloth once every quarter. At the same time,
greaterfreedomwas giventothe State level
implementation Committees to identify
products suited 1o State’s requirements for
production under the scheme. A fresh
appraisal by a Committee headed been
secretary (Textiles) ofthe implementation of
the scheme has been made with a view to
bring about further modifications and
additions in guidelines forimplementation of
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the janata cloth scheme as also to see that
both the production and distribution
programme benefit people in the backward
areas.

[English)
Appeintment of Agents by N.T.C.

7852. SHRI VIJAY NAVAL PATIL: Will
the Minister of TEXTILES be pleased to
state:

(a) whether some units under N-ational
Textile Corporation have appointed agents
for supplies to Defence and other
Departments;

(b) if so, the justification for such
appointments;

(c) whether the appcintment of such
agents are in violation of the instructions
issuued by the Government;

(d) if so, whether any responsibility has
been fixed for violation of the instructions;
and

(e)ifso, the stepstaken/proposedtobe
taken by the Government to ensure that
such lapses do not occur again?

THE MINISTER OF STATE OF THE
MiNISTRY OF TEXTILES (SHRI.ASHOK
GHELOT): (a) to (e). For the last few years
no agents have been appointed.

[Translation)

Prices of Indian Goods in International
Market

7853. SHRIMOIHAMMAD ALIASHRAF
FATMI: Wiilthe Ministerof COMMERCE be
pleased to state:

(a) whether Indian goods are sold in
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international market at cheaper rates than
prevailing domestic rates;

(b) if so, the reasons therefore; and

(c)the steps taken by the Government
toget higherrates forthe Indiangoods in the
international market?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a)and (b). The unit value
realised from export of any item depends on
variables like cost of production, cost of
internaltransportation/handling, competition
form other countries, state of economy of
the importing country, commercial relations
with importers, international freight/
insurance, discounts and commissions,
penetrating cost for new market andfor new
products. The unit value fluctuates frcm
timetotime and alsofromcountryto country
tor any particular item exported by even a
single explorer. However, it may be stated
that in general the exporters are guided but
consideration of profit margin in finalising
commercial countries with the importers.

(c) The Government does not directiy
influence, prices, However, the Government
, through various initiatives, are ensuring
exporiing of value added items, so as o
maximise exportearnings. Incasgeicertain
commgadities, the Government tfixes
minimum export prices. Besides the
Government takes up the issue of better
prices in appropriate international fora,, so
as to ernsu-e :remunerative and higher
price for our pr: dutls

Allocaticns from Central Road Fund to
States

7854. SHRI RAM PRASAD SINGH:
SHRI PROBIN DEKA:
SHR!I UDDHAB BARMAN:

Will the Minister of SURFACE
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TRANSPORT be pleased to state:
@

(a) the amount provided to State from
the Central Road Fund for the development
of roads/bridges during each of the last
three years, State-wise;

(b) the details of the schemes for which
the amount was provided; year-wise and
State-wise; and

(c) the progress made in their
ccmpletion?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) A statement
indicating the amount released to various
States from Central Road Fund for the
development of roads/bridges.during last
three years is given in the Statsment |
attached

(b) A statement indicating the details of
on going as well as new schemas for which
the amount was provided year-wise and
state-wise is given in statement !l attached.
Funds under Central Road Fundarereleased
in lump-sum and not work-wise.

(c) Since works approved underCentral
Road Fund form pan of the State Road
System, the State Governrnents are primarily
respengible for their execution. Out of 224
works in progress during 1989-90 under
CRF, 31 works were completed. During
1990-91 under CRF, 31 works were
completed. During 1990-91, 193 works were
in progress and 52 works were completed.
During1991-92, 193 works were in progress
and 71 new works were sanctioned. The 71
new works approved recently are yet to be
taken up for execution by the state
Governments concerned. The status of
progress of 141 on going works as on
31.3.92 s yet to be received from the State
Governments.
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< No. Name of State Amount released during

1989-90 1990-91  1991-92

{Rs. in Lakhs)

1. Andhra Pradesh 4.49 5.00 50.00
2. Arunachal Pradesh - -
-3, Assam 31.50 - 25.00
4. Bihar - - 20.00
5. Goa - - -
6. Guijarat 100 .00 150.00 60.00
7. Haryana 15.00 50.00 10.00
8. Himachal Pradesh 6.00 9.81 -
9. Jammu & Kashmir 10.00 - 20.00
10. Karnataka 6.024 7.00 45.00
11. Kerala 135.016 150.00 40 00
12. Madhya Pradesh 30.00 50.00 60 .00
13. Maharashtra 19.01 4.50 90.00
14. Manipur 5.00 10.50 1.00
15.  Meghalaya - - 20.00
16. Mizoram - - 10.00
17! Nagalanad 1.96 1.19 -
18. Orissa - - 30.00
§9. Punjab R R 3
20.  Rajasthan 161.00 2;)7.00 -
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S.No. Name of State Amount released during
1989-90 1990-91  1991-92
(Rs. in Lakhs)
21. Sikkim - - -
22, Tamil Nadu 10.00 - 60.00
23. Tripura - - 5.00
24. Uttar Pradesh 315.00 250.00 -
25. West Bengal 50.00 5.00 ~34.00
Total : 900.00 900.00 580.00
STATEMENT -l
S.No. Name of the State/UT Years

1989-90 1990-91 1991-92

1. Andhra Pradesh 3 2 3
2. Assam 12 - 8
3. Bihar - - 1
;t. Gujarat 32 32 18
5. Haryana 6 6 6
6. Himachal Pradesh 5 5 ——
7. Jammu & Kashmir : 1 - 2
8.  Karnataka 13 19 19
9. Kerala - 26 J18 25
10. Madhya Pradesh 1 1 ]

11. Maharashtra 30 26 1 9
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S.No. Name of the State/UT

Years

1989-90 1990-91 1991-92

12. Manipur 2 2 2
13. Meghalaya - - 3
14. Nagaland 7 2 -
15.  Orissa - - 2
. 16. Mizoram - - 3
17. Rajasthan 63 63 -
18.  Tamilnadu 9 - 17
19. Uttar Pradesh 8 12 -
20. West Bengal 6 5 2
21.  Tripura - - 3
Total : 224 193 141

Export of Parmal Rice and Wheat etc.

7855. SHRI SIMON MARANDI{: Wil
the Minister ot COMMERCE be pleased to
state:

(a) whether Government are paying
special attetniontowards the export of parmal
rice, wheat, barely, millet, maize and their
products;

(b) it so, the countries to which these
commodities/products are proposed to be
exported during 1992-93 alongwith their
quantities.

(c) the estimated amount of foreign
3xchange likely to be eamedtherefrom; and

(d) the countries which have

communicated their demands for import of
these commodities to the Governmentsince
January 1, 1992 and the rates fixed in this
regard?

THE DEPUTYMINSTEROF STATEIN
THE MINISTRY OF COMMERCE (SHRI
SALMAN KHURSDEED): (a) Yes,
CGovernment is keen to promote exports of
these items depending on availability of
surpluses.

(b) and (c). Cereals from India are
generally exported to West Asia, Europe
and to the far East.

~ During 1992-93 wheat and maize are
not proposed to be exported. For rice and
the other cereals, the tentative targets are

Rs. 800crores and Rs. 50crores respectively.
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(d) Malaysia, Poland and lran have
indicated their demand for rice. Minimum
Expont Price (MEP) for basmati rice it is US
$ 231 PMT and for non-basmatirice it is US
& 231 PMT. The contracts are negotiated
with eachindividualbuyers separately atthe
level of MEP or above.

[English]
Sick Tea Companies

7856. KUMARIPUSHPADEVISINGH:
Willthe Ministerof COMMERCE be pleased
to state:

(a) the amount of loan advanced to
each of the tea companies by the Tea Board
and other financial institutions as on
December 31, 1991;

‘b) whether some tea companies have
fallen sick;

(c) if so, the details thereof; and

(d) the steps taken to revive those tea
companies?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM: (a) to (c). Details of the
loans advanced to each of the tea company
by the Tea Board as well as other financial
institutions is not readily available and willbe
collected. Some of the tea companies which
have been advanced loans have fallen sick.
Details of these will also haveto be collected.

(d) The identified sick gardens have
been asked by Tea Board to send their
proposals for reviving the gardens and
increase the productivity with indication of
difficulties being faced in this regard and the
nature of extemal assistance required.
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Indo-French Strategy on Dunkel
Proposals

7857. SHRI PANDURANG PUNDLIK
FUNDKAR: Willthe Minister of COMMERCE
be pleased to state:

(a) whether France has sought India’s
help to formulate a common strategy for
opposingthe Dunkel proposals on agriculture
in the ongoing Uruguay Round of GATT
multilateral talks to forge a common stand
on Dunkel text on agriculture;

(b) if so, the Government'’s reaction in
this regard; and

(c) the efforts Government have made
to garnersupportfor its views inthis regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE SHRI P.
CHIDAMBARAM): (a)to(c). Aspecial Envoy
ofthe French President visited India recently
to explain the stand taken by France with
regard to the Dunkel proposals on the
Uruguay Round, particularly in the area ot
trade in agriculture and on subsidies. The
Indian side took the opportunity to share its
views regarding various aspects of the Dunkel
proposals, although it was explained that
Government has not yet finalised its stand
on the draft Dunkel text. The discussions
helpedto arrive at a better understanding of
each other's position.

Flight of Capital
7858. PROF. SUSANTA
CHAKRABORTHY: Will the Minister of
FINANCE be pleased to state:

(a) the amount of capital flight from the
country during each of the last three years;

(b) the causes thereof; and
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(c) the remedial measures the
Government proposa to tale to check it?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE . (SHRI
RAMESHWAR THAKUR): (a) and (b). The
major factors responsibie ior capital flight
are overvaluation of the exchange rate,
financial sectorimperfections, fiscal deficits
and the risk factor related to domestic
investrment. Howaever, itis difficultto estimate
precisely the amount of capital flight form
the country during the last three years.

(c) Government have taken a series of
stabilisation and reform measures since
July 1991 including exchange rate
adjustment, the new industrial policy, partial
convertibility of the Rupee, liberalisation of
gold imports and a much liberalised export
and import policy for 1991-97. These are
expected to alleviate the problem of capital
flight by reducing the incentives for sending
capital out of the country through unofficial
channels.

Export Growth

7859. SHRI RAJNATH SONKAR
SHASTRI: Willthe Minister of COMMERCE
be pleased to state:

(a) whetherthe Government have fixed
anygrowth rate forexports duringthe current
year;

(b) if so, the details thereof in dollar
terms, and

(c) the steps taken by the Government
to reduce the imports?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDDAMBARAM): {2) and (b). No., Sir.

(c) Several changes in trade policy
were introduced since July 1991 aimed at
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strengthening exportincentives, eliminating
asubstantialvolume of import licensing and
optima!l import coompression. Barring
essentialimports of sensitiveitems like POL,
fertilizers, etc., all other imports of raw
materials and compenents were linked to
exportperformance. These steps have been
further strengthened by the partial
convertibility of the Rupee and the new
Export-lmport Policy, announced on 31st
March, 1992. The new Exim Policy is aimed
at facilitating imports and augm. nting
exports. The new policy also airns at
encouraging generation of foreign exchange
and regulating imports through the price
mechanism, besides tariffs.

Divislonal Offices of LIC

7860. SHRI SYED SHAHABUDDIN:
Will the Minister of FINANCE be pieased to
state:

(a) the business population and area
norms for the establishment and
maintenance of the divisional offices of the
Life Insurance Corporation in the country;
and

{b) the divisions with the best
performance in the country during the last
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The establishment and
maintenance of the Divisional Offices of the
Life Insurance Corporation in the country
depends on various factors such as the
number of Branches supervised and the
number of policies serviced in a particular
area; its economic viability, in terms of
business potential and premium izcome
and the availability of infrastructure and
manpower etc. As these factors vary from
area to area and from time to time, it is not
possible to quantify any norms specifically
with reference to business, population and
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area alone.

(b) The performance of a Division can
be measured with reference to the growth of
sum assured or with reference tothe growth
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of life insurance policies. The best performing
Divisionsinthe lastthree years with reference
to these two parameters is given in the
following statement:-

Best Performance
Year On the basis of %age On the basis of %age
growth of sum assured growth of Policies.
1988-89 Sambalpur Muzaffarpur
1989-90 Haidwani Haldwani
1990-91 Gorakhpur Gorakhpur

Authority for Collection of Tolls on
N.H.

7862. SHRISANAT KUMAR MANDAL.:
Will the Minister of SURFACE
TRANSPORT be pleased to state:

{a) whether the Government propose
tosetup aseparate authoritytoregulateand
control toll facilities and traffic on national
highways; .

(o) if so, the broad features of this
proposal; and

(c)the way by whichthesetollcollections
will bee utilised and apportioned amongst
the States concerned?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) No. Sir.

(b) and (c). Do not arise.

Operation of Inland Container Depots .
and Container Freight Stations by
Private Sector

- 7863. SHRI PARASRAM
BHARDWAJ:
SHRI B. DEVARAJAN:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the Government have
recently taken a decision to allowthe private
sector to participate in the setting up,
management and operation of Iniand
Container Depots (ICDs) and Container
Freight Stations (CFSs) in the country;

(b)it so, the procedure adoptedtherefor;

and

™ (c) the steps taken to safeguard the

Government revenues and to ensure

consolidation of container cargo to move on

full rake load basis where the Railways are
to be used?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b).Yes, Sir. An
Inter-Ministerial Committee has been setup .
to provide single-window clearance to
proposals for setting up ICDs and CFSs.

(c) Strict parameters and norms are
being evolved to safeguard Govt. revenues
and to ensure that economically viable
projects are cleared.



233 Written Answers

Single window loan scheme through
private sector banks

7864. SHRI MOHAN SINGH: Will the
Minister of FINANCE be pleased to state:

(a) whether the private sector
commercial/scheduled banks are eligibie
for refinance under single window scheme
and other enlisted schemes from Small
Indusiries Development Bank of India
(SIDBI);

(b) if so, the details thereof; and
(c) if not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). The Small Industries
Development Bank of India (SIDB!) has
reported that all scheduled commercial
banks, including private sector banks, are
eligible for refinance trom SIDB! under its/
single Window Scheme and other refinance
scheme againsttheirtermloans andworking
capital assistance to eligible units. However,
equity type of assistance under the Mahila
Udyam Nidhi Scheme, Special Scheme tor
Assistance to Ex-Servicemen as also the
Seed Capital Scheme, is extended only
through State Financial Corporations (SFCs)
and twin function State Industrial
Development Corporation (SID) Similarly,
assistance under the Equipment Refinance
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Schemeis extended only through SFCs and
SIDCs, on account of banks being eligible
for extending the facility of purchases of
equipment under the Bills Rediscounting
Scheme of SIDBI which is not operated
through SFCs and SDICs.

[Translation)

Ticketless Travelling in Delhi Transport
Corporation Buses

7865. SHRI VISHWANATH SHASTRL:
Willthe Ministerof SURFACE TRANSPORT
be pleased to state:

(a) whether there has been increase in
the trend of ticketless travelling by the
commuters in Delhi Transport Corporation
buses;

(b) if so, the total number of persons
apprehendedtravelling withouttickets during
the year 1992, so far month-wise; and

(c)the total amount of penalty imposed
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) to (c). There
hasbeena m'arginal increase in the number
ofticketiesstravellers in DTC busesinMarch,
1992 compared to February, 1992. The
details for 1992 are as under:-

Month Persons apprehended Penalty
without ticket imposed
(Rs.)
January 37009 7,40,180/-
February 29412 5,88,2240/-
March - 31301 6,26,020/-
April 16106 3,22,120/-

(upto 15th)
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Remittance of Foreign Exchange

7866. SHRI HARISH NARAYAN
PRABHU ZANTYE:
DR. Y.S. RAJASEKHAR
REDDY:

Willthe Minister of FINANCE be pleased
to state:

(2) the number of Indians working in
foreign countries with names of the countries
where they are working and the amount of
foreign exchange remitted by them to India
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during each of the last three years, country-
wise; and

(b) the number of Indians carrying out
own business in foreign countries with names
of the countries where they are doing
business andthe amount of foreign exchange
remiited by themto India during each of the
last three years, country-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE _(SHRI
RAMESHWAR THAKUR): (a) and (b). As.
per information provided by the Ministry of
External Aftairs, (Approx.) numberof indians
abroad is given below:-

Country Number indians (in Iakhs?
USA 7.5
UK. 7.6
Canada 2.61
Germany 0_44
Middle East 9.21
South East Asia 17.21
S. Africa 10.00
Australia 0.55
Mauritius 7.07
Fij 3.40
Trinidad & Tobego 5.06
Others 27.35

Total :

98.00
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As per information available with the
Reserve Bank of India data on transfer of
funds by indian citizens settied abroad are
available uptothe financial year 83-90 which
is indicated below:-

Year Amount (Rs. Crores)
1987-88 3533
1988-89 3865
1989-90 3824

Export of Rice

7867. SHRI GOPI NATH GAJAPATI:
Willthe Minister of COMMERCE be pieased
to state:

(a) the countries to which rice is being
exported at present;

(b) whether Indonesia has placed order
for the import of rice;

(c) if so, the quantity thereof;

(d) the steeps taken to export rice to
that country;

(e) the foreign exchange earned and
likely to be earned by exporting rice to
Indonesia and other countries during 1991-
92 and 1992-93?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) Saudi Arabia,
Jordan, U.K. Indonesia, UAE, Kuwait,
Baharain, USA, Brazil etc. are our major
markets.

(b) to (d). During 1991-92, Indonesia
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placed an order for impont of rice and a
quantity of 77, 000 MTs was exported during
the Said period.

(e) As per the data provided by the
ports, the amount of foreign exchange
earned during 1991-92 for export of rice to
Indonesia was Rs. 46 crores and for other
countries Rs. 635crores. The tentaiive target
for export of rice during 1992-93 is Rs. 800
crores.

[ Translation]
Rangarajan Committee

7868. SHRIGOVINDRAO KIKAM:Will
the Minister of FINANCE be pleased to
state:

(a) whetherthe Rangarajan Committee
has submitted its repart to the Government;

(b) if so, the recommendations of the
Committee which have been accepted by
the Government; and

(c) The reasons for not accepting the
remaining recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) and (c). The recommendations
relating to increase in the rate of interest in
Post. Office Monthly Income Scheme,
reduction in the maturity period of Kisan
Vikas Patra withinvestmenttodouble infive
years and calculation of interest in Post
Office Time Deposit accounts on quarterly
compounding basis have been accepied.
The recommendation regarding raising the
rate of interest on National Savings
Certificates (VIil Issue) has not been
accepted in view of the substantial tax
concessions the instrument enjoys.
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[English)
Accidents on National Highways

7869. PROF.SAVITHRI LAKSH-
MANAN: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a)the number of accidents on Nationa!
Highways during the lastthree years, State-
wise; and

(b) the number of persons killed/injured
in these accidents State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a) Astatement
is annexed, giving the details for the years;

available?
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Sale of Gold by London Based Firm

7870. DR.S. RAJASEKHAR REDDY:
Will the Minister of FINANCE be pleasedto
state:

(a) whether a London based firm has
offeredto sell goldin India through Customs
houses:

(b) if so, the details thereof;

(c) the reaction of the Government
thereto; and

(d) the quantity and value of gold
proposed to be sold by the above firm in
India?

THE MINSTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) No, Sir. The
Government have not received any offer
fromany London based firmfor selling Gold
in India through Customs Houses.

(b) to (d).Does not arise.

Explosion in Kirkee Arms and
Ammunition Factory

SHRI ANNA JOSH]I:
SHRI SHARVAN KUMAR
PATEL:

7871.

Will the Minister of DEFENCE be

pleased to state:

(a) whetheradisastrous explosion took
place in Kirkee arms andammunitionfactory
on April 8, 1992;

(b) if so, the reasons therefor;

(c) the extent of damage caused to
persons and the property;

(d) whetherany compensationhas been

VAISAKHA 4, 1914 (SAKA)
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giventothefamily members of the deceased
and to injured people; and

(e) the steps proposed to be taken to
stop recurrence of such incidents in all such
factories/depots in future?

THE MINSTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) A fire accident took
place on 8.4.1991inthe Ammunition Factory,
Kirkee.

(b) Thereasons are underinvestigation
by a Board of Enquiry.

(c) Ten employees died and four
sustained minor injuries. Assessment of
amount of damage to the property is one of
the terms of reference for the Board of
Enquiry.

(d) Ex-gratia payment of Rs. 6,100/-
eachhasbeen paidtothe bereavedfamilies.
Ex-gratia payment of Rs. 1000/- eachtothe
two injured persons still in the hospital and
Rs. 500/- to the other two injured persons
who have since been discharged from the
hospital, has been paid. Action has been
initiated promptly for processing payment of
compensation under the Workmen's
Compensation Act. L

(e) Onreceipt of the report of the Board
of Enquiry, the remedial measures
recommended by will be implemented.

Modernisation of NTC Mills

7872. SHRIMATI VASUNDHARA
RAJE: Will the Minister of TEXTILES be
pleased to state:

(a) whether steps have been taken by
the Government for the modermisation of
some textile mills under National Textile
Corporation;

(b) the amount spent by NTC on the
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modernisation of these mills during the year
1989-90, 1990-91 and 1991-92;

(c) the specific modernisation work
undertaken in those industries so far, unit-
wise; and

(d) the details thereof?

APRIL 24, 1992
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THE MINSTER OF STATE OF THE

MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes Sir.

(b) The amount spent by NTC on the

modernisation of these mills during 1989-
90, 1990-91-and 1991-92 is as follows:-

(Rs. in crores)

1989-90 1990-91

1991-92

12.89 24.54

26.65
(upto December, 1991)

(c)and(d). The modernisation of mills covers,
depending upon the condition of the unit,
replacement of old machines by new
machines, renovation of existing machines

and sometimes addition of spindles/looms
capacities for making the units viable. A
statement of investments made in these
mills upto 31.12.91, unitwise, is enclosed.

STATEMENT

Mills-wise details of amount spent on modernisation upto 31.12.91 in the mills under
NTC(MP) Ltd; Indore

S.No. Name of the Mills Amount(Rs. in crores)

1. Indore Malwa Mills 4.71
2. Kalyammal Mills 4.52
3. Swadeshi Textile Mills 3.73
4. Hira Mills 3.80
5. Burhanpur Tapti Mills 4.89
6. Bengal Nagpur Cotton Mills 3.15
7. New Bhopal Textiles Mills 5.19

Total 29.99
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Mills-wise details of amount spent on modernisation upto 31.12.91 in the mills under
NTC NTC (UP) Ltd., Kanpur

S.No. Name of the Mills Amount
(Rs. in crores)

1. New Victoria Mills 6.96
2. Muri Mills 6.45
3. Lord Krishna Textile Mills 3.45
4. Bijli Cotton Mills 1.43
5. Shri Vikram Cotton Mills 1.17
6. Swadeshi Cotton Mills, Kanpur 0.03
7. Luxmi Rattan Cotton Mills 1.84
8. Atherton Mills 1.82
9. Swadeshi Cotton Mills, Maunath Bhanjan 0.34
10. Swadeshi Cotton Mills, Naini 0.49
1. Raebareli Textile Mills . 0.49
12. Central Texting Laboratory 0.03.
Total : 24.01

Mills-wise details of amount spent on modernisation up-to 31.12.91 in the mills under
NTC (DPR) Ltd; New Delhi.

Name of the Mills

S.No. Amount
(Rs. in crores)
1. Edward Mills 3.36
3 Mahalaxmi Mills 277
3. Shree Bijay Cotton Mills 4.22
4 Ajudia Textile Mills 2.73
S. Kharar Textile Mills 2.73
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S.No.  Name of the Mills Amount
(Rs. in crores)
6. Suraj Textile Mills ' 3.77
7. Dayalbah Spg. & Wvg. Mills 2.00
8. Panipat Woollen Mills 5.93
9. Udaipur Cotton Mills 0.25
Total : 27.07

Mill-wise details of amount spent of modernisation upto 31.12.1991 in the mills under
NTC(GUJ) Ltad.

S.No. Name of the Mills Amount
(Rs. in crores)

1. Ahd. Jupiter Textie Mills 3.71
2. Ahd. New Textile Mills 4.70
3. Himadri Textile Mills 3.01
4. Jehangir Textile Mills 4.94
5. New Manekchowk Textile Mills 3.59
6. Rajnagar Textile Mills 6.45
7. Mahalaxmi Textile Mills 4.10
8. Petlad Textile Mills 3.18
9. Rajkot Textile Mills 1.83
10. Viramagan Textile Mills 2.34

Total : 137.85
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Mill-wise details of Amount Spent on Mcdernisation upto 31.12.1991 in the Mills under
NTC (MN,) Ltd. Bombay

S.No. Name of the Mills Amount
(Rs. in crores)

1. India United Mills No.1 9.18
2. India United Mills No.2 3.94
3. India United Mills No.3 11.15
4. India United Mills No.4
5. India United Mills No. S 4.85
6. India United Mills No.6 4.57
7. Model Mills 420
8. RSR Mohta Spg. & Wvg. Mills 1.52
Q. Savatram Ramprasad Mills 287
10. RBBA Spg. & Wvg. Mills 557
11. Vidarbha Mills 1.49
12. Central Testing Laboratory c.11
Total : M . 49 45 V o

Mill-wise details of Amount spent on Modernisation upto 31.12. 91 in the M.ils under
NTC(SM) Ltd., Bombay

S.No. Name of the Mills Amount
(Rs. in crores)

1. Apctlo Textile Mills 4.59
2. Bharat Textile Mills 3.62
3. Digvijay Textile Milis 618
4. Jupiter Textile Mills 527

5. Mumbai Textila Mills §.89
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S.No.  Name of the Mills . Amount
(Rs. in crores)

6. New Hind Textile Mills - 779
7. Aurangabad Textile Mills 1.68
8. Barshi Textile Mills 1.47
9. Chalisgaon Textile Mills 3.60
10. Dhule Textile Mills 4.09
11. Nanded Textile Mills _ 4.00
Total : 51.48

Mill-wise Details of Amount spent on Mondernisation upto 31.12.91 in the Mills under
(APKKM) Ltd., Bangalore

“

S.No.  Name of the Mills Amount
(Rs. in crores)

1. Azam Jahi Mills 3.71
2. ‘M.S.K. Mills 3.45
3. Miherva Mills 10.68
4. Mysore Spg. & Mfg. Mills . 6.09
5. Parvati Mills 14,07
6. Adoni Mills 2.55
7. Alagappa Textile Mills 7.03
8. Anatapur Cotton Mills 5.04
9. Cannanore, Cannanore 1.58

10. Cannanore, Mahe 3.45
1. Kerala Luxmi Mills 6.55

L3

12.. Natraj spg. & wvg. Mills
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S.No.  Name of the Mills Amount
(Rs. in crores)
13. Netha Spg. Mills 2.09
14. Tirupati Mills 4.27
15. Vijaya Mohni Mills 3.88
16. Sree Yallamma Mills 6.04
Total: 84.09

Mill-wise details of amount spent on modernistion upto 31.12.91 in the Mills under
NTC(TN&P) Ltd. Coimbatore

S.No.  Name of the Mills Amount (Rs. in crores)
1. Om Parasakthi 4.47
2. Cambodia 7.37
3. Kishnaveni 3.53
4. Sri Rangavilas 8.76
5. Coimbatore Murugan 5.73
6. Somasundaram 6.18
7. Kaleeswarar ‘A’ 7.29
8. Pankaj 7.18
9. Pioneer 4.03

10. Sri Bharathi 7.71

1. Coimbatore Spg. & Wvg. 14.93

12. Balaram Varma 329

13. Sri Sarada 5.86

14. Kaleeswarar ‘B’ 5.58

15.  Swadeshi Pondicherry ’ 4.78
16. Central Testing Lab 0.04

Total : 96.73 B
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Mill-wise details of amount spent on modernisation upto 31.12.91 in the Mills under NT
NT(WBABO) Ltd. Calcutta.

S.No.  Name of the Mills Amount
(Rs. in crores)
1. Bengal Luxmi Cotton Mills 3.41 —
2. Central Cotton Mills 0.82
3. Rampoaria Cotton Mills 3.17
4, Shree Mahalaxmi Cotton Mills 1.65
5. Bangasri Cotton Mills 2.03
6. Gaya Cotton & Jute Mills 2.21
7. Bengal Fine Spg. & Wvg. Mills No.1 2.00
8. Manindra Mills 0.43
9. JYOTI Weaving Factory 0.55
10. Luxminaryan Cotton Mills 2.19
11. Arati Cotton Mills 2.46
12. Kanoria Industries 0.76
13. Bengal Textile Mills 1.45
'14. Bengal Fine Spg. & Wvg. Mills No. 2 1.32
15. Sodepur Cotton Mills 1.82
16. Bihar Co-op Spg. Mills 0.69
17. Associated Industries 2.08
18. Orissa Cotton Mills 3.06
Total : 32.10
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Service Conditions of Manindra-BT
Mills

7873. SHRINANIBHATTCHARYA: Will
the Minister of TEXTILES be pleased to
state:

(a) whether after nationalisation
Manindra-BT Mills are treated as composite
mill and were allowed to retain the weaving
section and spinning section respectively;

(b) whether this merger has been
invoked in September, 1991 by a notice
issued by the General Manager in violation
of the provisions of Sick Textiles
Undertakings (Nationalisation) Act, 1974
whereby the weaving section of Manindra
Mill has been abolished and the workers
were treated as those of B.T. Mills;

(c) if so, whether at any stage the
change in the service conditions of the
workers of Manindra Mill has ever been
concurred by the workers of the said
Manindra Mills; and

(d) it so, the reasons theretor and the
stepstaken/proposedto be takento maintain
parity inthe service conditions of the workers
of both these mills.

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) No, Sir. The mergerof Bengal Textile
Mills and Manindra Millsis notviolative ofthe
provisions of law. The whole of Manindra
Mills has been merged with B.T. Mills
including workers, Machines, assets and
liabilities. It has been brought about as a
result of the Two-Man Committee Report
which also has the approval of workers and
the State Government.

(c) and (d). No, Sir. There has been no
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change in the service conditions of the
workers of Manindra Mills. The arrangement
was agreed to in a Tripartite settlement
dated 16th August, 1991 between the State
Government of West Bengal, NTC (WBABO)
andthe Federation of Textile Workers Union
of allthe mills; covering workload norms and
merger of two mills; which was followed by
another Tripartite Agreementon 19.10.1991,
therein the Federation of T:ade Unions
represented all the functioning trade unions
of the concerned mills.

Free Import of Dry Fruits

7874. SHRI R. SURENDER REDDY:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether the Government propose
1o review its decision 1o allow free import of
dryfruits in view of the request made by the
Indo-Afg Chamber of Commance;

(b) if so, the details thereof:

(c) the other suggestions made by the
Indo-Afgan Chamber of Commerce in this
regard; and

(d) the action taken or proposed to be
taken by the Government thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to  (d).
Representations received from the various
quartersincluding the Indo-Afghan Chamber
of Commerce regarding import of dry fruits
were kept in view while formulating the new
Export and Import Policy for 1992-97. One
of the objectives of the new Policy us to
eliminate or minimise licensing and other
discretionary controls in the framework of
India's foreign trade. Accordingly, the new
Policy provides forimport of dry fruits without
any restrictions, save taritis.
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Establishment of Bench of BIFR in
Calcutta

7875. SHRI BASUDEB ACHARIA: Will
the Minister of FINANCE be pleased to
state:

(a) whether the Government of West
Bengal has requested to the Union
Govemnment to establish a bench of Board
for Industrial and Financial Reconstruction
in Clacutta in view of the large number of
cases from West Bengal pending before it;

(b) if so, the details thereof; and

(c) the action taken by the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). No such request has
been received from the Government of
West Bengal in recent month. However, in
response to an earlier reference of February,
1990, the Government of West Bengal was
informed that there was no proposal to set
up a separate bench of BIFR at Calcutta or
elsewhere outside Delhi.

The functioning of BIFR from a central
location enables the Members to consult
one another on important issues wherever
necessary and facilities a uniformity of
approach and decisions. Besides, the BIFR
does not consider it practicable to have a
bench outside Delhifor various administrative
considerations. A practice has however,
been evolved of benches of the Board having
hearings at different State Capitals on a
regular basis.

india-Egypt Business Forum
7876. SHRI GEORGE FERNANDES:

Willthe Minister of COMMERCE be pleased
to state:
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(a) whether Indo-Egypt Business Forum
was launched in Cairo in January 1991;

(b) if so, whether any companies have
been establishedtofacilitatetrade and assist
intheformation of Indo-Egypt Joint Ventures
in product manufacturing sector; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SLAMAN KHURSHEED): (a) to (c). During
the visit of the Union Minister for External
affairs to Egypt in January 1992, an Egypt-
India Business Forumwas launched, which
ultimately is proposed to be registered as
Egypt-india Businessmen’s Association, in
Egypt. The proposed Association is expected
to provide a forum for pursuing matters of
mutual business interest and its activities
would include, inter alia, identification and
dissemination of information regarding
investment/business opportunities to
interested parties in both the countries.

[ Translation)

Single Window System for Loans to
Farmers

7877. SHRI RAJESH KUMAR: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government of Bihar
have requested the Union Government
regarding 'single window’ system for
sanctioning loans by public sector banks to
the farmers; -

(b) whetherthe Union Governmenthave
sanctioned the scheme;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
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MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (d). Reserve Bank of India
(RBI) have reported that they have not
received any request from the State
Government of Bihar regarding single
window, system for sanctioning loan by
public sectorbankstothe farmers. However,
the public sectorbanks sanction anddisburse
short, medium and long term loans for
various agricultural purposes where the
projects are found technically feasible and
economically viable. Both short-term and
term-loans can be granted by the same
branch. To facilitate sanctioning of loans to
farmers, simplified application forms are to
be filled in by farmers. Such forms are also
made available in the regional languages to
facilitate filling up the same. Part of the
application from is common for both short-
term and term-loans. Banks have been
advised that they should dispose of loan
applications upto Rs. 25,000/- within a
fortnight and those over Rs. 25,000/- within
8 to 9 weeks. Rural branch managers are
delegated with appropriate sanctioning
power so that majority of loan applications
from weaker sections are sanctioned at
branch level itself.

[English)
Appointment of Fifth Pay Commission

7878. SHRI MADAN LAL KHURANA:
Willthe Minister of FINANCE be pleasedto
state:

(a) the period after which Pay
Commission is appointed for the Central
Government employees; '

(b) the date in which the Fourth Pay
Commission was appointed for the Central
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Government employees; and

(c) the time by which the Fifth Pay
Commission is likely to be appointed?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) There is no
fixed period for appointment of a Pay
Commission.

(b) The Fourth Pay Commission was
appointed on 29-7-1983. e

(c) There is no prcposal under
consideration to appoint the Fifth Pay
Commission.

Export of Cashewnuts

7879. SHRI C.P.
GIRIYAPPA:
SHRI HARISH NARAYAN
PRABHU ZANTYE:

MUDALA

Will the Minister of COMMERCE be
pleased to state:

(a)the quantity andvalue of cashewnuts
exported during each of the lastthree years;

(b) the countries to which exported; and

(c) the steps proposed to be taken by
the Government to boost its export?

THE DEPUTY MINISTER IN._THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) The provisional
figures of export of cashew kernels during
the years 1989-90, 1990-91 and that during
1991-92 are given below:-

Year Quantity Value

(MT) (Rs. Crores)
1989-90 45807 365.07
1990-91 49812 441.40
(Source: DGCI&S)
1991-92 45649 636.41

(Source : Cashew Export Promation Council, Kochi).
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(b) Australia, Federal Republic of
Germany, Hong Kong, Japan, Netherlands,
Poland, Singapore, USAanderstwhile USSR
are the major importers of Indian
cashewnuts.

(c) Government have already taken a
series of measures to improve policy
environment for exports. These measures
have been further reinforced by the new
Import and Export Policy, which has come
into force with effect from 1st April, 1992, for
a period of five years. In addition, Cashew
Export Promotion Council willbe participating
in certain selected fairs abroad and
delegations of cashew exporters willinteract
with importers indifierent countries and also
by participation in Buyer Seller Meets.

[ Translation)
Ship Repairing Facilities

7880. SHRI YASHWANTRAO PATIL:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whetherthe Government proposed
to provide ship repairing facilities at the
Jawahar Lal Nehru Port;

(b) it so, the details thereof; and

(c) the time by which this facility is likely
1o be provided?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No, Sir.

(b) and (c). Does not arise.

[English)

Increase in Road Tax in Delhi

7881.SHR! ANAND RATNA MAURYA:
Willthe Minister of SURFACE TRANSPORT
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be pleased to state:

(a) whether the Government have
increasedthe Road Tax forvehiclesin Delhi;

(b) if so, the details thereof and the
reasons therefor;

(c) the additional funds likely to be
earned through this increase: and

(d) the schemes for which this fund is
likely to be used?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR!I JAGDISH TYTLER): (a) and (b).
Delhi Administration have increased road
tax by 25 percent w.ef. 1.4.1992. The
revision has been necessitated due 1o
increaseinthe cost of maintenance of rcads
and collection charges.

(c) and (d). Additional revenue to the
extent of Rs. 5 crores is likely to be earned
annually throughthis revision. The additional
reveneue will meet the expenditure cost of
construction of new roads, repairs,
maintenance and widening of existing roads
in Delhi.

Policy of transfer of Directors

7882. SHRI BHAGEY GOBARDHAN:
Willthe Minister ot TEXTILES be pleasedto
state:

(a)whetherthereis any policy ottranster
of Directors amongst units of N.R.C. Ltd. as
well as between N.T.C. Ltd. and its units;

(b) if s0, the details thereo;

(c) whether any exceptions have been
made in the implementation of the policy.

and

(d; if so, the reasons therefor?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (c). Functional Directors
appointed on whole time basis in the N.T.C.
Subsidiary Corpora-tions can be transterred
from one Subsidiary to another on account
of administrative reasons. The whole time
Directors of NTC Ltd., are liable to serve in
any part of the country. As the transfers are
made on administrative grounds there is no
question of any exception.

(d) Does not arise.

Export of Cotfee

7883. SHRIV. RAJESWARAN: Willthe
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(a) the targets fixed for export of coffee
during each of the last three years;

(b) whether these targets were
achieved;

(c) if so, the details thereot; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.

CHIDAMBARAM): (a) to (d). The indicative
plan fot export of coffee during each of the

Minister of COMMERCE be pleased to last three years and achievement thereof
state: are as under:
Year Plan Achievernent

Quantity Value Quantity Value

(in MTs) (in Rs. (in MTs) (in Rs.

crores) crores)

1990-90 1,10,000 400 134052  363.15
1990-91 1,00,000 400 1,00,100 278.89
1991-92 1,17,000 400 1,10,334 344,98

The shortfall in the plans in the year
1989-90 and 1990-91 was due to low
international prices following the collapse of
the international quotes. There shortfall in
the year 1991-92 was due to extremely low
international prices (reported to be lowest in
last several years). In addition, there was
disruption of trade with areas of erstwhile
Soviet Union leading to reduced exports to
those areas.

Seizure of Smuggled Gold

7884. SHRISHRAVANKUMARPATEL:
Will the Minister of FINANCE be pleased 1o
state:

(Provisional)

(a) the quantity and value of smuggled
gold seized after the facility to bring gold in
the country was provided by the Government;
and '

(b) the steps taken or proposed to be
taken by the Government to check the gold
smuggling?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) About 287
kgs. of smuggled gold valued at Rs. 12.27
crores approximately have been seized by
the Customs authorities during the period
from 1/03/1991 top 16/04/1992.



275 Written Answers

(b) The anti-smuggling drive has been
intensified and intelligence is being targeted
against smuggling including that of gold.
Sophisticated equipment such as X-ray
machines, metal detectors, night vision
binoculars etc. are being increasingly used.
Close co-ordination is being maintained
between all the agencies concernedwiththe
detection and prevention of smuggling
including that of gold.

[Translation]

Effect of Changes in Import-Export
Policy on Working of STC and MMTC

7885. SHRI SUKDEO PASWAN:
SHRI NITISH KUMAR:

Will the Minister of COMMERCE be
pleased to state:

(a) whetherthe working of State Trading
Corporation and Minerals and Metals
Trading Corporation is likely to be affected
considerably owing to the recent major
changes effected inthe import-export policy;

(b) if so, the details thereof;

{c) whether the workload of both these
institutes is likely to decline as a result
thereof;

(d) if so, whether the Government
propose to consider the aspect of assigning
new respcasibilities to these institutes; and

(e) if so, the details in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (e). In the context
of liberlised trade policy measures eftected
in the Expont and Import policy, wherein a
large nuumber of export and import items
have been decanalised, STC and MMTC
have reformulatedtheir Corporate Objective
with aview to becoming internationaltrading
houses functioning in the competitive
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environment principally based on non-
canalised trade. .

In the context of reduced turnover due
to decanalisation, STC & MMTC are also
seeking to reduce their overhead expenses
by way of redeployment of shrplus menpower
after suitable retraining to atilise them in
new areas of business.

[English]

Concealed Income Unearthed by
Income Tax Authorities

7886. SHRIMOHAN RAWALE: Willthe
Minister of FINANCE be pleased to state:

(a) whetherthe concealedincome worth
crores of rupees which was deposited in a
scheduled bank has been unearthed by the
income tax authorities in the capital;

(b) whether the persons involved
surrendered the entire amount as their
concealed income and paid tax on that;

(c) the amount of tax and penalty
collected on this concealed income; and

(d)the otheractiontaken orbeing taken
against the persons involved therein?

THE MINISTER IF STATE OF THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b).
Yes, Sir.

(c) and (d). Rs. 7.45 crores has been
collected towards taxes. Penalty
proceedings are taken up only after
finalisation of assessments. In this case,
investigations and otherfollow up actions as
called for under the Income-tax Act have
been taken up.

Foreign Investments in Capital Market
7887. KUMARIPUSHPADEVISINGH:

Willthe Minister of FINANCE be pleased to
state:
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(a) whether the Government have
allowed unconditional access to the domestic
capital market for foreign investors;

(b) if so, the details thereof; and

(c) if not, the concrete formula/
guidelines laid down in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) No, Sir.

(b) Does not arise.

(c) The guidelines for allowing foreign
institutionalinvestorstoinvestinthe demestic
capital market are under consideration.

[Translation)
Export of Finished Goods

7888. SHRI BHAWAN SHANKAR
RAWAT: Will the Minister of COMMERCE
be pleased to state:

(a) the total value of the export made
during 1991-92;

(b) the value of export of each of the
finished goods manufactured by machines,
diamond ornaments, golden ornaments and
semi-finishedgoods out of the above exports;

(c) whether the Government are
considering any scheme to boost the export
of the finished goods during 1992-93;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHR\ P.
CHIDAMBARAM): (a) According to
provisional figures, during April-February
1991-92, the period for which the data is
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available, India’s aggregate exports
amounted to Rs. 38929.69 crores.

(b) The disagregated data forthe period
April~January 1991-92 is available for the
principle commodity groups. According to
the provisional figures, India’s exports of
Engineering Goods and Gems & Jewellery
during April-danuary 1991-92 amounted to
Rs. 3723.45 crores and Rs. 5313.92 crores.
respectively.

(c)to (e). The new Export-Import Rolicy
announced on 31st March 1992, inter-alia,
aims to promote the productivity,
modernisation andcompetitiveness of Indian
industry and thereby to enhance its export
capabilities. Several initiatives have been
taken in the new policy to encourage export
of value addedfinishedgoods. Theseinclude
liberalisation of Export Promotion Capital
Goods. (EPCG) Scheme, introduction of
value-based Advance Licence, prescription
of minimum value addition norms for issue
of Advance Licences for Diamond Gem &
Jewellery export promotion schemes, and
for Export Oriented Units and Units in Export
Processing Zones. Besides, partial
convertibility of Rupee provides greater

-incentive for export of value added finished

goods.
[English]
Lok Adalats in U.P

7889. SHRI RAJENDRA KUMAR
SHARMA: Willthe Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state:

(a) the number of Lok Adalats held and
cases disposed of in Uttar Pradesh during
the last three years, district-wise; and

{b) the total number of Lok Adalats
proposed to be organised during the year
1992-93?
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
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KUMARAMANGALAM): (a) The number of
Lok Adalats held and cases disposed of in
U.P. during the last three years are as
under:-

Year No. of Lok Adalats held Cases disposed of
1989-90 186 2,14,400
1990-91 200 2,22,326
1991-92 244 2,10,734

Astatement showing the number of Lok
Adalats held and cases disposed of, District-
wise, in U.P.duringthefinancial years 1989-
90, 1990-91 and 1991-92, is laid on the
Table of the House.

(b) Lok Acalats are crganised by the
State Legal Aid & Advice Boards and the
District Legal Aid Committee from time to
time. The UP. Legal & Advice Board
proposestocrganise 250 Lok Adalats during
the year 1992-93.



VAISAKHA 4, 1914 (SAKA) Written Answers 282

281 Written Answers

0052 z 1962 z 0852

l ueqeleq s
6€L1 14 9v6¢ € 861 ‘ 14 epueg 6
L0LY € 168¢ 14 (4744 £ | elleg 8
veze 4 vesy v YLy S yoreiyeg ‘L
6SEY 14 £80€ € 96€¢ 3 unepng ‘9
8/€2 L 86y 2 28€€ 4 yebwezy S
861 € . zee 2 €61 14 elowjy b
- - - - 18v01 14 peqeyeyy t
/€8¢ 14 z62! £ 8yve v yiebiy 2
1604 ! £85 1 S8lE 4 eiby }
g Z 9 [ 4 € c }
siefepy siejepy sjejepy
Yo7 ut Yo7 Uy o7 ut jo
Jo pasodsip preH 40 pasodsip PploH pasodsip, PI3H
S6SBQ Siejepyyol sasen slefepy %07 sase) slefepy %07
JOON JOON J0ON JooN J0ON J0 ON
26-1661 16-066 06-6861 10L1s1q Jo BN ON'S

26-1661 $16-0661 '06-6861 sieaf |eloueuy syl buiinp ysapeid Jelif} Ul ‘asim JoLISIp Jo pasodsip seses pue Piey siefepy Yo7 o requiny

13W3Lvis



APRIL 24, 1992 Written Answers 284

283 Written Answers

£669 € 8669 c GEL6 4 peqezieq ‘0e

961€ S 600€ 4 06¥9 L yemeig ‘61
el 2 6651 € 8v8 € uei3 ‘81
SoLy 4 58y z . 6228 13 euoeq L
IS b 951€ 4 616 2z unpeiyed ‘91
16¢ € G8E v . so¢ € noweyn ‘Gl
0/9¢ L Glve € veie ¢  dyeyspuejng i
:18> 4 451 4 €68 I Joulg ‘e
S2EE € 916€ S 201 2 nseg 2l
€80V S 8992 g £€22 b Ajeseg g

8 VA 9 g v € b4 I
siefepy siefepy siefepy

soqur Yo7 ul %07 urjo

0 pasodsip pIoH Jo pasodsip piaH pasodsip PIgH

sase) Siejepyyo] s8se) Sjejepy %071 sesen slejepy %07

JooN jooN JO'ON jo'oN Jo'oN 10 0N
26-1661 16-0661 . 06-6861 191SIQ 0 SWENON'S




VAISAKHA 4, 1914 (SAKA) Written Answers 286

285 Written Answers

18022 8 41213 6 259¢ ¥ Indunep 0g
6€E ¢ 9.8 3 VLl 4 - unejep ‘62
99G6¢ € LEEY 14 2¢l9L 4 1opJeH Y4
8102 € [§:] %4 . 4 19t 4 indiwen ‘LS
L0L9 S 6812 S SiLL 14 Indyxeion ‘92
- = v26e 3 98/2 3 epuon ‘G2
yasy S yv8S . 8 . €5¥01 St Sa_nm_._m.u ‘ve
108€ S 18§ € 0cs € pegeizeyn ‘€2
002L € 8LLL € yx4:74 € indyeie K44
oove 4 00ge 14 . 620S ¥y peqeyynuey e
8 V4 9 S I 4 € 14 I
siefepy siefepy Siejepy
Yo ur Yo ul yopuljo
Jopesodsip PioH Jo pasodsip PIoH pasodsip PigH
sese) sjefepyyo] sase) Siefepy %07 sase) siefepy %07
JO'ON JO'ON JO'ON JO'ON JOON J0 'ON
c6-16614 ) 16-0661 ) 06-686 PUIsIg jo eleN'oN'S




Written Answers 288

APRIL 24, 1992

287 Written Answers

8YIE 9 €612 £ 29v01 . uespy ‘6€
120,48 14 6.2} 4 2i9 1 Binylepw ‘8E
8204 2 8251 2 £€51 4 undurepy ‘L€
09+01 8 19981 4 0022 2z Mouon ‘9g
o8} 2t 1804 1) 9/€l € h.ss__ﬁ ‘GE
66€C 8 S6SY 6 91214 Vi ueyy Ve
Giie 2 2ese 1 1292 2 leyeQg-induey ‘€6
YOIy 9 65641 v 66021 4 Auo-nduey 26
L1E9 9 906€ £ 696Y S isueyr e
8 / 9 [ 4 € b4 !

siefepy siejepy siefepy

%@ w_ ¥o7 ul ¥o7urjo

Jo pasodsip ploH jo pesodsip PIgH pesodsip pioH

sase) sjejepy)o] sese) sjejepy 407 sese) sjefepy %01

JO'ON JOON JOON JO'ON JOON 40 'ON

16-0664 06-6861 iousig jo eweN oN'S

c6-1661




VAISAKHA 4, 1914 (SAKA) Written Answers 290

289 Written Answers

9€LE 9 2L91 € 686v 8 ndwey ‘o
8434 S S06L S £19¢ 14 lleseg eey 8p
026S S 9ckL S 290y € ysefidejeiy ‘1Y
(434 b 6¥S € - - ysebeloynd ‘op
1991 g 968 | V261 z waind 13
24} b 8€El € W I lemyle -uned “vb
[ AN I G861 ] el 14 enureN E 4
0259 S G9ge € G8EE | Jebeureyeznyy 2
911l € 25134 € 1684 14 peqepe.iopy %4
9/62 A 08Ee 14 £902 2 indezipy ‘o
8 yA 9 S 14 € 4 ]
siefg,
Yoru Yoru Yoruri
J0 pasodsip pieH 4o pasodsip ploH pesodsip pIoH
sase) Sjejepyyol seseQ siejepy 4ol mo.mmo &m‘mw_\ ¥o1
JOON JO'ON JO'ON JO'ON JOON J0 ON
c6-1661 16-0661 ) 06-6861 UISIg Jo 8WENON'S




Written Answers 292

APRIL 24; 1992

newers

”
-

P NI

4 8 187 3 104
1€2 L - - -
8 S €0ct!} 9 v188
- - 4414 € 9¢€
829. 14 v2i8 € 806€
128 6 266 L 896
¢L0S ] 6€€€ 4 01€9
18v¢ 4 eove 4 ccle
cSigy 14 0€0€ 4 YX444
6L2b s 6.6 £ €562
8 Z 9 s 14
Slejepy siefepy siejepy
Yo ul Yo ul yojuijo
Jo pasodsip pleH Jo pasodsip p1eH pasodsip
sese)d Siefepyyo sese) siefepy ¥o sese)
JO'ON JOON JOON JOON JO'ON

cb-1661

16-0661

~—

Mmouxpn-y
uno9 ybiH ‘65

peqeyely
uno9 ybiH ‘85

ISeURIBA ‘LS
lysey-1enn ‘95

oeuun ‘GG

S [emyeo-uye) s

- —

06-6864

b induing ‘€S

b Indeys eS

¥ indueyelyeys ‘1S

€ indueseyes ‘05

€ 4 }
pieH
sjejepy %o]
Jo 'ON
jousiq Jo sWeN'ON'S




Written Answers 294

VAISAKHA 4. 1914 (SAKA)

NOD NAlvitt~nn Ancwore

‘payeme eJe SIEIOPY-30T || Joj skodey ,

JYELOLE e 9zee2e 002 007¥1Z 98l feloL
- - 6¥9 4 - - [uenleieyepw ‘69
vzl ' 2801 | - A - beNuuewpls 9
0ch! 8 - - —~ - nep €9
(0:%)74 } glL I - - peqezoli4 29
Z2s8le ¢ L 6602 4 - - elpeyquos 19
285 € 18€ I - - sempieH ‘09
8 Z 9 [ 4 £ 4 }
siejepy sjefepy sjelepy
xoq ur Yo ul yo7q ul jo
Jo pasodsip pleH 0 pasodsip pleH pasodsip P18H
sose0 SIE[EPYYOT soseD siefepy %07 e sigfepy %07
JOON JOON JO'ON JO'ON JOON 40 "ON
-
c6-1661 16-0661 06-6861 1941siq Jo AWENON'S




295 Written Answers

Detection of Loans Sanctioned to
Fictitious Accounts

7890. SHRIMATI RITA VERMA:
SHRI P.S. CHAUHAN:

Wilithe Minister of FINANCE be pleased
to state:

(a) the number of cases of sanctioning
of loans tofictitious accounts detected during
1991 and 1992 so far in each public sector
bank;

(b) the amount involvedtherein andthe
action taken against those employees who
were found guilty, bank-wise; and

(c) the steps taken by the Government
te check such cases in future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). Information is being
collected and will be laid on the Table of the
House.

Widening of National Highway
Between Anakapalky to
Visakhapatnam

SHRI RAMA KRISHNA
KONATHALA:
SHRI M.G. REDDY:

7891.

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the work on four laning
between Visakhapatnam to Anakapalky
stretch of National Highway No.5 in Andhra
Pradesh has received a setback due to non-
release of funds;

(b) if so, the total amount of loan
assistance released so far by the World
Bank for this project;
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(c) the target date fixed for completion
of this project; and

(d) the steps taken by the Government
to get the project completed within the time
schedule?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No, Sir.

(b) The project is being executed under
loan assistance from Asian Development
BRank, and not World Bank, Upto March
1992, an amount of Rs. 5.59 crores was
disbursed by the Bank against this project.

(c) Expected completion date of the
project is June 1996.

(d) The projectis being closely menitored
by the Govt. andbottlenecks where occurring
are being resolved quickly to expedite the
progress.

Trade in Hard Currency

7892. SHRIK.V. THANGKABALU: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the Government propose
to take some steps to have trade in hard
currency soon;

(b) it so, the details thereof; and the
reasons therefor; and

(c) the benefits that are likely to be
accrued therefrom?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE..(SHR! P.
CHIDAMBARAM): (a) to (c). India's trade is
generally transacted in freely convertible
foreign currencies (i.e. hard currencies).
However, in case of certain countries, India
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has bilateral clearing arrangements
envisagingbalancedtradein non-convertible
Indian Rupee.

Widening of Bridge on National
Highway No. 47

7893. SHRIN. DENNIS: Willthe Minister
of SURFACE TRANSPORT be pleased to
state:

(a) whether the Government proposed
to widen and renovate the bridge across
Pazhayar river at Schindram on National
Highway No.47;

(b) if so, the details thereof; and

(c)thetunds likelytobe providedforthe
purpose during 1992-93?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No., Sir.

(b) and (c). Does not arise.
[Translation)

Financial Assistance by Banks During
Natural Calamities

7894. SHRI GIRIDHARI LAL
BHARGAVA: Will the Minister of FINANCE
be pleased to state:

(a) whether loans are made available
by banks to the persons rendered helpless
due to flood, earthquake and other natural
calamities in the country; and

(b) if so, the guidelines issued by the
Reserve Bank of India, if any, in thisregard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). There are stahding
guidelines to banks, issued by Reserve
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Bank of India (RBI), for providing relief and
rehabilitation assistance to the persons
affected by natural calamities such as floods,
droughts, cyclones, earthquakes etc. These
guidelines envisages, interalia, (i) conversion
of short-term production loans into medium
term loans (ii) rescheduling/postponing of
existing term loan instalments and (iii)
provision of additional need based crop/
investment loans etc. The precise details in
regard to the provision of credit assistance
by the banks, willdepend onthe requirements
of the situation, their own operation
capabilities and the actual needs of the
borrowers.

[English]

Steamer Services Between Mora Port
and Bombay

7895. SHRI RAM KAPSE: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Government have
appointed aCommittee to study the feasibility
of starting cheap andfast passengersteamer
service between Mora Port and Bombay;
and

(b) if so, the findings of this Committee ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No, Sir.

(b) Does not arise.

Payment of Customs and Excise
Duties by Multi-National Units

7896. SHRI K. THULASIAH
VANDAYAR: Will the Minister of FINANCE
be pleased to state: -

‘(a) the particulars of the multinational
units which committed serious irregularities
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in regard to payment of customs and excise
duties during the last one year;

(b) the total amount of customs duty
and excise duty, separately evadedbythese
units;

(c) the action taken proposed to be
taken against the defaulting units;

(d) the amount of penalty imposed on
these units;

(e) the total amount of penalty realised
so far;

(fywhetherany courtcases are pending
against these units; and

(9) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (g).
information is being collected and will be laid
on the Table of the House.

Import of Raw Materials for Leather
Industry

7897. SHRI K. RAMAMURTHEE
TINDIVANAM: Will the Minister of
COMMERCE be pleased to state:

(a) the amount of foreign exchange
spent on the import of raw materials for
leatherindustry during each ofthe last three
years; and

(b) the steps taken by the Government
to boost the export of leather?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The foreign exchange
spent onthe import of raw materials (i.e. raw
hides and skins, semifinished leather and
finished leather) for the leather industry as
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perfigures available upto 1980-90, were as
follows:

(Rs. in crores)

Year FE”spe_h't‘

1987-88 21.61
1988-89 44.83
1989-90 99.71

(Source: DGCI & S)

(b) The Government policy is to
progressively discourage the exports of raw
materials and substitute it with value added
leather products.

Seminar on Smuggling of Opium and
Other Contraband ltems

7898. SHRIARJUN CHARANSETHI:
SHRI MANIKRAO HODLYA
GAVIT:

Willthe Minister of FINANCE be pléased
to state:

(a) whether any seminar to discuss
measures to ¢heck the growing smuggling
of opium and other contraband items was
held recently; and

(b} it so, the recommendations made at
the Seminar and the action Government
propose to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY- OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) and (b).
Customs authorities have not held any such
seminar in the recent past. However, an
@.dvanced training course on Drug Law
Enforcement for DIGs/SSBs/Addl.
Collectors/Assistant Collectors of Customs
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and Central Excise was held from 9-13,
March 1992 by National Academy of
Customs, Excise and Narcotics, New Delhi.

[ Translation]

Assistance to Family Members of
Warriors Award Winners

7899. SHRI BHUWAM CHANDRA
KHANURI: Will the Minister of DEFENCE
be pleased to state:

(a) the number of ex-military personnel
of the three wings of armedforces fromeach
State to whom the pre-independent
Government of India had honoured with
“Warriors Award” and were given Rs. 5/- per
month for their two generations;

(b) whether the Government propose
to enhance the said amount in the present
situation;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (d). The statistics
regarding live pensioners in receipt of pre-
Independence ‘warriors award” are not
centrally maintained. Retrieving of this
information form over 500 treasuries and 58
Defence Pension Disbursing Offices
scattered all over the country may take
considerable time and may not be

commensurate with the result like to be
achieved.

Since warriors awards are not gallantry
awards, it has been decided not to enhance
the monetary allowance attached to them.

Acquisition of Land In Bihar for
Defence Purposes

7900. SHRI RAM TAHAL
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CHOUDHARY: Will the Minister of
DEFENCE be pleased to state:

(a) the details of the residential and
agricultural land acquired in Bihar by the
Government for defence purposes during
last three years; District-wise;

(b) whether land and employment in
lieu thereof has been provided to the
dispiaced persons;

(c) if so, the details th-reof; and
(d) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) In Bihar, during the
last three years, residential lan¢ neasuring
1.465 acres acquired for Defe:ice purposes
inGaya Districtat acost of Rs. 1,26,914.45.
No agricultural land has been acquired for
Defence purposes in the same period.

(b) to (d). There is no provision under
the Lancd Acquisition Act for providing
compensatory land for employment to the
persons whose land has been acquired.
However, full compensation as prescribed
underthe aforesaid Acthas been sanctioned
by the Government for the land and
structures thereon existing on the date of
Publication of the Section 4(1) Notification.

[English]
Delay In Assessment of Income Tax
cases
7901. SHRIJEEEWAN SHARMA:
SHRI K. THULASIAH
VANDAYAR:

Willthe Minister of FINANCE be pleased
to state:

(a) the number of appeals regarding
income tax cases pending with the appellate
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authorities inthe country particularly in Delhi;
(b) whether the Government have
received complaints regarding delay in
completion of assessment of income tax
cases;
(c) if so, the details thereof;

(d) whether the Government have
identified the reasons for such delay;

(e) if so, the details thereof;
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() the number of officials againstwhom
action has been taken in this regard during
each of the last three years; and

(g) the steps taken/proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The appeals
regarding income-tax cases pending with
the Appellate authorities as on 31.12.91 are
as follows:- .

Pendency of Appeal
All-India Delhi
i) Deputy Commissioner of Income -tax 1,49,000 4,300
(Appeals) (About)
i) Commissionerof Income-tax 1,63,000 20,20
(Appeals) (About)
iii) Income-tax Appellate Tribunal 2,18,091 31,166

(figures are in respect of all cases
under direct taxes).

(b) to (g) . The Income-tax Act, 1961,
contains provisions laying down time limits
forcompletion of assessments. The pending
assessments aretaken up with priority being
given to the completion of assessments in
casesgetting barred by limitation. Instances
of refunds not being issued because of non-
completion of assessments within the
statutory period have come to the notice of
the Government. In a generality of such
cases, the assessments were not made and
the refunds issued de to non-tractability of
the relevant records, and documents within
the statutory period. In such cases, the
refunds have been granted by waiving the
time-,limit. In such cases, the field authorities
are directed to fix the responsibility and to

take action against the concerned official.
The work involved in collecting the
information asked forfromall overthe country
for three (3) years would be enormous and
time consuming. Therefore, it would not be
possible to furnish the information.

Repayment of Kuwaliti Loan

7902. SHRI SANDIPAN BHAGWAN
THAROT: Will the Minister of FINANCE be
pleased to state:

(2) whether the Government have
receivedany proposalfromM/s. RCF during
the recent past for repayment of Kuwaiti
Loan;
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(b) if so, the details thereof and the
decision taken by the Government thereon;

(c) the names of the public sector
undertakings which have been adversely
_ affected by devaluation of rupee;

(d) whetherthe Government are working
out a uniform policy for providing relief to
such public sector undertakings; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKAUR): (a) and (b). M/
s. RCF has an external borrowing of 30
million Kuwaiti Dinar acquired through a
Note Purchase Agreement. As per the
agreement these notes are repayable on
19.12.1993. However, M/s. RCF has
proposed to accelerate repayment prior to
the scheduled date and had desired to
prepay on 19.12.1991. In view of the
prevailing BOP constraints at that time it
was not possible to agree tothe accelerated
repayment schedule. M/s. RCF have
therefore, been advised to repay the
borrowing on the scheduled date.

(c) Alithose withcommitmentsinvolving
foreign exchange outgoes are affected by
devaluation and not just public sector
undertakings. A depreciating rupee benefits
those undertakings which have a strong
export presence though the rupee cost of
financing debt servicing of external debt
does increase This increased rupee burden
canalso be managedthrough higherexports,
pro-active debt management as well as
restricture of the capital structure of an
undertaking. Henceitis difficult toisolate the
Impact of depreciation of the rupee on public
sectorundertakings. However, alist of public
sector undertakings with external debt
burden is given in the Statement annexure

(d) Since the impact of depreciation of
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the rupee will vary considerably depending
on the export capability, financial ingenuity
and capital structure of an undertaking it is
not considered possible to formulate a
uniform policy for this purpose.

(e) Does not arise.

STATEMENT

-

M/s. Air India.

2. M/s. Bharat AluminimuraCompany
Limited.

3. M/s. Bharat Heavy Electrical
Limited.

4, M/s. Bharat Earth Movers Limited.

S. M/s. Bombay Suburban Electric
*  Supply Limited.

6. M/s. Cement Corporation of India
Limited.

7. M/s. Central Power Research
Institute.

8. -M/s. Coal India Limited.
9. M/s. Damodar Valley Corporation.

10. M/s. Delhi
Undertakings.

Electric Supply
11.  Mss.Dredging Corporation of India
Limited.

12 M/s. Electronic Corporation of India
Limited.

13. M/s. Gas Authority of India Limited.

14. . M/s. Hindustan Aerouautics-
Limited.

15." M/s. Hindustan Cables Limited.
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16.

17.

18.

19.

20.

21.

22.

23.

24.

25,

26.

27.

28.
29.

30.

31.

32.

33.

35.

M/s. Hindustan
Corporation Limited.

Fertilizer
M/s. Hindustan Flourcarbons
Limited.

M/s. Hindustan Machine Tools
Limited.

M/s. Hindustan Organic Chemicals
Limited.

M/s. Hindustan Petroleum
Corporation Limited.

M/s. Hindustan Photc Films
Limited.

M/s. Indian Qil Corporation.

M/s. Indian Petro Chemical
Corporation.

M/s. Indian Airlines.

M/s. indian Railway Finance
Corporation Limited.

M/s. Indian Telephone Industries
Limited.

M/s. Industrial Development
Corporation of Orissa Ltd.

M/s. Instrumentations Limited.
M’s. Maruti Udyog Limited.

M/s. National Aluminimum

Company Limited.

M/s. National Hydroelectric Power
Corporation.

M/s. National Thermal Power
Corporation.

M/s. OMC Alloys Limited.
M/s. Oil & Natural Gas Commission.

M’s. Oil india Limited.
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36. M/s. Poompuhar Shipping
Corporation Limited.

37. M/s. Praga Tools Limited.

38. M/s Power Finance Corporation
Limited.

39. M/s. Rashtriya Chemical &
' Fertilizers Limited.

40. M/s. Richardson & Cruddas
Limited.

41. M/s. Shipping Corporation of India.
42. M/s. Steel Authority of India Limited. -

43. M/s. Tamil Nadu Industrial
Development Corporation Ltd.

44. M/s. Tamil Nadu
Telecommunications Limited.

45, M/s. Tata Hydro Electric Power
Supply Co.Ltd.

46. M/s. Visakhapatanam Steel Plant.

47. M/s. Visveveraya lron & Steel
Limited.

Export of Opium and other Narcotics

7903. PROF. K.V. THOMAS: Will the
Minister of FINANCE be pleased to state:

(@) the quantity of opium and other
narcotics exported during each of the last
three years; and

(b) the step proposed to be taken to
increase its export?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) The quantities
of opiumand other narcotics exported during
each of the 1ast 3 years are as follows:-
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ltems Year ——
1989-90 1990-91 1991-92

i) Raw Indian Opium 539 Mts 850 Mts 617 Mts.

ii) Indian Medicinal Opium Powder 650 Kgs. 500 Kgs. 800 Kgs.

iii) Indian Medicinal Opium Cake 500 Kgs. 1000 Kgs. 1200 Kgs.

Iv) Dextropropoxphens 14618 Kgs. 12637 Kgs. 13711 Kgs.

v) Diphenoxylate 405 Kgs. 627 Kgs. 764 Kgs.

(b) The steps taken to increase their
exports, inter alia, include fixation of a
competitive export price, maintaining close
contacts with overseas buyers, maintaining
standard quality of opium and exploring
potential buyers abroad who are not our
regular buyers at present.

Concessions to Foreign Trade
Missions

7904. SHRI GURUDAS KAMAT: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the foreign trade missions
have demanded some concessions;

(b) if so, the details thereof; and
(c) the action taken or proposed to be
taken by the Government in this regard;

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). The information
is being collected and will be laid on the
Table of the House.

[Translation)
Export/import of Cloth

7905. DR. P.R. GANGWAR: Will the
Minister of TEXTILES be pleased 1o state:

(a)theextenttowhich cloth is proposed
to be exported/imported during the year
1992-93; and

(b) the foreign exchange likely to be
earned by the country therefrom?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a)and (b). The anticipated level
of exports during 1992-93 is around Rs.
4100 crores. Import of cloth is not allowed
except against a licence.

F.E.R.A, Case

7906. SHRI LAL BABU RAI: Will the
Minister of FINANCE be pleased to state:

(a)the number of casesinvestigated by
the Governmentunderthe Foreign Exchange
Regulation Act, 1973 during each of the last
three years;

(b) the value of the Indian and fereign
currencies seized underthese cases, State-
wise;

(c)the details of the information received
during March, 1992 regarding irregularities
under F.E.R.A. in Bombay; and

(d) the action taken by the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b). The
following statistical data showing number of
the cases investigated, amount of Toreign
currency and Indian currency seized during
1989, 1990 and 1991 is given Zone-wise.
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The figures are not maintained state-
wise but are maintained Zone-wise.

(v) and(d). Asandwhen any information/
intellicence is received, it is developed/
processed fortaking appropriate action under
FERA, 1973. It would not be desirable in
public interest to disclose details of the
information/intelligence received.

Export of Powerloom Manufactured
Cloth

7907. SHRI MAHENDRA KUMAR
SINGH THAKUR: Will the Minister of
TEXTILES be pleased {o state:

(a)’ whether the National Small Scale
Industries Corporation propose to export
the powerlocm cloth;

(b) if so, the names of the countries to
which this export would be made along-with
the quantity thereof; and

{c) the foreign exchange likely to be
earned therefrom?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
CEHLOT): (a) No, Sir.

(b) and (c). Do not arise.

[English)
Indian Succession Act
7908. SHRI P.C. THOMAS: Will the

Ministerof LAW, JUSTICE AND COMPANY
PFFAIRS be pleased to state:
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(a) whether the Government have
received any representations from the
Christian Community for intestate amongst
the Christians under the Indian Sucession
Act during 1856 to 1986 as per the decision
delivered by the Supreme Courton February
24, 1986;

(b) if so, the details thereof and whether
there is any complaints for retrospective
operation has caused difficulties to this
community in pledging their properties to
obtain bank loan;

(c)ifso, the steps taken/proposedto be
taken by the Government in the matter; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

" (b)Representations have beenreceived
from the Christian Community to the effect
that the Supreme Court judgment in Mrs.
Mary Roy versus State ot Kerala and others
(Writ Petition (Civil) No. 8260/83 and others)
has adversely, aftected the property rignts
of the members of the community and has
caused great strain and chaos in many
tamilies. Hon'ble Member, in hisletter dated
25.3.1232 to the Governmeni, has stated
that people who own properties are not able
1o get bank loans on the said properties.

(c) énd {d). The Government hadtzken
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up the matter with the state Government of
Kerala as the issues flowing out of the
judegment related to a section of the
population in that State and it was felt that
the State Government would be in a better
position to take a decision in the matter and
to enact a suitable law, it considered
necessary. The State Government has
informed that a legislation to give only
prospective application of Chapter V of the
Indian Succession Act, 1925tothe Christians
of former Travaricore Cochin area is under
their consideration.

[Translation]

Transaction by PSUs with Foreign
Banks

7909. SHRI ANAND AHIRWAR: Will
the Minister of FINANCE be pleased to
state:

(a) whether the review of the existing
palicy inregardto the transaction with foreign
banks by the public sector undertakings has
been completed;

(b) if so, the details thereof; and

(c) if not, the reasons for the delay?

MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). Government have
reviewed its extant policy and it has been
decidedthat Central public Sector enterprises
can undertake normal banking transactions
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with any bank of their choice including
foreign/private sector banks.

[English]
Expont of Medicinal Plants

7910. SHRI GANGADHARA
SANIPALLL: Will the Minister of
COMMERCE be pleased to state:

(a) whether the Government propose
to increase the export of medicinal plants
during the current financial year;

(b) if so, the quantum of different kinds
of medicinal plants proposedtobe expoited
to different countries; and

(c) the amount of foreign exchange
likely to be eamed therefrom?

~ THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a)to (c). Medicinal plants
are being exported in substantiai quantities.
Exports of crude drugs during the last three
years have been as under:

1989-90 Rs. 87.7 crores
1990-91 Rs. 126.6 crores
1991-92 Rs. 98.4 crores

(April 91 to Feb. 92)

-

Efforts will be made to achieve higher
export targets during the current financial
year. Export targets are not laid down on
medicinal plant basis. Different medicinal
plants being exported are:
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Galangal Rhizomes,
Zedovary Roots,

P. ylinm Husk,

Psyliium Seeds
Sarasaparilla,

Senns Leaves & Pods,
Tukmaria,

Poppy Seeds/husks and
Vinca Rosea Roots

Exporttargets forthe current year have
not yet been fixed.

Software Export
’,

7911. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of COMMERCE
be pleased to state:

(a) whether software exports from the

country have been restricted by Japan,
Australia and Denmark;

(b) #f so, the details thereaf and the
reasons therefor; and )

{c) the steps taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAMY): (a) No, Sir.

(b) and (¢). Do not arise.

[Translation]

Scheme for Development of
Sericulture in Madhy Pradesh

7912. SHRI RAMESHWAR PATIDAR:
Wilithe Ministerof TEXTILESbe pleasedto
;Aate:

L]
(a)whetherthe Government of Madhya
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Union Government for development of
sericulture in the state; and

(b) if so, the time by which it is likely to
be approved?

THE MINISTER OF STATE FOR THE
ATEATILES ©rffh ASHOK TEMLTTY: (3)
and(b). The Government of Madhya Pradesh
recently submitted two project proposals
(viz. (i) Combined Project for Mulberry & .
Tasar and (i) Proiect exclusively for Tasar
culture) to the Central Silk Board (CSB).
The CSB is in touch with the Government of
Madhya Pradesh for additional technical
details. The Projects will be considered by
the Union Government after receiving the
recommendations of the Central Silk Board
with regard to technical feasibility.

Losses In Banks in Maharashtra

7913. SHRIVILASRAONAGNATHRAO
GUND§WAR: Willthe Minister of FINANCE
be pleaged to state:

(a) the names of the banks in
Maharashtra which incurred losses as on
March 31, 1992;

(b) the extent of loss suifered by the
said banks and the details thereof district-
wise; and

(c) the steps taken by the Government
to check the losses in future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) Reserve Bank of India have
reportedthat they are yet to receive the final
accounts of public sector banks for the year
ended 31st March, 1992.

(b) and (c). Do not arise.
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Representation of Tobacco Growers in
Tobacco Board

7913. SHRIANANTRAO DESHMUKH:
Willthe Ministerot COMMERCE be pleased
to state:

(a) the composition of the Tobacco
Board and the representation of growers in
it; and

(b) the criteria adopted by the
Government to ensure that only bona fide
growers are appointed as representatives
on the Board and adequate representation
is given to small and medium farmers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHDEE): (a) and (b). The
Tobacco Board consists of 26 members
including its Chairman. The Tobacco Board
Act, 1975 and Tobacco Board Rules, 1976,
provide that six members of the Board should
reprasent the tobacco growers of which at
least two such members shall be from smali
ormarginalgrowers. The Rules also provide
that only registered growers should be
appointed.

Rehabilitation Centres for War Widows
in Tamil Nadu

7915. DR. SHRIMATI K.S.
SOUNDARAM: Will the Minister of
DEFENCE be pleased to state:

(a) the number of rehabilitation centres
set up for the war widows in Tamil Nadu,
district-wise;

APRIL 24, 1992

Written Answers 320

(b) the details of the activities of these
centres;

(c) whetherthese rehabilitation centres
are functioning properly; and

(d) it not, the steps being taken by the
Government in this regard?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) No rehabilitation
Centre for war widows has been set up in
Tamil Nadu.

(b) to (d). do not arise.
House Building Loans by LIC

7916. SHRI DHARMHBIKSHAM: Will
the Minister of FINANCE be pleasedtorefer
to the reply given to starred question No.
156 on March 6, 1992 and state:

(a) the State-Wise break-up of the
number of applicants and the number of
those who were dranted loans by the Life
Insurance Corporation and the LIC HFL;

(b) the corresponding figures for the
year 1991-92; and

(c) the break-up of the total number of
applicants granted loans between the policy
holders and non-policy holders, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). As is given in the
statement |

(c) As is given is statement Il
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Fixation of Ways & Means Limit for
States/Union Territories

7917. SHRI SYED SHAHABUDUDIN:
Will the Minister of FINANCE be pleased io
state:

(a)the basic for the fixation of ways and
means limit by the Reserve Bank of indiafor
-the States/Unicn Territories; and

(b) the actural such limit for each State/
Union Territory as on Aprif 1, 1991 and April
1, 19927

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) The ways
and Means facility, provided to the State
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Governments by the Reserve Bank is
essentiallyforthe limited purpose of enabling
themtotide over very shortitermimbalances
in cash flows on account of receipts and
expenditure for a maximum period not
exceeding three months. The relevant
parameter for deciding upon the adequacy
or otherwise of the limits for Ways and
Means advances is, therelore, the gaps that
arise between the receipis and expenditure.
The limits for these advances are reviewed
by the bank from time to time and were
liberalised considerably with effect trom
March 1, 1998 for all the States. No Ways
and Means limits are granted to Union
Territories which are funded by Union
Government.

(b) Astatementis laid onthe table of the
houses.

STATEMENT

{b) The limits for ways and means advancas (normali and special) sanctioned to State
Govemment operative on April 1. 1891 as aisc on April 1, 1992 are indicated below:-

(Rs. in crores)

Limits for Ways and Means Advances

States Nermal Speciai*  Total
1. Andhra Pradesh 56.00 © 20.00 76.00
2. Arunachal Pradesh 5.60 2.00 7.60
3. Assam 22.40 8.00 30.40
4. Bihar 39.20 14.00 53.20
5. Goa 5.60 2.00 7.60
6. Gujarat 39.20 14.00 §3.20
7. Haryana 16.80 6.00 22.80
8. Himachal Pradesh 11.20 4.00 15.20
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Limits for Ways and Means Advances

States Normal Special*  Total

9. Kamataka 44.80 16.00 60.80 |
. 10. Kerala 33‘.60 12.00 45.60
11. Madhya Pradesh 44.80 16.00 60.80
12. Maharashtra 84.00 30.00. 114.00
13. Manipur 560 2.00 7.60
14. Meghalaya 5.60 2.00 7.60
15. Mizoram 5.60 2.00 7.60
16. Nagaland 5.60 2.00 7.60
17. Orissa 33.60 12.00 45.60
18. Punjab 33.60 12.00 45.60
19. Rajasthan 33.60 12.00 45.60
20. Tamil Nadu 61.60 22.00 83.60
21. Tripura 5.60 2.00 7.60
22. Uttar Pradesh 95.20 34.00 129.20
23. Waest Bengal 56.00 20.00 76.00
Total 744.80. 266.00 1010.80

* Secured advances sanctioned against pledge of Government of India securities held

by State Governments.
Export of Chrome Ore to China
7918. SHRI V.N. SHARMA: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Chrome Ore is being used
in strategic war materials;

(b)whether itis being exportedto China;
and

(c) if so, the quantity and value of ore
exported during the last two years and the
reasons therefor?

THE MINISTER OF STATE OF THE
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MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Chrome Ore, as
much, has no direct application in strategic
war material.
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(c) The quantity and value of chrome
ore exported to China during the last two
years are as under :

(b) Yes, Sir.
Year Quantity in lakh Value in
tonnes . Rs. crores
1990-91 1.78 33.94
1991-92 2.88 55.84 (7)

(P): Provisional

India’'s Stand on Barriers to World
Trade Agreement

7919. SHRISANAT KUMAR MANDAL:
Willthe Ministerof COMMERCE be pleased
fo state:

(a) whether the desire expressed by
some participating countries in World Trade
Agreement regarding opening of their own
service markets and of sectors, where they
want to keep restrictions has emerged as a
barrier to world trade agreement.

N

(b) if so, the details thereof; and

(c) India's stand on the new crucial
barrier to a long awaited worlid trade
. agreemant and its impact on the completion
ofthe ongoing Uruguay round negotiations?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). The draft of the
framework Agreement on Services in the
Uruguay Round of negotiations envisages
two major across the board obligations on
participating countries. These are the
obligations of transparency and Most
Favoured Nation (MFN) treatment.

Participating countries are expected to
exchange concessions in sectors and sub-

sectors of interest to them. There is no
obligationto exchange concessions onall or
any specific sectors.

So far 47 participants have submitted
offers on initial commitments and 32 have
submitted draft lists of intentions with respect
to MFN exemptions. Some major participants
have sought MFN exemptions inter-alia for
the transport sector, basic
telecommunication and financial services.
They have nevertheless indicated that they
may be willing to withdrew most of their
requests for MFN exemptions provided the
final offers of other participants are to their
satisfaction.

India is not seeking access in these
sectors. It has maintainedthat as aprinciple,
excaptions from the MFN obligation should
be avoided. '

Attempts to seek derogations fromMFN
obligations have further complicated the
negotiations in the Uruguay Round.

Jute Industry in Orissa

7920. SHRIGOPI NATH GAJAPATHI:
Wilithe Minister of TEXTILESbe pleasedto
state:

(a) whether Government have any
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proposalforthe growth and diversification of
Jute Industry in Orissa especially in District
Kendrapara;

(b) if so, the details of the schemes
drawn up by the Government therefor; and

(c) the amount earmarked theretor
during 1992-93?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) to (c). Government have
taken several measures for the growth and
diversification of jute industry inthe country,
including in District Kendrapara in Orissa.
These measures include inter alia, creation
of Jute Modernisation Fund of Rs. 150
crores to cater to the modernisation
requirements of the jute industry,

establishment of Special Jute Development

Fund of Rs. 100 crores for restructuring the
jute economy, grant of financial suppon, for
RL&D activities and product diversification
programmes, encouragement of
diversification by providing facilities of excise
exemption, concessional import duty,
marketing support namely Internal Marketing
Assistance and External Marketing
Assistance Schemes and opening of sale
outlets forencouraging the sale of diversified
jute products.

Pari Passu Obligations

7921. SHRIGOVINDRAO NIKAM: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Government have any
proposal to Caive the pari-passu clause,
which imposes an obligation on the industry
to patronise domestic shipyards;

(b) it so, the details thereof; and

{c) if not, the reasons therefor?
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THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE
TRANSPORT(SHRIJAGDISHTYTLER):(a)
to (c). Yes, Sir. A proposal to waive the pari
passu clause is under consideration of the
Government.

According to the present guidelines
relating to pari passu obligations, if the
shipping companies acquire three vessels
from abroad, they are obligedto placé arder
for one vessel on Indian shipyard of
equivalent tonnage. As the indigenous
shipyards, particularly those in the public
sector, are facing acute financial crisis, they
may find it difficult to execute orders within
the specified time frame. In view of this, it is
feltthat it may be ditficult to enforce the pari
passu obligations.

[Translation)
Customs Duty Collections at Airports

7922. SHRI VISHWANATH SHASTRI:
Will the Minister of FINANCE be pleasedto
state:

(a) the amount of customs duty
collections at each of the international
airports in the country during 1990-91 and
1991-92 , separately;

(b) whether there has been decline in
the collection of customs duty at the
international airports in the country during
1991-92;

(c) if so, the percentage of decline at
each of these airports as comparedto 1990-
91,

(d) the reasons therefore; and

(e) the steps being taken by the
Government in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) to (e). The
information is being collected and will be laid
on the table of the House.

[English)
Visit of Indian Delegation to Italy

7923. SHRI R. SURENDER REDDY:
Willthe Ministerof COMMERCE be pleased
to state:

(a) whetherahigh levelindian delegation
visited Italy recently;

(b) if so, the details of the discussions
heldthe delegation andthe outcome thereof;

(c) the areas selected for bilateral
cooperation;

(d) whether ltalian businessmen have
also expressed their willingness to make
investment in India; and

(e) if so, the details thereof;

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI! P.
CHIDAMBARAM): (a) to (e). An Indian
delegation, led by Minister of State for
Commerce visited Rtaly in the last week of
January, 1992 to attend the ninth session of
the Indo-ftalian Joint Economic Committee.
Discussions focussed upon Indo-ltaiian
cooperation in the areas of trade, industry,
finance and joint ventures. It was inter-alia
agreed to:- '

i) renew the Italian export credit
agreement for a further period of 3 years.

ii) set up a joint Working Group for
promotion of industrial cooperation and joint
ventures in identified sectors and
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iiiy Organise a high level meeting of -
leading industriatists of the two countries to
discuss specific joint venture proposals.

Some sectors identified as having
greater scope of bilateral cooperation are
leather goods, chemicals and
petrochemicals, focd and marine products.

The lalian side acknowledged that
recent chances in India’s economic policy
have created better prospects forinvestment
in India.

{Translation)
S.T.A Pemmits

7924. SHR! RAJNATH SONKAR
SHASTRI: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a)whetherarule has beenlaiddownto
deposit Rs. 25 thousand in cash alongwith
each application for issuing State Transport
Authority permits to augment Transport
system in Delhi;

(b) whether the people belonging to
scheduled caste and scheduled tribe
communities have been provided any
relaxation in this regard; and

(c) if not, the reasons therefor?

~ THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). As
per the guidelines issued by the Delhi
Administration under the scheme for grant
of 3000 stage carriage permits, an appiicant
has to make a security deposit of Rs. 25,000/
- through a demand draft in favour of State
Transport Authority, Delhi. In the case of
SC/ST applicant, the amount of security
deposit on only Rs. 5000/-
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(c) Does not arise.

[English)

Judges in Goa Bench of Bombay High
Court

7925. SHRI HARISH NARAYAN
PRABHU ZANTYE: Willthe Ministerof LAW,
JUSTICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether the number of judges in
Goa bench of Bomaby High Court is not
adequate;

{b) it so, whetherthe Government have
received any request form the Government
of Goa top appoint more judges in view of
the large number of cases pending in the
said bench; and

(c)if so, thereaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS(SHRIRANGARAJAN
KUMARAMANGALAM): (a) According to
Section 9 of the High Court at Bombay
(Extension of Jurisdiction to Goa, Daman &
Diu) Act, 1981, “such judges of the High
Count at Bombay, being notlessthantwoin
number, as the chief Justice of that High
. Court may fromtime to time nominate, shall
sitat Panajiin orderto exercisethe jurisdiction
and power for the time being vested in that
High Court in respect of cases arising in the
Union Territory of Goa, Daman & Diu. “Thus
" Chief Justice of Bombay High Court
nominates as many Judges as he considers
adequate 1o sit at the Panaji Bench subject
to the condition that the number of Judeges
nominated is not less than two.
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(b) No, Sir.

(c) Does not arise.
[Translation]

Officlating Chief Justices In High
Courts

7926. SHRIRAJESH KUMAR:
SHRIMATISHEELAGAU 1 AM:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state:

(a) the details of judges working as
officiating Chief Justices in various High
Courts count-wise; and

(b) the time by which Chief Justices of
regular basis are likely to be appointed in
these High Courts?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): (a) and (b). As on
20-4-92 the office of the Chief Justice is
vacant in the following High Courts fromthe
dates indicated against each:-

1. Gujarat 7-10-91

2. Madras 18-11-91

P —

The process of consultation among the
concermned Constitutionalauthorities forfilling
up vacant posts of Chief Justices in these
High Courts is on. It is not possible to
indicate the time by which these posts willb
filled. :



341 Wiritten Answers
[English)

Self-employment Scheme for Ex-
Servicemen

7927. SHRI ANNA JOSHI:

SHRIMATI DIPiKA H.
TOPIWALA:

SHRIMATI  MAHENDRA
KUMARI:

SHRI MAHESH KANODIA:
Will the Minister of DEFENCE be
pleased to state:

{a) the names of the districts in each
State in which the scheme for preparing Ex-
Servicemen for self-employment has been
implemented so far;
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(b) the number of persons benefited
under the scheme during 1991 State-wise;

(c) whetherthe Government proposeto
extend the scheme to more districts; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) The details are given
in statement-1

(b) The details-are given in Statement-
|

(¢) and (d). Proposals for extension/
introduction of the Scheme in new districts,
received from the concerned State
Governments, are considered cn merits,
from time to time.
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STATEMENT - It

State Number of ex-Servicemen

benefited
Punjab 345
Haryana 1041
Uttar Pradesh 351
Rajasthan 627
West Bengal 20
Tamil Nadu 308
Himachal Pradesh 346
Kerala 195
Orissa 79
Andhra Pradesh 25

Total: 3337

Import of Goods Under OGL.

7928. SHRI GEORGE FERNANDES:
Willthe Ministerof COMMERCE be pleased
to state:

(a)whetherthe Government have taken
any decision to withdraw the curbs onimport
of goods under the Open General Licence;
and

(b) it so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). In terms of
the Export and Import Policy for 1992-97, all
items other than those covered by the
Negetive List of Imports can be imported
without restrictions. The restrictions on the
import of items covered by the erstwhile

Open General Licence introduced by the
Government by way of cash margines for
opening of Letters of Credit have also since
been removed. —

[Translation]
NRI Deposits

7929. SHRI YASHWANTRAO PATIL:
Willthe Minister of FINANCE be pleased to
state:

(a) whether the amount of deposits of
the Non-resident Indians has decreased
afterthe declaration of new economic policy;

(b) if o, the reasons therefor;

(c) whether the Government have
conducted any study in this regard;
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(d) ¥ so. the details thereof; and
(e) ¥ not, the reasons therefor?

THE MINISTER OF STATE IN THE
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MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (e). The
position of NRI deposits as on 31.7.91 and
as on 29.2.92 are given blow:-

Rs.
Kind of Bank Deposit Balance in crores
NRE 31.7.91 29.2.92
FCNR 7,450 7784
15,013 13,992
Total : 22,463 21,776

Besides an amount of US $ 1,620,690
million has been collected under India
Development Bond Scheme, till Feb.29.92.

[English]
Import Duty on Pesticides

7930. SHRI MOHAN SINGH: Will the
Minister of FINANCE be pleased to state:

(a) the names and details of specified
pesticides for which customs duty has been
increased from 75 per cent to 110 per cent.

(b) the names of specified technical
grade pesticides for which customs duty has
been reduced from 110 per cent to 75 per
cent;

(c) the names of specified pesticide
intermediates for which customs duty has
been reduced from 120 per cent to 65 per
cent; and

(d) the names and details of specified
pesticide intermediates wholly exempted
from excise duty?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Customs duty
on three pesticides, namely, Aldrin,
Chlordane and Heptachlor was raised from
75 per cent to 110 per cent in 1992-33
budget.

(b) Customs duty on 15 specified
technical grade pesticides was reduced from
110 per cent to 75 per cent in 1992-93
budget. These pesticides areTriademefon,
Metribuzin, Chlorpyriphos, Dinocap,
Myclobutanil, Tricyclazole, Oxyfluoren,
Propanil, Dodine, Ethephon, Fosotyle-Al,
Phenthote, Diflubenzuron, Pendimethalin
and Bromodioline.

(c) The customs duty was reducedfrom
120 per cent 1o 65 per cent in 1992-93
budget on two specified pesticides
intermediates, namely, Para Chloro Toluene
for manufacture of Fenvalerate and Thio
Urea for manufacture of Carbendazim.

(d) Three specified pesticide
intermediates, namely, Cumene,
Parachloro-N-Isopropyl Aniline and Methyl .
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Chlorofermate have been exempted from
excise duty in the 1992-93 budget.
Notification No. 43/88-CE dt. 1.3.88 as
amended contains the list of other pesticide
intermediates which are exempted from
excise duty. The said notification as well as
the amending notifications have been duly
laid in both the Houses of Parliament.

[ Translation)
Imports and Exports

7931. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of COMMERCE
be pleased to state:

(a) the estimated increase in the
imports and exports during 1992-93 as a
result of the new import and export policy.

(b) whether any scheme or suggestion
isunderthe consideration of the Government
for encouraging the export of goods
produced by labour intensive units; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The level of import
and export in a year depends on a large
number of factors such global trading
environment,economic environment in our
partner countries, external demand for our
products and domestic factors such as
availability of surplus for export, agricultural
production, industrial production, inflaction
rate and domesticdemand elc. Thereis also
a timelag for the new initiatives taken in the
new Import Export Policy to have an actual
impact on our export and imports. It is,
therefore, difficult 1o precisely estimate the
level of imports and exports during 1992-93
at this stage.

(b) & (c). The principal objective of the
new Export-Import Policy, among others, is
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to promote the productivity, modernisation,
quality and overall competitiveness of Indian
industry and thereby to enhance the image
of India’s products abroad. The initiatives
taken inthe new Import-Export Policy inclide
extension of 100 Percent Export Oriented
Unit Scheme and Export Processing Zone
Scheme to agriculture, horticulture,
acquaculture, poultry and animal husbandry,
which are primarily labour intensive sectors.

[English)

Construction of Berths at-
Visakhapatanam Port

7932. SHRI RAMA KRISHNA
KONATHALA:
SHRIM.G. REDDY:

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) the details of the berths under
construction at Visakhapatanam Port;

(b) their estimated cost; and

(c) the cargo likely to be handled from
these new berths?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPCRT
(SHRIJAGDISHTYTLER):(a) and (b). One
quay berth and one multipurpose berth atan
estimated cost of Rs. 15.2 crores and Rs.
14.9 crores respectively are under
construction at Visakhapatanam Port.

(c) Lime stone, thermal coal, iron and
steel materials, ferro products and other
bulk cargoes are likely to be handled at the
two new berths.

Joint Ventures Proposals

7933. SHRIK.V. THANGKABALU: Will
the Minister of COMMERCE be pleased to
state:
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(a) the number of proposals for joint
venture abroad scrutinised by the
Govemn:nent during the last one year fill
date; and

(b) the number of such proposals cleared
by Government during the above period?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). The
Government have since January 1991
scrutinised 76 proposals for setting up joint
ventures abroad and cleared 53 of them.

[Translation)
Shipping Corporation of India Fleet

7934. SHRI MADAN LAL KHURANA:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) the number of ships in the fieet of
Shipping Corporation of India;

(b) the operational age of a ship as per
the criteria fixed by the Corporation;

(c) the number of ships that have
overlived their life span; and

(d) the action being taken to add new
ships to the fleet?

MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) The present
fleet of Shipping Corporation of India Limited
is 128 vessels of 51 lakhs DWT.

(b) The operational age of aship‘as per
the criteria fixed by Government in respect
of various categories of ship are as under :-

1. Bulk carrier and liner vessel: 20 year

2. Tanker, Edible oil carrier
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Easy chemical carrier : 20 years
3. Coasta! ship : 24 years
4. Other chemical and phosphoric acid

Carrier : 15years
5. LPG carrier : 25 years
6. OSV : 16 years
7. Deillship : 25 years

(c) There are four ships in the fleet of
Shipping Corporation of India Limited which
have our-lived their economics life.

(d) Shipping Corporation of India have
submitted a Block proposalforthe acquisition
of 21 vessels which is under consideration in
the Government. The Shipping Cotporation
of India have also proposed to acquire 114
vessels by the end of 8th Five Year Plan
period.

[English)
Financial Assistance to Rajasthan

7935. . SHRI GIRDHARI LAL
BHARGAVA: Will the Minister of FINANCE
be pleased to state:

(a)thequantumoffinancial assistance/
aid allocatedtothe Government of Rajasthan
during 1991-92;

(b) whetherthe assistance/did allocated
to the state has been released in full; and

(c) if not, the reasons therefor?

MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) and (b).
Central assistance allocated/releasedtothe
Government of Rajasthan for their Annual
Plan during 1991-92 is as under
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{Rs: crores)
Allocated Released
1. Normal Central assistance 354.00 346.35
2. Additional Central assistance 7.00 7.0)
3. Additional Central assistance for
Externally Aided Projects 26.00 39.89
Total : 387.00 393.24

(c) The amount released in terms of
normal Central Assistance during 1991-92
is Rs. 7.65 crores less than the allocation.
This is due to cut in Central Assistance on
account of shortfall in expenditure by the
state Government against approvedoutlays.

Export of Textile Products
7936. SHRI K. THULASIAH
VANDAYAR: Willthe Minister of TEXTILES

be pleased to state:

(a) The total quantity of textile products
exported to EEC countries, country-wise

alongwithitstotal value andforeign exchange
earned therefrom;

(b) the steps being taken to increase
the export potentials of the textile products;
and

(c) the likely effects of the changes in
trade policy on the export of textile products?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Total value of exports of
Textile products te EEC countries, country-
wise during 1991 were as under:

Sr.No.  Name of the Country Exports (in Rs Cr)/Prov.
1. Germany 1245.00
2. UK. 1181.76
3 France 548.13
4. haly 464.65
5. Benelux 392.40
6. Spain 127.21
7. Denmark 93.42
8. Ireland 24.35
9. Portugal 18.18
10. Greece 13.54
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(b) Government have taken a number
of steps to increase export of Textiles which
include:

1) Liberalising Export-import Policy for
1992-1997 which aims at maximising export
of various items including Textile products.

2) Introduction of Liberalised Exchange
Rate Management System.

3) Allowing import of Textile/Garment
machinery at concessional duty.

4) Providing adequate encouragement
to Manufacture-Exporters and Non-Quota
exporters through appropriate Quota Policy
measures.

5) Organising Buyer-Seller meets, fairs
abroad etc to popularise export products.

6) Fixing of Minimum Export Prices of
various textile products in terms of US
Dollarsto protect foreign exchange earnings
from frequent exchange rate fluctuations.

(c) The changes in the Trade Policy is
likely to result increased export of textile
products and consequentincrease in foreign
exchange earnings.

US Surveillance of indian and Pak
Coasts

7937. SHRI BHUWAN CHANDRA
KHANDURI: Will the Minister of DEFENCE
be pleased to state:

(a) whether the attention of the
Government has been drawn to the news-
item capticnss “US Survemance of Indian
aind P2X Coacts” appearing in the * Times of
India’ dated the March 13, 1992;

(b) # so, whether this surveillance was

APRIL 24, 1992

Written Answers 356

taken up with the US authorities, who are
keen to locate a Korean Ship carrying scud
missile around the coastal areas of India;
and

(c) if not, the reasons for exposing the
strategic coastal points before US
authorities?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Yes, Sir.

(b) and (c). The Government have no
details ofthe means of surveillance reported
to have been done by the USA. However, no
violation of the Indian air-spacefterritorial
waters by US Naval aircraft/ships has come
to the notice of the Government.

ACOfeposa cases

7938. PROF. K.V. THOMAS: Will the
Minister of FINANCE be pleased to state:

(a) the number of cases instituted under
the Conservation of Foreign Exchange and
Prevention of Smuggling Activities Act, 1974
during 1991-92, State-wise; and

(b) the number of persons convicted
under the Act during the above period,
State-wise?

THE MINISTER OF STATL N IHE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The number
of detention orders issued under the
Conservation of Foreign Exchange and
Prevention of Smuggling Activities Act,
1974 during 1991-92, State-wise is given in
the statement attached;

(b) The question of conviction of persons
underthe COFEPOSA act does not arise as
action under the said Act is preventive and
not punitive.

v
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STATEMENT

Orders issued by State Govts/ Detention orders issued during
Union Territories 1991- 92.

Maharashtra 534

Kerala 48

Tamil Nadu 45

Karnataka 83

Punjab 44

Delhi 64

Goa, Daman & Diu 8

Guijarat 48

Rajasthan 9

Bihar 9

Uttar Pradesh 45

Andhra Pradesh 12

Madhya Pradesh 0

Orissa 0

Chandigarh 0

Orders issued by the Central Government 359

Total : 1308
Credit Rating Agencle; credit rating agencies on the basis, of their

efficiency and impartiality;

7939. SHRI GURUDAS KAMAT: Wil
the Minister of FINANCE be pleased to (b) if so, the details thereof;

state:

(c) whether this system would be

(a) whether the Government propose  applicable both to private as well as public
to introduce a system of accredition for  sectors; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No, Sir.

(b)to (d). Do not arise in view of reply to
(a) above.

[Translation)
Import of Newsprint

7940. SHRI MAHENDRA KUMAR
SINGH THAKUR: Will the Minister of
COMMERCE be pleased to state:

(a) the names of the countries supplying
newsprint in lieu of imports from India;

(b) the total quantity of newsprint
imported by the country during 1990-91;
and

(c) the details of the goods supplied in
lieu thereof, country-wise?

THE MINISTER OF STATE OF THE
MINiISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (c). Only one
contract of import standard newsprint signed
during 1990-91 with M/s. Sukab of Sweden
ofthe FCB value of approx. Rs. 11.07 crores
with matching CT obligation is in operation.
The items exported from India alongwith
names of the countries are given below:-

Item Country

Jutegoods USA, Yugoslavia

Mentha oil Spain, Hong Kong,

peppermintoil Japan

Leather goods USA, Singapore,
Sweden

Reclaim Rubber  Sweden

Grey Sheeting Taiwan, UK
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Trade Protocols with Romania and the
Russian Federation for impornt of certain
goods/commodities including newsprint in
lieu of exportof certain ingoods/commodities
from India for 1992 have been signed.

(b) S.T.C. imported a quantity of 2.26
lakh MT of newsprint during the financial
year 1990-91.

[English)
Loan Assistance to Andhra Pradesh

7941. SHRI GANGADHARA
SANIPALLI : Will the Minister of FINANCE
be pleased to state:

(a) the amount of loan sought by the
Governmentof Andhra Pradeshduring 1991-
92;

(b) the purpose thereof; and

(c) the amount of loan advanced to the
State Government?

MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) Amount of
loans sanctioned to Andhra Pradesh for its
State Plan during 1991-92 was Rs. 569.30
crores. No request was received by the
Government of Indiain 1991-92 for any loan
assistance to the State Government over
and above what was allocated by the
Planning Commission.

(b) and (c). Does not arise.

[ Translation]
Import of Foodgrains
7942. SHRI VILASARAO

NAGNATHRAO GUNDEWAR: Will the
Minister of COMMERCE be pleased to
state:
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(a) the countries from which foodgrains
are imported;

(b) the value and the quantity of
foodgrains imported from these countries
during the last two years; and

(c) the measures being adopted to
reduce the import of foodgrains?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) countries from which
foodgrains were imported during last two
years were Canada, U.S.A,, Thailand,
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Vietnam, socialist Republic, Bhutan
Hungary, Singapore, Australia, Bulgaria,
China, Peoples republic, Hongkong, Iran,
Kenya, Korea Republic, Malaysia,
Mozambique, Pakistan, New Zealand,
Srilanaka, United Arab Emirates, Tanzania-
Republic, Turkey, Belgium, Nepal, German
Federal Republic, Austria, Chinese-Taipei,
Mayammar, Indonesia, Burundi, Brazil,
Japan, Mexico, Poiand, U.S.S.R. and
Yugoslavia.

(b) The quantity and value of foodgrains
imported during 1990-91 and 1991-92 (upto
Jan. 92) were as under:-

Years Qty. (in tonnes) Value (Rs. Lakhs)
1990-91 925554 §3690.32
1991-92 278754 222478.90
(upto Jan. 92)

(c) The country us normally self- expeditiously?

sufficient in foodgrains except pulses but
has resorted to imports occasionally
depending upon the behaviour of monsoon
and its effect on foodgrain production, need
to augment Buffer Stocks etc.

[English]

Customs and Central Excise Duty
Cases Pending in Courts

7943. SHRIANANTRAO DESHMUKH:
Will the Minister of FINANCE be pleased to
state:

(a) the number of customs and Central
Excise duty cases pending in various courts
of law and the amount involved thereir,
separately; and

(b) the steps being taken by the
Government to get these cases disposed of

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR):

(a) No. of cases in High Courts Amounts
involved and Supreme Court

(Rs. in crores)

Customs 12076 401.23
General 8662 207413
Excise

(b) The Collectors of Customs and
Central Excise have been advisedto monitor
personally important Court cases and take
appropriate steps for expeditious disposal,.
Supreme Court/High Courts are movedfrom
time to time for early listing of high stake
revenue cases. Chief Justices of important
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High Courts have also been requested to
earmark special Benches for expeditious
settlement of these cases.

Main Battle Tank Arjun

7944. SHRI ANNA JOSHI:
SHRIBHAGEY GOBARDHAN:

Will the Minister of
pleased to state:

(a) whether the Main Battle Tank Arjun
is ready for the induction into service after
completion of trails;

DEFENCE be

(b) if so, whether its performance is not
upto the mark as reported in the * Times of
India” (Pune), dated March 27, 1992;

(c) if so, the details of the faults
developed and the reasons therefor;

(d) the time by which it is likely to be
indicated into service after rectifications of
faults; and

(e) the expenditure already incurred
and the estimated additional expenditure
likely to be incurred on the project till the
completion?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Main Battle Tank
Arjun js in advanced stages of trials.

(b)and(c). The news report has number
of gross-inaccuracies. As is common in any
trial process, certain shortconings were
noticed in ammunition firing and track links,
which have since been rectified. During
recent firing triais, the tank has shown very
promising results. As an ongoing activity,
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reliability of the tank is being improved.
When ready, after completion of trials,
ARJUN would be a state-of-the art- tank
comparable with other worid tanks of its
class.

(d) MBT ARJUN s expectedtobe ready
for production by 1993.

(e) Expenditure incurred so far is Rs.
225.44crores. Likely additional expenditure
till completion of development of tank is Rs.
80.56 crores.

Export of Turmeric

7945. SHRIMATI K.S. SOUNDARAM:
Willthe Minister of COMMERCE be pleased
to state:

(a) the State which produced- the
maximum quantity of turmeric during 1991-
92;

(b) the quantity of turmeric exported
during the above period;

(c) whetherexport of turmericis likely to
be increased this year as compared to the
previous three years; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) During 1990-
91 Andhra Pradesh produced the largest
quantity of turmeric. Estimates for 1991-92
are not yet due from the states.

(b) The details of turmeric exported

-

during 1921-52 are as follows:-

Year Qty (MT) Value (Rs. Crores)
1990-91 13624 15.48
1991-92 16565 31.58

(Provisional) Source: DG.CI & S, Calcutta, Shipping Bills.
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(c) and (d). Exports of turmeric during 1991-
92 fetched the Highest earnings during the
last S years due to bad crop in other
competing countries like Pakistan, China,
Peru etc. Taking into consideration the crop
size, domestic demand, etc., Spices Board
takes all steps to maximise exports of
turmeric.

Export of Woolen Products

7946. SHRI SANDIPAN BHAGWAN
THORAT: Willthe Minister of TEXTILES be
pleased to state:

(a) whetherthere has been a stagnation
in the production of waallen products during
the last three years;

(b) if so, the details of the production of
woollen products during the above period,
year-wise;

(c)the steps takentoboostits production
and increase the exports;

(d) the details of the proposals submitted
for Government's approval by the Woollen
Development Board;
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(e) the quantum and value of wool
imported during the last three years andthe
steps proposedtobetakento induce tapping
tremendous export potential of hand-knitted
carpet sector and other articles; and

(f) the further measures proposed for
strengthening the Wool Development
Board?

THE MINISTER OF STATE FOR
TEXTILES (SHRI ASHOK GEHLOT): (a)
There is no stagnation in the production of
Woollen products.

(b) Does not arise.

(c) Various schemes are being proposed
toboostproduction andincreasethe exports.

(d) Wool Development Board have
fcrmulated schemes for the Eight Five Year
Plan. The schemes and projects are Carpet
Training Centre, Wool Testing Centres and
Wool marketing etc.

(e) Imported raw wool

Year Quantity Value Rs. ; .
1988-89 27.59 Miikgs | 175.80 crores

1989-90 21.35 Mil.Kgs 171.99 crores

1990-91 29.21 Mil.Kgs 179.84 croresv

Participation in specilised fairs, Buyer Seller Meets, Exhibitions, import of machinery etc. is

planned to boost exports.

(f) To provide statutory status to the Board
and enhanced financial allocation.

Export of Horticulture Produce

7947. SHRIMATI VASUNDHARA
RAJE: Will the Minister of COMMERCE be
pleased to state:

(a) the value of horticulture produce
exported during each of the lastthree years;

(b) whether targets for export of
horticulture produce during the Eighth Five
Year Plan have been fixed; and

- {Cyii 80, ine sirategies proposed to be
adopted to achieve the target?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) The requisite
information is as under:-
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(Value Rs. Lakhs)

1988-89 1989-90 1990-91__
Fresh fruits &
Vegetables. 12894 15214 19173
Processed fruits &
Vegetables. 5167 6637 5731
Floriculture 474 657 865
Total: 18535 22508 25769

(b) & (c). Exports of fresh/processed
fruits and vegetables, floriculture andtissue
culture are projected at Rs. 1240 crores
during 8th Five Year Plan. This is proposed
to be achieved by market development
product promotion, quality and packaging
improvement etc.

Assistance to Handloom Industry in
Bihar

7948. SHRI SYED SHAHABUDDIN:
SHRI VIJAY KUMAR YADAV:

Will the Minister of
pleased to state:

(a) whetherthe UnionGovernment have
* provided/any assistance to Bihar under
various Central and Centrally Sponsored
Schemes for the development of the

TEXTILES be

no grant was given;

(b) the total Central assistance provided
in each case, scheme-wise;

{c) whether any proposal has been
received from the Government of Bihar or
the State bodies concerned for the year
1992-93, in this regard; and -

(d) whether any deadline has been
fixed by the Union Governmentforthe receipt
of such proposals and demands form the
State Government/bodies concerned?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). A statement is
enclosed.

handloom industry and welfare. of the (c) No Sir.
handlocomweavers during 1991-92, scheme-
wise, including the schemes against which (d) No Sir.
STATEMENT
Amount

(Rs. in Lakhs)

. Non-Plan
(i) Janata Subsidy
(i) M.D.A/Rebate

47597
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Amount
(Rs. in Lakhs)

Il.Plan
(i) Thrift Fund Scheme

(ii) Margin Money to Destitute
Weavers

(iii). Project Package Scheme

(iv) Workshed-cum-Housing Scheme
(v) Enforcement

(vi) Publicity & Exhibition

(vii) Coop. Traim'ng

(viii) Research and Development

(ix) Scheme for quality production and Marketing of
Handloom Products of Isolated and Hill Areas. -

(x) Institutes of Handloom Technology

Crash of IAF Planes In Punjab

7949. SHRISANAT KUMAR MANDAL:
Willthe Minister of DEFENCE be pleasedto
state:

(a) whether any court-of-inquiry was
set in to investigate into the mysterious
crash of two [AF planes in the mid-air in
Punjab on the March 31, 1992;

(b) if so, the outcome thereof;

(c) the number ot lives lost and the cost
of planes crashed; and

(d)the preventive measures beingtaken
to check such mid-air explosions in future?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY: (a) Yes, Sir.

(b) The court of inquiry is in progress.

(c) A total of nine service personnel
have lost their lives. The exact cost of the
damage to the two aircraft involved in the
accident will be known after the finalisation
of the Court of inquiry.

{d) Night paradrop missions have been
suspended till cause of the accident is
established by the court. Frothier preventive
measures will be initiated depending on the
findings and recommendations of the court
of inquiry.

Claims/Commissions Paid/Recerved
By GIC

7950. SHRI SYED SHAHBUDDIN: Will
the Minister of FINANCE be pleased to
state:
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(a)the amount of claims orcommissions
accepted/paid by the General Insurance
Corporationin respect of re-insurance during
1989-90, 1990-91 and 1991-92;

(b) the break-up by fire, marine and
miscellaneous insurance business;

(c)the amount paidinforeign exchange
out of (a) above; and

(d) the names and relevant particulars

Indian Business Reinsured abroad

APRIL 24, 1992

Written Answers 372

of the foreign companies which acted as re-
insurers and were paid in foreign exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). The amount of claims
incurred and commissions accepted/paid
by the General Insurance Corporation of
India in respect of reinsurance business
during the years 1989-90, and 1990-91 are
as under:-

(Amount in Crores of Rupees)

Year Claims incurred Commission Receivable

Fire  Marine  Misc. Total Fire Marine Misc. Total
1989-90 36.80 21.96 123.01 181.77 5.36 2.39 569 3.44
1890-91 82.73 14.49 111.01 208.23 4.87 4.48 7.82 17.47

Foreign Reinsurance Business accepted in India

(Amounts in Crores of Rupees)

Year Claims incurred Commission Payable

Fire Marine Misc Total Fire Marine  Misc Total
1989-90° 4.71 5.27 -1.82 8.16 267 0.80 047 394
1990-91 12.30 5.29 2.51 20.10 2.31 1.04 0.38 3773

Corresponding figures for the financial
year 1991-92 have not been finalised yet.
The amounts referred to in the above table
were received/paid only inforeign exchange.

(d) The names of the leading reinsurance

companies with whomthe General insurance -
Corporation of India transacts reinsurance
business and the countries of their
incorporation are as under:-
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Name of the Company Country
Munich Reinsurance Company Germany
Swiss Reinsurance Company Switzerland
Winterthur Swiss Reinsurance Company Switzertand
CIGNA Reinsurance Company Belgium
Abaille Reinsurance Company France
Axa Reinsurance Company France
Mutuelle Generale De France Associated France
Royal Reinsurance Company UK.

GIO (Government Insurance Office), Sydney Australia -
Tokio Fire and Marine Insurance Company Japan

Toa Fire and Marine Company Japan
Arab Insurance Group Bahrain
Kenya Reir;surance Company- Kenya

Blue Shield, Insurance Company Kenya

Production and Export of Sugar

7951. SHRI R. SURENDER REDDY:
Willthe Ministerof COMMERCE be pleased
to state:

(a) whether the sugar industry has
established a record production in 1991-92;

(b) if so, the details thereof;

(c) whether the government propose to
increase the export of sugar during 1992-
93; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE

i

MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b). Sugar
year commences in October and goes upto
the end of September. Itis, therefore, rather
earlytosaywhetherthe year 1991-92 willbe
a year of record production.

(c) and (d). Forthe year 1992-93 (April
1992 to March 1993 ), tentatively a quantity
of 2.5 lakh tonnes of sugar has been
earmarked for export.

Import Of Cashewnuts
-7952. SHRI HARISH NARAYAN

PRABHU ZANTYE: Will the Minister of
COMMERCE be pleased to state:
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(a)the quantity and value of cashewnuts
imported during each of the lastthree years;
and

(b) the countries from which imported?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The quantity and value
of import of cahewnuts during 1989-90 to
1991-92 (upto Jany.92) were as under:-

Year Qty. (in tonnes) Value (Rs. Lakhs)
1989-90 56248 7666.16
1990-91 81720 13236.85
1991-92 86576 21926.48
(upto Jan.92)

(b) Countrias of imports were Argentina,
Bangladesh, Benin, Ivory Coast, Guinea
Bisu, Nigeria, Philipines, Tanzania Rep. U.K.,
Vietnam Socialist Republic of Togo,
Indonesia, U.S.A., Malagasy Rep,
Singapore, Senegal, Guinea, Kenya, El-
Salvador, Honduras, Thailand, Zambia,
Denmark, Guatemala, Mayanmar, Paraguay
and Venezuela.

Import of Traditional Goods

7953. SHRIRAJESH KUMAR:
SHRIMATISHEELA GAUTAM:

Will the Minister of COMMERCE be
pleased to state:

(a)whetherthetradeintraditional goods
has decreased in the country during the last
three years,

(b) if so, the details of these goods and
the reasons therefor; and

(c) the sieps being taken by the
Government for increasing the export of
these goods? ‘

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) No, Sir. The export of

traditional goods has increased from Rs.
6278 crores in 1990-89 to Rs. 7634 crores
in 1989-90 and to Rs. 9256 crores in 1990-
91. The export of these items further
increased to Rs. 10090 crores during the
firstten months (April-January) of 1991-92.

(b) and (¢). Does not arise.

Income Tax Concession on Re-
Investment of Profits

7954. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased to
state:

(a)whetherthe Government have taken
anydecisionthatthe income tax concession
in respect of re-investment of profits would
be available to socio-economic development
projects, particularly, those forthe poor; and

(b) if so, the broad features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI .
RAMESHWAR THAKUR): (a) Yes, Sir. A
new section 35 AC was introduced by the
Finance (NO.2) Act, 1991 for promoting
socio-economic welfare.

(b) The broad features of the scheme
tormulated under this section are:-
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The taxpayers carrying on a business
or profession are entitled to deduct while
computing their taxable profit from any
business or profession, the expenditure
incurred in financing any eligible projects
and schemes for promoting social and
economic welfare or uplift of the public. The
quaiifying expenditure would consist of
payments made to public sector company or
alocal authority or an association of persons

or institution approved. by the National

Committee for being used for any eligible
project orscheme, It has been provided that
in cases of companies they may incur
expenditure directly on any such project or
scheme. A national Committee of eminent
persons has been constituted by the
Government for approving associaticns and
institutions excuting eligible projects and
schemes and recommending them for
notification bythe CentralGovernment. The
expenditure made under the scheme of
notified is eligible for tax concession.

[Translation)

Impact of US Policy on Export from
India

7955. SHRI MOHAN SINGH: Will the
Minister of COMMERCE be pleased to
state:

(a) whether GATT has criticised the
United States for being openly active in
deployingits unfairtrade laws to block exports
from the deveioping world as reported in
Financial Express’ dated March 27, 1992;
and

(b) it so, the impact of this US policy on
the exerts from India?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). The Press
item refers to the report prepared by the
GATT Secretariatin the context of the Trade
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Policy Review of the United States conducted
inthe GATT Council on 11-12 March, 1992.
The report ofthe GATT Secretariat highlights
the changes in US trade policies since the
lastreview heldin December 1989. Referring
to the institutional and legal framework, the
GATT Secrstariat report mentions the
provisions of Super 301 which expired in
1990 as well as the Section 301 procedures
and Special 301 provisions which stillremain
inforce. It is also reported that Section 337
of the US Tariff Act of 1930 concerning
patent Infrengement has not yet been
amended, despite a 1989 Panel report which
found certain procedural aspects of the law
in violation of GATT. The report notes that
during the last two years the United States
has taken a measured approach to the use
Section 301. No new investigations were
initiated under Super 301 in 1990 and the
number of section 301 investigations has
declined since 1989. No retaliatory action
has been taken by the United States since
1989. However, concerns over the potential
impact of Section 301 and its related laws
remain.

Thereport also mentions thatthe United
States has been one of the most frequent
users of anti-dumping and countervailing
duty actions. -The number of new anti-
dumping investigations was relatively small
in the first half of 1990, but has since grown
rapidly.

The United States has launched an
investigation against Inciaunder Super301
in 1989 but terminated thesa proceedingsin
1990. On 26 May, 1991, tha United States
Special 301. This investigation was
terminated on 26 February, 1992

Indian exports have aisc been subject
to countervailing duty and anti-dumping
investigations by the United S*ates. Among
the products affected by such irvastigations
are iron and metal castings, zieel pipes and ©
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tubes, steel wire ropes and Ibuprofen.

[English)

Steps to Check Evasion of Customs
and Central Excise Duties

7956. SHRI MADAN LAL KHURANA:
Willthe Minister of FINANCE be pleased to
state:

(a) the steps taken to check the Central
excise and customs duties evasion in the
country;

(b) the number of customs and Central
excise officials found involved in aiding and
abetting the evasion of the customs and

Centralexcise duties, Collectorate-wise;and

(c) the action taken against each of
them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (c). The
informationisbeingcollected and a statement
will be laid on the Table of the House.

Supply of Non-Judicial Stamps/Papers
to States

7957. SHR!I GIRDHARI LAL
BHARGAVA: Will the Minister of FINANCE
be pleased to state:

(a) whether the Union Government are

aware that some State Governments are
facing an acute shortage of hon-judicial
stamps/papers/allied forms; and

(b) if so, the steps proposedto be taken
by the Government to supply adequate
numbers of these papers/stamps to states?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGHY): (a) Governmant have not received
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any complaints regarding acute shortage of
non-judicial stamps/papers (allied forms)
from any State Government.

(b) Whenever any shortages in some
States are observed, remedial measures
are taken immediately by India Security
Press, Nashik and Security Printing Press,
Hyderabad to ease the position.

Loan Assistance to Tamil Nadu

7958. SHRI K. THULASIAH
VANDAYAR: Will the Minister of FINANCE

be pleased to state: ’

(a) the amount of the loan assistance
provided by the Union Government to Tamil
Nadu during each of the last three years;

(b) whether any additional loan has
been granted to the State for 1992-93; and

(c) if so, the details thgreof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) The amount
of loan sanctioned by Union Government to
the Government of Tamil Nadu for their
State Plans during 1989-90, 1990-91 and
1991-92 was of the order of Rs. 494.22
crores, Rs. 644.55 crores and Rs. 833.24
crores respectively.

" (b) No, Sir.
(c) Does not arise.
Sale of Exim Scrips
7959. PROF. K.V. THOMAS: Will the
Minister of COMMERCE be pleased to

state:

* (a) whether the issue of Exim scrips to
the exporters has been stopped;
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(b) it so, the reasons therefor;

(c) whetherthe exporters possessingin
Exim Scrips issued before February 29,
1992 are allowedto selithese atareasonable
price; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and {b). With the
introduction of Liberalised Exchange Rate
Management System (LERMS) the Exim
Scrip Licence scheme has been dispensed
with.

(c) Yes, Sir.

(d) The designated branches of State

Bank of India would be purchasing the

Eximscripsfromthose holders of Eximscripts

- who wishto dispose of them, upto the end of

May, 1992 at a premium of 20% of the face
value of such Eximscrips.
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Encroachment on Defence Land

7960. SHRI V.N. SHARMA: Wil the
Minister of DEFENCE be pleased to state:

(a) whether there have been
encroachments on the Defence land near
the Jhansi Fort;;

(b) if so, the area encroached by each
party and its present market value; and

(c) the action being taken or proposed
to be taken by the Government to remover
such encroachment?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a)to(c). Some portions
of the Defece land nearJhansi Fort covering
547.088 sq. mirs. have been encroached.
The details of the area encroached byeach
encroached and the present market value
are indicated as under:
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The market value of the land has been
 assessed at the rate of Rs. 600/- per sq.
mtrs. on the basis of current Standard Table
Rent (STR)which works out at Rs. 3,28,253/
- for the total area of 547.088 sq. mirs.

The above four cases have been
referred to the Estate Officer for initiating
evocation processings and recovery of
damages forunauthorised occupation under
the Public Premises (Eviction of
Unauthorised Occupants) Act, 1971.

Investment by Financial Institutions in
Andhra Pradesh

7961. SHRI GANGADHARA
SANIPALLI: Will the Minister of FINANCE
be pleased to state:
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(a)the amount deposited insmallsaving
schemes, Life Insurance Corporation of
India, Unit Trust of India, Nationalised Banks
and other deposit schemes during each of
the last three years and upto February 29,
1992 in Andhra Pradesh; and

(b) the amount invested in various
developmental schemes of Andhra Pradesh
out of the said deposits?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The gross and net
collections in small savings schemes
including Public Provident Fund through
post offices' in Andhra Pradesh are as
foliows:-

(Rs. in crores)

Year Gross Net

1988-89 557.37 255.00
1989-90 812.23 487.18
1990-91 931.93 524.24
1991-92 696.81 248.81

(upto February, 1992).

Three-fourth of the net collections have
been sanctioned as long term loans to the
State.

The information in respect of others is
being collected and will be laid on the table
of the House.

Workd Bank Loan for Power Projects
7962. SHRI GURUDAS KAMAT: Will

the Minister of FINANCE be pleased to
state:

(a) whetherthe World Bank has agreed
toextendloantor Power Projects ofN.T.P.C.;

(b) if so, details thereof; and

(c) the total loans sanctioned by the
World Bank for such projects?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a)to (c). No Sir,
However, the discussions are going on with
the World Bank for a loan for Power Projects
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of NTPC. The details of such aloan viz. the
amount, terms and conditions etc. would be
known only after an agreement is reached
with the World Bank in this regard.

Gold Imports Through IGl Alrport

7963. SHRI SURENDER REDDY: Will
the Minister of FINANCE be pleased to
state: ¢

(a) whether the trend of gold imports
through the Indira Ghandi International
Airport, after the announcement of gold
pblicy by the Government is showing signs
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of “picking up™;

(b) if so, the quantity and value of gold
recorded in the Indira Gandhi International
Airport afterthe announcement of goldpolicy
and the revenue earned so far therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Yes, Sir.

(b) The quantity and value of gold -
imported upte 21-04-1992 and amount of
Customs duty realised therefrom are as
under:-

Quantity Valve Amount of

(in Kgs.) (in lakhs) customs duty
(in Rs. lakhs)

141.50 424.52 63.67

D.T.C. Contracts with Private Buses

7964. SHRI MADAN LAL KHURANA:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

) (a) whether the Delhi Transport
Corporation charge Rs. 250/- per month
from the private bus owners for use of the
DTC bus stands;

(b) if so, the details in this regard;

(c) whether DTC is paying any amount
to private buses for carrying DTC pass
holders free; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JADISH TYTLER): (a) Yes, Sir.

(b) As per agreement each private bus
owner operating his bus under the DTC is

required pay Rs. 250 per bus per month
w.a.f. 01.3.92to the DTC for using the DTC
bus stops, terminals, etc.

(¢) No, Sir.

(d) Doss not arise.

Pension for I.D.B.l. Employees

7965. SHRI HARIN PATHAK: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government propose
to crant pension to retired employees of
Industrial Development Bank of India;

(b) it so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No, Sir.
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(b) Does not arise.

(c) it has not been possible for the
Government to accept the demand of the
employees of banks/financial institutions tor
pensions as athird retirementbenefitin view
of the financial liabilities involved.

Construction of Bye-Pass at Mangaldoi
in Assam

7966. SHRI PROBIN DEKA: Will the
Minister of SURFACE TRANSPORT be
pleased tog state:

(a) whetherthe Govemment have made
any survey for construction of a bye-pass
along the national highway at Mangaldoi in
Assam;

(b) if so, the details thereof; and

(c) the time by which the work on this
project is likely to be started?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): (a) Yes, Sir.

(b) and (c). The alignment for
construction of a buy-pass at Mangaldoi on
National Highway No. 52 in Assamhas been
approvedin February, 1992. itistoo earlyto
indicate the time by which the work is likely
to star as it will depend on inclusion of this
project in the Eighth Five Year Plan which is
yet to be finalised. )

Promotion of Firemen in Indian Air
Force Station Chakerl

7967. SHRI JAGAT VIR SINGH
DRONA: ,,

SHRI SHYAM BIHARI MISRA:

DR. LAL BAHADUR RAWAL:

Will the Minister of DEFENCE be
pleasedto refertothe reply givento Unstarred

VAISAKHA 4, 1914 (SAKA)

Written Answers 390

Question No. 711 on February 28, 1992 and
state:

(a) the details of the conditions and
minimum essential qualifications for
promotion of grade-I Firemen to Leading
Hand Fire in Indian Air Force.

(b) whether recently a Board was
convened at Air Force Station Chakeri for
promotion of Grade-|, Firemen to Leading
Hand Fire;

(c) whether all persons recommended
for promotion fulfilled the required
qualifications

(d) it so, the details of the persons
considered for and recommendedpromotion
by the Board alongwith their qualifications;
and

(e) if not, the remedial steps being
taken by the Government in this regard?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR) : (a) According to the
Recruitment Rules, a Fireman Grade-| with
three years of continuous service in the
grade, failing which six years combained
service in the Grade of Fireman Gde | and
Fireman Gde ||, rendered after appointment
thereto on a regular basis, and subject 1o
passing adepartmentaltradetest, iseligible
for promotion to the post of Leading Hand
Fire.

(b) to (d). A departmental Promotion
Committee (DPC) was recently convened at
Air Force Station, Chakeri for filling up
vacancies of Leading Hand Fire (LHF). 7
Firemen Grade-| fulfilling the siigibility
conditions were considered by the DPC and
3 of them have been promoted to the grade
of LHF.

ie). Does not arise.
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SLPs on Service Matters Pending in
Supreme Court

7968. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS be
pleasedtorefertothe reply givento Unstarred
Question Nos. 6073 and 1408 on6.9.91 and
29.11.91 respectively and state:

(a) the number of the S.L.Ps disposed
out of the ones pending as on November 27,
1991 and the ones that were further added;

(b) the details of the S.L.Ps filed by the
Government on service matters along with
the precise reasons for filling them;

(c)whetherthe Government proposeto
withdraw those S.L.Ps where neither any
substantial question of law nor question of
public importance is involved;

(d) if so, the details thereof; and
(e) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
C . '*PANY AFFAIRS (SHRIRANGARAJAN
KUMALAMANGALAM): (a) to (e). The
information is being collected and will be laid
on the Table of the House.

[Translation)
Purchase of Cars/Vehicles

7969. SHRIUPENDRANATHVERMA:
Willthe Minister of FINANCE be pleasedto
state:

(a) whether there is a complete ban on
purchase of new cars/vehicles by various
Ministries/Departments of the Union
Government;
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(b) if so, the number of new cars/
vehicles for which permission to purchase
was given during 1990-91 and 1991-92,
separately after relaxing the above ban,
Ministry/Department-wise;

(c) the expenditure incurred thereon
during each of the above years, Ministry/
Department-wise; and

(d) the criteria laid down for relaxing the
above ban?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE T“{SHRI
SHANTARAM POTDUKHE): (a) and (d).
Yes, Sir. Although complete ban gas been
imposed on purchase of new vehicles, ithas
been relaxed in certain cases keeping in
view the functional/operational necessity,
security angle, requirement of vehicle for
new organisations and also in replacement
of condemned/unserviceable vehicles.

(b) and (c). The information is being
collected and will be laid on the Table of the
House as soon as possible.

[English]
Trading Hours of Stock Exchanges

7970. SHRI PANDURANG PUNDLIK
FUNDKAR: Willthe Minister of FINANCE be
pleased to state:

(a) whether all the major—Stock
Exchanges in the World remain open for
longer duration for trading than the Stock
Exchanges in India;

(b) if so, whether the Government
propose to increase the trading hours in
Stock Exchanges in the country

(c) if so, the details thereof;

(d) if not, the reasons therefor? °
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) A number of
Stock Exchanges in the World are open tor
trading for longer duration than the Stock
Exchanges in India;

(b) to (d). Trading hours in a Stock
Exchange are governed by the Bye-Laws
and Regulations of that Stock Exchange.
Recently, Stock Exchanges have increased
trading hours by 30 minutes.

Realisation of Customs and Excise
Duties

7971. SHRI GIRDHARI LAL
BHARGAVA: Will the Minister of FINANCE
be pleased to state:
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(a) the amount of customs duty and
excise duty collected during each of the last
three years, State-wise; and

(b) the amount, out of this, disbursed
during each year to each state?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) As per the
Departmental records the State-wise
collections of customs and excise duties in
1989-90. 1990-91 & 1991-92 is given in
Statement ' A'* o

~ (b) The State-wise disbursement of
excise revenue 1980-90 1990-91 & 1991-92

_isgivenin Statement ‘B ". The revenue from

customs duties are not sharable with the
States.
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409 Wiitten Answers
Whte Line Express Bus Service in

Delhi
7972. SHRIGURUDAS KAMAT:
SHRI ANAND RATNA
°  MAURYA:
SHRI SURYA NARAYAN
YADAV:
Will the Minister of SURFACE

TRANSPORT be pleased to state:

(a) whether the Govemment propose
to introduce White Line express bus service
in Deihi;

(b) if s9, the details thereof;

(c) the routes on which this service is
likely to be introduced;

{d) the additional tacilities likely to te
proviced in these buses: and

(o) the delaiis of the fars structurs for
the new service?

THE MINISTER OF STATE OF THE
MINISTRY GF SURFACE TRAMSPORT
(SHRIJAGDISHTYTLER): () and (b} Yes.
Sir. Aschemeforgrantof 100 stage Carriage
permits for Luxury Buses with White Colour
Body has been intrcduced by Dalhi
Administration.

(c) The routes on which these services
will operate inthe first phase are giver inthe
statement below.

(d) These buses will have luxurious 2 «
2 seats, curtains on windew panes. fans,
audio system, fire fighting system and
decorative interior. No standee will be atlowed
and the bus stops will be limited.

(e) Thefare structurais as giversunder:-

Rs. 4/-
Rs. 6/-

Upto 8 kms.
Above 8 Kms. |

- VAISAKHA 4, 1914 (SAKA)
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STATEMENT

The following 20 routes have been
identified in the first phase.

1.Janakpuri - Nizammuddin Rly.Station.
2.Janakapuri Distt. Centre - Red Fort.
3.Vikas Puri - Delhi Gate.

4. Hari Nagar - |.S.B.T.

5.Paschim Vihar - Connaught Place.
6.Shahdra - Nizammuddin Riy.Station,
7.Diishad Garden - Nehru Place.
8.Mayur Vihar Phase-H - 1.S.8.T.

9.Mayu: Vinar Phase-ll -
Termuinal,

Kendriya

10.Ngida Sector 22 - Mehru Pizce.
t1.Rohini - LS.B.T.
{2.Kohim - Cornatight Piacs.

Al

172 Pillampura - Connaught Place,
14 Vassant Kuni - Maw Caihi nly, Staiion.
15.0rees Pare - LSBT,

15.Nehru Place - New Dol Hiv.Statian,
17.Vasant Kun; {Sector -A) - Riy Statien.
13 NewFriends Colany - Vomddit s Tarminal,
19.Mehrauli - ShahdaraDiishad Garden.

20.Chhattarpur Temple - .S.B T,
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[ Transiation)

SHRIMATI PRATIBHA DEVISINGH
PATIL (Amravati): Mr. Speaker, Sir, since
the day the 1005 Down and the 1006 UP the
Vidarbha Express train was introduced
between Bombay and Nagpur, the people of
the area have been demanding that it should
be run everyday. It is run only on certain
days of the week. This train has become
very popularthere andthatis why the people
of the area have strongly demanded that it
should be run daily. Now the people of the
area have announced a ‘Rail Roko’ agitation
to be started on April 27.

| want to urge .upon the Minister of
Railways to run this train daily for the
convenience of the people of the area.
Moreover, the Hourah Express train which
used to run upto Bombay earlier, now goes
up to Kurla. Usually, people get off at Kurla
station by mistake. lts name should be
changed to Tillak Nagar Terminal. It will be
better if the train is extended up to Dadar.

SHRI MADAN LAL KHURANA {South
Delhi): Mr. Speaker, Sir, yesterday, in the
night on the 23rd April, 13 persons were
injured in a bomb-blast in a restaurant in
Paharganj. Most of the victims were
foreigners. Among the victims, five are
Germans, three are Polish and one is a
Conadian. ’

In ‘he beginning of this month, two
police-men apprehended terrorists in Kailash
Colony is my constituency. They were
caught after getting a tip off from a common
man. Theterrorists are strengthening their
hold and Delhi has become their abode for
shelter. There are several terrorist dens in
various parts of Delhi but the police has
failed totally in unearthing those dens and
in apprehending, the terrorists orthe persons
who provide them shelter. Restaurants,
Cinema-halls, Railway-stations etc. are their
soft targets. A noteworthy points inregard
to this incident, it that a police picket was
there at chhar Tuti Chowk at a distance of
50 yards from the restaurant. | myself went
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tothespot at 11 p.m.The peopletold me that
the police reached the spot after one hour
although the police picket was located at
distance of hardly 50 yards. The local
eople took the injured persons to hospital
in three-wheelers. The police beat those
persons with lathis who took the victims to
the hospital. The police did not want thatthe
credit for assistance should be given to the
local people. | have seen S/ Shri Mukesh
Kumar and Darshan Kumar with my own
eyes who were victims of the lathi blows by
th3 police.

The law and order situation in Delhi is
very poor. Escape of two dreaded killers
from the R.K.Puram lock up is the latest
example of it. My suggestion is thata meeting
of the chiets of all the adjoining States
including Delhi should be concerned and a
strategy should be chalked out to combat
terrorists. As Delhi is the capital of India,
many V.I.Ps. live here. They have been
living in danger. lf something has to be done
special or the police have to be equipped
with some sophisticated weapons for
meeting the challenge of terrorists, it should
be done. Last time when an incident topk
place in Patel Nagar, the hon. Minister of
Home Affairs had assured the House that
there would be a regular monthly mesting of
the M.Ps of Delhi regarding law and order
because Delhi has no Assembly. But no
meeting of the-M.Ps of regarding law and
order 'situation has been held. In view of the
assurance of the Hon. Home Minister, my
submission isthat regularmonthly meetings
of the Delhi MPs should be held to review
the law and order situation in Delhi.

SHRI TARA CHAND KHANDELWAL
(Chandni Chowk): Mr. Speaker, Sir, the
incident referredto by Khuranatook place in
my constituency. the Yesterday's bomb -
incident at Paharganj reveals the law and
order situation in Delhi. The police arrived
there 40 minutes late. | would like to
congratulate the people of the area who
arranged to send every injured person to
hospital by scooters. The police came and
lathi charged the people to cover up their
inaction. The police avoided action for 8
hours dismissing it as an incident of gas-

~
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cylinder blast although it was a bomb
explosion and the bomb was kept under the
table. But the police did not reach there for
7 hours; so as to escape the charge of
inefficiency on their pan the police tried to
conceal the facts and tried to make it our an
incident gas-cylinderblast. Iwouldliketotell

- 1you one thing more that two months back, a

meeting of the A.C.P. of the area with the
local people was held in which the residents
told himthat foreigners coming to stay there
were requiredtofillin afirm. Since, there are
a number of hotels and restaurants just in
front of the police station, terrorists hide
themselves there. Had that frombeen filled
up by them, this incident might not have

. occurred..(Interruptions)

SHRI HARADHAN ROY (Asansol):
Please give me also an opportunityto speak.

MR. SPEAKER: 1 will give you a
chance. when Il called your name twice you
were not present. why are you rising to
speak now. | shall allow you later on.

SHRILAL K. ADVANI (Gandhi Nagar):
Mr. Speaker, Sir, the terrorists problem is
increasing day by day. Incidents take place
daily and they appear in newspapers. We
are very much worried aboutiit. In yesterday
incident in Paharganj most of the victims are
foreigners. This incident will draw the
attention of world and its consequences for
us will not be good. | would like to state that
the Government should make a statement
in this regard as early as possible. Today is
Friday and then there will be holidays fortwo
days. We want to know the action taken by

- Tthe Government in this regard. Both of my

friends visited the place yesterday. Both of
them have said that the police picket is quite
nedrthe place of incident. The police triedto
make it our a case of cylinderblast. They are
not prepared to treat this case as a case of
terrorism. It is a very serious thing that such
aconclusion is drawn by the police. It is the

first point of my submission. The second -

“points s thatin the month of Decemberwhile
making a provision for Assembly in Delhi it

was assured by the hon. Home Minister Shri

Chavanthatthe Government would holdthe
glection toDelhi Asssenbly within six or eight
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months. But there has been no progress in
this regard. Before this Session is over the
House should be taken into confidence as
to what action is being taken in this regard.

[English] L
~ MR. SPEAKER: Probably a statement
may be made by the Government.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): Mr. Speaker, Sir,
about the issue of the bomb biast at
Paharganj which took place yesterday, it is
true that it is a serious matter. It is not

‘something to be ignored. But before we

respond, | think all facts should be in our
possession. We will get the facts and then
the Government will respond.

MR. SPEAKER: Ali right.
[Translation)

SHRI CHANDULAL CHANDRAKAR
(Durg): Mr. Speaker, Sir, Durg town and the
biggest stesl city of the country Bhilai have
become another Assam.The reason is that
yesterday about 1500 or 2000 jhuggies and
Jhonpris were bulldozed in Bhilai city. Not
only this,, the bulldozers were run even on
the Jhuggies of those people who have
been given lease. An eloquent labourleader
of our constituency and former M.L.A. Shri
Ravi Arya, about 20 or 25 women, youths
and others were lathicharged. As aresult of
it, all of. them including Shri Ravi Arya are
in hospital teday After this incidents the
whole Bhilai city is closed today. A “bundh®
has been organised today. There is police
rule in the whole of the city, and efforts are
being made to demolish the slum-clusters
with bill-dozers. In addition to that when the
Durg youths contemplated that they should
do something to become self-dependent
and tried to move on in this direction, some
anti-social elements, gunmen hatched a
conspiracy against them. A youth leader of
the area Shri Virbhadra Sengar and other
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persons were beaten with lathis. As a result
of this beating some persons are admittedto
hospital there. All the citizens of Durg city
convened an ali-party meeting and
thereafter, all of them went to the Coiletor.
Since there is police rule, they requested
him to take three or four measures.

The first thing'is that the anti-social
elements of the area, whom everyboay
knows, are * and thefe is one persons
..%.from Madhya Pradesh who is son of a
Police Superintendent. These persons beat
the youth very badly. They beat them near
adrain and dragged them frum there to him
and again beat them up there aiso
(Interruptions)

DR. LAXMINARAYAN PANDEYA
(Mandsaur): You do nothave fullinformation
about the Bhilai incident...

(Interruptions)

SHRI CHANDULAL CHANDRAKAR: |
am not naming any individuai
. (Interruptions)..

DR.LAXMINARAYAN PANDEYA: The
Government of Madhya Pradesh was
granting land on iease basis butthe activities
of congress parly disrupted the
process...{Interruptions) The State
Govermnment has maintained law and order
...{Interruptions)

SHRI CHANDULAL CHANDRAKAR:
Whenthese people informed the police over
phone about these atrocities, they were
beaten black and blue by the relatives of
those law enforcing authorities. | request
you and through you, request the
Government of Madhya Pradesh to ook
into the matter. * aicng with the members of
delegation approached the Coliector. He
possesses agunlicence and moves with 20-
25 anti-social elements, ..(.Interruptions)
For last three years, contracts are being
awarded at gun point. These anti -social
elements should be extended from the city
and sent 500-600 kilometres away from
there. lf they are externed to a distance of 5
-6 kilometers, they will again come back.
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DR. LAXMINARAYAN PANDEYA: The
State Government will take action
externment ...(Interruptions)

SHRI CHANDULAL CHANDRAKAR:
A trade union leader and former M.L.A.
were also injured. The officers are sacredto
take action against the police officer least
the may be posted to their area as an 1.G.
This is request made by the all party
delegation and not my personal request.
These people have requested the Collector
totake stringent action against* and remove
him from there.

DR. LAXMINARAYAN PANDEYA:itis
not correct. | know about Bhilai incident
...{interruptions)Youhave namedthe son of
the I.G., but it is not at all true. The State
Government has made every arrangement
to keep the faw and order situation under
control... (Interruptions)

SHRI CHANDULAL CHANDRAKAR :
The Superintendent of Police should be
transferred ..({interruptions) Stringent action
should be - taken against these
people..(Interruptions)

DR. LAXMINARAYANPANDEYA: This
is not at all proper....

(Interruptions)

SHRI CHANDULAL CHANG#tAn. "
Thejhuggi-jhon prisshould not be bulldozed
..{Interruptions)

A1

SHRI LAL K. ADVANLI: The names of
officers menticned by the hon. Member
should not go on record. (Interruptions)

_ [English)

MR. SPEAKER: Yes. It is agreed.

SHRI B.N. REDDY (Miryaiguda): Mr.
Speaker, Sir, it is learnt that the State
Screening Commitee of Telegana for
freedom fighters cases has been dissolved
and a new Committee was formed with Shri
Sharief, ShriKodatinarayana Rao and some
other member from Kamataka.

*Not recorded
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I respect the participation of the people
of Andhra, Karnataka and Maharastra inthe
freedom struggle. Bulk of the armed struggle
against the then Nizam Govemment took
place in the Telegana region. It is an
undisputed historical fact of the freedom
struggle.

Against this historical background,
dissolving the existing State Screening
Committee and to from the new Committee
with the members of only ruling party is
highly deplorable, arbitrary, undemocratic
and the purpose of this decision is nothing
but opening the floodgates for further bogus
cases. It is an open secret that there are
already more than sixty per cent bogus
cases among the sanctioned cases.

Now, the newly constituted Committee,
which is arbilrary and undemocratic, wili
openthe floodgatesforfurtherbogus cases.
This may result in injustice being done tothe
thousands of genuine freedom fighters in
Teleganawho suttered heavilyin viclent and
historic anti-Nizam armed struggle.

Sc, my only request to the Center is to
constitute a separate Screening Committee
for Telegana region with representation of
all parties, particularly CPland CPI (M), and
Secondly, to institute an enquiry against the
bogus cases and cancel! all false freedom
fighters cases and do the justice to genuine
freedom fighters.

SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, I fully support the contention
of ShriReddy. ltis a well-known fact that the
Telegana struggle was conducted mainly by
the Communists. The representatives of
CPI and CPI (M) must be included in a
Committee which willgoinforexaminingthe
applications of freedom fighters in the
Telengana battle. (Interruptions)

[Translation)

SHRI MOHANLAL JHIKRAM (Mandla
): Mr. speaker, Sir, crought situation in
Mandla district of Madhya Pradesh is very
grave. The situation is so critical
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...{(Interruptions) that a triabua women
Indubai of village Satokala under Niwas
tehsil has died. We drew the attention of the
Government time and again towards this
situation launched an agitation and also
resortedto’chakka jam. Stillthe Government
Madhya Pradesh is not paying any attention
people are leaving villages in search of food.
The State Government is trying to supress
the information of a female death. The
Government should hold a judicial enquiry
into the incident...(Interruptions)

SHRIMATI SHEELA GAUTAM
(Aligarh): Mr. Speaker Sir, | would like to
draw your attention towards the Nizamuddin
Bridge. It collapsed on 21 4. 92. the bridge
had been contracted ten years ago and still
it has been closed for traffic for last one
year. Both its sides have become damaged
andabig hole has developedinit. Is notitthe
duty of the officers to repair it? It should be
investigated by the CBI.

This bridge should be dismantled. The
Govermnment has already sanctioned Rs. 5
crore for its repair... (Interruptions) Please
listen to me. it has been repaired a number
oftimes. The bridge is quite unfitfor yehicular
traftic. A new bridge should be constructed
in its place. The Yamuna bridge had been
constructed two hundred year ago by the
British Government. All those of vehicles fly
onitdaily. Eventrainsrunonit, stillitis intact
today. Quite a large number of people live
in Tans -Yamuna area and come hare daily
for work.

(English)

MR. SPEAKER: Is it necessary that
everyday Ishouldtellyouthat!canfacilitate
you speaking one afterthe other? Don'’t you
see yourself that one Member speaking?
How can it go on like this? Every day I have
to tell you that you can speak on after the
other.

[Translation)

SHRIMATI SHEELA GAUTAM: | would
like to request that a CB! enquiry should be
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conducted into the matter and personfound
guilty should be punished accordingly.

SHRI YELLAIAH NAND! (Siddipet):
Mr. Speaker, Sir, the Andhra - Pradesh
Express is the only superfast train running
between New Delhi and Hyderabad.
Thousands of passengers travel by it daily.
This train leaves New Delhi Railway Station
at 2.30 P.M. and reaches Hyderabad the
next day at midnight after thirty six hours. it
is well - known that trains, especially the
important ones are usualily running late. The
passengers experiencea lot ofinconvenience
when they do not get any conveyance to
reach their destination at midnight. Many
people travel by it to reach Hyderabad but
they have to waste their two precious days
in traveling in the train. We have raised this
issue many times in the House as well as in
the Parliamentary Committees attached to
Railway Ministry, but the departure time of
the train has not been changed. Therefore,
Irequestthe Ministrytochangethe departure
time of the train from New Delhi from 2.30
P.M. to 6 A.M. | hope and believe that the
Govemment would consider this proposal
and fulfill the hope of lakhs of passengers.

* SHRI MOHAN SINGH (Ferozepur):
Mr. Speaker, Sir, | would like to draw your
attention that Ferozepur in Punjab is the
most backward district sharing its border
with Pakistan. River Sutlej flows through it.
The problems of this district are somewhat
differentfromthe problems of other districts.
Iwouldlike totell you about these problems.
The Government had framed a policy to
construct a fence at a distance of fifty yards
along the international border and at 150
yards where the border is zigzag. But the
fence has been constructed one and half
kilometer away inside the line of control
instead of fifty yards. Consequently,
thousands of acres land has been covered
by the fence and lying across thefence also.
Farmers will have to cross the fence to
plough their land. B.S.F. people frisk the
before letting off themto gotothe other side.
Gates are opened at 8 A.M. then gates
remain closed till 6 P.M. People who go for
farming experience difficulties. They haveto
sit there throughout the day like a bonded
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labourer even if they have only two hours
work. This is a great injustice. Even during
British rule people in these border areas did
nottace such hardship. The second prablem
is that the Government is auctioning the
land of those very people who have
converted forests and barren land in to
fertile land, constructed dams on reivers,
turned ravinesintoplains. Ifthe land of these
people who have got possession is publicly
auctioned, rich people will buy it. Who do
know tarming work. it would indicate violence
andclashes. The situation would deteriorate
further. To avoid any such disturbances or
inconveniences, the land shouldbe resorted
to the people who are the actual awners.
Now | would like to raise the question of
education of people living in border areas.
No education facilities have been provided
to people inthese areas. There are as many
as 46-Government Colleges in the rest of
Punjab, like to make but nota single college
in Ferozepur. Therefore, | would appeal to
Government to pay immediate attention to
the problems of these areas so as to avoid
the inconyeniences being caused to people
of this area. ! thank you for giving me time
to speak during Zero hour.

[English)

SHRI SARAT CHANDRA
PATTANAY AK: (Bolangir): Mr. Speaker, Sir,
itis reported recently that unmarried young
girls of Khande there village of Komana
biock of Kalahandi district - which is in
Bolangir parliamentary constituency - were
sold to outsiders in red- light areas of
Bombay. It is very painful. It is not dnly
damaging the prestige of Bolangir and
Kalahandi districts but also the-prestige of
the nation. The failure of the agricultural
system in Bolangir parliamentary
constituency has resulted in drought and
acute shortage of drinking water in these
areas. In additiontorthis, lack of employment
opportunities has forcedthe people, including
women, to lead a dehumanising life. The
mater has gecently been published in Hindi
and English papers also.

MR. SPEAKER: Is it based on the
newspaper reporting or you have any

*Tranciatinn of the snaach arininallv dallvarad in Paniahi.
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information?

SHRIMAT!I SARAT CHANDRA
PATTANAYAK: | have got a letter from the
villagers also.

MR. SPEAKER: O.K. Please continue.

SHRI SARAT CHANDRA
PATTANAYAK : It is published in the Hindi

papers.

MR. SPEAKER: You leave it aside.
Your letter is more important.

SHRI SARAT CHANDRA
PATTANAYAK: They had given
memorandum to the high officials of these
districts. They had given memorandum to
the Chief Minister of Orissa and other high
officials of the State also. But they are not
doing anything. The State Government of
Orissa is doing nothing in this regard. The
State Government have nottaken any action

- to prevent such inhuman trading. The
complaints of the people are not properly
looked into by the State Government in
order to arrest the inhuman conditions.

The Central Government should initiate
socio -economic development programmes
for women in this region. | request the
CentralGovernmenttointerfere in the affairs
of the State in this regard and do something
in these backward districts of Orissa. Thank
you.

[Translation)

SHRI REMESHWAR PATIDAR
(Khargone): Mr. Speaker, Sir, | would like to
draw your attention to the point that the
currency notes of the denominations of
rupees 5,10, 20, are issued by the
Government of India which | have brought
them from the bank as also | am having
coins of denominations of 5, 10, 20, 50,
paisa and a coin of the denomination of one
rupee in my pocket.... Now | want to submit
that — Shri Dalbir Singh has come and he
would pay attention to it - these currency
notes the service *A’, ‘C' to Series 'S’ do
not bear “Satyameva Jayate” whereas the
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orders of the Government of India relating to
the State Emblem in India —

[English]

The motto “Satyameva Jayate” that is
“Truth alone Triumphs” written in Devnagari
script below the profile of Lion Capital which
is part of the State emblem of India. The
motto is taken from the Mandooka
Upanishad.

[Translation)

It is part of the State Emblem. The
motto “Satyameve Jayate” must invariably
be written below the profile of Lion Capital...
itis aPress Communique ofthe R.B.1. lthas
also been mentioned in it. These notes will
become invalid without the motto
“Satyameve Jayate” such currency notes
and coins issued by Government of India
arebecominginvalid. | have with me several
currency notes of this series.

[English)

Orders relating to the State Emblem in

India, 1950.

[Translation)-

it is in written below the profile of Lion
Capitalin Appendix 1 and 2 and what willbe
the design is also given in these Appendix
1 and Appendix 2. It can neither be changed
nor delated. And if “Satyameve Jayate" is
not written below the profile of Lion Capital,
itmeans the notes are invalid... (Interruptions)
....We cannot callthem notes because they
are being issued by the Government of
India’s orders. These notes are invalid. The
Government of India is not paying attention
to this point. So all these notes and coins
should declared invalid andthe Government
should withdraw all those notes which are in
use and should provide new actes in
exchange. Will the Government issue
directives to ensure that no further violation
takes place in future?

My other submission is that the
Government of India has accepted that the '
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motto “Satyameve Jayate” should be written
on these notes. It means it should also be
legible. k should not be written in such smali
letters that cannot be read. | have several
notes and coins which certainly have this
motto written on them but that is illegible.
Legal provisions require the motto to be
written legebly. The Government of India
should make a statement on it.

MR. SPEAKER: You please don't it.
You have raised a very good point.

SHRI NAWAL KISHORE RAI
(Sitamarhi): Mr. Speaker, Sir, | belong to
Bihar. About 25to 30thousand houses were
burnt to acshes in the northern par of the
North Bihar during the iast fornight due to
naturalcalamity. Through you i would like to
submit that in the entire north Bihar about
100 people have burnt to death and nearly
thousands of buftaloes, goats, cock -hens
and cows have alsc burnt to death. The
property costing crores of rupees has burnt
to ashes. All the crops, kept in threshing
fioor after harvest have also burnt to ashes.
The entire north Bihar has suffered a ioss of
billions of rupees. | come fromthe Sitamarhi
district ot the Bihar State. In my district
alone. about five thousand houses have
burnt. | was present there. | visited all the
places. About 22 people have died and
property worth billions of rupees has burnt.

Mr. speaker, Sir, through you | would
like to urge upon the Government that the
prices are soaring sky high now - a- days.
The cost of bamboo sticks. used in raising
thatchet hut, has gone upto Rs.60t0 70 and
Rs. 70 1o 100. Theretore, | would iike to
submit through you that the relief, provided
by the Relief Board, is just a drop in the
ocean. So through you | would like t0 make
a request that this Relief Board is hundred
years old. so a fresh review of this Board
should be done iri the context of presentday
price - rise so that adequate relief may be
provided to the poor, whose houses are
burnt or flushed away in floods and people
sufter colossal losses due to natural
calamities. Along with it | would like to say
whether the Government of India will carry
out asurvey of the lose of the property worth
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billions of rupees in north Bihar and whether
itwillprovide assistanceto Bihar Government
on a large scale?

[English)

SHRI HARADHAN ROY (Asansol):
Sir, the hon. Prime Minister in his written
reply to Unstarred Question No. 2529 dated
22nd April 1992, categorical stated that
there are no pubiic sector enterprises which
have refused wage revision to their
employees for the three years. There | cite
acase of the employees of the Refractory &
Ceramic units of Burn Standard Company
Limited, a public sector enterprise under
Bharat Udyog Nigam where wage revision
has been refused for more than 10 years.
Eventhe interimrelief as perthe BPE order
circulated on 8.9.1987 had not been
impiemented though the interim relief as
well as wage and salary revision had been
made and implemented to the Head ofiice
employees, officers and the eads of these
units, more than once.

Sir, the Calcutta High Court in their
order andjudgment dated 23.7.1991 directed
the company to pay the interim relief to the
workmen within four weeks. The
management preferred an appeal and again
the Division bench of the Calcutta High
Court passeéd an order and judgment on
28.11.1991 rejecting the application of the
management. {, therefore, demand that the
interim relief must be paid to the workmen
of Refractory and Ceramic Group of Burn
Standard Limited Without least delay in
orderto honourthe judgment of the Calcutta
High Court. | also request the hon. Prime
Minister to pass an order to the arrogant
Chairman of Bhari Udyog Nigam Limited to
implement the Calcutta High Court order
and judgment in respect of interim relief.

SHRI P.C. THOMAS (Muvattupuzha):
Mr. speaker, Sir, in an answer to a question,
it was said that there were cases of 91
deaths of women in bursting of stoves. It has
also been reported that this is not the
maximum number. In the previous years,
there were even more number of deaths. {
think this is a really disturbing fact which
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requires a thorough probe and in fact, in
many of these cases, the relatives have
complained and have gone tothe Court and
eventothe Supreme Courtsaying thatthey
have got suspicion with regard to the death
of these women. so, | would suggest an
inquiry be conducted by a special team or a
specialagencyinto these enormous number
of stove bursting deaths which are occurring
in Delhi. Ithink, thisis not happeningin De'hi
alone, but in ciner places also. | think, this
must be either because of the very poor
nature of manutacturing of the stcves or
because of some cther tactors behindthem.
Ithink athoroughinquiry has tobe conducted
into this fact. | bring this matter to the notice
of the House and also to the notice of the
Government and requestthat avery serious
action must be taken in this regard.

[Translation)

SHRIMAHESH KANODIA (Patan): Mr.
speaker, Sir, | would like to raise a point of
urgent publicimportance inthe House during
the Zero Hour in the larger public interest
because the time and frequency of Gujarati
Language programmes telecast on Mumbai
Doordarshan on channel 2 have been
reduced heavily.

The programmes telecast on Mumbai
Doordarshan on Channel 2 are meant for
the people living in Mumbai city and nearly
areas. Among these people 35 percent are
Gujratis, who are equal in number with
Maharastrian community. That is why
Mumbai Doorsaeshan has beentelecasting
Gujrati language programmes in large
number but recently the time and frequency
of these programmes have been reduced
on channel 2. Among them there were
highly popular programmes like “Aawo mari
sathe” , "Sapanan Sarjak”,"Santa Kudi",
“Parijat”, "Mauz - Maza" and episodes and
plays like "Karya Sandhya” whose time has
been reducedto 25 percent. It has shocked
the Guijarati people. | demand that the
Information and Broadcasting Minister may
evince personal interest in it and restore the
timings of ali the Gujarati programmes.
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SHRI SUBRATA MUKHERJEE
(Raiganj): Mr. Speaker, Sir, | would like to
bring to the notice of the Government,
through you, a very serious matter which is
happening in Darjeeling. Shri SubashGising,
the supreme leader of the GNLF and the
Chairman cf the Gorkha Hill council raised
the question of the status of Darjeeling
saying that Darjeeling is neither a part of
India, nor a part of Nepai. After the
discussicns with the Home Ministerin Delhi,
he addressed a public meeting in which he
asked the people to celebrate their victory
day from 12th March continuously for 12
days. For what purpose, he has observed
the viciory day, | do not know. In this
respect, my specific question is that Mr.
subhash Ghising has written letters to the
Prime Minister of Nepal ancd the Prime
Minister of india whether he can claim that
Darjeeling is no man's land and he raised
the question, it is neither part of India, nor
part of Nepal.

I would like to mention that day before
yesterday, on 22nd April, three MLAs from
the West Bengal Legislative Assembly
belonging to GNLF resigned. In this way, he
is creating a very serious situation in
Darjeeling. Today there is a news - item in
the Statesman, Delhi Editionthatone GNLF
ieader has clarifiedthatnoman's land means,
it is under the Union Territory. | da not know
what he meant by that. In this way, by
making different statements and adopting
sevaral activities, he is trying to create
problem in Darjeeling. I think, it is not only a
problem of West Bengal by a problem of
india. It is a national problem. In this way,
has trying to create the issue as an
internationalissue which wiilcreate problem
for our nationa! unity and integrity.

ltisavery serious matter and, therefore,
| demand that a statement should come
from the Government.
[Translation)

SHRI BRISHIN PATEL (Siwan): Mr.
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Speaker, Sir, | would like to make a
submissionforthe conversion S.T.D. service
between Patna and Hajipurin Bihar State in
1o local calls.

Hajipur city is very close to Patna and
the aerial distanca is less than 20 Kms. The
departmental rule is that local call facility
would be made available where the aerial
distance between two cities is less than 20
Kms. Inspite of the departmental rule, phone
calls between Patna and Hazipur are being
made through S.T.D.x Therefore, | would
like to tell the hon. Minister of
Communications, through you, that in spite
of the rule, the non -availability of local call
facility is very unfortunate . Therefore, the
S.T.D. service between Patna and Hajizur
should be converted into local calls without
delay.

[English)

MR. SPEAKER: | will give opportunities
to allthe Members. You need not raise your
hands.

[Translation)

SHRI MOHAN RAWALE: - (Bombay
South Central): Mr. Speaker, Sir, through
you | would like to know from the hon.
Minister whether the Govemment is giving
recognition to corruption?

[English

Rewarding for plundering the public
sector -RCF Chief who is affaid of CBl was
charge sheeted but...

[Translation)

The persons who has committed
bungling of crores ot rupees, againstwhom
a C.B.l. cases have not been withdrawn,
the same ....(Interruprions)...

MR. SPEAKER: NO, no. You cannot

say like this against any officer. it is not going
on the record. it need not be recorded.

(Interruptions)
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MR. SPEAKER: Now, this willnotgo on
record. We do not discuss the appointment
and transter of officers.

This is not going on record.

[ Translation)

SHFil MOHAN RAWALE: Mr. Speaker,
Sir....(Interruptions)....

MR. SPEAKER: Please iet this
Parliament remain as Parliament.

(lnterruptions)

MR. SPEAKER: Do you consider this
Parliament a Municipality or a Gram
Panchayat. | am telling you repeatedly that
such matters are not taken up here.
(Interruptions)

MR. SPEAKER: Please take yourseat.
[English)

Please goto your seat. | am warning
you. :

[Translation)
Please come to me. | will tell you...
(Interruptions)

MR. SPEAKER: Please let this
Parliament remain as Parliament.

[Englist]

1 will help you. Come to my chamber. |
will ask the hon. Minister to look into it.

[ Translation]

SHRI RAM PRASAD SINGH
(Bikramganj): Mr. Speakaer, Sir, iwould like
to relate the tale of woes of people of my
area. A narrow gauge line ran from Arrah to’
Rohtas via Sasaram, Pahalejand Diary. But
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this line was dismantled before 1977 giving
the reason that it would be convertedinto as
broad gauge line. A survey was also
conducted by the Government of India in
1983, and a port had also been prepared. A
provision to lay a 300 Kms. railway line from
Arrah up to Bilaspur via Sasaram, Nohatta,
Bhavnatpur has also been made by the
Govemment, buttilldate no action has been
taken in this regard. Therefore, | urge the
Government to conduct a survey and take
upthe construction work as early as possible
in the public interest.

[English)

SHRI RUPCHAND PAL (Hooghly):
Throughyou Iwould liketo draw the attention
ofthe Government to a serious development.

As you know,, since the announcement
of partial convertibility of foreign exchange
dollar, the imported medicines have becomes
very costly. The prices are sky -rocketing.

It is because on 29th February, the
announcement was that life - saving drugs
would be allowed to be imported at official
rate only.

it was also anngunced that Finance
Ministry will prepare a List of 200 or so drugs
for such imports.

But because they have notbeen able to
release that List, the banks are charging
only market price against dollar.

As aresult of that, the prices of imported
medicines including the medicine required
forthetreatment of cancer is sky - rocketing.

Through you, | draw the attention of the
Govemmentto intervene as early as possible
and remedy the situation.

THE MINISTRY OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM ): 1 am fully aware of this.
I just want to make one correction.

Life - saving drugs can be imported at
market rates without applying forany licence.
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If you want official rate, you will have to
obtain licence.

That List to be prepared. In fact, | have
myself expressed some unhappiness as
there is some delay in preparing that List.

But | assure you that the List will be
prepared very shartly and we will take care
of this problem.

We are fully aware of this probiem. The
life - saving drugs can always be imported at
market price.

 SHRI RUPCHAND PAL: That List of
life - saving drug should be prepared
immediately.

SHRI P. CHIDAMBARAM: | am
fullyawre of this problem.

[Translation]

DR. MAHADEEPAK SINGH SHAKYA
(Etah): Mr. Speaker, Sir, through You, |
would like to raise a matter of urgent public
importance before the hon. Minister for
Human Resources Development. Uttar
Pradesh isthe backward as far as education
is concerned, Only 27 per cent people in the
State are educated. Its main reason is lack
of resources and paucity of funds. On 1st
April, 1991, the Union Education Department,
the Chief Minister of Uttar Pradesh and
officers of the World Bank jointly considered
that a scheme namely “Education for All in
Uttar Pradesh” would be iaunched on the
basis of special investment programme for
universalisation of education and eradication
of illiteracy. Later, the Human Resouces
Development Ministry considered, the
proposal of Scheme on education for all in
Uttar Pradesh and sent it to Uttar Pradesh
Govermnment for acceptance on the 12th
August, 1991. The Uttar Pradesh
Government agreed it in principle and
forwarded the proposal to the Central
Government with the humble request to
forward the same to the World Bank for
assistance. | am sorry to note that the
Government has not yet sent this proposal
tothe World Bank even afterthe lapse of one
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year Education programmes have come to
a standstil in Uttar Pradesh because of
Paucity of funds. Because of this, the
Goverrments facing a critical situation.
Theretore, iurge the hon. Ministerof Human
Resource Development to sendthe Scheme
on education for all Uttar Pradesh to the
World Bank for financial assistance without
delay sothat assistance is made available to
U.P. very soon andthere could be expansion
of educaticn and the curse of itiiteracy would
come to an end once for ali. Finally, | weuid
urge the Governmentto send itimmediately.
Ithank you for giving me time to speak.

SHRI ATAL BiIHAR! VAJPAYEE
(Lucknow): Mr. Speaker, Sir, normally you
do not aliow any other Member to speak to
endorse the views expressedby a Member,
but this question is very important. As such,
| would like to lay emphasis on it. The World
Bank is prepared to help Uttar padesh, but
the Central Government is coming in its
way. We have sufficient reasons to suspect
that it is being done because of political
reasons. ltis clearfromthe statement made
by the hon. Memberthat itis based on facts
andthe information has been collected from
the U.P. Government. Worid Bank is ready
to promote literacy and provide help in a big
way to make primary eduction compulsory
by the propesal is put in coid storage by the
Human Rescurce Development Ministry. |
would likethatthe hon. Parliamentary Affairs
Minister should draw Shri Arjun Singh's
attention to this problem and ask him to
make a statement in this House in this
regard.

[English)
DR. KARTIKESWAR PATRA
(Balasore): Sir, this is regarding

implementation of the Rural Development
Programme in Orissa. The money released
by the Central Government for the
implementation of the Rural Development
Programme in Orissa has not been properly
utilised. The norms for implementation are
not properly followed up by the Orissa
Government. The suggestions and the
recommendations of Members of Parliament
are not taken Into consideration at all. The
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recommendations of Village - Leve!
Committees are completely ignored. The
deserving persons are neg'acted. The
Essential projects are left out. Things are
considered only on paitism purpose.
Allegations are not properly inquired into.
The money is mis -utilised and miis - spent.

Therefore, through you, Sir, | want tc
draw the attenticn of the hon. Minister in -
Charge to take note of this and to take
suitable steps for proper implementation of
the programme.

[Translation]

SHRI RATILAL VERMA (Dhanduka):
Mr. Speaker, Sir,theimponance of education
has been recognised all over the country.
New academic session has started and
today the chiidren of poor pecple are not
getting admission in the schoois. Parents
are in great attention for admission of their
children. Even ordinary educationalinstitution
give admission aftertakingdonation. General
lists of admission of students to higher
secondary schools should be published in
every state as it is done in case cf admission
to colleges in Gujarat so that the students
trom poor and middie clacses can get
admission. If it is done the parents will not
face any problem and the children will also
get proper education.

{English)

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada): Mr. Speaker, Sir,
throughyou, Iwculd like to draw the attention
of this Government to a very serious matter
in my constituency. Because of the agitation
by some workers who are working in the
petroleum storage facilities, now the diesel
stocks have come 1o the lowest level in
Vjayawada and surrounding areas. This is
the period where maximum consumption
willbethers. Mangoes, agricultural products,
fishery products — marine as well as inland
fisheries which are caught - have 1o be

transported to different parts of the country

like Bombay, Delhi, Calcutta and other
places. Because of this shortage now, there
will be serious transportation bottienecks
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which will result in damage of these items
because they are all perishable goods, they
willbea damaged; they willbe spoiled andthe
prices also will steeply fall down.

Therefore, | urge upor.the Government
to take adequate steps so that the diesel
stocks are managed at the required level.

Once again, through you Sir, | urge
upon the Government to do the needful.

[ Trans!ation}

SHRIASTABHUJA PRASAD SHUKLA
(Khaiilabad): Mr. Speaker, Sir, the Central
Govemment had announced a loan relief
scheme in 1990, according to which the
Uttar Pradesh Co-operative societies and
the Uttar Pradesh State Agricultural Co-
operative banks and Germin Banks were
supposed to receive claims worth Rs. 644
crores. But they have so far, received
claims of only Rs, 390 corers whereas other
States have already received more than 80
per cent their claims. Since they have not
received the remaining amount, the
cooperative banks of Uttar Pradesh are in
financial cr:sis. They have already sutfered
loss of abcu! Rs.66 crores and have been
suffering loss of about Rs. two and a half
crores per month. The situation has
deteriorated to the.extent that ail the
Cooperativa Societies and the banks related
to Agricultural and Rural Development in
Uttar Pradesh are on the verge of closure. |
would iike to urge the Government to
immediately pay the remaining amount of
claims as per the prevailing rate of interest.
This is my only submission and demand.

[English)

SHR! KABINDRA PURKAYASTHA
(Silchar): Sir, the Bangladesh Government
is supporting insurgency outfits of North -
East by ailowing them to set up camps in
Bangladesh.

As per report, the Union Home Ministry
has listed in detail the various, groups and
thelocation of theircamps inboth Bangladesh
and Myanmar and this has come after
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interrogation of extrerhists who have
surrendered. The extremists not only got
their shelter but are also getting training in
arms and ammuniticn from Bangladesh. In
some cases, these extremists- are-being
utilised to neutraiise insurgent Bangladeshi
groups. The Bodo Security Force, Meghalaya
United Liberation Army, People Liberation
Army of Manipur, All Tripura Tribai Forces of
Tripura, National Sccialist Council of
Nagaland, United Liberation Front of Assam,
Mizo Naticnal Front of Mizoram have setup
theircamps withinthe territory of Bangladesh
and are counting their attacks in cppertuna
moments to destabilise the urity and
integrity of our country with the heip of
Bangladash Government.

| want to know from the Govemment
whether the Government is going to take
any definite step against the Government ct
Bang!adesh to cesist from heiping the
insurgents.

[Transiation}

SHRI SYED SHAHABUDDIN
(Kishanganj): Mr. Speaker, Sir, three weeks
back the formerjudge of Punjab High Court
Shri Ajit Sigh Bains was arrested frem his
house. He is a heart patient but permission
has not been gran‘ed evento provide him
medicine. He was handcuifed. in this
connection | wouid like to bring to your notice
the ruling of Supreme Court that a High
Court judge should not be arrested. Even a
culprit should not be handcufted unless
there is an apprahension that he wou'd fiee.
Justice Bains - whatever his activities may
have been - gas been a weil known
personality in Punjab. He is the President of
the State Human Rights organisation and
his arrest has hiurt {eelings cf the people of
Punjab and 1 think that the wounds of the
people have further cepened. In this regard
| would like to submit that among other
eminent columnists Shri Khushwant Singh,
and Shri Nikhil Chakraborty who contribute
to leading Newspapers have condemnedit.
Through you, | would like to appeai to the
Pun'jab Government to release him at the
earliest. He is very old, and ill and shauld be
released. He is working for the we'fare of
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people in his own way.

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Speaker, Sir, despite the
attention of both the Central poliution Control
Board and Cement Corporation of India
being drawn repeatedly to the poliution
created by afactory of Cement Corporation
of India in Naragaon, Mandsaur district
nothing is being done. The life of the people
has become difficult. Dust is all pervading. It
is averywhere in the fields; so much that
dust particles fall in the eyes of passers by
causing lot of inconvenience to them. A
layer of dust has settled on crops, thus
destroying the crops worth lakhs of rupees.
Thetarmers are anxious. iwould like to draw
the attention of the hon. Minister of Industry
to their problems, and urge him to take
immediate measures in this regard. Despite
repeated requests no provision is being
made. Even the health of people have been
affectedby it. About 15-20 adjoining villages
have been affected. | would request the
Government to take action at the earliest.

SHR! KESRI LAL (Ghatampur): Mr.
speaker, Sir, there has been acute scarcity
of drinking water in urban as well as rural
areas of a Kanpur, Fathe, Hamirpur and
Jataun. The water level has gone down.
Women have been fetching water from
other villages, at a distance of even 2103
kms. thus facing great difficuity. Wells have
dried up and hundreds of people have rallen
ifl by drinking contaminated water of wells.
There is an area Pandav Nagar on the
outskirts of Kanpur city where the effluent of
the Lohia machine factory has contaminated
watercausing death of hundreds of animals.
The Govemment shouldtake effective check
to check the pollution and over come the
scarcity of drinking water.

[English]

SHRI DWARAKA NATH DAS
(Karimganj): Sir, Karimganj is a backward
border district of Assam mainly inhabited by
rural people. The National Programmes by
All-India Radiobroadcast are not at all clearly
audible through the radio sets in this district.
Moreover high frequency of Dhaka Radio
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Station of Bangladesh overshadows all our
National Programmes because of its
nearness form Karimganj and as such itis
not possible toconnect Delhi oreven Calcutta
with our receiving sets. So, for all these
purposes and also for security reason, this
district shouid have one Radio Rely Station,

I.therefore, urge upan the Govegnment
to set up one Radio Relay Station at
Karimganj for easy broadcast media for
lakhs of people of this district.

[Translation)

SHRISHYAM BIHARIMISRA (Bilhaur):
Mr. Speaker, | would liketo drawthe attention
of the Government tothe unorganised brick-
kilan industry in the country. Bricks.are as
important as cement forthe development of
the country. There are about sixty thousand
brickilan factroies in North India in which
about 90 lakhs illiterate unskilled laboures
work. The round material of brick-kilan
industry is coal. About 120 rakes per month
were fixed for brick-kilan industry but not
more than 20 per cent of the total supply is
being made available, There is complete
lack of co-ordination between the Railway
and coal department. When the Railways
makes wagons available the Coal
department refuses to give coal and at other
time there is some othet prablem. Therefore
brick-kilan industry is onthe verge of closure.
if this industry closes down, about 95 lakhs
ol unskilled labourers would be thrown out of
jobs. Moreover, bricks would not be available
for the development purposes. Earliertoo |
had made a submission in writing in this
regard, but despite that, no actionhas been
taken. This is a seasonal industry; usually at
its peak from November to June. Rakes
were refused in December and January too.
My submission is thatthe brick-kitan industry
is deprived of even 50 per cent of minimum
allocation sanctioned to other industries. |

* amfail to understand why is it so? Through

you, | would like urge the Government to
give the brick-kilan work the status of an
industry, because it is only due to the lack of
this status that coal and rakes are beirg
refused io them. Therefore, my submission
is that it should be given the status of an
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industry and proper attention shouid be paid
toit

DR. P.R. GANGWAR (Piiibhit): Mr.
Speaker, Sir, about 2-3 thousand bags of
what kept in the temporary godowns of FCI
falling under my constituency in Pilibhit in
Uttar Pradesh is rotting. When | rasied the

. matter through an unstarred question,. the
hon. Minister replied that in my constituency
there is only one permanent and eight
temporary godowns and wheat is not rotting
there On 7.3.92 | madg an on the spot
enquiry inthe premises ofthe Normal School
and saw that the wheat was sold; whatever
was left had already rotton and was covered
with allarge polythene. On 15.3.1992 Iwent
there and saw that the place was being
cleaned. But the fact is that due t5 a nexus
between the officials of FCI and others the
wheat was sold and the money swindled.
Even today the oificials swindle the
Govemnment funds and engage incorrupt
practices on the name of maintenance. i do
not know how the hon. Minister mace a
wrong statement., what was the need forit?
Therefore, my submission is that an honest
official or administrator should be assigned
the duty to make an on the spot enquiry.

[English)

SHRI UDDHAB BARMAN (Barpeta):
Mr. Speaker Sir, | would like to draw the
attention of the government through you to
the serious and abnormal situation that
cropped up in the Nalbari district and parts
of my constituency inthe wake of mine blast
atSonkuriha of Nabaridistrictwhichtook the
lite of six Jawans, the driver and handimen
of the truck carrying the Jawans in recent
past. We condemn the bomb blast and
every sensible person would do so,
perpetuated by the secessionist forces.

But what happened dfter the bomb

blast? the army let loose a reign to terror
almost in the entire district on the innocent
andordinary people, particularly males of all
ages ranging from ten 12 seventy years.
Villages apprehending torture fled away.
Youth the had to bear the main brunt, as if
to be youth is a curse. Women were not
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spared. People of almost each village are
subjected to torture and arrest. many were
injured and hospitaloized. Shri Parash
barman succumbed to torture. An
unspeakable and barbaric atrocity was
committed by armed forces on common
people in the name of hunting down ULFA.
Such untold atrocities in a spirit of retaliation
on innocent and ordinary masses would be
adding grist to the mill of the secessionist
propaganda, of the secessionist forces. .
We observe that there is a lack of
differentiating approach to common people
and the secessionist. This would not help
isolating those responsible for thic despicable
terroristic bomb biast.

Therefore, | request through you the
Government to compensate the injured
innocent people and also to direct inquiry to
the circumstances leading o the death of
Prash Barman.

DR. C. SILVERA (Mizoram): Mr.
Speaker Sir, lwould like to bring to the notice
of the Goveinment, ecpecially the Home
and External Affairs Ministries and also by
the Government ot Mizoram, the applicants
of the Passport by the Mizos have to go
through both mental and physical
harassment because cf the unnecessary
attitudes adcpted by the Central
Government. The applicants are subjected
to dual verificaticn by the Inteligence - both
by the State as well as by the Centre, that is
Home Ministry. | think, Mizotam is theonly
State in India where such practices and
harassments to the people are practiced.

| would like to strongly condemn this
practice for the interest of the people of
Mizoram and urge upon the Government to
do away with the 'dual verification’ practice, -
and remove the second-class citizenship
treatment of the Mizors and treat them as
any other citizen of the country.

SHRIM. RAMANNA RAIl (Kasaragod);
Sir, the rain failed last year and because of
that there is a drought condition throughout
the Kerala State. We know that Kerala is
prominent for plantation crops. Because of

. plantation crops, forgignexchange is earned.
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This year, what is the situation? The
plantation trees are dyeing because of the
drought and the people are finding it very
difficult to get drinking water also.

So, | urge upon the Government to
come forward to help the Keraia State and
the Kerala people and save them irom
drought.

[ Transiation]

DR.RAMESHCHAND TOMAR(Hapur).
Mr. Speakerfir‘through ycu, lwouidlike s
drawthe attenticn ofihe hon. Railway Minister
towards raitway nalt at Duhai. this hall falls
between GuidharandMuradnagar. in 1969,
late ShriPrakshvir Shastrihadgotihis raitway
halt sanctioned fromthethen Deputy Minister
of Railways, Shri Rohan Lal Chaturvedi.

MR. SPEAKER: You can meet him in
this regard..... ’

DR. RAMESH CHND TOMAR: | would
like to submitihatthere is resentment among
the people of the arsa.

MR. SPEAKER: That raitway halt shouid
not be canceled. ,

DR. RAMESH CHAND TOMAR: Sir,
they are cancelling it anditisbeing runin this
manner since 1969.

MR. SPEAKER: All right. Make your
submission in brief. :

DR. RAMESH CHAND TOMAR: this
railway halt was sarictioned in 1969. No
arrangement for sale of tickets was made
fremthere since themtill 1930. That railway
halt is being canceled now by showing loss
of lakhs of rupees for the last two years.

Mr. Speaker, Sir, through you, | wouid
like to request that the raiiway half should
not be cancelled. The 21 year oid railway
halt should be converted into a railway
station as a number of passengers board
trains from this place.

SHRI RAM TAHAL CHOUDHARY(
Ranchi) : Mr. Speaker, Sir, Ranchi is a very
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backward are a in Bihar. During the Prime
Ministership of Shri Chandra Shekhar a
proposal to open a Film and T.V. Training
Institute at Ranchi was sanctioned, but it is
regrettedthatinstead of Ranchi, the Ministry
of Information and Boradcasting wants to
open this Institute at on other place where
another training insiitute aiready-axists.
Through you, | would tike to request the
Governmentthat this Filmand T.V. Training
Institule sanctioned by ihe former Prime
Minister should be set up in Ranchi.

PROF. RASA SINGH RAWAT(Ajmer):
Mr. Speaker, Sir, through you, would like to
draw the attention of tte Government
{owards severe draught and acute shortage
ofdrinking waterin Rajasthan affecting lakhs
of people. a very crit.cal situation has arisen
ir western, central and scuthern Rajasthan
cue 1o acute famkine. La'hs of poeple are
afiecrad due 1o iack of employment,
focdgrains and drinkiag water. People rearing
cattie are forced 10 migrate to other states
with their cattle. Drought relief measures
shouid be started on awar-tcotingto provide
basic amenities to peopie affected by this
acute dreught.

Sir, wells, ponds, hand pumps and
tubewells have ail dreved up. There is acute
sncitage of drinking water. Huge funds are
needed to check the spared of droughtand
epidemics and formaking arrnagements for
drinking water and employment. Rajasthan
is already a backward State. It's financial
rgscurces are very limited. The fiunds
provded from the national Calamity Fund is

. inadequate. The Central Government should

accept Rajasthan to have bean grippedby a
special siyiation and continuous natural
calamities and tharefore provide morefunds
from the National Calimaty Fund. #t should
also send a central survery team and save
the State from this critical situation.

SHRIMAT! PRATIBHA DEVISINH
PATIL (Amravati). Mr. Speaker, Sir, the
Government and the Planning Commission
are giving to priority to tha task of launching
irrigation schemes in the traditionally
cultivable areas of Vidarbha andMarathwad. -
But is necessary 1o raise ioan from the
pubiicforthese schemes. Onthese projects...
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[English)

MR. SPEAKER: You have an
opportunity to speak under Rule 377 and it
is already admitted. So, you can raise it
later. (Interruptions)

[ Translation]

MR. SPEAKER: The hon. Members
who speak daily, should not speak today.

SHRINITISH KUMAR (Barh): | seidom
speak | hardly get an opportunity

MR. SPEAKER: Other...?

SHRI NITISH KUMAR: Mr. Speaker,
Sir, Iwouldlike to draw your attention towards
a very serious issue and | want you to
intervene in the matter. After December
1991, somechanges havebeen madeinthe
policy of milk supply by the Delhi Milk
Scheme. Earlier, the milk supplied by the
Delhi cooperative Societies and Uttar
Pradesh, Haryana and Rajastan Milk Co-
operative Federations only was being taken,
but the policy has been changed from
December 1991 and now milk supplied by
Private Contractor is also being taken. | will
come to the question laterasto howbungling
is being done behind the supply of milk from
the private contractors and how the price of
milk is high. But first of all, | would like to tell
you that milk consists of three contents
water, fat and solid , not fat.

[English)

MR. SPEAKER: We know all these
thing.

[ Translation)

SHRI NITISH KUMAR: | would like to
tell you how serious it is. The deficiency of
solid notfat content can be met through milk
power and liquid skimmed milk, but both
these things are very costly. A dangerous
thing which is taking place is that the private
contrators who are supplying milk, are mixing
urea in the milk so as to increase its sold but
not fact content. | would like to submit that
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his urea is mixed in country made Tiquor
also, which makes it so poisonous that
people have died at several places by
consuming it. | am saying it with full
responsibility and that is why, | was
repeatedly asking to give me time. the private
contractors are mixing urea in milk and this
miik supplied by D.M.S.

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir caustic soda is also being
mixed in it.

SHRINITISH KUMAR: Caustic sodais
also being mixed in it so that the milk does
do notbecome sour. Moreover, metal cutting
oil is also being mixed in the milk to increase
its fact content. | am saying this with full
responsibility. | have seen this myself. This
milk is being suppliedta the hospitals, house,
the Members of Parliament and even to the
Hon. Prime Minister and the Hon. President.
This milk is being giving to pregnantwomen
also. | would iike to say as to what we are
supplying to the people of our_country to
drink. This matter should be considered
seriously it should be proped as to what is
being. adulterated in it? On these grounds,
milk supplied by the Nanak Food Industries
was once rejected by the lowerievel officials,
but even then, the company has been
accorded favour by serior officers | am
naming the company not any person
(Interruptions)

SHRI CHANDRA SHEKHAR (Bailia):
Mr. Speaker, Sir, what s the harmin naming
the person. Just now, you have saidinsome
other case that names are not to be
mentioned in the House. But the traitor.

MR. SPEAKER: It is not the case of
anybody’s name but it is the cuae of transfer
or appotment of some officer.

SHRICHANDRA SHEKHAR: it was not
the question of somebody’s transfer or
appointment. An office, who was suspended
on the charge of corruption and against
whom a C.B.l. inquiry is being conducted,
has been reinserted in services.

MR. SPEAKER: This issue was raised
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earlier also and | had said if you want to
discuss the transfer and appointment of
officers, you can do. | have no objection sto
it.

(Interruptions)

SHRI CHANDRA SHEKHAR: The
government is reinstating the officer who is
undersuspension for22 months and against
a C.B. I. inquiry is going on.

[English)

MR. SPEAKER: | have no information
about all those things.

SHRI CHANDRA SHEKHAR: But we
have got full information . You should have
heard that Member. You have not allowed
him to speak.

MR. SPEAKER: No, no. | think this is
very wrong onthe part ofthe seniorMembers.
If you want that appointment and transfer of
afficers should be considered onthe Floor of
the House, | have no objection.

SHRI CHADRA SHEKHAR: It is not
about appointments.

MR. SPEAKER how do | know?

SHRICHANDRA SHEKHAR: Thenyou
should have heard him. The whole case is
that you did not hear him.

MR. SPEAKER: This matterwas raised
by Shri Naik. 1 did not allow him at that time
also.

[Translation)

SHRINITISHKUMAR:ltis avery serous
metter please allow me to speaker of the
issue conteriy milk.

[English)

MR. SPEAKER: | have already said
thatlfiti‘gagrave matter, it canbe considered.
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This is matter when the notices are not
properly given. We are discussing something
here. If you want that no rule should be-
followed, then follow that thing. | have no
objection.

SHRI CHANDRA SHEKHAR: There
should be some criteria.

MR, SPEAKER: You can help in this
matter. This can be applicable to any body.

[Translation)

SHRI NITISH KUMAR: Thereafter in
December 1991, after the policy changes,
tenders were invitedfromprivate contractors.
although many petitions and tenders were
received, the party which quoted the lowest
price was not giventhe contract. Idont want
to say anything in that regard but who
parties namely, Nanak and Sukhbir belonging
to the same family, were given the contact
of supplying milk at the rate of Rs. 8.10 per
litter, while no contract was signed with or
contract for very little amount of supply was
signed with other parties offering milk at Rs.
7.60perlitter. Similarly co-opeative societies
were preparedto supply milkbut even during
this transitory period i.e. March and Arpil,
only 60% of the requirements is taken from
them. Even though, the co-opeative societies
are willing to supply more milk, their offer
has been rejected. the entire contract has
been given to Nanak and Sukhbir. Mr.
Speaker, Sir, | have with ame documents to
prove the kind of milk being supplied by
Nanak and Sukhuyir and also the manner in
which pressure is being exerted. | would
have personally shown them to you in the
moring butfor the paucity of time, | could not
do so. In these documents, the lower-level
officialhave notedthatice blocksareputinto
takers containing Nanak Milk as a result of
which both solid nonfat contents and fact -
contents disappear. Further, they have
written that they are forced to accept the
milk underthe orders of the General Manager
and Manager (Procurement).

Thus, sour milkis supplied. Thetankers
which are not allowed inside, on account of ~
their contents, return after changing their
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number plates and their contents are duly
received. This is all the handiwork of one
person, who is doing all the bungling. They
are throttling co-operative societies by not
meeting the requirements through them.
Similarly, sub-standard quality milk is being
procured instead of purchasing it from
[private parties which are offering milk at a
lower price. Which officials are behird this?
There is one officer, the General manager,
whose names I won’t mention here because
you won't allow he to do so*

MR. SPEAKER: It is for you to decide.
| have no objection, Let everyone start
taking names, what objection can | have on
that? | wanted to make a statement that |
want to help you and | will help you.

SHRI NITISH KUKAR: The General
Manager of D.M.S. was caught red-handed
accepting a bribe of Rs. two lakh by the
C.B.l. The C.B.l. officers took him into
custody but immediately there comes a call
from Tirupati and the person is let-off on
executing on personal bond and to date he
has not been suspended.

Further, Mr. Speaker, Sir, | will mention
the name this time . The Minister in charge
of Animal Husbandry in the Ministry of
Agriculture, Shri K.C. Lenka wants to
suspend this official but the file is not being
forwarded to him. It is useless to discuss
newspaper reports here although this item
has appearedin ‘current’. Iwon't quote from
newspapers. | have in my possession other
documents to prove this charge.

The "hon. Minister himself has stated
that he will suspend the concerned officer,
the movement he receives the file, but that
file is not being sent to him, just to protect a
person who was procuring sub-standard
milk to meet the requirements of D.M.S.
Rather, he was procuring poison to ruin a

~whole generation. The Minisrer of state is
not a party to this which means that some
highly placed politician much higher in state
than the Minister of State is sheltering and
taking the side of this officer. The Minister of
State wants to suspend the officer but he is
occupying higher postion. The Government
should order as inquiry into the officer's
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connections with Nanak Foods. It should
find out as to why all the favours are being
shown to Nanak Foods. We urge the
Governments to come out with a
comprehensive statement onthis issue and
also explain to why the cfficial who was
caught red-handed is yet to be suspended
andwhyeven now adulterated and poisonous
milk is being procured by the D.M.S? We
want the Government to make a
comprehensive statement on this scandal.

Senior Members both from the
Government The opposition are today
presentinthe House andtherefore, we urge
the Governmentto come out with a statement
so that the apprehensions in the minds of
the people that they are consuming milk
containing Urea etc. are removed.

Mr. Speaker, Sir, what will happen to
the children who drink this mitk? What Will
happen to the pregnatnladies and what
about all of us who use this Milk? The
Government should make a statement to
clearall doubts and bring all the facts before
the Hosue.’

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, | would like to add here that
this is a very serious issue. A persons is
caught red-handed, is imprisoned, yet
continues in office.

MR. SPEAKER: I will allow everyone to
discuss transfers here. (Interruptions)

MR. SPEAKER: | was going to say that
if Urea is being mixed.

MR. SPEAKER: Please take your seat.
tf Urea or Caustic Soda is being mixed, then
the Government will get it chemically
examinedandpresenta Report. Now, sofar
as the issue of the officials and suspension
etc. areconcerned, itis betweenyou andthe
Government. But if the hon. Members wish
to have adiscussion onit, they are freeto do
so.

SHRI NITISH KUMAR: Mr. Speaker,
Sir, that's equally important. why is he not
being suspended?

(Interruptions)
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MR. SPEAKER: Please sit down.

[English)

SHRI RANGARA JAN KUMARA-
MANGALAM: Mr. Speaker, Sir, the issue
raised by the hon. Member, Shri Nitish
Kumar and other Members also is obviously
avery serious matter. It is not a matterto be
lightly brushed aside like this. We would
definitely look into the matter from the point
of view of especially adulteration of milk that
is supplied by a private contractor and
whoever is resposible, the Government
would definitely take action aginst him. The
Hon. Member need not worry whether 'x’
Minister cr 'Y’ Minister has done it. Now, the
issue has been brought before the House
very strogly. Government will take step in
this regard and come before the House..
(Interruptions) :

SHRI INDER JIT (Darjeeling): Sir, it is
highly disturbing. We are in a dilemma
whether we should drink the DMS milk any
more or not.

SHRI BASU DEV ACHARIA(Bankura)
Sir, 1 gave a notice regarding import of
locomotives some 15 days back. My notice
is long pending gone. Throughthe quotation
of one public sectorcompany, BharatHeavy
Electrical, was the lowestthe orderforimport
of locomotives was given to Asia Borwn
Bvery Company. Asia Brown Bovery
Company was given the order the to supply
locomotives and the landing cost of the
incomotive is Rs. 10 crores. One of our
locomotives producing unit of Indian
Railways, Citranjan Locomotives World, has
produced alocemotive of 5000 horse power
and the Railway Minister , Shri C.K. Jafter
Shrief will be inau gurating that locomotive.
This unit has the capacity to produce 6000
horse power election locomotives. So, when
our indigenous unit, BHEL, has the
technology to produce similar type of
locomotive, why Rs. 550 crores worth of
order was given to a company to supply the
electric locomotives? It came out in the
newspaper that it was done because there
was a direction from Asian Development
Bank. The Asian Development bank wanted
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that the order should be placed with that
Company even though, one locomotive will
cost Rs. 10 crores and CLW can produce a
locomotive of 6,000 H.P. for Rs. 4022 llakh
Already, the General manager has stated
that they have the capacity produce it. | ws
told that you have admitted a Half-an-Hour
discussion for Monday. So, it is slated for
Monday. But, this Half-an-Hour Discussion
will not do justice to this. We want a full-
fledged discussion. There is agreat scandal
behind this. Sir we want that this should be
discussed Under Rule 193.

MR. SPEAKER: | must tell you that the
Minister wanted that a discussion should be
fixed for it. | said that; ‘ Let us discuss it in
the Business Advisory Committee and then
have a discussion’.

SHRI BASU DEB ACHARIA: There
should be a discussion under Rule 193 and
not Half-an-Hour Discussion.

MR. SPEAKER: Thank you very much
for the advise.

SHRIBASU DEB ACHARIA; So, letthe
Business Advisory Committee take a
decision on this because we cannot discuss
everyinthe Half-an-Hour Discussion. There
are a number of issues behind this. There is
a great scandal . So we a full-fledged
discussion on this issue.

[Transiation)

SHRIRAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, we want only one
information from you. Long back 120 MPs.
gave in writing for moving-a -motion
impeachment for of the Chief Election
Commissioner. | think, you must be
consderting it seriously. | wanted to have
informationinthat very connection because
the current session of parliament going to
end on the 8th of next month. It may or may
not be extended. We want to know from you
only the progress made in the case. ltis a
very serious matter and as per the
requirements of the Constitution, 120 M.Ps.
have given in writing to admit the
impeachment motion against the chief
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Election Commissioner for the irregularities
committed by the latter. We want to know
the action being taken on it.

MR. SPEAKER: Generally, | do not
speak on such matters in the House. Since
120 M.Ps have given in writing. | would like
to say that this matter needs to be dealt with
in the same manner as the courts do. The
first thing here is that it has to be sean
whether there is a prima-facie case or not.
It has tobe further seen as to what provision
of the Constitution are applicable and whether
the provisions of Judges' Enquiry Act are
applicable here or not. | have examined all
these aspects and given you notice also to
tell me the grounds on which a prima-facie
case could be made. | shall allow other
parties to put up their point of view. After
listening to that. | shall give the Judgment
not in the same way, as the Judgments are
given in courts but in an identical manner.
This matteris of ajudicial nature. lt is cannot
going to end here and it many be takento a
court. | am trying to following provisions in
the same way as is done in courts. | have
given itin writing to the office to call you and
give you a chence.

(English]

SHRI RAM NAIK (Bombay North): Sir,
aserious accident took place at Santa Cruz
Airport in Munabi on 18th April. Sir, youwere
earlier, the Civil Aviation Minister. You would
recall that in September, 1988, you had laid
the foundation stone of that Rs. 36 crore
new Terminal. It has been said been said
that it is an Ultra modern Terminal. It was
inaugurated on the evening of 18th Apriland
on 19th April moming the first flight to
<Calucuttta was to take off. The aerea ladder
which was supposed to connect the Plane,
collapsed. It not only collapsed on its own
but it had taken out the door of the Air Bus
also. The major and most important aspect
of this accident is that, it is said that forthree
years, the Machinery which was imported
was lying rusting in the open.

The engineers there had said that this
was not fit tor operation. The earlier trials
-which were taken hadfailed. In spite of that,
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it was insisted that inaugurat should take
place and it had taken place.

Of course, the Civil Aviation Minister is
nothere. But, myrequestisthat afullfledged
enquiry should be conducted about it.

There has been unrest; there has been
strike of the engineers there, of the
employeesthere. So, allthis mustbe probed
how this has happened. The Minister must
make a statement. | am surprised that the
Minister of Civil Aviation goes on making
statements everywhere on so many subjects,
but on this important aspect, he has not
come to the House to make a statement; he
should come out.

If there had been passengers on that
ladder, what would have happened? So, this
is a serious accident and the Government
must come out and explain what has
happened? that is my demand.

MR. SPEAKER: Papers to be laid.

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI M. O .H FAROOK): I can
only say that what he has said is not so
serious. It has been blown up in the Press.
We are inquiring into the matter. As soon as
we know about it, then we will information
him.

MR. SPEAKER: Papers to be laid.
[ Translation)

SHRIBHOGENDRA JHA (Madhubani):
Yoy said not o raise hands and you will give
chance to all . Then why did you overlook
me?

MR. SPEAKER: If you want, you can
speak. .

SHRIBHOGENDRAJHA: Bafdre Istart
| would like to say one thing that a proar
should not be allowed. People who interrupt
should not be encouraged to do so.
(Interruptions)
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MR. SPEAKER: You Speak on
maximum number of subjects. (Interruptions)

MR.SPEAKER: Please give a chance
to the back-benches also at times.

(interruptions)

SHRIBOHGENDRAJHA: Mr. Speaker,
Sirsupply of Power fromthe northern grid of
Bihar will be stopped from Sunday, the day
after tomorrow. There is a cute shortage of
electricity in Bihar, as a result there of there
is going to the chose. About Rs. 103 or 04
crores of the Bihar State electricity Board
are outstanding aganistt the Government of
Bihar and the Bihar Government has failed
to fulfilits prmose. This is afact. It will not be
popper that the industry, agriculture and

‘each and every cityzen of whole Bihar
should be penalised for Government's fault.
Atpresent, the per-capital power-generation
in Bihar is 19.5 kilowatt per annuam. and as
against the installed capacity of powerr
generation in the whole country, only 66.5
per power is being generated. The national
average of power generation is 350 times
more tahn that of Bihar. the total power
generation capacity Biharis 1400 megawatts
which is very low and out of this only 350
megawatts of electricity is being generated.
The previous Government reside, this
capacity to 35 per cent but our present
Government has brought it down to 25 per
cent . It is increasing inreves direction and
notupwards. In such asituation, the grid will
be closed and you can guess the impact of
non-availability of power. In the eastern
region viz. Bihar, West Bengal and Orissa,
the national Thermal Power Corporation
charges higher rtes permit i.e. Rs. 0.80
whereas in Western region, itis the 47 paise
per unit and in the Northern region it is 51.5
paise. As are result of it, the chargs have
increased andthetotalarrears havereached
the staering figure of Rs. 103 crore. The gird
is going to be closed the day after tomorrow
on thisg round. Only 6 percent of the total
powergenerationinthe NTPL is spentinthe
Eastern region. The Western region
consumers 22 per cent and the Northern
and Southem region consumer 20 percent.
InBiharitis approximately 6.5 percentonly.
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In such asituation my requestisthatthe rate
should be uniform throughout the country.
The rates being charged by the national
thermal Power Corporation vary fromregion
to region, one rate istwotimes orthree times
morethanthe other. If there will be difference,
the backward States should be given some
concession, otherwise, it should be uniform,
The difference is very big and beyond one’s
reach. Therateis threettimes morein Bihar.
The secondthingis that while recoveringthe
arrears, the same yardstick should be applied
to all. If should be recovered in instaiments
and the decision of closing the grid the day
after tomorrow should be postponed. |
request that let us leave said the case of
Biharandtalk of development atthe national
level. I have no excuses for the
backwardness of Bihar. We are backward
notinindustrial production, butin everyfield.
It is not a party issue, We all are unanimous
onthisissue. Insuch asituation, the National
Thermal Power Corporation of Kahalgaon
has a capacity of 1000 megawatt. Funds are
not being allocated for completing it in the
Eighth Five Year Plan. As a matter of fact, it
relatesto Patratrand maithan andgeneration
of power in two units located in Muzaftarpur
kanti. | demandthat at least, the case of low
power generation in the N.T.P.C. should be
taken up with the Planning Commission and
its power generation capacity should be
increased. Irrespective of the regions, be it
Northern, Western or Eastern, the power
tartfte should be uniform every wnere.-The
price of coal producedin Bihar, West Bengal
andOrissaand suppliedto national Thermal
Power, Corporation is very cheap. But the
power tariff rate of NTPC is very high.

| have to make a submission about the
Coal India Limited. The Private Sectors take
good quality coal by giving bribes. Inferior
quality coal is feing supplied to the Thermal
Power Stations of Bihar, Orissa and West
Bengal. Consequently, the machines get
spoiled and their production capacity , the
committed. The tariff should be fixed at
uniform rates for all States through the Coal
India Limited. The requirements of power in
the Public Sectors should be fully met. This
is my submission. The decision of stopping
the supply of power the day after tomorrow
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should be postponed. The payment should
be made in instal ments at equal rates.

(1)
13.43 hrs

PAPERS LAID ON THE TABLE

Detailed Demands for grants of the
Ministry of low., Justice and company
Affairs for 1992-93.

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTRY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND (2)
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGLAM) : On behalf of ShriK,
Vijaya Bhaskara Reddy, | beg to lay on the
Table a copy of the Detailed Demands for
Grants Hindi and English versions) of the
Ministry of Law, Justice and Company &ffairs
forthe year 1992-93 [Placedin Library. See  (3)
No. LT-1825/92)

Detailed Demands for grants of the
Ministry of Planning and Programme
Implementation for 1992-93.

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
H.R. BHARADWAJ): | beg to lay on the
Table a copy of the Detailed Demands for
Crants (Hindi and English versions) of the
Ministry of Planning and Programme
Implementation forthe year 1992-93[Placed
in Library. See No. LT 1826/92]

4
[Translation)

Annual Report and Review on the
working of the wool and woollen
Export Promotion councll, New Delhl
for 1990-91 and statement for Delay In
laying these papers etc. and Detalled (5)
Demands for Grants of the Minlstry of
textiles for 1992-93

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
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() A copy of the Annual Report
(Hindi and English versions)
of the Wool and Woollens
-Export Promotion Council,
New Delhi, for the year 1990-
91 along with Audited
Accounts.

(i) A copy of the Review (Hindi
andEnglishversions) bythere
Government onthe working of
the Wooland Woollens Export
promotion Council, New Delhi,
for the year 1990-91. —

A statement (Hindi and English
versions) showing reasons for
delay in laying the paper
mentioned at (I) above.

[Placed in Library. See No. LT
1827/92)

(i)  Acopy of the Annual Report
(Hindi and Engiish versions)
of the All India Handloom
Fabries marketing Co-
operative Society Limited,
Delhi, for the year 1990-91
“along with Audited Accounts.

(i) A copy of the Review (Hindi
and English versions) by the
Government onthe working of
the All India Handloom
Farbrics Marketting Co-
operative Society Limited,
Delhi for the year 1990-91.

A statement (Hindi and English
versions) showing reasons for
delayin laying the papers mentiond
at (3) above

[Placed in Library. See No. LT
1928/92)

A copy of the Detailed Demands
for Grants (Hindi and English
versions) of the Ministry of Textiles,
for the year 1992-93.

[Placed in Library. See No. LT
1929/92]
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Annual Accounts of the Madras Port
Trust JawahariaPost Trust, Cochen port
Trust and Calcutta Trust for 1990-91
togetherwith Audit Reports thereonand
statements showing reasons fordelay In
laying the paper etc

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTRY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
. COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARMANGLAM) : on behalf of Shr
jagdish Tyler I beg to layha on the Table:-

(1) A copy each of the following papers
(Hindi and English versions) under
sub-section (2) of section 103 of the
Major Port Trusts Act. 1963:-

Annual Accounts of the
Madras Port Trustforthe year
1990-91 together with Audit
Report thereon.

@ 0

(i) Review by the Government
on the Audited Accounts of
the Madras Port Trust for the
year 1990-91.

[Placed in Library. See No.
LT-1830/92)

Annual accounts of the
Jawaharlal Nehru Port Trust
for the year 1990-91 together
with Audit report thereon.

®)

(i) Review by the Government
on the Audited Accounts of
the Jawaharla Nehru Port
Trust for the year 1990-
91.[Placed in Library. SeeNo.
LT-1831/92]

(©) () Acopyofthe Annual Accounts
ofthe CochinPort Trustforthe
year 1990-91 together with
audit Report thereon.

(i) Review by the Government
on the Audited Accounts of
the Cochin Port Trust for the
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year 1990-91

[Placed in Library. See No.

LT-1832/92]
(d) (i)  Acopyofthe Annual Accounts
of the Calcutta Part Trust for
the year 1990-91 togetherwith
Audit Report thereon.

(i) Review by the Government
on the Adudited Accounts of
the Calcutta Port Trust for the
year 1990-91.

[Placed in Library. See No.
LT-1833/92]

(2) Four statements (Hindia and
English versions) showing reasons
for delay in laying the papers
mentioned at (1) above. [Placedin
Library. See No. LT-1833/92]

Detailed Demands for Grants of
the Ministry of civil Aviation and
Tourism for 1992-93

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL AVATION AND
TOURISM (SHRI M.O.H. FAROOK): | beg
to lay on the Table a copy of the Detailed
Demands for Grants (Hindi and English
versions) of the Ministry of Civil Aviation and
Tourism for the year 1992-93.

[Placed in Library. See No.
LT-1834/92]

Notification Under Comipanies Act
1956.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGLAM): | beg to lay on the
Table:-

(1) A copy each of the following
Notifications (Hindi and
English versions) under sub-
section (3) of section 642 of
the companies Act, 1956:-
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(i) The Trustees (declaration of
holdings of shares and
debentures) Amendment
Rules. 1992 published in
Nofication No. G.S.R. 117(E)
in Gazette of India dated the
21st February 1992.

() The Companies (Central
Government's) General Rules
andForms (Third Amendment)
Rules, 1991 published in
Notification No. G.S.R. 754
(E) in Gazette of India dated
the 26th December, 1991.
[Placed in Library. See No.
LT-1835/92)

(2) A copy of the Monopolies and
Restrictive trade practices
(Amendment) Rules. 191, (Hindiand
English versions) published in
Notification No. G.S.R. 755(E) in
Gazette of India dated the 26th
December, 1991. undersub-section
(3) of section 67 of the monopolies
and Restrictine Trade pareaites Act,
1969.[Placed in Library. See No.
LT-1836/92]

Detalled Demands for Grants of the
Ministry of Finance for 1992-93

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): | beg to lay on
the Table a copy of the Detaild Demands for
Grants (Hindi and English versions) of the
Ministry of Finance for the year 1992-93
[Placed in Library. See No. LT-1837/92]

Notificationunderforeign Regulation
Act., 1973, Annual Reports ofthe Girichih
kshetrlya Gramin Bank Giridlh and
Netrauti Gramman Bank, Mangalore for
the year 1990-91 together with accounts
and Auditors Reports thereon etc. and
Notification Under Securities and
Exchange Board of India, Ordinance,
1992.

THE MINISTER OF STATE IN THE
" MINISTRY OF FINANCE (SHRI DALBIR
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()  Acopy of the Notification No.
G.S.R. 93(E) (Hinidi and
English versions) publishedin
Gazette of Indiadatedthe 11th
February, 1992 regarding
permission to any person in
India to take of send out of
India Gold Jewellery or
precious stones issued under
“sub-section (2) of section 13
of the Foreign Exchange
Regulation Act. 1973.[Placed
in Library. See No. LT-1838/
92

(2) A copy each of the following Annual
Reports (Hindi and English
versions)

()  Reportofthe Giridih Kshetriya
Gramin Bank. Gridih for the
year 1990-91 togetherwith the
Accounts and Auditor’s Report
thereon. [Placed in Library.
See No. LT-1839/92)

(i) Report cf the Netravati
Grameena Bank. Mangalore
for the year 1990-91 together
with accounts and Auditor's
Report thereon[Placed in
Library. See No. LT 1840/92],

(ii) 'Report of the Kalpathara .
Grameena Bank, Tumkur for
the year 1990-91 togetherwith
Accounts and Auditor’s Report
thereon.[PlacedinLibrary. See
No. LT-1841/92]

(v) Report of the Cauvery
Grammena Bank, Mysore, for
the year 1990-91 togetherwith
Accounts and Auditor'sReport
thereon.[Placedin Library. See
No. LT-1842/92]

(v) Report of the Singhbhum
Kashetriya Gramin Bank
Chaibasa, for the year 1990-
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91 together with Accounts and
Auditor’s ~ Report
thereon[PlacedinLilyrary. See
No. LT 18 73/92)

(3) A copy of the Notification No. S.0.
" 195 (E) (Hindi and English versions)
published in Gazette of India dated
the 9th March, 1992 appbinting Smt.
R.Lakshmanan. Additional Secretary,
Ministry of Law. Justice and Company
Affairs Department of legal Affairs as
a member of the Securites and
Exchange Board of India issued under
sub-section (i) of section 4 of the
securities and Exchange boarde of
India Ordinance, 1992.[Placed in
Library. See No. LT-1844/92]

13.44 hrs
PUBLICE ACCOUNTS COMMITEE

Twentieth and Twenty-second Reports

[Translation)

SHRI ATAL BIHARI VAJPAYEE:
(Lucknow): Mr. Speaker, Sir, Ibegto present
the following Reports (Hindi and English
Versions) of Public Accounts Committee:-

(1) Twentieth Report on the action
taken on 97the Report (8th Lok
Sabha) on construction of 1296
dwelling units at Kishangarh by
Delhi Development Authority.

(2) Twenty-second Report on action
taken on 16 2nd report (8th Lok
Sabha) on Madras Atomicc Power
Project.
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13.441/2 hrs

COMMITTEE ON THE WELFARE OF
. SCHEDULED CASTES AND
SCHEDULED TRIBES

Eighth Report and Minuites

[English]

SHRI K. PRADHANI (Nowrangpur): |
beg to present the Eighth Report (Hindi and
English versions) of the Committee on the
Welfare of Scheduled Castes and Scheduled
Tribes on the Ministry of Commerce
(Department of Commerce) Reservations
for and employment of Scheduled Castes
and Scheduled Tribesin Minerals and Metals
Trading Corporation of India Limited and
Minutes of the sittings of the Committee
relating thereto.

13.45 hrs
ELECTION COMMITTEE
[English]

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): | beg to move:

“That in pursuance of sub-section
4(b) of Section 4 of the Tobacco
Board Act, 1975, read with rules 3
and 4 of the Tobacco Board Rules,
1976, the members of this House
doproceedtoelect, in such manner
as the Speaker may direct, one
Member from among themselves
to serve as-a member of the
Tobacco Board, subjecttothe other
provisions of the said Act and the
Rules made thereunder, vice Shri
Chokka Rao Juvvadi resigned.”
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MR. SPEAKER : The question is:

“That in pursuance of sub-section
4(b) oftSection 4 of the Tobacco
Board Act, 1975, read with rules 3
and 4 of the Tobacco Board Rules,
1976, the members of this House
doproceedtoelect, in suchmanner
as the Speaker may direct, one
member from among themselves
to serve as a member of the
Tobacco Board, subjecttothe other
previsions of the said Act and the
Rules made thereunder, vice Shri
Chokka Rao Jukvadi resigned.”

The motion of adopted

13.46 hrs.

MATERS UNDER RULE 377

() Need to Give Compensation to
the Farmers of Ganganagar
District, Rajasthan Whose land
has been Acquired by
Government of India for Putting
Wire-Fencing Along !ndo-Pak
Border

[Translation)

SHRI BIRBAL (Ganganagar): Mr.
Speaker, Sir, the wire-fencing along Indo-
pak border in Tehsil Shri Ganganagar,
Karnpur, Raisingh Nagar and Anupgarh in
district Ganganagar has been put on the
land of the agriculturists of the respective
areas. This wire fencing is located five
hundred feet away from the border line.

Farmers have to cover a long distance
to reach their farm land for farming work.
Dueto this difficulty the land across the wire-
fence cannot be cultivated properly.

Under such clrcumstances proper
compensation should have been provided
to the farmers. But Government did not pay

any attention towards this.

Theretore, | urge the Central
Government to give compensation
immediately tothousands of farmers whose
valuable agricultural land has been acquired
for defending the country’s borders.

(ii) Need to make coovum and
Buckingham name canals in
Tamil Nadu asable for the
movement of essential
Commodities form the nigh
louring states

[English)

SHRI ERA ANBARASU (Madras
Central): Sir, about two decades ago, in the
city of Madras, there were two main Canals,
namley Coovum and Buckingham Canals,
whichwere the lifeline forbringing into Madras
the essential commodities like salt,
foodgrains, Kerosene, charcoal, etc. from
the neighboring States like Andhra Pradesh
and Karnataka. It was the cheapest mode of
transportation of these esstoial commodities
from the neighboring States. The
transportation of these essential
commodities was not only very cheap but
also quick.

Due to various reasons, these two
Canals have not only been abandoned for
inland water transport but the water has
been getting polluted and it has become a
great health hazard of the thickly populated
city of Madras. Diseases like Malaria,
Elephantiasis are rampant in the city and its
neighboring districts due to-mosquito
breeding from the stagnant waters of these
two Canals.

Another river which is called Adayar river
is also causing considerable health hazard
to the people of Madras city as the outlet of
the river into the sea is obstructed by sand
bars due to strong littoral currents.

I would, therefore, request the Central
Government to take immediate steps to .
make these three Canals usable, especially
for the movement of essential commodities
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form the neighboring States at a very low
cost.

(ili) Need to Allow Maharashtra
_ Government to Raise Funds by
Borrowings from Public for Early
Completion ofirrigation projects

In the State :

[ Translation)

SHRIMATI SURYA KANTA PATIL
(Nanded): Mr. Speaker, Sir, both Central
Governmentand planning commission have
been giving high priority to complete various
irrigation projects expeditiously in the
traditionally drought-prone areas of
Marathwada, Vidarbha have and Krishan
valley. Butfunds are requiredto be raised by
public borrowing for early completion of
irrigation projects.

The expenditure on these projects is
estimated to be 4800 crores of rupees. An
allocation of 2000 crores of rupees hasbeen
made for this purpose in Eighth five year
plan. Out of this allocation an amount of
1850 crores is likely to be spent on Krishna
Valley project. At the price level of 1989-90
an amount of Rs. 650 crores is likely to be
spent on the new project. The, state
Governmenthas sentproposaltothe Central
CGovernment that Rs. 750 crores should be
allowed to be raised by public borrowings
during with Five Year Plan and Government
should provide its approval for raising of
funds by publicborrowings during Ninth Five
year Plan.

fGovernmentis notinfavourof grainting
its approval to much a propoesal, then |
request the Government to make additional
allocation of funds for early completion of
these projects. :

(iv) Need to clear Pending Irrigation
project of Reyalaseema reglon,
Andhra Pradesh.
[English)

SHRIA. PRATAP SAl( Rajampet): Sir,
many irrigation projects of the most backward
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region of Rayalaseema in Andhra Pradesh
are pending for clearance with the Central
Govemnment. since long. In Rayalaseema -
region consisting of four districts Cuddapah,
Anantpur, Chitoor and Kurnnol the rain-fall
is below 600 mm in a year. Even something
less than 600 mm. In the 19 th Century the
tamine occurred once in five years. In the
20th Century, it occurred once in 3 years.
Most of the village people are suffering for
want of drinking water. Due to all the above
stated reasons the main pending projects
like Tilagu Ganga, Aualeru nagri Hinidhri-
Nova, should be cleard and if necessary
financial assistance should be provided by
the Union Government. The above said
projects of taken up, willtake care of another
2510 30 lakh acres. The estimated cost of all
the pending pojects of Raylaseesma will be
around Rs. 1700 crores. If all the projects
are completed ‘within 15 years, only then
desertification canbe stopped as reported
by the Geological Survey of India. It will be
sufficient to irrigate all the cultivable land of
Andhra Pradesh say 287 lakh hectares with
available water 3900 TMC would ultimately
result in poverty elevlation, checking of
desertification, drought and famine and
would generate employment opportunities
too.

(v) NeedtoRevive Ajmer Regiment
and to Recruitmore People from
Ajmer-Merwara Area in Army

[Translation)

PROF. RASA SINGH RAWAT (Ajmer):
Special privileges and proirilies were given
to recruit warloving, fighter and brave youth
of Ajmerdistrictin Army during British regime.
Rawats, Mehraos and meena castes were
given special preference for recruitment in

"Merwara Batlalion, Ajmer Battalion and

granadiers. These Battalions were
disintegrated without any reasons after
Second World War and consequently the
recuritment opportunities indefence force,
to the people of district Ajmer have declined
considerably as a result thereof. Due to
piecemeal recruitment | in different
cores the promotional avenues for
them have decline consid-
erally Peviously Recruitment Melas
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waere organised and recruitment campaigns
were launched at various traditional rural
recruitmentcentres for recruiting village
youths in the Army. These opportunities
have ceatsed to suirt due to changed
recruitment pattern. Therefore, | would like
to make a special requestto the Government
to revive Ajmer Regiment and special
preference should be given to recurit brave
and bold youths of Marathwada and Ajmer
regions in Army and the recruitment should
be done at Ajmer centre.

(vi) Need to Set Up A Krishi
vigyan, Kendra in Kanpur
Dehat

SHRI KESIRI LAL (Ghatampur):

Kanpur Dehat is very backward district of
the state majority of the people depend on
agriculture directly or indirectly for their
livelihood even today. Agriculture is the in
source of heir incoms. The people of that
area are still using traditional menthols of
agriculture asthey are ignorant of the modem
and latest methods of agriculture and the
progress made in the filed of agriculture. As
a result, their income in negligible and
uncertain and their economic condition
remains pitiable and there appears to be no
hope for its improvement. If measures are
taken to provide proper training and
information of the new and modern techology
to these people, then new direction can be
given to agricultural sector in the area and
the economic condition of the people can be
improved. | have been making a demand
continuously for quite alongtime for starting
a Krishi Vigyan Kendra there, but nothing
has been done so far in this direction.

Therefore, | would request the Central
Governmentto start a Krishi Vigyan Kendra
in backward area of Kanpur dehat for
improving the economic condition of the
people andforthe development of agriculture
so that more avenues could be provided to
the people for economic progress and a

long-standing demand of the local people
could be fulfilled.

(vii) Needto setup acircuit Bench of
the Calcutta High Court at
Nawab-Bar In Jalpaiguri town
West Bengal

[English]

SHR! JITENDRA NATH DAS
(Jalpaiguri): Sir, | would like to draw the
attention of the Governmentto long standing
demand of the people of North Bengal,
sopecially those of the Jalpaiguri Divisional
Townto setup acircuit bench ofthe Calcutta
Hgh Court. The Member of the Bar
associalion of Jalpaiguri initiated the issue.
On the 3rd June, 1988, the High Court of
Calcutta announced its decision to set up a
Circuit Bench there. For the purpose a
number of rooms have beenkeptearmarked
in the Nawab-bari of Jalpaiguri town.

lurge upon the Central Government to «
take immediate necessary steps for setting
up of a Circuit Bench of the Calcutta High
Court at Nawab-Bari in Jalpaiguri town,
West Bengal.

Needto Look into the Misuse
of Tada In Haryana

(viil)

[ Trans/ation)-

SHRIJANGBIR SINGH (Bhiwani): Mr.
Speaker, Sir, Iwould like todrawthe attenticn
of this august Hoyse towards the inisuse of
TADA by Haryana Government. In August
1991 TADA hadbeen usedagainstinM.L.A.
of Haryana-Vikas Party, but the case under
TADA was withdrawn after the intervention
of the Central Governemnt . The Home-
Minister had assured the House atthat time
that ‘TADA’ would not be allowed to be
misused against politicians. Even then this
law Is being misused by Haryana
Government to superss the political
opponents. | would like to made a humble
request to the Prime Minister that qrders
shouldbe issuedto review the cases against
the presons arrested under TADAInHaryana
sothatarbitrary misuse of this law is checked.
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MR. SPEAKER: The House stands
adjourned to reassemble at 3.00 p.m..

13.55 hrs.

The Lok Sabha then adjourned for lunch
till Fifteen of the Clock

The Lok Sabha re-assembled after Lunch
at six minutes past fifteen of the Clock.

[MR. DEPUTY -SPEAKER in the Chair]
[English]

SHRIBASU DEB ACHARIA (Bankura):
Sir, I would request you that the Minister of
State for Home Affiairs should first make a
Statement on Tripura. It is listed here for its
being made just before the Private
Members’s Business. If you have no
problem, | think you can request the Home
Minister to make the Statement. He is also
ready with the Statement. We are all
interestedto hear his Statement. Thedebate
can be held later on.

MR. DEPUTY-SPEAKER: let us take
up the listed subject and after that the
Statement can be made.

SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, we have also a Meeting of
the Amniocentesis ccmmittee. The Minister
is ready. iryou kindly give us the opportunity
to listen to him, then we goto the Joint Select
Committee Meeting. The Minister is also
ready. (Interruptions).

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD):
We do not have any objection.

MR. DEPUTY -SPEAKER: So, we shall
just oblige Basu Deb Achariaji and .

SHRIGHULAM NABI AZAD: Geetajiin
Particular.”
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MR. DEPUTY-SPEAKER : Now, the
hon. Minister may make the Statement.

15.08 hrs.

STATEMENT BY MINISTER
Alleged rape of tribal women in Tripura
[English]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
M.M. JACOB): In compliance with the
direction of the Speaker, | wish to informthe
House about the facts based on report
received from the State Government,
regarding the alleged incidents of rape of
some tribal women in Tripura and the
allegation of sexual harassment and suicide
of grilinmates of a Government orphanage.

On 20.02.2 1992. some non-trebles of
Stanala village want to Swastipara and
orinagaparain search of two non-tribals who
were suspected to have been kindaped by
the ATTF. About a month later, Shri Samar
Chodhury, MLA, CPI (M) and Shri Surendra
Reang of CPI(M), Member of District Council
portedtokanchanurpolice stationthat some
non-tribal miscreants had raped six tribal
ladies in 20.02.,1992. They were requested
tolodge aformalcomplaint butthey declined
to do so. However, on the verbal complaint,
police investigatedthe complaint. The Circle
Inspectorandthe S.D.O., Kancharipurvisited
the places. None of the victims reported any
such incident of rape and no evidence was
adduced to substantiate the allegation. A
letter signed by Shri Samar Chodhury and a
few others addressedtothe Chief Secretary,
Tripura was received on 20th march, 1992
containing the allegation of six tribal women
being reped by non-tribal anit-scoials at
Swasti para of Chota Dumbur Gaon Sabha
underKanchanpurpolice Station. The SDM,
Kanchanpur who is a tribal officer was
asked to conduct an enquiry in to the
allegation who, in" his preliminary report,
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statedthat he had met five of the six alleged

victims of rape but none of them stated that

they had been raped.

An orphanage by the name of
Dhwajanagar Sishunandan has been
functioning in Udaipur Sub-Division since
1979. It is managed by the local Notified
Area authoirity with financial assistance form
the State Government. it has 50 inmates of
which 23 are girl children. In early part of
1990, an incident of suicide of a girl inmate
was reported in this institution. The post-
mortem examination reveated that the girl
was pregnant. Apparently the girl, being
adolescent, had developed physical intimacy
with a young boy in the neighborhood. Apart
form this, no incidents of rape or pregnancy
are reported. The ensure better protection
of grill inmates strict instructions have been
issue by the State Government to the
concerned authorities to segregate themin
a separate building and to enforce strict
discipline through better supervision. Sir |
have got some more supplementary
information . Further information relating to
the orphanage has been received from the
State Government and is mentioned as
below:

All the inmates of the said orphanage
have been enrolledin local schoolto continue
their study except an infantboy. Girlinmates
have been segregated by a bamboo wall
with separate accommodation, kitchen and
entry gate. a night guard has been provided
to ensure the security of the girl inmates.
Some girlinmates who attained marriageable
age have been married and have left
Sishunanandan and are living with their
husbands. One inmate after the marrige in
1927 withlocalboy is running a photo stadio
the grils having legal guardians ree being
reconciled with the respective families . An
exercise is in process to recognise the
destitute homes or the inmates below 12
years and there above 12 years for both
boys and girls separrtely (Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): if there are no incidents, why is
this extra vigilance? This is a concrted
reported.

"
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SHRIMATI MALINI BHATTACHARA
(Jadavpur): Aithough generally clarifications
are not allowed, in this case, we want to ask
two or three questions.

MR. DEPUTY SPEAKER; Whatever
care the Government has to take, the
Government has taken it. (Interruption)

SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, this is a subject of the
national Commission on Women.

(Interruptions)

MR. DEPUTY SPEAKER: Whenever
an hon. Minister makes a statement, it
comes under Rule 372 and it says that a
statement may be made by a Ministry on a
matter of publicimportance withthe consent
of the Speaker out no question shall be
asked at the time the statement is a made.

(Interruptions)

MR. DEPUTY SPEAKER: Kindly pave
the way for the next subject to be taken up.

(Interruptions)
15.13 hrs.

DEMANDS FOR GRANTS GENERAL
1992-93 CONTD

Ministry of Labour-—

[English)

MR. DEPUTY SPEAKER: The House
will now take up discussion and voting on
Demand No. 57 relating to the Ministry of
Labour for which five hours have been
allotted.

. Hon. Members present in the House
whose out motions to the DemandforGrant -
relating to the Ministry of Labour have been
circulated, may if they desire to move their
cutinotions, send slipstothe Table within 15
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minutes indicating the serial numbers of the
cut motions they would like to move. Those

cut motions only will be as moved.

A separate list showing the serial
numbers of cut motions treated as moved
will be put up on the Notice Board shortly. in
case any Member finds any discrepancy in
the list he may kindly bring it to the notice of
the officers at the Table without delay-

Motion moved:
“ That the respective sums not

exceeding the amounts on
Revenue Account and Capital
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Account shown in the Fourth
column of the Order Paper be
grantedto the president, out of the
Consolidated Fund of India, to
complete the sums necessary to
defraythe chargesthat willcomein
course of payment during the year
endingthe 31stday of March, 1993,
in respect of the heads of Demands
entered in the seccond column
thereof agaisnt Demand No. 57
relating to the Ministry of Labour.”

Demandsforgrants in respect of Ministry
of Labour for the year 1992-93 Submiltted
tol the vote of Lok Sabha

No. Name Amount of Demand for Amount of Demand
of of Grantion Account voted for Grant Submitted
Demand Demand by the House on 26th to the vote of the House
March 1992
Revene Capital Revenue capital
Rs. Rs. = Rs. Rs.
1 2 3 4
Minister of labour 6991,00,000 12,00,000 34957,00,000 61,00,000
57 Ministryof Labour
(Interruptions) earlier given by the Home Minister in regard

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): Sir, we draw your attentionto a
provision in Rajya Sabha under which
clarifications can be asked after a statement
is made by, the Minister.

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD):
Sir, the provision of Rajya Sabha does not
apply here. We do not have nay precedent
here. (Interruptions)

MR.DEPUTY-SPEAKER: May lrequest
ShriGuman MalLodhatointitate the debate?
(Interruptions)

SHRI GHULAM NABI AZAD: the
statement on the same type of incident was

tothe States of U.P. and Bihar. The statement
was made. We abided by that. You.cannot
say, it was suppressed.

SHRIMATI GEETA MUKHERJEE
(Panskura) Why don’t you refer this incident
to the National Commission on Women?
(Interruptions)

SHRIRUPCHAND PAL(Hooghly): The
statement made by the Minister has no
relation with the truth. (Interruptions)

SHRIBASUDEB ACHARIA (Bankura):

A number of tribal women have been reped
in Tripura. There should be a discussion.

MR. DEPUTY-SPEAKER: It is the
House which has farmed the rules

(Interruptions)
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MR. DEPUTY-SPEAKER: When the
hon. Minister has made the statement the
other day, Mr. Paswan has asked the
clarification. He made a very sincere
attemept on asking for classifications . The
House also took objection under rule 37.
Nobody can asks any clarification pertaining
to the statement made by the Minister

(Interruptions)

SHR! NIRMAL KANTI CHATTERJEE:
This has happend in the House. We have
soughtclarications. Yesterday alsowe cid it.

o

MR.DEPUTY-SPEAKER: lf you are not
satisfiedeied by the reply given by the hon.
Minister, under a specific provision of the
rules, you can bring it in another form, but
not now. .

SHRI SAIFUDDIN CHOUDHARY
(Katwa): | am asking whether there willbe a
discussion allowed on this subject in the
coming days.

MR.DEPUTY-SPEAKER: Therulesare
there not merely for the guidance of the
House but also for the presiding officer also.
Every one of us is guided by the rules. We
shall have tofollow the rules. Suppose if you
teel aggrieved, if you ars not satisfied by the
answer given by the hon. Minister, in some
form or another , you can bring this for the
discussion.

SHRIMATIMALINIBHATTACHARAYA
(Jadavpur); We request the Government to
give that commitment. (Interruptions)

MR. DEPUTY-SPEAKER: If that is a
case, the rule, shall have to be amended.
You are permitted to amend the rules at
proper time.

SHRI NIRMAL KANTI CHATTERJEE:
In the rules committee, we did discuss this
provision and it was decided and mentioned

in the proceedings: Let us not amend the -

rules; but let it be left to the discretion of the
Chair. Subsequent to that, there have been
several occupations when clarifications are
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permitted by the Chair. Ciarifications are
sought and the Minister replied.

SHRI GHULAM NAB! AZAD:-#-it is
allowsd, then on several occasions, it will
ultimately meet the same fate as Zero Hour
has met. {Interruptions) '

SHRI NIRMAL KANTI CHATTERJEE:
We did get clarification.

SHRI GHULAM NAB! AZAD: You
discussed zero hourfrom 120’ Clockto 20’
Clock. You shouid have raised this matter.
You did not think at that time of discussing
it. Youshouid have discussed it duringthose
two hours. Two hours were provided foryou
from 12 O'Clok to 2 O’clock.

MR. DEPUTY SPEAKER: Thank you
very much.

SHRI GHULAM NABI AZAD: You did
not think it fit to discuss this matter at that
time. Do not tell me about this now.

[ Transtation) .

SHRi GUMAN MAL LODHA{Pali): Mr.
Deputy Speaker, Sir, suchbudgetproposals,
have not been made for labour, in any of the
budgets since independence. The number
of self welfare schemes has not been
increased. The Government has repeatedly
talkedinthe House about growing population,
the growing probiem of unemployment.,
growing population,the growing problem, of
unemployment, gowing of poverty and,
gowing incidents of starvation. It is very
unfortunate that inspire of all this, provisic
forthe schemes of labour Ministry has bee
reduced and less allocation has been made
as compared to that made in the past.

In regard to the demand presen’ted
today in the House, | would like to request
the hon. Minister of Finance to know the
position in which the people living below the
poverty line has reached afterindependence.
The number of such people is increasing
continously. This numberwas 37. 4 percnet
in 1983-84 and today 53.8 percent people
are living below the povety line and are
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struggleing hard between life and death.
Moreover, these people do not eam even 5
rupes daily. They are unable to afford two
square meals a day. About 45 crore people
in India made both ends meet with only 2
rupees. They are living below the poverty
line. There are about 20 crore people about
whom Operation Mission Group says that
their income is too meager to sustain and
about 45 crore people the. Number of labour
welfare schemes and employment schemes
should have been increased but nothing of
this sort has been done. Our industrial
workers are very apprehensive of
" retrenchment and removal fromthe service.
Multinationalcompanies have cometo India.
There will be cut throat competitions among
them. The industrial workers are very much
worried abouttheirfuture. |hope hon. finance
Minister will give new dimension to his
polices, not for the sake of capitalists, rich
people and Kulaks but for the sake of poor
andforthe people of weaker sections so that
54 per cent population, which is living below
the poverty line could be given some relief.
it is clear from the budget aliocations for the
year 1991-92 that total demand for labour
employees, industrial relations, andfor social

security for labour was to the tune of Rs. 6-

crore. Demands worth have Rs. 5.53 crore
come under the head non-planed
expenditure in 1992-1993 Similarly, the

- allocation for other items has also been
reduced. So | would like to request the
“finance Minister to consider it seriously. In
1971 also it was said, though it was only like
Shedding crocodile tears, that the new era
for the poor was going to being.

15.26 hrs.

.. [SHR! SHARAD DIGHE n the Chaii} ..

ltwas saidthat a new light was entering

In the lives of the poor so they should be
prepared to weicome it. Mr. Chairman, Sir,
today again it is being said that a new light
was coming. When new industrial policy,
-fiscal policy, commercial policy are being
introduced. Butthese all are bring introduced
forthe rich people. This new industrial policy
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is being introduced to accommodate the
multinational companies at the cost of poor
and weaker sections. | would like to state
that | oppose this type of exploitation. | want
that schemes should be formed to raise the
standard of living of those people in India
who are living below the poverty line. The
money should be spent on employment
oriented schemes and on vocational
education. If yougo tocities, you willfind that
both the dogs and the poor children-eat left
over food thrown on the road together. It is
unfortunatike for our country. In view of all
this, | would like to request the hon. Finance
Minister to reconsider it. ’

The most important point Is that we
have done nothing to provide relief to the
labour, especially to the agriculture labours.
The organised labour i.e. of Banks, L.I.C.
which have theirtrade unions, have effective
power, they can go on strike. They can
compelthe industrialists orthe Government
to how down to their demands. We do not
have any relief to provide to agriculture
labour who work with poor farmer, whose
farming depend entirely on rain. A
Commission was constituted, it submitted
its report and it was suggested there in that
minimum wage woild be fixed at 20° rupees.
This minimum wage has become
meaningless in view, of therise in prices. But
this minimum wage is being given even
today. The position is this that in many
States minimum is not being given even at
this rate. For example in Andhra Pradesh
minimum wate is Rs. in Bihar Rs. 16.50, in
Gujarat Rs. 15.00. in Goa Rs. 12.00, in
Jammu & Kashmir Rs. 15.00, in Kamataka
Rs. 12.00, In Kerala Rs. 12.00, in Madhya
Pradesh Rs. 13.00 and in Maharashtra Rs.
12.00.

English}

SHRI AJOY MUKHOPADHYAY
(Krishnagar.):- | beg to move:-

“That the demand under the head
Ministry of Labour be reduced to Re.
1.7

[Fallure totake measures forworkers
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participation in management.] (1)

“That the demand under the Head
Ministry of Labour be reduced to Re.
L”

[Failure to formulate National Wage
Policy.] (2)

“That the demand under the Head
Ministry of labour be reduced to Re.
1 »

[Failure to take effective measures
to solve the growing problem of
unemployment amongst the youth of
the country.] (3)

SHRI HARAHAN ROY (Asansol):- |

beg to move:-

“That the demand under the Head
Ministry of Labour be reduced to
Re.1.”

[Failure to scrap exit policy in the
interest of the workmen.] (4)

“That the demand under the Head
Ministry of Labour be reduced to
Re.1.”

[Failureto implementthe Judgement
of Calcutta High Court in respect of
InterimRelief to workmen of
Refractory and Cermic Units of Burn
Standard Co. Ltd.] (5)

*That the demand under the Head
‘Ministry of Labour be reduced to
Re.1.”

A [Fallufe to take effective measures

10, pratide. employment. to the " ..

| un mployed persons.] (6)

*That the demand under the head
Ministry of Labour be reduced by Rs.
100.”

[Need to recognise unions through
secret ballot.] (15)
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“That the demand under the Heade

* Ministry of Labour be reduced by Rs.

100.”

[Need to implement the workers
participation in management.] (16)

PROF. MALINI BHATTACHARAYA

(Jadavpur):- | beg to move:-

“That the demand under the Head
- Ministry of Labor be reduced to Re.
1.”

[Failure to create more job
opportunities for women.] (7)

“That the demand under the Head
Ministry of Labor be reduced to-Re.1.
[Failure to check exploitation of child

labour.] (8)

SHRIBASUDEB ACHARIA (Bankura):-

| beg to move:-

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Need to protect the workers from
retrenchment.] (14)

SHRIBHOGENDRAJHA (Madhubani):-

| beg to move:-

*That the demand under the Head"
Ministry of Labour be reduced by Rs.
100."

[Need to provide alternative jobs or
means of livelihood fqr productive
seil- - smploymenttoall fiyworkers
and employees who are retrenched.]
(23)

“Tahat the demand under the Head
. Ministry of Labour be reduced by Rs.

100.”

[Needtoensure workers participation

in managemnt .] (74)
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“That the demand under the Head
Ministry of labour be reduced by Rs.
100.”

[Needto ensure workers partnership
in production, productivity and
profitability  of industry.] (75)

“That the demand under the Head
Ministry of labour be reduced by Rs.
100.”

[Need to restrict one person to one
job only and to ensure productive
self- employment to all others.]
(76)

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Needto have only one lahbourunion
ineach industry throughsecretballot.]
@7

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Need to rehablitate the workers by
starting work in Rameshwar Nagar
(Bihar) unit of Ashok Paper Mills Ltd.]
(78)

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Needto restartthe closed industries
by ensuring workers participation.]
(79)

SHRI RAJESH KUMAR (Gaya):- | beg
to move:-

“That the demand under the Head
Ministry of Labour be reduced to Re.
1.7

[Failure to take suitable measure for
worker's participation in
management.] (61)
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“That the demand under the Head
Ministry of Labour be reducedto Re.
1.7

[Failure to bring out a National Wage
Policy.] (62)

“That the demand under the Head
Ministry of Labour reducedtoRe. 1.”

[Failure to solve the growing
unemployment among the educated
youth in the country.] (63)

“That the demand the head Ministry
of Labour be reduced to Re. 1.”

[Failure to create adequate job
oprtunities for women.] (64)

“That the demand under the Head
Ministry of Labour be reduced to Re.
1.7

[Failure to check effectively the
exploitation of child labour
particularluy in the hazardous
industries.] (65)

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Need to ensure employment
opportunities to the agriculturaliabour
throughout the year.] (66)

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Need to provide adequate
unemployment allowance to the
educated unemployed in the country
besides providing opportunities for
self-employment.] (67)

[~
“That the demand under the Head
Ministry of Labour be reduced'by Rs.
100.”

[Need to take suitable measuigs 1o
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protect the workers from
retrenchment.] (68)

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Need to constitute a Welfare Fund
for the laboureres working in various
mines in the courntry.] (69)

“That the demand under the head
Ministry of Labour be reduced by Rs.
100.”

[Need to safeguard the interest of
the workers by prohibiting lock-out
lay-offs and closures in the industrial
units.] (70)

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Need to bring the agricultural labour
underthe purview of Minimum Wages
Act.] (71)

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Need to abolich the contract labour
systeminthe various industries.}(72)

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Need to rehabilitate the retrenched
workers by providing suitable means
of livelihood/self-employment.} (73)

SHRI GIRDHARI LAL BHARGAVA

(Jaipur): | beg to move:-

“That the demand under the Head
Ministry of labour be reduced by Rs.
100."

[Needto extendthe self employment
scheme to the educated
unemployed.] (97)
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“That the demand under the head
Ministry of Labour be reduced by Rs.
100."

[Need to solve the problem of
incresing unemployment in the
country.] (98)

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Need to provide alternative
employment or means of livelihood
to those employees who have been
retrenched.] (99)

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Needtoimpart propertrainingtothe
youth in the country for appropriate
employment.] (100)

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Need to provide adequate
employment opportunities towomen.]
(101)

“That the damand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Need to take proper steps to avoid
retrenchment of workers.] (102)

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Need to improve the working
conditions of women and child
lat orers employedin agriculturaland
other works.] (103)

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”
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[Need to provide adequate

employment opportunities to the
youthbelongingto Scheduled Castes
particularly in Rajasthan.] (104)

-*“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Need'to enforce laws relating to
child labour effectively.] (105)

“That the demand under the Head
Ministry of labour be reduced by Rs.
100.”

[Need to ensure workers,
participation in the management.]
(106)

“That the demand under the Head
Ministry of Labor be reduced by Rs.
100.”

[Need to provide employment to the
agricultural labourers throughout the
year.] (107)

" “That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Need to grant recognition to Labor
Unions through secret ballot.] (108)

“That the demand under the. Heads
Ministry of labour be reduced by Rs.
100.”

[Need to take effective steps to free
bonded laborers.] (109)

“That the demand under the Head

Ministry of Labour be reduced by Rs. -

100.”

[Need to rehabilitate the bonded
labourers.] (110)

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”
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[Need to constitute a Welfare Fund
for the workers engaged in various
mines in the country.] {111)

“That the demand under the Head

Ministry of Labour be reduced by Rs.
100.”

[Need to abolish the contract labour
system in various industries.] (112)

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Need to fix minimum wages for
workers.] (113)

“That the demand under the Head
Ministry of Labour be reduced by Rs.
100.”

[Needto formulate a National Labour
Policy.] (114)

MR. CHAIRMAN: Now we shalltake up
Bills for introduction.

15.30 hrs
CONSTITUTION (AMENDMENT) BILL*
(Amendment of Article 155)
[English)
~ SHRI SUDHIR GIRI (Contai): Sir, | beg
to move for leave to introduce a Bill further
to amend the Constitution of India.
MR. CHAIRMAN: The question is:
“Thatleave be grantedto introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted

SHRISUDHIRGIRI: lintroduce the Bill.

*Published in the Gazette of India Extraordinary, Part Il, Section 2, dated 24.4.1992
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15.31 hrs.
HIGH COURT AT GUWAHATI

(ESTABLISHMENT OF A PERMANENT
BENCH AT SILCHAR) BILL*

[English]

SHRI KABINDRA PURKAYASTHA
(Silchar): Ibegto moveforleavetointroduce
a Bill to provide for the establishment of a
permanent Bench of the High Court at
Guwahati at Siulchar.

MR. CHAIRMAN: The question is:

“That leave be grantedtointroduce a
Billto provide for the establishment of
apermanent Banch of the High Court
of Guwahati at Silchar.”

The motion was adopted

SHRI KABINDRA PURKAYASTHA: |
introduce the Bill.

15.32 hrs.
CONSTITUTION (AMENDMENT) BILL*
(AMENDMENT OF ARTICLE 158)
[Translation}

SHRIMOHAN SINGH (Deoria): Ibegto
move for leave to introduce a Bi!!l further to
amand the Constitution of India.

[English]
MR. CHAIRMAN: The question is :
“That leave be grantedtointroduce a
Bill further to amend the Constitution

of India.”

The motion was adopted
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b?{ Smt. Dil Kumari Bhandari
[Translation]

SHRI MOHAN SINGH: Sir, | introduce
the Bill.

15.32 1/2 hrs.
CONSTITUTION (AMENDMENT)BILL

(AMENDMENT OF EIGHTH SCHEDULE)
BY SHRIMATI DIL KUMAR! BHANDARI-
CONTD.

[English]

MR. CHAIRMAN: The House shall now
take up further consideration ofthe following
motion moved by Shrimati Dil Kumari
Bhandari on the 10th April, 1992, namely -

“That the Bill further to amend the
Constitution of India, be taken into
consideration.”

Shri Lal K. Advani to continue his speech.
[Translation]

SHRILAL K. ADVANI (Gandhi Nagar):
Mr. Chairman, Sir, | think it would be better
if the Government takes a decision soonon
the Bill introduced by Shrimati Dil Kumari
Bhandari on which she had expressed her
views earlier and, | had also spoken on it.

Mr. Chairman, Sir, their non-inclusion
in the Eighth Schedule is an irony when
Nepali and Manipuri and the languages
which have been recognised in the States
where they are spoken by the majority of the
people. Sikkim was not one of our States
earlier. But today Nepali is the recognised
language of Sikkim. West Bengal has also
recognised Nepali language because it is
spoken in one of its part especially in
Darjeeling. In the same way Manipuri is the
official language of Manipur. ltisthe language
of courts also. It has its long history and

*Published in the Gazette of India extraordinary, Part I, Section 2, dated 24.4.1992.
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literature. So I do not think it proper that by
including these two languages in the Eighth
Schedule, an injustice would be done to
those language which stake their ciaim for
inclusionin this schedule. Ifeel that it should
be delinked from Seprate decision their
claims which should be decided on their
individual merits. | am not going to give their
names. There are at leastfour-five languages
in my mind, for which there are continuous
demands for their inclusion in the Eighth
Schedule. Butthose four-five languages are
not recognised even in their respective
States, though they should have been
racognised in the respective States too. As
faras Manipuriis concerned, even the State
unit has not recommended for it but in case
of Nepalifourdifferent legislative Assemblies
of States have unanimously demanded its
inclusion. At this time Inder JeetJi is not
present here. In this context, | would like to
mantion his name also, since last time when
Inder Jeet Ji had reised objection then | had
humbly said that if there is agreement on
language and there is any dispute over the
probable name of the language only, then
you give recognition to this language as
*Nepali-Gorkhali”. But later on when a
number of Nepali people met rre, then |
realised the reascn of the objection on the
word “Nepali”. After | came to know about
the objection, Ifeltthat | am not in a position
on favour "Nepali-Gorkhali”. However, as
per the manifesto of my party, only Napali
and Manipuri languages are said to be
recognised and therefore | understand that
the Bill moved by Dil Kumari Bhandari Jj
should be supported as it is. This dispute
arises by including the word ‘Gorkhali'. |
would like to mention about those persons
also who have raised this dispute that since
Nepaliis aforeign language, it should not be
given recognition. | do not accept this logic:;
and | am of the opinion that the Nepali
speaking people have been living here for
years and it would be totally wrong to terrn
these people as foreigners and in view of
these circumstances, | support and favour
the word “Nepali”, inthe sameformas it hias
been used in the Bill.
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| will conclude by saying one thing in
support of this Biil that cur ceuntry is a
democratic country and the democratic
norms adopted to force the Government to
accept the demands should be respected.
Uptil now, it was considered that a large
community, which gives a petition,
representation and passes a resolutionin a
legal manner regarding some specific
demand and on that basis wins the elecfions
etc., then naturally the ruling persons wijli
give him due regard in view of all these
things. Gradually such asituation is cropping
upin which pecple are getting animpression
that passing of resolutions, giving
memorandums and unanimous resolutions
are notenoughtogetfulfilledtheirdemands.
Unlessthey resortto some riots and violence
foremphasisin theirdemands. Unless some
violent steps are nottaken, New Delhiwillbe
utterly headless. This impression is a very
dengerous impression and it should not be
allowedi to go on increasing. Recently | had
been to Manipur and | saw there very odd
situation. There is no reply to their query as
to why the Government is not giving
recognition to Manipuri language despute
$0 many requests made by the legislative
asse:mbly. All the people and all the parties
are of the same opinion and there is no
coritroversy on this single point. As a result
of it, a movement has been going on there
for som months opposing all the languages
of the eighth schedule. Since youdo notgive
re cognition to their language, they do not
g ive recognition to other languages of India.
I some film of other language is released in
Manipur. They will not allow it to be shown
andthey willremove allthe boards printedin
all other languages. | understand that they
have no intention to oppose the languages
throughthis move. They are notagainstany
language. When Iwentthere I spoke in Hindi
only; at that time nobody asked me not to
speak in Hindi, we do not like Hindi but they
listenedto me in Hindi. Outwardly itappears
that they are against Hindi but | am of the
firm opinion that they are not against Hindi.
They are not even against but they express
their anguish through it as to why their
language is not given recognition; and the
Government should not allow their anguish
to croes a certain limit.
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As regards Nepali language, this much
| know that the Chief Minister of Sikkim had
metmethrice, atleast. Allthe representatives
of allthe parties, and more than 100 Members
of Parliament have given in writing to this
Government, to the previous Government
and to the pre-previous Government and
they have been giving memorandums from
time to time in this regard. All the legal and
democratic ways, they have exhausted and
despite all these methods when there is no
response fromthe Centre, naturally they will
react to it and this reaction of theirs will
naturally be not good in the interest of the
country.

Therefore, 1 willagain submitthat this is
a private member's Bill and it has been the
tradition of this House that the Government
talks so much on private members’ Bills and
also realizes and inherent feelings of the
Billsbut always saysthatthe views expressed
in the Bill have weight, we regard your
feelings but we request you to withdraw the
Bills andonthatbasis, the Bills are withdrawn,
the hon. Minister of State in the Ministry of
Home Affairs is sitting here, and | submit to
him that the delay in this matter will cause a
great loss. Our land is suffering from this
loss and | think thefre is no difficulty in
avoiding the loss. The hon. Finance Minister
is also present here and he might be agree
with me thatthe Government does not have,,
to bearfinancial loss of even a single pie by
including any language in the eighth
schedule. Yes, there will be some
expenditure on the printing of that page of
Constitution but that much of expenditure
occurs even on a Private Member's
Bill.(Interruptions)

Therefore, when | saw this Bill | found
that it is a very small one and there is no
lacunain it. Therefore, if it is approved as it
is it will be much better. There is no need at
all of any change in it. Mr. Jacob can accept
it today and can create a History.

Asfaras|remembera Private Member's
Bill was passed in India only once and that
was the Firoj Gandhi Bill, which was lateron
known as Firoj Gandhi Bill. The provision of
thatBillwas that if the press reporters, sitting
in the gallery, cover some proceedings
properly, then no actin can be taken against
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them and no law suit can be filed against
them in the same way as no defamation
case be filed against any Member. Similarly
no case can be filed against the Press
reporters.

SHRIMOHAN SINGH (Deoria): He was
the son-in-law of the Prime Minister. If the
Members have the same position and present
the Bills, this Government will also approve
the same. ’

SHRILAL K. ADVANI: lamreferring to
that only bacause that is a precedent. If
there is anylegallacunainthis Billthenitcan
be reinoved within two minutes by bringing
anofficialamendment. There s = mention of
clause 7A and 8A in this Bill anci if you feel
that these have already been amended in
the past, then these can be renurnbered
now andthese two languages can be added
and placed at appropriate nur.oers and
thenthere willbe 17languages instead of 15
languages inthe Schedule. lfthese are kept
even at 7-A and 8-A even then there is no
objection. The languages placed at SI"'Nos
7-A and 8-A can be placed at other Sl Nos.
The language maintained at SINo. 8 can be
placed at SiNo. 10 and thus renumbering of
SI. Nos. can soive the whole problem within
two minutes. | hope that the whole of the
House might be agree with me and will
accept it. But my submission in this maiter
is that the time is very important, we must
recognise its importance and it should not
betreated as an ordinary Billbutitshouldbe
treated as a very importani Billand it should
be acceptedbythe Gover - -.ent. Withthese
submission | wholeheartedly support the Bill
of Shrimati Dil Kumari Bhandari.

15.45 hrs.
CONSTITUTION (AMENDMENT) BILL*
(AMENDMENT OF ARTICLE 371)
[English]
MR. CHAIRMAN: At this stage, | allow

Shri Moreshwar Save to ingroduce the Bill.
Shri Moreshwar Save.
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SHRI MORESHWAR SAVE

(Aurangabad): Sir, Ibegto moveforleave to

introduce a Bill further to amend the

Constitution of India.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted.

SHRIMORESHWAR SAVE:lintroduce
the Bill. ’

15.45 1/2 hrs.
CONSTITUTION (AMENDMENT) BILL

(AMENDMENT OF EIGHTH SCHEDULE)
BY SHRIMATI DIL KUMAR!I BHANDARI-
CONTD

Mr. Chairman: The House will continue
the further discussion on the Bill moved by
Shrimati Dil Kumari Bhandari. Shri Zantya
may speak now.

SHRI HARISH NARAYAN PRABHU
ZANTYE(Panji): Sir, | fully support the
amendment Bill moved by the hon. Member
Shrimati Dil Kumari Bhandari to imclude
Manipuriand Nepalilanguages inthe Eighth
Schedule of the constitution. This will give

these languages their due recognition and -

also fulfil the aspirations of the millions of
people who speaktheselanguagestofurther
enrich them. ’

Yet another language which is long
overdueforincluding inthe Fighth Schedule
is the Konkanilanguage, whi.h is spoken by
over 50 lakhs people in the States of Goa,
Karnataka, Kerala and Maharashtra, Goa
being the facal Centre.

Kionkaniis a modern is a modern Indo-
Aryan language with Devnagari as its script.
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As is the case with most Indian languages,
Konkani is also derived from Sanskrit
language and has close affinity with marathi,
Hindi and Gujarati. It is the official language
of Goa and is the medium of instruction at
the primary level. Atpresent, itis also subject
of study at the secondary, graduate and
post-graduate levels. It is also one of the
subjects for the UGO NET Examinations at
the All Indialevelforrecruitment forlecturers
and awrding of Junior Research Fellowships.

In 1975, the Sahitya Akademi, which is
the highest literary court of the country
recorinised Konkani as an independent
literary language of India. Since_then,
Konkani writers and autyhors have been
receiving Sahitya Akademi Awards for their
significant contribution to Indian literature.

Every year, hundreds of books are
published in kakani. the main publishing
centers being Goa, Bombay, Mangalore
and Konchi. Many periodicals are published
from Goa, Bombay, Mangalore and Kerala.
A Konkani news bulletin is also being
broadcast from the Bombay Station of the
All India Radio.

Appreciating the strong feeling of the
Konkani speaking people, the Legislative
Assembly of Goa has passed a resolution
demanding inclusion of Konkaniinthe Eighth
Schedule. Even the International Goan
Convention held in Toronto, Canada in
August 1988 sent communication to the
Centre embodying these demands. But,
apart from promises, there has been no
positive response from the Gev >rnment so
far.

The Konkani speaking community is
getting restless overthe indifference towerds
their legitimate demands voiced time and
again overthe last fourdecades. Afeelingis
now growing amongst Kankani speaking
people that they are deprived of the
opportunities of particjpation in a number of
programmes at the national level. Sensing
this feeling of resentment, the 11th All India
KonkaniSahitya Sammelan held ata Karwar
in Karnataka State on the 8th and 9th

*Published in the Gazette of India, Extraordinary, Part-H, Section 2, deted 24.4.1992
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February 1992 passed a unanimous
resolution urging the Government of Indiato
include Konkani in the Eighth Schedule of
the Constitution without any further delay
and to put and end to the injustice to which

" Konkani speaking community has been so
far subjected to. So, our request to our
Government is along with Manipur and
Nepali, Konkani may also be included in the
Eighth Schedule.

[Translation)

SHRI MOHAN SINGH (Deoria): Hon.
Chairman, Sir, Shrimati Dil KumariBhandari
has presented in this House a bill which will
be welcomed by every one. That is why |
would like to extend my as well as my part’s
whole hearted support to it.

It is an irony that Government has
made it a practive to notenact alaw evenon
a subject which has the support of all the
parties uniess arebellious attitude is adopted
towards it.

Today, the situation is that about one
dozen youth from Manipur under the
leadership of Yan Sarad Chandra, are going
round Delhi meeting and motivating the
various political parties, youth organisations
and intellectuals to press the Central
Government to include Manipuri and Nepali
in the Eighth Schedule of the Constitution.
Manipuri is the medium of instructions upto
12th standard in Manipur. Manipuri is also
the language of the Legislative Assembly
over there. The Government work is also
done in Manipuri. But the youth of Manipur
who receive education upto secondary level
with Manipuri as medium of instruction do
not have better prospects for making to All
India Services, if they pursue their studies at
university level with same medium of
instructions.

Private Mambers bills have been
presented in this August House in 1985 and
in 1988 on two occasion earlier and several
times priortothatforthe purpose of including
Nepali and Manipuri in the 8th Schedule of
the Constitution. Government also gave
assurances on those bills. Hon. Shri Chit

VAISAKHA 4, 1914 (SAKA) by Statt. 494~

Dil Kumari Bhandari

Basu is present in the House. | was going
throughthe oldproceedings when happened
to see a bill presented in the House by him
Governments come and go .Manipuri could
not get place in the Eighth Schedule of the
Constitution despite several assurances
given by various Government onthis
important issue.

Today, there is a atmosphere of revolt
against Hindiand Manipur. Whyisitso? The
people there have got a feeling that the
supermacy of Hindiis virtually ahurdleinthe
way of including Manipuriinthe 8th Schedule
ofthe Constitutions. Thisissue has assumed
this proportion. What does the constitution
of India say in the articie 345:

“The official language of the Union shall
be Hindi in Devanagari script. Not
withstanding anything in clause, for a ¢2riod
of fifteen years from the commencement of
this Constitution, the English language shall
continuetobe usedfor alithe official purposes
of the Union for which it was being used
immediately before such commencement.

The President shall, at the expiration of
five years from the commencement of this
Constitution and thereafter at the expiration
of ten years from such commencement by
consist of a Chairman and such other
Members representign the different
languages specifed in the Eighth Schedule
asthe President may appoint, and the order
shal define the procedure tc be followed by
the Commission. It shall 2= the duty of the
Commission to make recomimendations to
the President as to the progressive use of
the Hindi language for the official purposes
of the Union, restrictions on the use of tha
English language for all or any of the official
purposes of the Unions, the language to be
usedforallorany ofthe purposes maintained
in article 348. :

Today the non-inclusion of Manipuri in
the Eighth Schedule is adversely affective
the propagation, promotion and progressive
uses of Hindi, as envisagedinthe Constitution
of India. If the objective enshrined in the
article 343 and 344 are to be fulfilled then
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Manipuri should be included in the 8th
Schedule.

Article 347 says -

“Onademandbeing madeinthatbehalf
the President may, if he is satisfied that a
substantial proportion of the population of a
State desire the use of any language spoken
by them to be recognised by that State,
direct that such language shall also be
officially recognised throughout that State
or any part thereof for such purpose as he
may specify”

By untrue of this provision Manipuri
became the language of courts in Manipuri
and it also became the language of the
Legislature and the medium of instruction
upto middle school level. As Manipuriis not
the languagé of communication with the
Centre, separatist tendencies are raising
their heads i n this region. That is why, it
becomes the responsibility of the Centre to
include the regional languages in the Eighth
Schadule of the Constitution, .to create
harmony in the country.

Sindhilanguage was included in Eighth
Schedule of the constitution by passing abill
in the House in 1968. History of India is
witness to this fact that a very big part of
Nepal was made a part of India by the
English through treaty with Gorakhas for
their luxury and comforts. They also gave a
very large part of India to Nepal as a
consequence ofthetreaty. As aresultofthat
treaty, the entire region of Kumaon Garhwal
and Himachal in North India and the Terai
region of Nepal adjacent to Gorakhpur and
Bihar has close relationship with U.P. and

Bihar. Nepali is spoken in this entire region.

Previously Sikkim was not a part of our
country. After emergency such a situation
arose that Sikkim became a part of India.
geographically. It was given a status of a
State under our Constitution. When the
Constitution was being written, when the
provision for languages was being made,
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when the official Languages Act was being
made, then agreat mistake was done by not
treating Nepali at par with other languages
of India. There was an excuse and areason
for that. Now when Sikkim has become an
integralpart of India, and Nepaliis the official
language of that State then there is no
justification for not including it in the 8th

-Schedule ofthe constitution. Sothe language

issue is also one of the reasons for the
preseni day attack on the federal structure
of the country. Rich and long history and
long tradition of a language should not be
the only.criteriaforincludingitinto the Eighth
Sch.xdule of the Constitution. Regional
languages must be considered forinclusion
in the constitution as they are the mirror of
cultural heritage, history and traditions of
the region. If we wantthe unity of the country
also went and to maintain harmony in the
country, we must include these two main
languages of Eastern India in the
Constitution. It will help the culture and
heritage of that region mingle with the.main
stream Indian culture.

With these words, | support the bill
which has been resented by Shrimati Dil
Kumari Bhandari, because today growing
separatist tendencies in eastern India are
using language as an excuse, and as an
inciting force. This excuse must be out an
end because great linguist like Sunit Kumar
Chatterjee had saidthatitistrue that Manipuri
is spoken in a limited area but a very few
flanguages of India are as complete as this
language. Such is the view and opinion of
that great learned man and thinker. All the
Sanskrit Granths whether it iz, Ramayan or
Mahabharat or Tripitakas of the Prakrit
language or other religious scriptures have
been translated in Manipuri language. The
entire literature of Sanskirt has been
translated into Manipuri. From the point of
view of the riches greatness and property of
language, Manipurihasaclaimtobeincluded
in the constitution of India.

With these few words | support the bill
introcuced by Shirmati Dil Kumari Bhandari.
I wouid like to request the Government that
this should not be neglected only onthe plea
that this bill has been presented by a private
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Member. | want that the Government itself
for the purpose of winning the hearts of the
people of eastern India, should present this
bili as a Government bill. With this, | would
like to thank you also, for giving me an
opportunity to speak.

16. 00 hrs
[English]

SHRI SAIFUDDIN CHOUDHDURY
(Katwa): On behalf of my party, | also
sincerely thank Shrimati Dil Kumari Bhandari
for brining forward this important Bill. Truly,
she is voicing the sentiments of many
Members form various parties who moved
similar Bills as private Members’ Bills in this
very House. Unfortuniatly, inthe past, those
Bills could not be adopted by this House. But
on this occasion, | fervently appeal to the
Treasury Benches and to the Government
to adopt this Billunanimously. Allthe political
parties of ourcountry arein favourofinclusion
of Nepaliand Mainpuriin the Eighth Schedule
of the Constitution. Shri Advani has referred
toone Private Member's Billthatwas adopted
in this House and made into a law. And |
have in my hand fourteen such instances
where, Private Members’ Bills were passed
in this House with the cooperation of the
Government and made into a law. With
regard to the present Private Mmber’s Bill
also | demand similar treatment.’

Sir, this Bill is very important in the
sensethatoverthe years, people are agitable
over this very sensitive issue. Cases for the
inclusion of Nepaliand Manipuriinthe Eighth
Schedule of our Constitution have been
presented very strongly by the mover of this
Bill as well as other hon. Members. | also
want to remind this hon. House that there is
no case forthis House orforthe Government
todenyinclusionofthesetwolanguages. As
amatter of fact, | have no objection if a third
language is also taken into consideration.
Forexample, there is ademand that Knokini
should also be included in the Eighth
Schedule of the Constitution. Nobody can
give any rational explanation as to why
some languages are included in the Eighth
Schedule, while some otherlanguages which
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are equally developed, equally capable of
creative expression in literature, in science
and in various aspects of life, do not find a
place in the Eighth Schedule and dinned
recognition. Can this sort of discrimination
be allowed to continue any longer in our
country? Can there be two types of
treatments accordedto differentlanguages?
If somebody asks me a question as to why
Bengali is there in the Eighth Schedule and
why Nepali is not there, | really have no
explanation. Shri Subhash giving may say
that Nepali should not be included in the
Eighth Schedule because it is a foreign
language because it is spoken in a foreign
country. This is a very wrong argument.
Then English arginatd as aforeign language
couldnotbe includedinthe Eighth Schedule, -

SHRI MANORANJAN BHAKTA:
(Andaman & Nicobar Islands): Did he object
really?

SHRI SAIFUDDIN CHOUDHURY:
There was some reference in the news
papers. | really do not know. My point is that
it is not are all necessary to create this sort
of canfusion. | do not know why this-ted-
herring be introduced into this. Itis avery old
demand that Nepali should be included in
the Eighth Schedule. This is the demand of
all the parties and different parties have
givensupporttothis demand. Long ago, just
after Independence, the Communist party
demanded that these two languages should
be included in the eighth Schedule. Sir, the
four State Assemblies of our country, West
Bengal Assembly, Tripura Assembly,
Himachal Pradesh and Sikkim Assembly,
unanimously passed a resolution not once
but many a times but despite that it the
Government continues to deny recognition
to this language the people living in that part
of the country will feel further alienated and
they will fall victim to different fissiparous
tendencies. alanguage shouldbe the vehicle
of unity. We cannot allow this language
questionto bring disunity in purcountry. Itis
an age old ianguage. | was going through
the histroy of its development and | found
that in the year 1975 the Nepali language
was recognised as amajorIndian Language
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by Sahitya Akadami. | found that the Nepali
was introduced as a vernacular subject by
Allahabad University in 19911 and by
Calucutta University in 1921. Nepali is the
medium of instruction up to the Degree level
in North Bengal University and is an elective
subject for Honours and PHD students.
Nepali is also recognised for the public
service commissioner examination West
Bengal. Nepali is the medium of instruction
in west Bengal Secondary Education and
Central Board of Secondary Education. West
Bengal Government and also North Bengal
university has set up a Nepali Akademi. This
. is the principal language of broadcast in
Gangtok station of All India Radio and Karsing
station of All India Radio. | think it is not
necessary for me to enumerate all these
things. But the question is we have to be
sensitiveto understandthat any delay wiil be
fatal in this respect.

| do not understand that if there is no
financial implication, then why certain
languagses are mentionedinthe 8th Schedule
and certain others are denied of this right.

Similarly, we all know that Manipuri is
an age old language. It is more than 2000
years old. It is very rich in expressing;
literary tlavours, in expressing thoughts of
human mind.  has a very rich heritage.
These people have been agitating foralong
time. They came here in New Delhi and
undentook tast. We met these people. The
agiaticn that has been going on in Manipur
was referred 1o by Advaniji. They have a
feeling of trustration and they are agitated
over it. They may say that if their language
is not reconginsed then they will not allow
any programme in other language sheened
on their land. We do not consider ittc be a
secessionist’'s movement; it is a nghtful
movement of people of Manipur. They came
here and we took themto the Prime Minister
of our country. We submitted to the Prime
Minister, a Memorandum stinged by more
than two hundred Members of Palrilemtn
belong to various Parties. We submitted to
the Prime Minister, a Memorandum signed
by more than two hundred Members of
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Parliament belonging to various Parties. |
must tell you one thing. The discussion that
we had with the Prime Minister was positive
for the first time. He said that; “ That kind of
rigidolosed mindthe Governmenthadbefore
cannolonger. Thelisthas to be broadened.”
He gave an indication | am very happy for
this -that tor three languages, the
Government’sthinkingis at a very advanced
stage. If that is the case and if what the
Prime Minister had said had beenconveyed,
to the Home Minister., then he should not
have any problem in giving a clea
commitment and also no problemingiving a
clear commitment and also no problem in
really helping this private Member's Bill to be
adoptedinthis House. This is veryimportant.
We have to very seriously dwell upsn the
aspect of language issue.

We have so many languages, developed
and lese developed and under-developed.
We alsohavethedialects. We werenotat all
informed about them. We are a very big and
a great country composed of so many
languages and what is wrong, it the world is
toldaboutitinapropermanner, inastatutory
manner that this is the country where 2000
languages are spoken. It includes various
dialects also. We believe that we should
keep our unity and integrity intact. If we give
due recognition to all such languages, then
what hrm that will do? We have a wrong
notion. we have aworng way of thinking that
only by an authoritarian imposition of this
language or that language, we can really
safeguard the unity and integrity of our
country. No. By forcibly imposing a privilege
on a particular language and denying the
same privilege to other languages we are
not helping to keep the unity and integrity
intact. We are not helping unity to grow. We
arereally helping diuscumtyto spread among
the people.

In respect of languages, our a tittle Is
very clear. Some languages are there in the
country which do not have a sciropt of their
own. Such alanguage was there in Tripura.
Kogbarak language Is there. Previously,
they did not have the script of this language.
When, our Governemnt came 10 power, we
triedto helpthen and rally developed a script
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for it. It is not the Party, but the people, the
research workers, the experts, who did that.
This has to be the democratic attitude.
People should be allowed to think about
their expressions; their education; their
communication with the Govermment in their
own language and so on. Only by giving this
kind of right, can we create a situation
where, voluntarily, people will accept one
language as the link language and not as a
kind of imposition, as a kind of privilege and
denying the same privilege to others. So
also, if anybody is really interested for
promotion of unity inthe interest of unity, as
alinklanguageinourcountryitis atthe hean
of our Members- then he must also be very
sincere to ensure that all other languages,
the demands for which are there in our
country thatthey should be duly reconginsed
and should be given a proper place. This is
very important. That is why, | do not want to
take much of yourtime but this demand is a
democraticdemand and should be accepted.
This is also supported by a democratic
movement.

It we are rally working scie'ntiﬂcany, if
really our mind is working scientifically, then
we should not delay this.

So, | conclude by saying that there is
nothing sacrosanct about not brcadening
the list of Eighth Schedule. There is nothing
like it. We should not be afraid of that. If we
allow these three languages or two
languages, then some other demands may
also come.

We should not be afraid of that; we are
not going to lose by that. We have to allow
flourishment of the genuine aspirations of
the people; and by that way only we will be
helping this country's unity tobe stangthened;
and alt the achlevements that we had in the
pastwouldreally make further achisvement
with the rich heritage that we have to carry
forward for new civilisation.

With these words, | hope this
Government will come forward and really
supportthis Bill and does not delay inclusion
of these demands any further that have
been made through this Bill.
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SHRIA. CHARLES (Trivandrum): lam
thankfulto you for giving me this opportunity
to participate in this vesy important
discussion.

Shrimati Dii Kumari Bhandari has
introduced this Bill for inclusion of Manipuri
and Nepali in the Eighth Schedule thereby
giving some sort of more recognition to
these two rich languages.

As we all know, the scope of a Private
Members Bill is often limited in the sense
that under ordinary circumstances it is not
the procedure or convention of this great
House to pass a Private Members’ Bill; but
it does give an opportunity to highlight an
issue, to bring to the notice of the House a
matter of urgent public importance and
through the discussion to the whoie country
about the need for this urgent business. To
that extent, this Bill gas served a great
purpose, through | am not supporting the
passing of the Bill. lam happy to convey the
hon. Member, Shrimati Dil KumariBhandari,
who has moved this Bill, that | am in total
agreement with the contents of the Bill and
the spiritofthe Bill. Imay be excusedforthis.
After hearing the hon. Leader of the
Opposition and hon. Member from West
Bengal, Shri Saituddin Chodhury, if I, may
say | was not inclined to tell that till | heard
the speech of Mr. Saifuddin Choudhury, |
may remind himwhat transpired during the
National Front Government. The Marxist
Party was supporting it. There was a
categorical assurance by the then Prime
Minister, Shri V.P. Singh that Nepali
Language would be accepted. But that still
remains a problem.

When the Janata Government_was in
power from 1977-80, at least Shrimati Dil
Kumari Bhandari may know, the then Prime ~
Minister said that Nepali was not an Indian
language. You shouid not forget that .

SHRIMATI DIL KUMARI BHANDARI
(Sikkim): Thatwas sufficiently opposed and
condemned the Nepalese speaking people
of India. andthe Government of India, which

“is now being ruled by the Congress Party

has  stated that Nepali is not treated as

jprete)
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foreign language. Are you contradicting
that? He said that he agreed with the letter
and the spirit of the Bill. But then, he says
he can not support the Bill simply because
one hon. Member from the opposition had
supported the Bill. | am really very sorry. if
this is the feeling in democratic country of
which we are proud of being the greatest
living democratic country in the world. If the
member from Ruling Party feels like that, |
am really very sorry.

MR. CHAIRMAN: At the end of the
debate, you can reply.

SHRIA.CHARLES: lamreally saidthat
I am totally misunderstood by the hon.
Member. What | said was that%after hearing
Shri Saifuddin Choudhury, Iwastelling him,
that the Prime Minister during the period
1977-80, said that it was not an Indian
language and | am telling that Nepali is an
Indian language.

SHRI SAIFUDDIN CHOUDHURY: We
did not accept the formula of the then Prime
Minister. We condemned that attitude and it
was not accepted by anybody in this House.

SHRIMATI DIL KUMARI BHANDARI:
Forthat mater, Shri Morarji Desai— with all
due respect to him you consider whatever
he had said — said that the annexation of
Sikkim was not proper. Can you accept it?
He saidthat Sikkim's mergerwas annexation
and it was greatly condemned by both the
Houses, Lok Sabhaand Rajya Sabha. lf you
go by his words, then you have to leave out
Sikkim also. That is my contention.

SHRI A. CHARLES: | am sharing your
congern. lamwith you. lamtelling you that
1 am supporting the Bill and its contents and
| may at this point of time, go even a step
forward, by saying that if Nepali is not an
Indian language, to say so, itis as good as
to saythat Nepalis are not Indians. Canyou
say that? They are very much in the

mainstream. They are the proud citizens of

this country. We can never forget the great
leadership given by the Nepalis during the
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freedom struggle. They are the flesh and
blood of this country and my honest
convictionisthat as quickly as possible they
should be brought to the main- stream of
the country. There is no doubt about it. But
the question is, as posed by Shri Saifuddin
Choudhury, there are otherlanguages, there
are other claims and all those should be
considered by a responsible Government
and | do say that even in West Bengal, the
statistics show it— I stand corrected —that
there are about 277 languages or diatects
only in West Bengal and almost 35 of them
are foreign languages and 18 out of the 277
have only some scripts. The others are
dialects.

What | mean is to say that every
language has to be given equal importance
may be easy, but it is not possible. Nepaliis
arich language. It is a developed language.
We do not have any doubt about it-on this
side of the House. But itis only a question of .
procedure. | am sorry that | am
misunderstood totally by her.

SHRISAIFUDDIN CHOUDHURY : Very
badly misunderstood by a lady!

SHRI A. CHARLES: Sir, ours is a great
country. There are different languages,
thousands of languages and different
dialects, different traints and different
cultures. Though we claim to have a
composite culture as our heritage, it is our
responsibility and duty to protect the identity
of every small group, however small it may
be. Then only the unity and diversity which
isthe essence of the source of ourdemocrac
can be built up. :

lam not against this Bill. However, from
the statement of objects and Reasons it is
seen that there are sufficient grounds that
the demand made should be accepted.
After all, there are atleasttwo Governments,
Sikkimand West Bengal wherethis language
has been accepted as an official language.
And four other State Governments have
recommended the inclusion of Nepali in the
Eighth Schedule.

There are othercases also, likethosein
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Kashmirand Himachal Pradesh where there
are some sections of people who speak the
Dogri language. Even, the honorable from
Goahe was a Ministerforten years there —
has mentionedthatthey are also demanding
the inclusion of Konkani language. so, my
point is that the Government should come
forward as quickly as possible with suitable
legislation under the procedure laid down in
Article 345 whicheveris necessary to accept
this. Onily then the long pending demand
can be fulfilied and the aspirations of the
people can be met.

I would like to daytthat the people who
speak a number of languages, are
demanding to include those languages also
in the Eighth Schedule. That should not
come in the way of including Nepali and
Manipuri languages because these two
languages have to be considered definitely.
Certainly these two languages should get
priority.

Our country is now undergoing a great
period of crisis. There are a number of
problems. Languages, religious andregional
feeling - these are all some of the very
dangerous messages that go in the
disintegration of this country. So, itistime for
us to have are-thinking on all these.

| must also give a word of caution or a
sense of my feeling to the Members of the
BJP. Though Kashmir issue is not directly
connected with this, | am very concerned
about what is happening in Kashmir. Every
group of people or every race should have
a sense of belonging to this great nation.
Article 370 is the only Clause under the
Constitution which binds Kashmir with this
great country. and if a message
(Interruptions) )

[Translation)

SHRI RAJENDRA AGNIHOTRI
(Jhansi): Sir, the hon. Member may be
askedtobe relevant tothe subject. Whatever
he is saying is not relevant.

[English)

SHRIA. CHARLES: Mr. Chairman, Sir,
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I am not yielding. the moment | say about
Article 370, he is not all right.

As a dutiful citizen of this country, it is
ourdutyto respect our Constitution. Through
you, Sir, may | ask a question to them?
Have rot they given a declaration that they
are under the Constitution and stand by
every Glause of the Constitution? How boldly
enough canthey saythat Article 370shallbe
scrapped? That willbethe greatestinjustice
donetothisgreat country. Thatwillgounder
the root of the national integration. Their
Ekta Yatra and Rath Yatra will not carry this
country anywhere. Shri-Advani is a dear
friend of mine. that is another thing. i must -
tellhim thatthis is a country where even the
minorities should have a sense of belonging
and we wiil have to be very careful in dealing
with such sensitive issues.

I am happy that this Bill has been
presented at the very right time. | would
request the hon. Minister, who is in charge
of Horme Affairs, who is looking aftet this
mattertoconsiderthis. Definitely the Minister
willunderstandthe feeling of both the House.
I think, the feeling is unanimous. And the
Nepali and Manipuri languages should be
given due to recognition they deserve. This
is a long pending case.

Imentioned about Korkani. Imentioned
about Dogrilanguage. | have also mentioned
about some other language also. It is the
responsibility ofthe Government to constitute
a Committee for amending the Constitution
and within atime frame to bring forwards a
suitable legislation fulfilling the aspirations
of the minorities and long neglected people
so thatthey may notfeelthat they are out of
the mainstream.

hopethat atleast now MadamBhandari
will understand the spirit with which we on
this side are supporting the great cause for
which she and her people are fighting. They
are about 10 million people. That is not a
small number. We have to accept their
feeling. | am sure that it this great step is
undertaken, those ten million people - they
are already inthe mainstram and they have
contributed so much in building up this
country - will be in the forefront to see that
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this great country march towards the 21st
centre as agreat country,giving aleadtothe
whole world.

SHRI SYED SHAHABUDDIN
(Kishanganj): Mr. Chairman, Sir, | rise to
supportthe Billsubmitted by the distinguished
Member Shrimati Dil Kumari Bhandari.

lrecaliatthis momentthat the question
of inclusion of additional languages in the
Eighth Schedule has been raised in the
Parliament in many ways - in Parliamentary
Questions, in Statements and, of course,
through Private Members Bills. There has
been a stock reply from the Government
which has lost its cutting edge today. Itis no
longer relevant. In fact, it was never
convincing. The Government's argument
always been well all languages are national
languages. We want all languages to
develop. But, the, alllanguages need notbe
inthe eighth Schedule. ltis this discrimination
which has caused a political situation in the
country towhich - in relation to Manipur - the
Leader of the Opposition was kind enough
to draw our attention. The question of
language is not just a question of language.
It is not just a linguistic question; it is an
emotional question; it is a sentimental
question; it is a psychological question;itis
anational question. Forall of us the sweetest
language is one in which our mother has
sungustihe lulilabys. Our sweetestianguage
is one in which we first spoke out, first
articulated ourselves first a uttered a few
words. There cannot be anything more
personal than that. Therefore, if a citizen
gets a feeling in a ploy linguistic a state like
oursthat hislanguageis notbeingtreatedas
anegquallanguage is notbeing givenits due,
is not being recognised, this surel -hurts him.
We must as co-citizens appreciate that
feeling, appreciate that sentiment and do
everything possible, for us to remove that
sting from his heart, and make his feel
absolutely at ease, feel equal and assure
‘himthat he cannot be discriminated against.
Today, we are at the threshold of a new age
in the world what has been called the age of
ethnicity and when you consider the ethnic
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identity of any social group more than
anything else it is the language. Therefore,
itis not surprising that alllanguages demand
recognition, all linguistic g groups demand
equality at the bar of the nation.

Iwouldliketo remindyou ofthe example
of Canada. Canada saved itself from
distruction, form disintegration by giving
equal status to French.

| recall one moment, a very surprising
moment in my diplomatic life. | was at a
Conference which was being addressed by
the Foreign Minister of Canada. When |
suddenly realiased that he was no longer
speaking in English and found that he was
speakingin Frenchandthen again he started
speaking in English. At the end of the
Conference, | went up to him to find a
solution to this riddle. He told me that they
hadacceptedby lawthat French and English
are equal. Therefore, in every public
statement, in every official statement, the
spoke one paragraph in English and the
next paragraph in French. He alternated.
This is the way nations are built. This is the
way national unity is established. This is the
way the national integration is reinforced not
by in pocition, not by negligence, not by
omission and not by disrespect to peoples’
sentiments.

Ours is a multi-lingual State. We must
also recognise that although linguists speak
about a score of languages and hundred of
dilects, there are some developed languages
-languages which are notdialects by strench
of imagination, which have grammar, which
have literature. And among thém are
languages which are spoken by a substantial
number of people which from a very high
percentage of population. At least within a
some administrative unit orin some state, or
in some districts of some States or even in
some sub-districts of some districts of some
States. But there are concentrations.

Here, | have got some data from the
1991 Linguistic Census. The languages
which are presently included in Schedule
Vil of the Constitution, cover roughly 95'per
cent of the people. Five per cent of the total
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populationis notcovered by those languages.
But then substantial number in various
States are not covered. For example , in
Jammu and Kashmir, over27% of the people
are not covered by the languages which are
today included in Schedule VIil. In Manipur,
for example, 98 per cent of the people are
not covered by our present Schedule VIIi. in
Meghalaya, 86 percentofthe people are not
covered by our present dispensation. In
Nagaland, 90.7 per cent of the people are
not covered by the present list. In Sikkim,
93.85percent of the people are not covered
byourpresentarrangements. In Tripura, we
have again 23 per cent. If you take small
States, in Arunachal Pradesh, 83 per cent;
in Goa, 58 per cent; and in Mizoram, 91 per
cent are not covered. In at least eight
States, a majority of the people are not
covered by our present Schedule VII -
Manipur, Meghalaya, Nagaland, Sikkim,
Arunachal Pradesh, Goa, Mizoram, and
Dadra and Nagar Haveli, which, of course,
is a very small Union Territory. The point |
am making is this that if we take at least the
States which are equal members of the
Union, a majority of the population of those
States do not find their languages duly
respected and included in Schedule VIl ot
the Constitution. We have no right to
console them by saying yes, we care for
your language but we are not prepared to
putitin Schedule Viil. My Counter question
to the Government has always been that
why not then abolish Schedule Vlii.

SHRICHITTABASU: Alllanguages are
naticnal languages.

SHRI SYED SHAHABUDDIN: All
languages are national languages and,
therefore, you shouldhave anationalcriteria.
The linguistic picture, itis adynamicpicture,
itis aevolving situation. We can lay down
certain criteria and we can say that any
language which can meetthose criteriashall
be automatically includedin Scheduie Vili at
the appropriate time, if not today, tomorrow.
There may be other grievances. Today we
are talking only about Manipuri and Nepali
though I would like to emphasisethatiitis not
just a question of Manipuri and Nepali
alones in my view, there is also the question
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of Konkani, there is also the question of
Santhali which is recognised i Bihar-and
which is a full- fledged language. ltis also a
question of Dogri, it is also a question of
Maithili, it is also a question of Khasi and it
is also a question of Rajasthani -Mr. Lodha
is not here, he had submitted a bill in that
regard-and, it Imaysay so, because lcome
fromthat area, also of Bhojpuri. Butlam not
speaking of all other variants; but at least
Bhojpuri, I must mention .

Now we can‘have a uniform criteria, as
i said, whether it is not a dialect but a
language, that books and journals are
published in it, that it has a iiterature, that a
substantialportion of the national population,
say one per cent, declares that languages
as its mother tongue, that the substantial
populationinagiven State, say tenpercent,
recognise it as its mother tongue and as its
household language. One per cent, of the
nation and ten per cent of the given State or
UT.Orthatin absolute numbers, the number
is large enough, say, it exceeds one million,
ititis recognised as a medium of instruction
— as Nepali is — not only upto high School
level but right upto highest university level,
if it is recognised as a language to be taught
not only atthe primary school level but upto
university level, if itis recognisedfor national
awards by Sahitya Academy - which Nepali
is, which Dogri is, which Konkani is, which
Maithiliis - it it is a language of the media in
which youproduce films, inwhich you publish
newspapers, then such a language - which
meets some of this criterion - must, of
necessity, be recognised as an official
language, by one or more States, if not for
the whole State at least for a district and
included - Onceitis recognised as an official
ianguage by one State - forthe whole cf the
State or a part of the State it must then be
automaticaily included in the Vili Schedule
of the Constitution.

Asfarasthecase of Nepaliis concerned,
Icannotdo betterthan what Madam Bhandari
has already done. She hadpleased hercase
extremely well. She has pointed out thatitis
one language inwhose favourthe.Legislature
of four States have passed legislations. |
have, here, some figures. There are
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substantial pockets of Nepali speaking
people in Bihar, Himachal Pradesh, Madhya
Pradesh, Maharashtra, Manipur, Meghaiaya,
Nagaland, Arunchal Pradesh and Delhi. |
am taking the figures of over 10,000. There
are, of course, two States where substantial
- very substantial - number of pecple speak
this language. As | said Sikkim has 94 per
cent of the people speaking Nepali and it
commands a majority at least in some
districts of West Bengal. So, the case of
Nepali has been made our extremely well.
Every party, including the ruling party,
supported the cause «of Nepali and of
Manipuri in the last elections.

| would suggest that the Government
could do no better today than adopt this
Private Members Bill submitted by Madam
Bhandari. Letthat be accepied unanimously
by the entire House. We wquld, of course,
like to have a commitment from the
Government that they would then consider
the other pending claims of the other
languages which meet the criteria thatlhad
mentioned about and give them simelar
senior treatment as soon as possible.

| want to say one word about the
question of Nepalibeing aforeignlanguage.
Isimply do nct understand this logic. Nepali
is not a foreign language. For one thing it is
an Indo- Aryan language and secondly
more than a million-and- a- half people in
Indiadeclared Nepaliastheirmothertongue.

SHRI PETER G. MARBANIANG
(Shillong): No, it is ten million people.

SHRI SYED SHAHABUDDIN: | am
talking about 1981 census. | do not know
about yourfrigures. I findthat in at leastone
State in the Union the majority of the
Nepalese- speaking people. In that sense,
please permit me to say, | do not even
consider English a foreign language any
more. There are people in India whose
mother tongue is English. There are States
in India which -for their own reasons, like
Arunachal Pradesh and Nagaland - have
accepted English as their official language.
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All languages belong to man and in the
case of human language, we cannot, sort of
draw a line cutting mankind across. For
example, shall U.S.A. discard English
because English language’s original home
is England? | just gave you the example of
Canada which has embraced French.
Therefore, Ifrankly feelthatthisisavery far-
fetched argument that Nepali is a foreign
language: The word’ Nepal' is there. Nepal
is the name of another country. That is
there. | agree. But Indian Nepals are Indian
citizens. There are millions of themthey live
in India. Their mother tongue is Nepali.
Therefore, we should have the grace of
accepting with an open heart, Nepalias an
Indian language as a national Language.

With these words, I fully support the Biil
that has been submitted in the House for
consideration. Thank you.

SHRI CHITTA BASU (Barasat): Sir, |
rise to support the Bill of Shrimati Bhandari.
In this connection | also like to remind the
House that a similar Bill was also introduced
by me in the other House of the Parliament
and it was also discussed. But due to the
position taken by the Government at that
time, the Bill could not be translated or
transformed into an Act.

Sir, the case of Nepali and Manipuri
have been well established by speakers
who produced me, and it is not necessary
for me at this stage to further dialate upon
that particular aspect which entitled these
two great languages of India to be included
in the Eighth Schedule of the Constitution.
But, Sir, taking advantage of this discussion
I want to draw your attenti to some other
important aspects of our Constitution. The
provisions of the Constitution~regarding
language is incorporated in Chapter XVII of
our Constitution. Articles 343, 344, 345,
346, 347, 348, 349, 350, and 351, all relate
tothe language of ourcountry. Unfortunately,
Sir.there is no mention about the rationale,
or no provision is there in the Constitution in
spite of the factthat awhole Chapteristhere
in relation to the languages of our country.
There is no specific provision in the
Constitution regarding the qualification of a
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language forinclusion inthe Eighth Schedule
of the Constitution — which are the
languages, why, under what rationale and
underwhatreason a particular language will
be in the Eighth Schedule and a particular
language will not be part of the Eighth
Schedule of the Constitution. This is the
most releventquestion because — of course,
if you excuse me, Sir, | have got a letterfrom
Mrs. Indira Gandhi dated August 16, 1980.
She waskindenoughto write to meregarding
this Nepalilanguage after my movingthe Bill
in that year. Here a major question was
raised by her. She wanted me to delink the
Nepalilanguage from otherlanguages which
also aspire after inclusion in the Eighth
Schedule. Hersimple: treatmentwas —lam
criticising her, lamnotcriiticising anybody in
thatway. Iknew she had aparticularproblem.
The problem was of pick and choose —
which language she will choose and which
language the will not choose. That was the
concern for her, and she was right in
expressing herconcern. Sir, lamnotreading
out the letter. She said, ‘The case of Nepali
may be considered it it is delinked from
other languages. That was the promise
made in her letter as | have mentioned
earlier. On the other hand, | am reminded
that Pandit Jawaharlal Nehru made his
position regarding) language a little more
flexible. What did he say? He said, “The list
ofthe language inthe Eighth Schedule is not
completely exhaustive.’ That is the Eighth
Schedule which contains 15 languages is
notthe last one. It may be extended, many
otherlanguages maybe included. ltindicates
that. Therefore, Sir, my submissionto you
is, and Isupportthe contention made by Shri
Shahabuddin that there should be some
constitutional provision or some kind of
mechanism by which we can measure the
standard of the language to be included in
the Eighth Schedule of the Constitution. As
amateroffact, myfeelingis every language
is a national language. There cannot be a
regionallanguage;there cannotbe anational
language, because in the words of Pandit
Jawaharlal Nehru, each language has its
own history, development, assimilation and
expansion. Each language has its own
/ocabulary, pattern of expression,
construction etc. with distinctive
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characteristics. Therefore, every language
is to be treated equally and on the basis of
equality, they should have the respect of the
people of the country as a whole and that
respect shouldbe shown by the Constitution
itself. That can alone strengthen the
oneness, that can alone strengthen the
sense of unity and that can alone build up
India as amulti-lingual, multi-ethenic,united,
strong, prosperous and a forward looking
nation. So, there should be acriterion. This
criterian is to be made after a wide range
of discussions amongst linguists. Some
suggestions had come from Shri
Shahabuddin in this regard. | think the
Government should take note of it.

Sir, coming back to Nepali, Dr. Suniti
Chakraborty was specific about Sindhi and
Nepali. He said:

“Other Indian languages are to be
added in the English Schedule
following the wishes of their
speakers and their importance,
namely Sindhi and Nepali.”

It is a matter of great satisfaction that
Sindhi had already been included in the
Eighth Schedule. But Nepali has not yet
been included and | think, that has to be
doner now.

MR. CHAIRMAN: The time is about to
expire. Weshall haveto extend the time for
this Bill. Canwe have one-and- a- half hours
more?

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: Many Members want
to speak on this Bill. So, we extend the time
for this Bill by One- and- a- half hours.

SHRI CHITTA BASU: Sir, Pandit
Jawaharlal Nehru had also given his views
as to what should be the broad criteria for
the recognition of alanguage to be included
in the Eighth Schedule. He said:

“If & language is to be recognisgd,
it must fulfil two important criteria.
One, the more widespread
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character of the language and the
use of the language by a large
number of people.”

These two criteria had been suggested
by him and | think, from these two- broad
criteria, Nepali and Manipuri can be easily
accepted as two languages which are
qualified to be included in the Eighth
Schedule.

Some objections have been raised
regarding Nepali language by calling itas a
foreign language. | think, this Parliament
also had the opportunity of giving its views
regarding that particuiar objection. In a
Parliamentary question, it was replied that
the language spoken by a person is not
relatedtothe criteria of the right of citizenship
of India. A person can be an Indian national
by birth, by dissent, by registration and
naturalisation under the provisions of the
Citizenship Act. Therefore any Nepali
speaking Indian citizen had got the
citizenship right under the particular law of
ourcountry. The question whetherhe speaks;
Nepali or Bengali or any other language i's
not the criterion for the citizenship of th.e
country. therefore, our Citizenship Act is
very clear. Anybody who is an Indian citiz en
can speak any language and that languzige
is not a criterion to decide about his
citizenship. Yes, itis afactthatin Nepal, a
sovereign friendly country of India, Nepaliis
the language spoken by the majority of the
people. Somebody may feel since Nepaliis
spoken by Nepali citizens in the sovereign
State of Nepal, Nepaliis aforeign language.

16.57 hrs.

[SHRIMATI MALINI BHATTACHARAYA -
in the Chair}

The former Prime Minister has erred in
his judgment in this respect. Indian citizens
speaking Nepali are also Indian citizens . |
want cite an equal and parallel simile.
Bangladeshis afree sovereignindependent
friendly country. Majority of the Bangladeshi
citizens speak Bengali. We also speak
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Bengali. That does not mean, speaking
Bengali is something wrong. Bengali is my
mother-tongue. Bengali is also the mother-
tongue of many Bangladeshis. Therefore, in
the Indian citizen speaking Nepali and the
Nepali citizen speaking Nepali, there is no
element of animosity between the same
language group inhabiting different parts of
the world. Therefore, that argument also
does; not hold good.

A question has been raised about
Gorkhali. | do not want to enter into any
controversy onthis subject particularly which
relatestothe emotional question of language.
As a matter of fact, Nepali is a known
fanguage. | would stand to be corrected
there is no suchlanguage as called Gorkhali
- If somebody wants to give Nepali, the
name of Gorkhali, | have got nothing to
oppose. If Gorkhali is one element of Nepali
language, | also do nothave any objectionto
accept it. But on that issue, whether it is
Nepali or Gorkhali, there: should not be any
controversy and this controversy has been
raised from certain quarters in orderto stall
the recognition of the Nepali language.

I conclude that this Bill which
contemplates the inclusion oftwo languages,
namely Manipuri and Nepali should be
immediately accepted.

17.00 hrs.

Sofarasinclusion of otherlanguages is
concerned, Khasi, Maithili, Rajasthani,
Konkani Dongri and all other languages
should also be included in the Eighth
Schedule on the basis of certain criteria to
betixed up subsequently by the Government
in consultation with allthe parties concerned.
That will be the scientitic approachto solve
any problem of our country. That will be the
only method, the only way, how to-unify
India on the basis of mutli-linguism, on the
basis of multi-ethnicity and thatwill contribute
to the strength of the nation as a whole.

With this appeal t conclude and once
more |request that recognition can be given
to Nepali language and Manipurilanguage.
These two languages are to be innmediately
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Constitution.

Many friends have already mentioned
about the recent movement in Manipur
which threatens the unity of the country
also, because of the fact some of the
advocates of the Manipuri langauge -
Recognition Committee have taken to the
wrong path, have taken to the path of anti
- Hindi feeling. This is also not a very good
sign.

Hindi is the official language of our
country. Hindi is a national language. We
are all for the development of Hindi as the
main language of our country. But the

- development of Hindi should not be a factor
for the impediment of the other languages.

Therefore, | appeal to the leadership of
the Manipuri Language Recognition
Committee nottofall victimsto parochialism,
to the propaganda of interested lobbies in
our country which want to devide the country
instead of uniting the country.

With these words, | appeal to the
Governmentto accept right now the proposal
ofinclusion of Manipuri language and Nepali
language in the Eighth Schedule of the
Constitution of the Country.

SHRI PETER G. MARBANIANG :
Madam Chairman, | rise to support the
private Member Bill moved by Shrimati Dil
Kumari Bhandari, the hon. Member from
Sikkim.

Indiais agreatcountryanditis decorated
with hundreds of flowers growing together
with different colours, with different beauties,
with different heights. All these flowers add
colour in totality to the greatness of this
country.

We should remember that when the
founding fathers of the Constitution chalked
out the Eighth Schedule, we were hardly
four years as free citizens of this great
country of ours.

Having been in the reign of foreign
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powers, many ofthe hill areas of this country
had no chance to develop socially,
economically, politically and they have not
been able to appréciate the significance of
the development of the languages of all
these areas. As such, hurriedly the Eighth
Schedule ofthe Constitution was constituted.
Many ofthe differentlanguages prevailing in
this great country of ours have not got
recognition to be included in the Eighth
Schedule ofthe Constitution. We are now 40
years enjoying the freedom as free citizens;
we have seenthe 40 years of developmient,
40 years progress and we are enjoying
them. Forthe last 40 years, our people have
tried their best to make this country great.
the people who are here in our Parliament -
some of them are the founding -fathers of
the Constitution - will revise and will bring
amendmentto the Constitution. so, the time
has come when new thinking should be
done on the inclusion of language which
have come upto the standardto be included
in the Eighth Schedule of the Constitution.

| want to make it very clear that |
support the Bill moved by the hon. Member
from Sikkim. I considerthat Nepalilanguage
an Indian language which has grown richly
in all its different stages. It is a language
which is spoken by 10 million people living in
India ; it is a language which has produced
great books by different writers. There are
poems written by different - poet - Laureates
which have been acclaimed by the Sahitya
Akademy and other organisations. Asfaras
this language is concerned, many a time
resolutions were passed in the all-India
Conference demanding the Government of
Indiato include the Nepali language in the
Eighth Schedule. Therefore, lentirely support
the arguments put forward by Shrimati
Bhandari, the hon. Member from Sikkim,
who has very diligently and in a very non-
controversial manner, tried to put this Bill to
be passed in this august House.

| just want to bring to the notice of the
House one thing. | come from the North-
Eastern Region. Coming from Meghalaya, |
would like to say that like the Manipuri,
language the Khasi language has come up
to the standard where it needs immediate
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recognition not only by the Sahitiya Akademy
but also needs immediate recognition by the
Government of India for the inclusion in the
Eighth Schedule. The Khasi language has
been recognised up to the Doctorate -level
by the North Eastern Hill University. Many
doctorate degrees have been conferred on
different men and women whc have
submitted their theses. We do feel that the
Khasi language has also come up to
theStandad to be recognised in the Eighth
Schedule of the Constitution. It deserves
that. We have grammar book in the Khasi
language; we have poetries in the Khasi

language;we have novelsinKhasilanguage; .

we have newspapers in the Khasilanguage;
we have different literatures in the Khasi
language; we have got the Bible and we
have many other important books which we
have produced in the Khasi language.

As a language of the North-Eastern
region, the Khasi language has a status to
be considered for its inclusion in the Eighth
Schedule. Therefore, | would request the
hon. Minister of State for Home, who is
present here - not that | am against the Bill
- that in case he ask fortime to reconsider
it, them he should remember that there are
languagesinthe North- Easternregionwhich
need to be given recognition. The Mizoram
language has come, the Garolanguage has
come, the Konkani language has come.
These are the different languages which the
Home Minister will have to take in to
consideration.

| appeal to him that as the Bill has
included Manipuri and Nepali languages in
the Bill, he should allow this Billto be passed.
It is a Private Member's Bill. It is moved by
an hon. lady M.P. from Sikkim. | strongly
supportthe Bill and Iwantthat we all should
support this Bill.

[Translation]

DR. LAXMINARAYAN PANDEYA
‘Mandsaur). Madam Chairman, | raise to
support the present Bill as also to speak
iurther in pursuance of the views expressed
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by Shri Advani on behalf of cur party.

Language is a medium through which
people easily express themselves and that
is why different languages have their our
importance and own entity. The present Bill
seeks to include Nepali and Manipuri in the
Eighth Schedule of the Constitution. Nepali
and Manipuri can both be called rich
languages in the linguistic field. Even from ~
the point of view of norms on the basis of
which a language is recognised, these two
languages fullfilthe conditions. If alanguage
has its grammar, literature, a cultural history
behinditandis spoken by alarge number of
people, it can be called a language. On this
basis it we judge Nepali language, we can
definitely say thatitis arich language. lthas
its own literature, own grammar and is
spoken by lakhs of people. It is therefore,
most appropriate that this language is a
included in the Eighth Schedule. Manipuri
also holes the same position. It is a rich
language and is spoken in a vast area. The
Bhartiyadanata Party has onthis veryground
mentioned clearly in its manifesto toinclude
Manipuriand Nepalilanguagesinthe Eighth
Schedule. | would like to say that while on
the one hand different problems of North-
Eastern States have beenreferredtointhis
manifesto, on the other a mention has also
been made that Manipuri and Nepali
languages beincludedinthe eighth Schedule
of the Constitution. Our Party therefore
holds the view that both these languages
should be included in the Eighth Schedule.
Iwould not like to repeat as has already been
said here that those two languages have
been given special status and place by
different institutions -viz Sahitik Akadami or
other instructions of literature. From this
point of view, | would | ike that this demand
which has been there for years, should be
fulfilled. Because, Nepaliis notthe language
of aparticular section, norit is a language of
any race but it is a language spoken in vast
area. It is a medium of instruction. It has
been a medium for all educated people in
the area right from primary stage to the
stage of universities. |t has also been stated
here thatthis language is prominentlyspoken
in different States which include Himachal
Pradesh, West Bengal, Tripura and Sikkim.
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Some of these States have accepted it
as a State Language. So this language
should be included in the Eighth Schedule.
When different legal-instructions or
legislatures reach ataconsensus on athing,
it becomes imperative for this House to
consider that with all seriousness. When
four of our States have pleaded for this
language it should be included in the eighth
schedule, | think it would be practical to
include it. It would have been much better
had a Billin regardto these languages been
brought forward by the Government and
passed by the House unanimously, yet |
hope that even though this Bill has not been
brought forward by the Government, this
should be passed unanimously so that
wishes of crones of people could be fulfilled.

Some people seethis agitationinthe
context of Hindi. | had, however, recently
been to North-Eastern States where | did
not see any protest against Hindianywhere.
Itis, however, arguedthat there is protestin
Manipur against Hindi, but there is nothing
like that there. They want their language
shouldbe recognised .When they do not get
they protest against all other languages. As
long astheirownlanguageis notrecognised,
they cannot accept otherlanguages. Soiitis
wrong that there is a protest there against
Hindi. They want that Manipuri-language
should be recognised. Keeping this in mind
they have made this request. The subject
has been raised in the House severaltimes,
So it is now high time for us to accept that.
It has also been said that there are various
languages indifferent areas which areinthe
from of dialects. they do not have their
naturalgrammar, wide literature and cuitural
tradition. That is why such languages are
only in the form of dialects. It would not be
proper to accept them as languages. They
can be called languages but not before they
are improved upto the level of other
languages are included in the Eighth
Schedule. | would like that the Government
should accept this Bill. | support the views
expressed by the leader of our party and
also support the Bill presented by the hon.
Member. Shrimati Dil Kumari Bhandari, |
request that Nepali and Manipuri should be
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included in the eighth Schedule and the Bill
should be passed unanimously by the hon.
Members and they should extend their
support in getting this Bill passed.

*SHRI SWARUP UPADHYAY
(Tezpur): Mr. Chairman, Sir, Mrs. DilKumari
Bhandari  has brought this Constitutional
Amendment Billfor which Icongratulate her.
this is anoble effort by her because of which
all the Nepali speaking people of India are
very much hopeful.

[English)

I know, | cannot speak in Nepalese.
That is why | spoke in assamese which is
included in 15 languages; so | started in
Assamese. this is the impediment people
face. This is the highest body of our country.
There are people andcitizens of this country
who cannot take oath in their own mother
tongue. Why? What is their crime? We say
thatin our Constitution we have given equal
rights to all the citizens. What about those
citizens whose mothertongue is notincluded
in the 8th Schedule of the Constitution? Are
they not citizens of this country? they cannot
use their mother tongue even to take oath
in this House.That is why there is a feeling
not only in the minds of the Nepali people,
but other small iinguistic groups, the
disadvantaged and the backward that this
country, though it calls itself a democracy,
yet in the practical sense of the termthis is
a dictatorship of the advanced and larger
nationalities and lager linguistic groups of
this country. If they tomorrow raise this
bogie, if they tomorrow shout this sloganinn
the streets of different parts of the country,
we have got no argument to refute it.

Today while the Nepali people are
coming forthe recognition of their language,
some people say that this is”an alien
language. Some others can say that this is
anadvanced language and hasgotsomuch
of relationship with Sanskrit, Hindi and other
languages. Why not? Even if there is no
linkage with Sanskrit or Hindi, have they not
got the right to demand for the inclusion of
their language or to see that their language

“Translation of the speech orginally delivered in Assamese.
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is included in the 8th Schedule of the
Constitution? In our Constitution is there
anything like only the Aryan group of
language should be included in the
Constitution or is there any bar that certain
groups of languages should not be included
in the 8th Schedule of the Constitution?

What is the impediment? Why not
these languages are included? This is the
big question in the minds of those people.

Iwould like to speak on the Gorkha and
Nepalese languages. Thisis out of frustration
that certain sections of people are acting
when they say that Nepalese is a foreign
language because this is the national
language of Nepal. That is why they say,
change the nomenclature of the language.
All right. Call it Gorkha language.

Iwould like totell youregarding Gorkha
and Nepalese language, with authority.
This language was initially known as Khas
language which is now called the Nepalese
language. In course of evolution it was
known as Parvatey language. After this for
sometimeitwas known as Gorkhalanguage
and after this the developed form of the
language at present is Nepalese language.
Thelinguisticcommunity is known as Nepali.
If | have to give my community identity , |
say, | am a Nepali and come from Assam. If
youcallme aGerkha, | do not mind because
I'do not find a difference between a Gorkha
andaNepali. There is nc difference at all. so,
itis like creating a confusionbetween Gorkha
and Nepalilanguages. If we deny their right
for the inclusion of this language in the
Eighth Schedule, this would be an injustice
done to the Nepali speaking people of this
country.

Let me now come to my otherlanguage,
which is a developed language, spoken in
the State. These people are demanding for
the inclusion of their language. Somse
members have saidthat it we open thisflood
gate what would be the situation. My answer

to them is that if we do not open this fiood - -

gate what would be the situation, if temorrow

APRIL 24, 1992 by Statt. Dil Kumari Bhandari 524

all the backward people, the linguistic
minorities start saying that this is not a
democracy; this is a dictatorship of the
advanced nationalities; and we will not call it
a democracy. Then what would be the
situation? Let us think about it seriously,
because every community, every linguistic
group, every racial or ethnic group is bent
upon preserving its identity. At the same
time, suchcommunities are willingto develop
on par with other, developed communities of
this country. If they see in the Constitution,
in the administration in the social system of
this country, any impediment in their all
round development, they will not tolerate it.
Today, this fight seems to be feeble; but
tomarrow these people, these deprived
people of this country, deprived nationalities
of this country will raise and jump. Before
they rise, before they start feeling that our
country, our nation and our Constitution is
denying them the right, we must accord
them their rightful demand. We must meet
their rightful demand.

The Nepalese and Manipuris have been
demanding inclusion of theirlanguage inthe
Eighth Schedule. Let us'start with it and give
them this recognition. This would be the
message to all the smaller nationalities,
smaller groups that if we demand and if we
convince them, then our language would
also be includedinthe Eighth Schedule and
so that would be the assurance; this
assurance meansthatthey willbe treated as
equal citizens of this country.

If yousay that Nepalese are foreigners,
all right, Nepalese are foreigners; so do not
include their language inthe Eighth Schedule.
| admit that. But what about Santhali? They
are in far-flung areas of India. they have
come earlierto this country. Did you include
ordidyoutryto developtheir, language? Did
you attempt to do it? Similarly whatabout
Mondari? What about the border people of
Assam? What about Nagas? More or less,
they are the inhabitants of this country. Did
you think about them? You are not thinking
about them. This is not my saying; but they
are saying that. You are not thinking of this.
Simply you are seeking certain excuse to
deny the rightful demand of the ditferent
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communities of this country. If we do not
incorporate them, if we do nét try to bring
them into mainstream of this country, the
measures would be very disastrous. That is
why, | request through you, Madam, this
House andthis Governmentthatif possible,
as has been saidby Shri Advani, this Bill may
be introduced by the Government and
passedbythe Parliament. Ifitis notpossible
and if the Government feels that it is not
proper to pass this Bill as it is Private
Member's Bill, the Government should give
an assurance immediately that the
Government is going to introduce a Biil
include Nepaland Manipurilanguagesinthe
Eighth Schedule of the Constitution. At the
same time, the people of India and this
august House of India are giving an
assurance tothe smaller nationalities of this
country - smaller linguistic groups of this
country -that the nation is committed to
developtheirlanguages andthe nation wants
to see that one day after being developed,
their languages will also be included in the
Eighth Schedule of the Constitution.

SHRI JITENDRA NATH DAS
(Jalpaiguri): Madam, | do support the
Constitution (Amendment) Bill moved by
ShrimatiDil Kumari Bhandari forthe inclusion
of Nepali and Manipuri languages in the
Eighth Schedule of the Constitution of India.
This is not a new step. On the floor of this
House, this issue was raised so many times
and even in this session also, it has been
raised.

We are unanimous about the question
of inclusion of the Nepali and the Manipuri
languages in the Eighth Schedule of the
constitution. | amvery sorry to say that what
are the constraints and what are the
difficulties due to which the Government is
not thinking to introduce these languages in
the Eighth Schedule of the constitution of
India? We should notunderline any language.
Ihave got no objection and should not have
any objection if all the languages of this
country areintroduced inthe Eighth Schedule
of the Constitution of India. It is not proper to
underline any language. Is the Government
thinking like this? If these two languages or
otherlanguages be taken into consideration
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for inclusion in the Eighth Schedule of the
constitution of India, the market of. The 15
languages already in the eighth Schedule
will be downgraded . If not why is the
Government not taking into consideration to
introduce this Bill? Iwould like to say thatthe
refusal of this kind of proposal is the source
which will hit the integration of the country.
We are very much cautious to maintain the
integrity of the nation and integrity of the
country. But the Govt. is not thinking about
all these and not about the minorities and
theirlanguages which are to be taken under
consideration.

it is a long-standing demand of the
peopie irrespective of any political party for
inclusion of the Nepali and Manipuri
languages in the Eighth Schedule of the
Constitution of India. A large number of
people speakinthese languages. Theseare
the mother tongues of the Nep-iiese and
Manipuris. | would like to quote Rabindra
Nath Tagore. “The mother language is the
mother milk.” We know that no nation can
prosper or improve if it is deprived of its own
language. At this stage, there is no scope
but to introduce these two languages in the
Eighth Schedule of the Constitution of India.
Wecannotdeny, atthis stage, theimportance
of these two languages. Madam, you know
that Nepali language has been declared as
the official language of the State of Sikkim
and West Bengal. These four states, namely,
Sikkim, West Bengal, Tripura and Himachal
Pradesh are unanimously demanding that
Nepali language should be included in the
Eighth Schedule of the . snstitution. | am
from North Bengal. In the North Bengal
University, Nepalilanguage has been treated
as one of the subjects of study uptothe post-
graduate and doctorate degree level
Questions are being set in these languages
anG students are answering questions in
Nepalilanguage. Other Universities are also
following this path of the North Bengal
University. There are number of
examinations in which questions are being
set in Nepali language. The Sahitya
Acadamy has alsogiven recognitionto Nepali
and Manipuri languages and Manipuri has
been declared as the State language in
Manipur. Now, the people of Manipur and



527 Statt. by Minister Bomb
. blast in Delhi

[Sh. Jitendra Nath Das]

Sikkimwho are speaking Nepaliand Manipuri
are agitating andtheir agitationis in a climax.
This agitation will come to such a stage that
at one time, it will be beyond the control of
the Central Government. The West Bengal
Government is trying to give due respect to
the Nepali language and the Chief Minister
of West Bengal has stressed that due
respect must be given Nepali language and
others. Inspite of all these the Central
Government is remaining silent. 1 am no
talking of the Government in the past. | am
talking of the present Government and | like
to ask them as to why they are remaining
silentthis serious andimportantissue. Under
the circumstances, | do urge upon all the
hon. Members of this august House to
support this Bill unanimously and have
pressure on the Government sothat, without
any hesitation, this Billforinclusion of Nepali
and Manipuri languages in the Eighth
Schedule of the Constitution be accepted
without any delay.

17.40 hrs.
STATEMENT BY MINISTER
Bomb blast in Delhi on 23 April 1992
[Engiish)

MR. CHAIRMAN: May | request the
hon. Minister, Shri M.M. Jacob to make his
statement on the bomb blast that occurred
in Delhi on 23rd April?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): Madam, today during the Zero
Hour, Shri Madan Lal Khurana, Shri
Khandelwal and Shri Advaniraisedthe peint
regarding the bomb blast in Parahganj in
Delhi on 23rd April. Shri Kumaramangalam
has assured the House that we would get
the tacts and come to the House. Since the
information is collected and is now available
with me, | would like to share i with the
House with your permission.
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| wish to apprise the hon. Members of
this august House about the unfqrtunate
incident of an explosion that took place in
Vivek Hotel near Khanna Cinema, Pahar
Ganj on 23rd April, 1992.

On 23rd April, 1992, atabout 8.47 P.M.
information was received regarding the
explosion. The local police of PS Pahar
Ganjrushed to the scene. The it. Governor
Delhi and senior officers including
Commissioner of police also reached the
scene immediately. °

Enquiries showed that the restaurant
atthetime of explosion was entirely occupied
by foreign tourists. Anindian aged about25
years with trimmed hair and a short beard
and height around 5' 7" had walked into the
restaurant and occupied one of the vacant
tables. He had orderedfood to be served to
him and during his means he had got up
asking for directions to the toilet. The toilet
i3 not situated within the restaurant but it is
located in the hotel and its access is from
outside. When he left, he pointed to the
waiter that he was leaving his bag-behind
and would be coming back soon. Within five
minutes of his exit, the bag exploded on the
floor of the restaurant causing injuries to 14
persons.

The «njured include one Indian, one
Nepali, four Israeli nationals, two British
nationals, three Dutch nationals, one
Canadian andtwo German nationals. Seven
of the injured were taken to RML Hospital,
three were taken to JPN Hospital and four
went to the East-West Medical Centre in
GulfLinks. Five of the seveninjured persons
who were taken to the RML Hospital were
foreigners and they alldecided to shifttothe -
East-West Medical Centre. They mainly
sustained injuries on their lower limbs and
three also sufferedburninjuries. Fourlsraelis,
who were in the East-West medical Centre,
have beendischarged afterinitial treatment.
Five foreigners - two Germans and three
Dutch, are still in the East-West Medical
Centre. Two British nationals and one
Canadian are still admitted in the LNJP
Hospital. Out of the three patientsmJPN
Hospital, two have simple Injuries and the
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third may require alittle longerhospitalisation,
but is out of danger.

The examination of scene of crime by
forensic expert reveals that explosion was
caused by an explosive device which was
triggered with a battery activated timing
mechanism. Iron nails and steel pieces had
been packed in the IED to make it more
lethal. A crater approximately two-and - a-
half inches deep and one feet in diameter
was found on the concrete floor of the

- restaurant where the explosion had taken
place. A small fire also started as a result of
the explosion which was brought under
control by the people themselves.

A case FIR No. 192 dared 23.4.1992
under Section 3 and 4 of Explosive
Substances Act, Section 3 and 4 of TADA
and Section 307 of IPC has beenregistered
atPolice station Paharganj onthe statement
of Shri K.S. Chauhan, Manager of Lima
Restaurant, which is located in the building
of Vivek Hotel where explosion had taken
place. Red alert was sounded and searches
conducted in Delhiof various hideouts. Guest
were checked butthe accused could notbe
traced so far.

| request the hon. Members 10 join me
in condemning this reprehensible act of
cowardice which has resulted in injuries to
14 persons including foreigners. Iwould like
to assure the House that we will make every
endeavour to arrest the accused. We are
determined to provide full protection and
security to our citizens.

[Translation) _
SHRI RAJENDRA AGNIHOTRI

(Jhansi): Madam Chairman, with your kind

permission, | would like to raise an issue

...(Interruptions)

[English)]

MR. CHAIRMAN: Please, it is Private
Member's time. :

[Translation]

PROF.RASA SINGHRAWAT (Ajmer):

Const. (Amend.) Bill 530

(Amend. of %-'(thth Schedule)

by Smt. Dil Kimari Bhandari
Madam Chairman, Icondemnthis cowardice
act. Iwouldlike toknowfromthe Government
as to hpw long such incidents would
continue? Willthe foreigners continue tebe
killed like this. Why the terrorists are not
being arrested?...(Interruptions)

[English]

MR. CHAIRMAN: | am not allowing any
clarification. We will now continue with the
Private Member's Business

Constitution (Amendment) Bill

(Amendment of Eighth Schedule) -
Contd.

[English]

SHRI P.C. THOMAS (Muvattupuzha):
Madam Chairperson, | am glad to support
this Bill and | really congratulate the hon.
Memberwho has brought this Billfor bringing
Manipuri and Nepali languages in the 8th
Schedule.

Thisis a long standing demand and the
demands were placedbeforethe authorities
at various points of time. The authorities at
various points of time agreed that there
were several good cases for this argument
that Nepali languages as well as Manipuri
languages be included in the 8th Schedule.
But, it is unfortunate that this has not
happened. Just as in the way many.of the
Private Members' Bills end up in vain.

There are assurances to some extent
that this will be brought or that will be
favourably considered but due to several
reasons, may be for proper reasons also,
many of the assurances do not take shape
by way of a Government Bill. But, hereis a
Bill which is now being supported by all the
participants. 1 do not think anybody has
placed a different view. The purport of 8th
Schedule itself is to give recognition to the
composite culture of India by inclusion of
languages which are deemed to be fit for
Inclusion.
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Now, as stated by some of the friends
here and as quoted from Pandit Jawahar
Lal's view, if this language is spoken by
several persons andif this has emerged out
as a language in a widespread area then
there is nothing to stop this language from
being included in the 8th Schedule. The 8th
Schedule of the Constitution is only for the
purpose of adding languages of this nature
toitand giving properimpetustothe integrity
whichwe have in our mind. | wouldthink that
even Shrimati Gandhi and other leaders
have not siocd against inclusion of this
language learning fully well that thesu
languages deserve to be included in the 8th
Schedule. :

There was a move in 1967, to include
Sindhi language in the Eighth Schedule.
Sindhi language was not spoken to by so
much number of people who are speaking
the languages in question now. But Sindhi
language was included. If that be so, i find
absolutelynoreasontorejectortoshowany
kind of discriminationto this language which
admittedly is spoken by lakhs and lakhs of
people and it may be language which is
spoken by some of the friends here. It is
being spoken by almost a crore of people. |
would think that while respecting the
sentiments of allcultures, allarea and allthe
people of India, itis very importantto respect
the culture of many people by way of
expression in this language. | fully support
this Bill.

1 would think that discrimination of this
nature shouldnot be allowedon any account.
I am rem.inded of another assurance which
was given way of a Private Member's Bill
whichwas broughtin one of the House here.
At that time, the Bill was not with regard to
the language but it with regard to inclusion
of people having a falth on a particular
religionto getthe banefits thatthe Scheduled
Caste people get, In the Presidential Order.
There is absolutely nareasontodiscriminate
any people who have faith in a particular
religion and so on. They cannot be
discriminated. When that Bill was brought

before one of 'the House, there was an

APRIL 24, 1992 by Smt. Dil Kumari Bhandari 532

assurance that a proper Bill will be brought.
But it is all a sorrowful fact that a Bill to
include such a community has not been
brought.

Here, | commend the efforts taken by
he hon. Memberwho has broughtthis Bill. In
fact, we have all signed a Memorandum. |
think, morethan 100 people have signedthe
Memorandum. | would think that if the
Members of different parties come out with
such statements, then a Bill from the
Government’s side should be broughtwithout
any further delay.

| was mentioning about the inclusion of
Christiani in the Presidential Order where
the neo-Buddists were a included. At that
time, there was an assurance in the Rajya
Sabha. Of course, that Bill did not come
here. There was an assurance to that effect
thatthe Government is thinking of bringing
in a legislation on those line.

| was also mentioning about
discrimination. Inasecularcountry like India,
there cannot be a discriminat of this nature;
there cannot be discrimination by a way of
notincluding alanguage which is spoken by
so much number of persons when other
languages which are not spoke by so much
number of persons are also included.

Similarly, Iwas referringtothe inclusion
of Christianity also for getting the benefit
which the Scheduled Caste people are
getting. Why should such people be
discriminated from the rights which-they
would have otherwise got except forthe fact
that they just have a faith in a particular
religion? So, that was what | was trying to
bring to. :

| would say that Hindi Is a language
which we all respect and Hindl Is a language
which is In no way effected by other Indian
languages getting Intothe Eighth Scheduled.
| do not think thers is any objection to that.
But some kind of objections were raised
fromsome quartersthat it may not be proper
1o include many languages. | would think
that we have 1o take It In a broader
perspactive and W we see that a particular
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language is spokento by a set of people and
if that is the representative of their culture,
then that has to be respected and that has
to be included.

That will not in any way affect the
majority languages or the majority culture or
the majority views.

So, |, once again commend the spirit
behindthe Billand would respectfully submit
through you that the Government should
bring forward a legislation in this regard.

[Translation]

SHRI MANORANJAN BHAKTA
(Andaman & Nicobar Island): Madam, |
would like to thank you for giving me an
opportunityto express views on suchserious
issue. Mrs. Dil Kumar by bringing forward
this Bill has placed the sentiments of those
lakhs of people who speak Nepali in the
House. With this, she has given achance to
raise the cases of other people, who speak
Manipuri, Konkani, Mathili, Korbork in
Tripura, Nicobari in Andaman & Nicobar.
There is no room for protest against the
amendment in the Constitution that has
been sought through this Bill to recognise
Nepaliand Manipuri languages by including
theminthe Eighth Schedule. This is because
this has been under discussion through out
the country for a long time.

Madam, you know well, that there was
an agitation over this in the State to which
you belong. Some people hold the view that
be it Nepalior Gorkhaliorany otherlanguage,
there is no difference on the ground of
language , but a language must be
recognised so that people speaking the
same might feel honoured.

[English)

SHRIMATLDIL KUMARI BHANDARI
While speaking, the hon. Member, Shri
Swarup also told that Gorkhali was one of
the names of Nepali Language during its
evolution. So, now, it is the refined version
of the language Nepali; and people who
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speak this language call it Nepali language.
And this is natural process that people go
forward; they do not look backward.

Why do you want us to look backward?

SHRIMANORANJAN BHAKTA: | have
no controversy with you in this matter. But
the only thing is what other people have
referred, | have only mentioned that | have
no difference of opinion whether this name
should be there or that name should be
there.

[Translation)
18.00 hrs.

Language has a special place.
Everybody likesto speakin his own language
he wants to be éducated through thar
language, he wants to see that language
flourish. Forexample, | would like totell you,
thathardlythere is alanguage inthe country
which is not spoken in Andaman & Nicobar
Islands to which | belong. That place could
be called a mini India. Onthe question of this
language we have decided, keeping in mind
the sentiments of the people, that a person
desirous of receiving education through his
own language can do so.

18,00 hrs.
[English]

MR. CHAIRMAN: Do you want to
continue, or are you concluding?

SHRIMANORANJAN BHAKTA: I have
just started. | will need some time.

MR. CHAIRMAN: In thatcase youcan
continue next time when we have this
discussion.

18.00 hrs.

The Lok Sabha then Adjourngd till
Eleven of the clock on Monday, April 27,
1992/Vaisakha 7, 1914 (SAKA)

Printed at : S. Narayan & Sons, Delhi-110006





